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—_—————
LOK SABHA

Thursday, November 21, 1968 /Kartika 30,
1890 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SuPER BArAr, Nrw DELII

#242. SHRI RAM SWARUP

VIDYARTHI :

SHRI ONKAR LAL BERWA :

SHRI BHARAT SINGH
CHAUHAN :

SHRI PRAKASH VIR
SHASTRI :

SHRI SHIV KUMAR SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether it is a fact that Super Bazar
in New Delhi is still running at a loss;

(b) if so, the amount of loss suffered
during the period from 1st April, 1968 to
30th October, 1968; and

(¢) the reasons for the loss and steps
taken to run the Super Bazar at profit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
‘COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) The profit and loss
position would be known after the store
completes its full year of operation, ie.,
from 1st July, 1968 to 30th June, 1969.

(b) The zccounts are prepared accord-
ing to the cooperative year; the accounts
for the year ending June, 1968 have not
yet been finalised and audited,

(c) The loss incurred in the first year
ending June, 1967 was mainly caused by
high promotional, administrative and ope-
rational costs, including the high rent of
the building in Connaught Circus. The

measures adopted to improve the working
include economies in establishment and
operational expenses, rationalisation of the
stock level, streamlining of administrative
and accounting procedures and expansion
of business turn over, The Managing Com-
mittee of the Super Bazar has also been
reconstituted.

N T FaEq fauwt: A= wEET
T oft aarar g fF 4 feeslt & gue
arae F1 vefafaefea uwdfest aga
=T & | #9T a7 99 ¢ F gw gue -
I & fome o swfusr @ e
FHATH &, 7 7 ¥ 75, 80 Wiwa
dao wEAHE F SfTT WwheOW A
T F FAC b enfemer & fowame
g 7 agt far Y FEm™ § 9 a6y
ez Wt F@ €, afeT 98 awwd
Ffore g7 N awg & o7 &
o #1 Frrardy AgT &Y T ?

SHRI M. S. GURUPADASWAMY :
The recruitment of the staff is made
through a certain procedure. There was
notification in the newspapers and we had
also taken into consideration the compe-
tence of the individuals at that particular
point of time, But I may inform the hon.
Member that we have looked into the
whole matter and we have found that cer-
tain staff were surplus. We have taken cer-
tain measures as a result of which we have
already saved nearly Rs, 11 lakhs in thiv
regard.

SHRI S. M. JOSHI : Per year?

SHRI M. S. GURUPADASWAMY :
Yes, per year. Hereafter we will be saving
about Rs. 11 lakhs every year,

st 1w wreq fawrst : 7 77 Q-
frrmae @i fTmrageay ¢ fe
UL A & 19 L AT ferfeat
. et § & 8o afawr ¥t
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o tfear & srARcdw A T ¥
AT W awad ® fodee g
SHRI M. S. GURUPADASWAMY : It
is not a fact,
st 1w wrey fewdt : § 7 ST
wrgar g fiF e % gue A A et
et g€ &, 9= 7 ¥ feaft il &
R § gfew 7 Fedvd #Y mf § o< faeeit
wifedl & ar 7 gfew & fdd adi
n§ & f= wr I ¥ afuefal &
THIF FT fmm

SHRI M. S. GURUPADASWAMY :
Sir, whenever we find cases of pilferage. ..

SHRI RAM SWARUP VIDYARTHI: I
want the number.

SHRI M. S. GURUPADASWAMY :
For that [ require notice.

MR. SPEAKER : No, not number of
cases...

SHRI M. S. GURUPADASWAMY :
Whenever we find cases of pilferage we do
take action,

st firr g wred : s #i
Fam @t aw F fao g sma @ o=
TTHTC FY T T F TRT @ 6T,
@O 7 §F QW K AT FT T G
¢ T W B_Ewr W A w &
37

SHRI M. S. GURUPADASWAMY : Sir,
the main purpose of the super bazars has
been to stabilise the prices in retail distri-
butive trade. That we have achieved to a
large extent. As I said, we have incurred
some loss in the beginning because of cer-
tain expenditure that we incurred due to
promotional and developmental activities
which we undertook. We are now taking a
lot of measures to economise.

ot T T ;3 ag AT AT
fir Sl W o @ o gEe
TR ¥ ae frear §, 99 7 Ak
TR AT & T . feen o 8
W /ORI ¥ qrw g W€ Ao

NOVEMBER 21, 1968

Oral Answers 4

i A ST & ot e &, T Y A
vk icd

SHRI M. S. GURUPADASWAMY : Sir,
we have got a marketing intelligence divi-
sion. They had a survey. The survey has
brought out certain facts. In a large majo-
rity of cases the prices quoted by the super
bazar are cheaper than elsewhere, Only in
respect of few cases the prices are a little
more,

SHRI S. M. JOSHI : Why ?

MR, SPEAKER : You may please hear
him.

SHRI M. S. GURUPADASWAMY :
The super bazar has got to pay a lot of
attention to quality, So what we have done
is this. In the case of pulses, only in cer-
tain items there is higher price in the super
bazar. In these cases we have got to take
certain measures, We grade them, clean
them, pack them etc. before they are sold
in the retail trade market this is not done.
Quality is very important. We are concern-
ed with quality as well as with price.

SHRI KRISHNA KUMAR CHAT-
TERJI : The super bazar appears to have
been given a conception not to serve the
consumer's interests but only to patronise
people, In my own constituency, Howrah
Parliamentary Constituency, it is located in
a building taken at a monthly rental of Rs.
13,000 or so. The whole thing appears to
be a fashionable conception—n0Ot to serve
the interest of the consumer but to patro-
nise certain things, may be some vested in-
terests also. Therefore, the utility and use-
fulness of super bazar is not felt in the
country, The whole thing has to be con-
ceived in a different form to serve the con-
sumer interests. Will the hon. Minister
assure the House whether a thorough probe
will be made throughout the country about
the functioning of super bazars ? How far
has it been able to serve the consumer in-
terest or to hold the price-line 7

SHRI M. S. GURUPADASWAMY :
What the hon. Member has said is not cor-
rect. It is not a fashionable concept. It is
a popular concept, The whole idea of the
super bazar is t0 sell the goods at a
reasonable price and stabilise the prices in
the market, and that is being achieved to a
limited extent wherever we have started the
super bazars. It is true that when we started.
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the super bazars in the country we did not
have buildings of our own, SO, we had to
rent the buildings wherever they were avail-
able, and we have taken the help of the
State Governments. ...

SHRI KRISHNA KUMAR CHAT-
TERJI : At such a fantastic rate.

SHRI M, S. GURUPADASWAMY : If
the hon. Member would help me to get
some cheaper building suitable for the
superbazar, ] am prepared to take it.

S SleTT T qvar ;AR AT F
T W § AT A qug 9T AL o |
# g AT ngar § F arer @ adt
& WTeT St w7 98 ¥H T & oo
dYer v T ¥ ggr & ot @, qg wer
¥ = giaArar e, sv & fag £
&sT aff fogy mar ? fo Fwer faEl
1 Sfegdl & a9 e Y -
frat & cnfes & e o &, o o
arear § & ome & 3w & faq few-fea
Frfral & 3 fau iR Foe aw
I 7T A¢ fgw w7 g o qfemr e
AT FT AT ATAT &, IH T q9g § UET
Z1
SHRI M. S. GURUPADASWAMY : We

do not invite tenders. The manufacturers
are not anxious to sell their goods to the
superbazars at all. We are making an
cffort to negotiate with the manufacturers
to zell a part of their manufactured goods
to the superbazars and we have succeeded

in getting at least 10 per cent of their pro-
duction to the superbazars,

As regards the prices of the items, the
hon. Member is wrong. Textiles and uten-
sils are cheaper in the superhqu than
elsewbere in the market,

oft sitere o dow : 49 quT A fE
for-fom frell @ ¢ W o W d
e AT I€ F =W W fU A
FAT FT S WS JY BA-ET A
¥ fr-fry sorgl @ off

SHRI M. S, GURUPADASWAMY : As
1 have already said, we do not invite ten-

ders at all. We have to make an effort to
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st sifere wrw dver : F WY W
SHTOT FFWT TFAT § |
SHRI M. S. GURUPADASWAMY : In
regard to the main manufactured items, we
negotiate with the manufacturers and we

take a certain percentage of the goods
produced by them.

oft frr  Aromw: s wERw,
IR FFAF Ffad g faww
TE T AFAY &, Tg B AT F a9
F1 I W § | AT F THA
q AFT ATH TF qg TE AT | AT A
TR A 2as fafrer e E fr m
FET FH F G AFA X FE AT
iz frg #17 #Y ¢ 7 TEAAT W A
FT aFar & | & qoar g § ¥ 3
g A g g & far ax § @
FHF ®F1 & faw 7 wme St e
g agt & AE) fawar | @ & aoee

& st |ngan g s s Ay & fag
A YT TN FOT | FTHA AT
AT |

SHRI M. S. GURUPADASWAMY :
May I clear the misconception of the hon.
Member 7 Superbazars are co-operative
societies, They are not run by Government
or owned by Government, They are meant
for the people, for the co-operators in the
first instance, and for the customers in the
second instance. All over the world, whe-
ther in the East or in the West, there is
consumer co-Operative movement, and we
are also. following the same thing in our
country and we are really going ahead with
the consumer co-Opérative movement,

SHRI INDER J. MALHOTRA : We are
not concerned about the world, but we are
concerned about our country.

st st wrealt ;3 wTAAT S
g fe 7 ot guz A< § W & T
# qoere ¥ wrf T g ¥ Ay fr-
gifer #Y § fis xad aut aw wrer ©'im
a« a7 goeTe A @, IW W qrwmy
STET YT A WO 9€ 8 w7 AgN
w9 aff &M ? gg o wir ot
wTeT agar ot ar § frdwec wne
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X & T F A GIC A G, I A,
TCHTT F9 qF IF 412 Y Tgheq FTAT
AT 37 W A W w7
ot A & ?

SHRI M. S. GURUPADASWAMY : We
have started nearly 69 superbazars all over
India. In the majority of the cases, we run
at profit. Only in a few cases we are in-
curring loss. Even there, we are taking
steps to see that we do not incur loss fur-
ther, 1 have already narrated the steps thal
we have been taking in the Delhi super-
bazar, us a result of which we are saving
nearly Rs, 11 lakhs. Therefore, it is not
correct to say that wé have been runming
into a loss in every superbazar. I may also
say that this is an experiment that we have
introduced since the last thréee years. We
have not been having these superbazars for
many years. Only for the last 25 or 26
months we have been having them.

SHRI BISWANARAYAN SHASTRI:
Buying and selling goods is a trade and
it requires some training. May T know
whether some training has been given to
these employees who are entrusted with
selling poods, and if not, whether Govern-
ment are going to organise some training
for these employees ?

SHRI M. S. GURUPADASWAMY : We
have got training programme at various
levels. In Poona there is a training insti-
tute. In other places also, we are training
the staff of. the superbazars,

SHRI BAL RAJ MADHOK : There
may be superbazars elsewhere also, but the
main question relates to the Delhi super-
bazar only.

SHRI D, N. PATODIA : The superbazar
is basically a trading concern, As far as 1
understand, the costing is very simple. You
purchase a commodity at a certain price,
add certain expenses and add a certain pro-
fit and then sell it in the market. In this
conception it is very difficult to understand
why any superbazar should incur any loss
at all. Therefore, 1 would like to know
from the hon. Minister whether any system
of budgeting is being maintained in the
superbazar in advance before the stert of
the year, and whether any dead stock has
heen located at the end of the year and if
s0, the extent of such dead stock, and the
losg incurred on such dead stock, end also

NOVEMBER 21, 1968
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the extent of shortage that has been noticed
at the end of the year?

SHRI M. S. GURUPADASWAMY : As
my hon. friend knows, business involves
profit and loss both, Tt is a trading activity.
We have taken steps to see that all the
operations are properly accounted and
audited. We have introduced  certain
measures now in the Delhi superbazar to
streamline the stock level and also the
accounting procedures, as a result of
which, T am sure that in course of time we
may show better results,

SHRI D, N. PATODIA : None of my
questions has been replied to, Firstly, I
want to know whether they are selling any
commodity at a loss. Secondly, what is the
dead stock and what is the shortage 7 Does
the superbazar sell any commodily at a
loss from the point of view of accounting ?

SHRI M. S. GURUPADASWAMY : As
T have said, there are cases where the stock
is accumulating, we do sell them at a loss.

SHRI D. N. PATODIA :, Therefore, it
is dead stock,

SHRI M. S. GURUPADASWAMY :
Therefore, it will be a loss. But that is
normal business practice, as my hon.
friend is aware.

SHRI D. N. PATODIA : What iz the
amount of dead stock ?

SHRI M. S. GURUPADASWAMY :
There is no dead stock. We clear this stock
as early as possible. We may incur a cer-
tain amount of loss thereby, but that is
offset by profits made by selling other com-
modities or items, On the whole, we are
maintaining a very strict budget check, and'
there is strict accounting.

SHRI D. N. PATODIA : Then, how does
it incur a loss ?

SHRI M. S. GURUPADASWAMY :
Because trading is a business activity.

SHRI D. N. TIWARY : In reply to the
main question the hon. Minister instead of
giving directly the profit and loss in rupees,
annas and pies, has mixed up several things
which go to the capital account. What has
been the specific gain or loss in the year
ending June 1968 ? May I know whether
the provincial superbazars are controlled by
him, and if so, whether the golmal at the
Patna superbazar has been reviewed and
any step has been taken in that case ?
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SHRI M. S. GURUPADASWAMY :
The Government of India controls the
superbazar here, In respect of the super-
bazargy at the provincial towns and cities,
they are under co-operative wholesale
stores, and to a certain extent the Govern-
ments theére control their operations.

The loss incurred by the Delhi super-
bazar in 1966-67 has been indicated in the
House sevcral times in the past. We had
incurred a loss of Rs. 7,08,778 in 1966-67,
and we have not yet the audited account
for 1967-68, That is being done now,

SHRI D. N. TIWARY : What is the
probable loss ?

SHRI M. 5. GURUPADASWAMY :
There is going to be a loss even in the
sccond year, The position may improve in
the next year.

oft WIS AWM AT AN,
v oot & gue amme v § ek
T wErET g W A e w1 @
& | faeelY 7 gue T1on< 97 F7 w7 @
T ar fF feet & s A @@
@  #iT g gu AT ¥ FrAw A
MG | ot T Far 6 g A
# S afuw T &1 F S w7
g5 g g A d e St #y
A o fx mfre & #id 3 1 7w
Y < Wi gee A 7 faw @ g
g i & T ¥ afas T o< fas
o & s e ag g A o &
T $T AT ATIWAT FRE & Ig SeeA &
A FT 5 g § TAfw gfar wx F
T a8 FRE AG &1 AW F A=
T O g FE 3 IEE I AT
e T & AfFT 7@t 5 @ 4
T &7 A7 w7 4g & F T @ Ay
TF TAT FT awEr a4 forar g0 Ay
FAUHE FATET § IW & A=< fEwer
gEfafiemT ¥ qer ad ok e
fagg v 99 7 W g § oft agi s
w@E 7 NI e faeelt
WY FAMHE THET TATE § TA® A
o & § v ¥ A g @ ffog

AR 3w § el Qefafrgue & oy
& qor qr aff ? afx qer At S W
TR AT G ag W@ g A Ay ¢

FET—AT I X NI § 99 &
FY WIfee § T 7 HT THY AT 1T W
71 et defafrve ¥ s N
dare g ?

AR, 37 U7 A FoART M
TS FRZ IR FAFE & forg
AT A FTFIA FIOE 7

AT Agr-—ar g dae ¢ v @
UL AT F FRT qgd & G
wanfoml & fowdre smed weff s< @
gfararagiesamadig ? =n
ag & A fawre £ 58 1 for
faog #a97 & 7 ¥ = F AT
g7
SHRI M. S. GURUPADASWAMY :
This question is loaded with wvery many
supplementary questions. May I say that I
have got the whole list here, and I am
prepared to lay it on the Table of the
House, |
SHRI S. KUNDU ; Let him read out the
names,

MR, SPEAKER : He need not read out.
There are about 30,000 items, Is he to read
all those 30,000 items and their prices ?

oft wercrw st ;. gATT SEw Af
faedlT ¥ &) aerer AERT, gATT 7E ATK &
fis faeelt & faoelt cxfufreoe & sl
agi ® 1€ snadY 7Y forar § 1 mferamiee
¥ I W ®) W@ FT ey g, Faaw

39 ¥ 1 Ty g 41 @ faeh ¥ e
feeAifaava #7 @ &1 a9 A

TH qgi 43 §, § 99 & BT AEgaAr

fir oy faet & &9 TAT GOF wGY A

® § H \marg i @R ¥

H WTET 4AT ST ARG ¢

off wwcerw o : feea) w1 qF o
qrferaTaTe ®T REAT CE § A4 forar v
& feeslt gwmaT ¥ aY qoT T &)
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Fgi & AT LA wAITAT TR *Fﬂq

arag E, I@ anvﬂa'-rtrwﬁm
v faw

SHRI M. S. GURUPADASWAMY :
He has put several supplementary ques-
tions in one question. One was in regard to
the prices quoted in the Delhi superbazar.

I have got here with me the list of com-
modities which were surveyed; the prices of
these commodities have been surveyed by
the marketing intelligence division of the
superbazar on the 26th October and they
have produced a list of essential commodi-
ties, mostly pulses where there has been a
certain  differential between the prices
quoted by the superbazar and the prices
clsewhere, 1 find that the majority of the
commodities which we sell are cheaper
than elsewhere. It is only in respect of a
few commodities where we find fluctuations
and higher prices in the superbazar. There
are three reasons for this. ...

-SHRI BAL RAJ MADHOK : I challenge
his statement. I am not saying anything
hearsay. 1 have myself gone to the super-
bazar and I have myself seen and purchased
things.

SHRI M. S. GURUPADASWAMY : 1
am giving him the reasons why the prices
of some of these commodities are higher.
The first reason is that there is undercut-
ting going on by the private traders.
Secondly, we clean, pack and grade these
commodities before selling, whereas the
private trader does not do any such thing
at all....

off oft T : 97 F faars a0
TIMNFTRE |

SHRI M. 5. GURUPADASWAMY :
The private traders do not observe these
norms in regard to quality which we
observe. The third important reéason is that
the private trader does not charge sales tax
and does not give a bill at all, whereas we
are bound to give a bill.

SHRI BAL RAJ MADHOK: There
again, the hon, Minister is wrong. Let him
not blame all the traders. There may be
some black sheep who may not give a bill.
But I¢t him not tar the entire trading com-
munity with the same brush.

NOVEMBER 21,
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SHRI M. S. GURUPADASWAMY : I
have qualified my statement by saying that
only in respect of a few commodities our
prices are higher than elsewhere. But let
me tell the hon. Member one thing.
The superbazar has got to maintain a
steady or constant price. We are not bound
by fluctuations. There are occasions when
the superbazar has sold items very cheap,
in fact cheaper as compared to the prices
quoted elsewhere. It has become a fashion
in Delhi now that all the bazars elsewhere
are quoting the superbazar prices and there
are placards and leaflets and there is pro-
paganda and they are saying that they are
giving the commodities at the superbazar
Pprices .

Then, the hon, Member has asked about
the constitution of the committee. The Cea-
tral Government is solely responsible for
selting up the committee of management.
Under the bye-laws, that is the position.
Under the bye-laws of the co-operative
society, it is for the Central Government
and not the State Government or the Delhi
Administration to nominate the Board. In
the Board we have already taken three
members from the Delhi Administration. ..

SHRI BAL RAJ MADHOK : May 1
know the names ?

SHRI M, S. GURUPADASWAMY :
We have requested the Delhi authorities. .

MR, SPEAKER : The hon. Minister may
read out the names.

SHRI BAL RAJ MADHOK : Let him
read out the names of members of the en-
tire committee.

SHRI M. S. GURUPADASWAMY :
May I read the names ? Shri S. D. Mishra,
Member of Parliament...

SHRI KANWAR LAL GUPTA : Not
from Delhi.

F wgi ¥ €, Wy AR ) el ®
T BT F7 Mg ¥ A foqq gy
g1
SHRI M. S. GURUPADASWAMY :
Sardar Buta Singh, Shri L, C. Jain, Shri
S. C. Chhabra, Shri Shrimati Demlkar,
Smt. Geeta Kumar, Shri Pran Sabharwal,

Shri H. S. Lather, Shrimati Savitri Nigam,
Shri Bansidhar Gupta, Shri K. D. Sharma,
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Shri 8. N, Goel, Shri D. K, Das and Shri
S. C. Dua.

SHRI BAL RAJ MADHOK : It is en-
‘tirely packed with their own men, that is
my challenge.

ot waT Ww A § AT FHAE
waarg, T & fogsd |

MR. SPEAKER: Who arc the three
from Delhi Administration ?

SHRI M. S. GURUPADASWAMY :
Shri 8. N. Goel, Secretary, Planning, Delhi
Administration, Delhi; Shri D, K. Das,
Chief Controller of Rationing, Delhi
Administration, Delhi, and Shri S. C. Dua,
Registrar of Co-operative Societies, Delhi.

SHRI BAL RAJ MADHOK : They are
there in their official capacity,

SHRI M. S. GURUPADASWAMY :
May I add that we have requested the
Deihi Administration to nominate one
member to fill up one vacancy which we
have got, and they suggested the name of
a Member of Parliament, Dr. Mahavir of
the Rajya Sabha ? We wrote to him, but
he declined. It was a suggestion made by
the Delhi authorities, Now they have sug-
gested another name, Mr. Khanna, We want
to nominate somebody suggested by them.
1t is under consideration.

SHRI BAL RAJ MADHOK: What
about the operational cost? What is its
percentage to the total turnover 7 And
about the officials there ?

SHRI M. S. GURUPADASWAMY :
The hon. member has got a misconception
about the operational cost. He said it was
about 5 per cent, It is not correct. It is only
2.10 per cent, and we want to reduce it
further.

MR. SPEAKER : On one question we
have taken half an hour. Now we will go
to the next question,

oft % wx wwf : asw ARy, o
g @ %< iforg |
MR. SPEAKER : Mr. Yadav got up, the
other gentleman got up, I did not give
them a chance.

sftawwxwnf . 9T qEOT THE
) AT RAvew 7 7w, I8 ot oF
FA w Dfag | T AT, I

1890 (SAKA) Oral Answers 14

Wl £7 A9 9T LT g 97, T /A
W 7= £, ¥9 {7g 37 w7 Ay R
g

MR. SPEAKER : You tell your Minis-
ters. I will not give you. You will not get
a chance this way, You will not catch my
eye at all

ot dw wx waf: o ¥F oA@ ¥
feemfalmm @

MR. SPEAKER : You will have to go
out if you misbehave like this,

CATTLE INSMCB SCHEME

*243, SHR] YASHPAL SINGH: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Catile Insurance Scheme
has been finalised and if so, the details
thereof;

(b) whether the scheme has been imple-
mented by all the States in the country;

(¢) if not, the names of the States where
this scheme has not yet been enforced; and

(d) the steps taken by Government fo
get the scheme enforced in all the States in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The details of the Cattle
Insurance Scheme have not yet been
finalized.

(b) to (d). It is proposed to introduce
Cattle Insurance Scheme on a Pilot basis in
selected areas of the States of Madras,
Andhra Pradesh, Haryana, Uttar Pradesh
and Rajasthan during the Fourth Five Year
Plan period, after the results of the feasibi-
lity studies including mortality surveys cur-
rently in progress in these States become
available.

st g fag: semer gy, ¥
TAET 9E @) aga sSEcERE §,
39 & qr qgT  FATET F § qar ¥y
HFTd 1 gg N WY g § fa awix
T AHEAT §T gH 3F T fowa &, wW
FFw fgReTA R SR A TgA el )
TH AQ T ATHAT ¥1 7 farer m=avaq wY
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afq fzar g, foed ts aw ot a=1r
g A7, Ffa s T ave W aw g ?

SHRI ANNASAHIB SHINDE: It is
trug that this cattle insurance scheme has
been referred to a number of times on pre-
vious occasions, As is well-known to this
House the development of cattle is a State
subject and as far as the introduction of
cattle insurance scheme is concerned, no
Central legislation is necessary. We have
been trying to persuade the State GOvern-
ments to undertake the insurance of cattle
in their own States.

- As far as advice to the States from the
Centre is concerned, we have circulated a
pilot scheme for the States, and feasibility
studies and studies relating to meortality
rates, etc. are being carried on in the State
mentioned by the hon, Member,

Wt aware fag: i fafa)
MR 7 A AR 2z Rz wsf
gl A7 97 T @z TEA Rz A FE
AT AAY, YA AT G G @ e F
FCHRIT 7 & 77 fFaAl a1 £ oF F3Y
FAFI IH 4g F1H g17 Wiy T
ATFEAH R ?

SHRI ANNASAHIB SHINDE : It does
not require the consent of the Centre at all
to undertake this insurance activity if any
State wants to undertake this activity.

SHRI INDER J. MALHOTRA : Like
crop insurance cattle insurance also is very
important. I would like to know, keeping in
view the experiences which the Centre had
regarding the implementation of the crop
insurance scheme, what exactly has been
done either to persuade or to bring round
the States to give importance to this sub-
ject and try to implement the schemes
expeditiously,

SHRI. ANNASAHIB SHINDE: As I
have already submitted, we have been
trying to persuade the State Governments to
undertake the schemes. During the last

few years, 1966-67, 1967-68 and 1968-69.

surveys were in operation in the States of
Andhra Pradesh, Madras, Haryana and
U.P. It is proposed to start similar surveys
in selected areas in Rajasthan in 1969-70.
As soon as the surveys are completed, it
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will be possible for the States to undertake
the scheme in some of the areas.

SHRI R. K. AMIN ; The hon, Minister
said that the State Government are free to
underiake such a scheme on the basis of
the pilot survey. Has he got any scheme to
give financial assistance to the States and
what are the losses expected to be incurred
on pilot surveys ?

SHRI ANNASAHIB SHINDE : As far
as the central assistance is concerned, we
have accepted in principle that the adminis-
trative cost of the scheme will be borne by
the Centre, The rest, viz., vetérinary aid,
extension services to be orpanmized under
the veterinary department will have to be
undertaken by the State Governments,

SHRI R. K, AMIN: What about the
loss on pilot surveys ?

SHRI ANNASAHIB SHINDE: Pilot
surveys are still on. We have not reached
any conclusion so far. After the surveys are
completed, we shall be in a position to indi-
cate.

SHRI K. NARAYANA RAO: Cattle is
the intimate wealth of the farmer. There are
a large number of farmers in' the country
who have only one pair of bullocks. If that
is stolen or lost on account of death, he
has to face a lot of difficulties. Now 1 take
it from the hon. Minister that he is sympa-
thetically inclined to help the farmers and
his difficulty is the Comnstitution according
to which it is a State subject. So far as
cattle is concerned, it may be a State sub-
ject but so far as the insurance is concern-
ed, it is a Central subject, and when it is
a beneficial piece of legislation coming
from the Government of India, I do not
think that the State Governments will
oppose any such measure, In view of this,
will the hon, Minister recensider and take
initiative in the matter and bring out a
legislation in the immediate future ?

SHRI ANNASAHIB SHINDE: As far
as the introduction of cattle insurance is
concerned, the Centre does not at all come
into the picture except by way of financial
assistance. No central legislation is requir-
ed to undertake this activity. The hon.
Member is not right when he says that
Central legislation is nécessary to under-
take cattle insurance by the States. As far
as the scheme is concerned, we have already
circulated the scheme and that covers the
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important aspects which have been refer-
red to by the hon Member, viz,, the mor-
tality, death due to accidenmt etc,

st ol BN : HeE WgIed,
awsi  Fr A A AT AT I A
AT ATy, ot gen afE g9 awT
HET & F10 FOG H, AIE TATT 7T
o faar & faasr mag zasr qar @
o 7F, WYY T § aga a3 4w
S ECIRIE G EARAR A IS8 Cub]
qYEIT & FL g qvad METH AT
qu AT sfwarT == 78 § W7 agr
¥ gurmfaai  zemfs & win &7 @
g f& o a9 ¥ fov &d 9 afax
WER TN | § AW HAT § I |E F
ag 91 997 & fF o awa=e § i
& 974 21 @Y & AT g0 AR eraT
wEr #1 9 fgegena &1 qEy =Ll
T4 ZHT &, IEHT TH T FEZT FY
7 A FiEw @ w F fagr T g dr
araf wET ¥ I U sfwana #1
FTF, OIZ4T F1 YH dHTT F58 F
aHi &1 A, 6 A F A A
g fawEa ? -
SHRI ANNASAHIB SHINDE : I appre-

ciate the concern of the hon. Member
about the state of affairs among cattle in
Kutch and Rajasthan, but how does it con-
cern this question ?

St W FR ¢ snEe wEed,
qg TgT  WEA FT NV &, AL AW AT
N R | ¥ ¥ gAT FY AAE A 99-
&1 T qeq W ) BT 7 wra qfy
gt 1 7 erEdr qifewmia &1 3 WY
T IMprrm A oA F
A = a7 g @ B @)Y &, A
FT AIHT FT TATAT IT I FT 94
FAFAFOW?

.MR. SPEAKER : This is cattle insur-

ance; yours is a different question; that
does not arise out of cattle insurance. 1

agree that yours is a very important ques-
tion. 1 am sure the Ministers will take
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action; all your suggestions will be consi-
dered, but they are not to bé asked as a
supplementary to this question., Anyway
you have brought this to their notice, the
serious condition in Kutch, T am sure they
will take action,
ot ofe w99 A@T 97 ANF €9
A AT 7E § a7 ez dim A F7

qIT |

At WA ST : A7 oy AT
&, sy g g '

MR. SPEAKER : I am telling them only,

ot ot feg: gfF 3% A A
arg at7 97 gfrmor w1 fas fwan ot
qaag ot gfaner 9 frpaa &
wafaat & feadq = o g,
Fgi X gt W A afew FE M A
TET FI R IR G A G
It & st avg ¥ 0F UF 9TH q°-
Tq 7MY ACAE | AV H A AvEQT
g fFo@ a%g & 9 T 79U & FA
FAT &Y A §, TAHE T MG HY
e wMifw A 1 977 A ST
2, a9 Ndvwa ¥ oo 7 odt i
Fadrr ¢ fr g Qv fmd e
femrc ol el 7 rafs snpx
g3} F1 7 Faq@T AT A 7 W9
21 fFamt #1703 w90 # FAAl w7
TFATT Y ATAT & AT ATFI-ETF g
arar 8, 9aq  feaml @ fgfafaee
FTX AT AL @ 9w e d 7
SHRI ANNASAHIB SHINDE; I have

already referred to the fact that some
surveys are being conducted in the area of
the hon. Member, namely, Haryana; deaths
due to diseases, etc., are likely to be cover-
ed by this scheme when it comes to be
implemented, but may I submit for the in-
formation of the hon. Member that be-
cause of the well-organised veterinary ser-
vices in our country, the rate of mortality

in the case of animals, especially of buffa-
loes, has gone down, and according to the

recent census, the number of buffaloes in ;

our country is increasing, So, we need not
take a very alarming view of things.
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ot S wwTw Wt § qE B
geaarx 2ar g fe 9 5w wwe w6
ww s e frgi ooy s E A
&Y AT I Al F v & fawa A
waddz 7 faarz 7l far @t g@RH
seafaar A8 B2 mAdHe IWg T
WG TAARE NG A A AR A
SRy | AT G FT AT T A9 AT
M3 war § fF waas 7 a9 § y=Ly
wr® mE AT Fat w1 ghamr A
taR qg v waga @@ war ¥
A AT HE FIFAT A T ggi
§ Y § o Agr W oAy SEEA
AR XA FAT OF 41 I AT
g8 % It & 6T 97 ¥ 941 §F oF 71
&Y o & forard fr g &Y omg w1 s
WE g1 W, 98 IHCE A E |
g & Faré IT F A FA § | A AW
& yfeewror & d9) oY § wafE W
MG qG 5—10 AT AT AFAT§ | 20
& QA § 99 ¥ %=Ly K¢ gheaon
Y & o & wrAm wrean g 9T A
goaT Hgfermo ¥ rAz T
frar & ?

A qET T AXRH A TIfFEAT
1 9T W E, 200-200 AT 400-
400 FY AT T q TFHETTT F1 A7 Y
gl
MR. SPEAKER: It is mot at all rele-
vant to this question. This is about cattle
-insurance and you are talking about Pakis-

-tan, etc. It is not a debate on cattle, Please
repeat only the question.

ot Y% ST it e AENRA,
mﬁimu‘rqma’tiw'ﬁfﬂ&

weaW wgeg: WAy FEAe S

st Ww s i : gl £
Fer T AT wE Mrde N9
g & fag ang ¥ sy e swwen
wTg?
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SHRI ANNASAHIB SHINDE: Yes,
Sir. Necessary steps are being taken for
the development of cattle wealth in our
country.

ot whwd : qu dr A § F
T ¥ FrAE A & 7 AT 39 F A0,
&, w7 AT awfoat of aE g7
MR. SPEAKER : Mr. Jha, you will have

to get up like other members if you want

to put a supplementary, You should not
just put up your finger like that.

st foawex /1 H9T UhaeE afan

F a1 & TR0 37 < A AR gl

YT T AT &) ATF AT § AT A9 A

7 gt TEAT & AT F T H A

wrean g e ag difer &l 7 @

¥ g w wE Efew TEEE

#r = Az &, afz &, @ ag

3T smre A & @t T w7 TH A0E

F F1E =W aEweT g4l F AR

ATy ?

SHRI ANNASAHIB SHINDE : At the
moment, this scheme is not in operation in
any part of the country. As I said, pilot
schemes are proposed to be taken up in

certain areas, After that, we may extend it
to other areas.

fy wiorwik Ro w2 : gfm F T
fipg 2w 7 g qual Fr AT FE F
gyorn FTE g § o FEL AW F qwEA
¥ g feafr g ?

SHRI ANNASAHIB SHINDE : Mainly
in Japan and in the Scandinavian coun-
tries, the scheme is operative on an exten-
sive scale. In some other West European
countries also, the cattle insurance schemes
are in force.

SHRI MANIBHAI J. PATEL rose—

MR. SPEAKER : Only one question is
allowed. You come to the House once in a
blue moon and you want to put a sccond
question. Only one question is allowed, A
second question is not allowed in this
House. '
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wen AT W ETRTC QI R W
sTav
+

&t ITHTATT Wt
st wew  fagpd awwEt

*244.

Fq7 Qg 9T $W Tl qg @
LIk LIERCREE

(¥) 71 o AT FET /T
¥ s af Aot F G ¥ ¥
faq sn=zferar & &g wwwlan FE ¥
3 ¥ qvwT & swfa S o

(@) @51 F smava 9z fad fazdf
AT 347 E FT FETEAT §; AR

() ¥ & sy T AATIVT
TRET AT |

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of
Jammu & Kashmir have not concluded any
agreement with Australia for the import of
sheép during the next five years.

(b) and (c). Do not arise,

s wmETaoE Wl aEY §are
fresr @@ H 48 9% 29 3TET FI 4\T
T 4T W17 I ¥ F4E A g FEr
AT 4qr:

“The information will be collected and
laid on the Table of the House.”

TH FIT T FATH § ¥ fome fargr v
AT Y #=AY AERT T SO wAw 7
Faemar § fr dar N oz oy gan
t

So; the question also does not arise,
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MEMORANDUM FROM THE JHARIA CITIZENS:
COUNCIL TO0 THE DIRECTOR<GENERAL OF
MINES SAFETY

+

*246. SHRI KAMESHWAR SINGH :
SHRI GHAYOOR ALI KHAN:
SHRI SHIV CHARAN LAL:
SHRI K. LAKKAPPA :

SHRI KEDAR PASWAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government's attention has
been drawn towards memorandum dated
the 18th July, 1968 submitted to the
Director-General of Mines Safety, Dhan-
bad by the Jharia Citizens Council; and

(b) if so, the
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes.

(b) Appropriate measures are being
taken to ensure the safety of the town.

reaction of Government

I may add in this connection that the
reply to Unstarred Question No, 6453 on
the 29th August 1968 also may be seen.

st w1 fay: @ A= TRRE
Fqemud feafar & ad v ey
Fradl § smangld aqrIwF
HATA & AR d3 W E, ww @ E,
gfedg s Fg g T Ig & a9z &
AT BT & FITHFE JAH g1 TAT AT
9 & faarewr g " ¥ |\ o
e ?

sft gedt: SFE ¥ FEenar s
oft wFT wwl T W NOT F I3
a1 17 9T & WY F ¥@T 4T A% QT
mwr gr AT e A A ¥ fag
N oY A FT AT A A FHA Y |
gwa & fwwd (o faw §)
o a1 92 & fe oF 999 § ¥aF us A
grm st ag ot o & awg frm s
W ¥ e 15-20 97HI ¥ SUTET
E g7 oagl  fawedE ) soeda
¥ A9 AT SO ®07 AT
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¥ fau ey ¥ T@ f5 o Nwwg &
faw ew A srsawe T/ e g v
T q7F ¥ A Y 1E g AT AR

ot s fog: ga0 AT AW A |
fe mfan & ot ¥ N @3 € a@i
faadr § weafaar & ag aza &) srdar-
frr =1 8 Fran fawEd) § o g7
NG WET & 4 A F AT F9T T2
B @ AR T K @Al F N7
¥ &2 snfwforma e 77 anfwfraa
vFeEH Fr afufs #r 939 awE
T FEEAT 7

st gt : snfwforose & @7 o
A 5 oo A aw & g 1 o i
AT 31 I9 FL AT uqifyde Jag
71

wfar oi9a § 1€ g1, e &
AEFE | ITH ¥ WA T W
NN ITT NEFHAL QW R |
A N A Foadw §, F W atan
Figadl g wefm dgr g @9
# uF Frgedr andl & agh 9T T @t
affT agag & o Y g T
# fore agi T ARt Ao fauam @ )
F WM weEr g @t 15
fm 7 emx g @fe SEw
W aEERT w1 FAAR @)
@ ¢ 3t oy o fFmr o @
2

off X7 &% : N WRITE, TR
FIAGIET T 89, 1962 F AFT 1963
% % qafagy o oF Ao I
© & 0T 5-6 g 9T FATGET
gaT 8 ¥ @1 wafedw fgga a9
SHRA, AAFT A gam | gAQ wafada
wgrfeq 9 F gam gER wa
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THY wEEd FaEwE g @) 7
SrAdr qrgar g w wav wwwT gaw fag
Frf os gAqEEd  sfawe  fasmgay
1 o mgerd § R g qww gafadha
FFTT5 3 AT fFaEy wawgwl i
T STAT FY AT AT AFAT 2 ITH
fAg ag &1 ear e ?

SHRI HATHI : This question relates to
Jharia town and the coalfields under Jharia
town, So far as the subsidence at Kulti and
other areas are concerned, there is no need
1o appoint any commission, because mining
operations in Kulli area were abandoned
some 40 years ago. After that, the State
Government was informed that this area
has been worked upon and that they have
to see that a large population does not go
there,

In spite of this, if they disregard the ins-
tructions of the Director General of Mines
Safety a commission is not needed. It is
for the State Government to sce that the
areas, which are specified as not to be

thickly populated, are not allowed to be so
populated.

S THTEATT WA . qET FTC
i ¥ aEgg gHeAd IEr @ E
IR 9T AN TFAYE | F AT AvRAr
g fr wfar & se-ama fom wva @Y
71 fors #= =g X fa @7 o=
freslY sty W F FrF 9T aF fe
g Fr o ) I AAG FI WS
FH F famr 7 o TR T =W
TSI § 1 FT ATGT I°g F75 AATAAT
fagr 7 afz faar & & se=r w@w
g ?

of gt : A7 mfar zea & A9
#1 {1 F1aar @ET 7 I FE I
R e ¥ Y woge A o g R
HFTHA AT AT TAAEIR |
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CLOSURE OF VANASPATI MILLs

+
#247. SHRI SHRI CHAND GOYAL:
SHRI BRIJ BHUSHAN LAL :
SHRI J, B. SINGH :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the reasons for the closure of a num-
ber of Vanaspati Mills; and

(b) the steps taken by Government in
this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) None of the vanaspati
factories are lying closed.

(b) Dwoes not arise.

SHRI SHRI CHAND GOYAL: Is it
not a fact that the reasons for the closure
of certain vanaspati mills in Punjab and
clsewhere were that the Government had
imported soya ‘bean oik and had also
withdrawn the advances which had been
given to the trading community for the
purchase of oilseeds ? Were not these two
the chief reasons which led to the break-
down of this industry ?

SHRI ANNASAHIB SHINDE : 1 have
already submitted that no factory was
closed during those two months referred to
in the question, The only point was that
because the prices of raw oil went up in
the country, certain factories found it diffi-
cult to acquire raw oil because of which
a certain amount of production was
uffected. But no factory was closed.

SHRI SHRI CHAND GOYAL: Is it
not a fact that the price of Dalda has gone
up and in many parts of the country
people are experiencing the paucity of
Dalda ? What are the reasons for this when
we have a bumper crop of groundnuts and
other oil-seeds in the country ?

SHRI ANNASAHIB SHINDE : Now the
position has improved and all over the
country the availability is easy. But even
then, during the period of August and Sep-
tember when the situation was getting a
little difficult. . .. .(Interruption).

Q% AT §TE . TR g F4
g, Towr S fxar 9 |
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SHRI ANNASAHIB SHINDE : Prices
have been statutorily comtrolled. We have
issued necessary orders to control prices by
statute,

SHR] TULSHIDAS JADHAV : May 1
know the reasons why in the last month the
prices of Dalda or vanaspati ghee were in-
creased and were immediately made to fall
down ?

SHRI ANNASAHIB SHINDE: The
price of vanaspati, which is an end-product,
necessarily depends upon the level of prices
of raw materials, Unfortunately, there
have been ups and downs in the level of
prices of raw materials. That is why the
price structure of vanaspati differs from
month to month, Recently there has been
a downward trend in the prices of raw oil.
Ag 1 have cxplained, prices of vanaspati are
being statutorily controlled now and based
on the prices of raw oil during the pre-
vious fortnight the price is announced by
Government.

SHRI S, KANDAPPAN : It is true that
the price of vanaspati oil is statutorily con-
trolled but, as the Minister is aware, the
fluctuation in the raw material, mainly
groundnut oil, is so steep that there is
somctimes even a difference of Rs. 100 a
quintal. It comes down to thai extenl.
Normally we find an upward revision of
vanaspati oil prices but when groundnut oil
prices go down we do not find any corres-
ponding decrease in the price of vanaspati
oil or Dalda. May 1 know the real reason
for this kind of an upward trend always
being maintained in the price of Dalda
whereas the price of groundnut oil goes
down very steeply at many a time 7

SHRI ANNASAHIB SHINDE : -During
August and September there was disloca-
tion of railway traffic due to floods. Also,
at that time due to failure of rains, the
speculative element entered into the picture
about the size of the production next year.
That affected prices to a certain extent. But
our studies indicate that while the prices
of raw. oil increased by 18.5 per cent
broadly all over the country, the prices of
vanaspati rose only by 14.5 per cent.

SHRI CHENGALRAYA NAIDU : Is it
not a fact that even as per the Govern-
ment policy, the price of vanaspati is going
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up and down ? Whenever there is a good
price of groundnut seed, the Government,
through the State Trading Corporation, re-
lease soya bean oil and bring down the
price and the merchants purchase the
groundnut seed at a lower price and, as
soon as they do it, they increase the price
and the Government is helping the vanas-
pati factory people in bringing down the
price and deing injustice to the cultivators.
Is that not so ?

SHRI ANNASAHIB SHINDE : I do mot
think the apprehensions of the hon, Mem-
ber are correct. After all, the vanaspati or
edible oil is an essential commoagdity from
the point of view of the entire community
and we have to see that an appropriate
level of prices of edible ¢ils is maintained
in the country. Sometimes, we do neces-
sarily take steps to supply raw material,
soya bean oil, in order to maintain the
price level,

ot weTmiT Wvest o el
afrgafaga 31 ¥ T §@R ¥ 75
ara = o 7 fefgsm & fou 39
1 v e a1, afew aaeafa o
F IOURHI & AWIT | AT HT W ¢
T X IAF | 39 OFY g wond
Fg Y AT T WA ALY FT HHT 7
Ifg €1 a1 T@F AR | aretas fafy
g’

SHRI ANNASAHIB SHINDE : I re-
quire notice for this,

st wfw wowr: st Y faear
& w9\ a7 TWEr 7 7 7Y e
a7 a¥r 7 weafagr srw T qAr
W & I AEEife oA @ oaf g
fE aeafa O #7 S Feafagr d=0
@ E | AT AR A
¥ foau wow w1 w0 w1 WY ¢ ofw
Fog oY 7 9§ F AW FT a8 ATEEY
gfgmama ?

‘SHRI- ANNASAHIB SHINDE: As I
have already explained, we have statutorily
controlled the prices of vanaspati....
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THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : As the House is aware, we have
delicensed the vanaspati industry. But, at
the same time, in order to check the con-
centration of the production in a limited
number of hands, we have laid down that
nobody will have a capacity of more than
100 toones without the permission of the
Government. That will apply to new fac-
tories and elso to the expansion of the
existing factories,

o waTEE Wew : oMt WY
MRl X w R TEEY YR
IO Weeh #wgw g1 qg A
g dfew "= &t G ¥ g
e 97Eg fad X gsT SIEH 9 SR
2T et & A ag st 7 oY srar
g1 S T0F & Y goars ¢ ag W
T A ) FE O ag AHe &
faege o & orar @ s wE AR A
ST AT AT & 1§ "l WERey q
FTAAT |TEaT § fF aE T A w19 & 1w
B & a7 B A7 WY & fow { |wiT
FI TEET WAL TATE &1 31 &1 &
THEEY FIUE qTC A1 A qgET 92, w9
¥ & 9 ©: AL aF ag F1OH @ |

Far aTa 7% & F a1 s w A
§frowt a3 a3 safigafen T
W% AHe T g ¢ X gawar § &
FER ¥ 9 e g g afe
HCHI 99 G HTETE T80 F@T | 99
¥ a3 § IR agedt F faea &
4

SHRI ANNASAHIB SHINDE : As has
already been referred to by the hon. Minis-
ter, we have taken a positive step in de-
licensing the industry so that if the produc-
tion base is broadened, if the production
is more, naturally, the availability will be
more and with greater availability, the
prices should be at a particular and reason-
able level, As a result of the step taken by-
the Government to de-license the industry,
we have received a number of proposals
for registration, etc, I think the production
will increase during the next year and a.
half.
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SHRI KANWAR LAL GUPTA : What
about corruption ? What about black-mar-
keting ? Have you reccived any complaint
-against any manufacturer ?

SHRI JAGJIWAN RAM : That is en-
tirely for the Delhi Administration. ...

SHRI KANWAR LAL GUPTA : These
factories lie not in Delhi but_in U.P.

SHRI JAGJIWAN RAM : Wherever it
is. If in Delhi it cells at a price higher
than the notified price, the Delhi Adminis-
tration is free to prosecute them,

»ft waw fag : Il o HEw
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SHRI ANNASAHIB SHINDE: The
prices are controlled under the Vegetable
Qil Products Control Order, 1947, and as
i1 have already submitted, now the availabi-
lity i< easy all over and we have not heard
any complaint from any party.

SHRI V. KRISHNAMOORTHI: The
hon. Minister has stated that the price of
vanaspati is being controlled statutorily.
That does not help the people when the
pricc of oil, especially groundnut oil, goes
down; the comsumer of vanaspati has to
pay the same price in spite of the oil price
having come down.. (Interruptions) The
country knows what the Government's
cffort is with regard to colouring of vanas-
pati. For more than 20 years, the vanaspati
people have cheated the Government. We
do not have much confidence in the Gov-
ernment that they can control the vanas-
pati people.

Coming back to my question, may I
know why the Government, instead of
fixing a statutory price for vanaspati for all
time to come do not contemplate to fix the
price of vanaspati linking it with the price
of groundnut oil ? When the price of
groundnut oil goes up, let the price of
vanaspati go up and when the price of
groundnut oil comes down, let the price of
vanaspati come down. Why should the
Government not think in terms of linking
the price of vanaspati with the price of its
raw material ?
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SHRI ANNASAHIB SHINDE: [ am
sorry, the hon, Member does not know that
this is the system which is operating, The
present prices arc very much related fo the
prices of raw oil. This is the system which
is in vogue,

SHORT NOTICE QUESTION

DECLARATION OF REVISED TELEPIONE
TARIFFS AS ARBITRARY BY MADRAS
Hica Court

+
S.N.Q. 3. SHRI KANWAR LAL
GUPTA :
SHRI M. L. SONDHI :
SHRI S. S, KOTHARI :
SHRI P. VISWAMBHARAN:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Madras
High Court has declared the revised higher
telephone tariffs as arbitrary and unjust;
and

(b) if so, what are its implications ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND OCOMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a) Yes, Sir.

(b) The implications are being studied.
Action has been initiated to file an appeal,
and to seek a stay order, I may be permit-
ted to add that the appeal has been filed
yesterday in the Madras High Court.
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MR. SPEAKER : Order, order, T am
more than satisfied. Shri S, S. Kothari,

SHRI S. S. KOTHARI : It is the public
who are suffering as a result of regular
escalation of taxes almost every two years,
or, 1 should say. every alternate year. In
view of the Madras High Court judgment,
will the hon. Minister consider the possi-
hility of revising the telephone tariff down-
wards in respect of Bombay, Calcuita and
other cities, and also increasing the effi-
ciency of the department so that the public
have a better qwid pro quo? 1 want 1o
know what steps the hon, Minister is tak-
ing to increate the efficiency of the depart-
ment to gnsure that the common man gets
telephone casily and cheaply. It is not easy
for the common man to pay Rs, 2,000 or
Rs. 2,500 or Rs. 2,000 for a tclephone to
the Telephone department, If 1 necd a tele-
phone I cannot get it.

DR. RAM SUBHAG SINGH : The pro-
posal is to reduce the rate and also to
increase the eflicicncy. We are trying our
heswt 1o effect that.

SHRI S. S. KOTHARI : What concrete
steps is he taking 1o improve the efficiency.

MR. SPEAKER: How can he say in
one wentence, how to improve the effici-
ency 7 It is a general question, Improving
cfficiency is a bigger thing, How can the
Minister gnswer that in a supplementary ?

'SHRI KANWAR LAL GUPTA: We
want to know the steps taken by the Gov-
crnment, Sir, ’

MR. SPEAKER : If he asks a question
on a wide policy matter in a supplementary
question 1 do not know if the hon. Minis-
ter can answer it. If he asks a big policy
question regarding the improvement of effi-
ciency, I do not know how it is possible
to answer it.

SHRI S. S. KOTHARI : The d part
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Rs. 1000 will not have to deposit an
amount of Rs. 2,500 or 3,000 under the
OYT scheme ? Will he do something for the
common man ?

DR. RAM SUBHAG SINGH: We are
constantly reviewing our activities including
the OYT scheme; we are conversant with
the hardship of the people, and therefore,
we are constantly reviewing it. But after
having reviewed that, we have come to the
conclusion that nothing need be done,

SHRI VISWAMBHARAN : The hon.
Minister has said that the telephone wing
of the P & T Department is treated as a
scporate unit. But in the Madras High
Court the tclephone establishment there
argued otherwise. In this connection, I may
quote from The Hindu dated the 15th
November, 1968, It sayy :

“"The main ground with the authorities
10 increase the telephone and trunk tele-
phone tariff was to ward off the losses
incurred in the postal, telegraph and
radio departments. The steep and sudden
rise  was sought to be justified on the
ground that the Posts and Telegraphs
Department was a single unit.”,

So, what the hon. Minister has said here
is contrary to thc arguments put forward
by his Depurtment in the High Court, May
1 know which of these arguments is cor-
rect. so far as this House iv concerned 7

Secondly. it has been reported that the
Mudras  Telephone  Establishment has
issued orders not to receive any deposits or
issue any new bill. The High Court has not
struck down the tariff in oo, What the
High Court has done is that they have can-
celled the enhancement effected in 1966.
May I know whether pending a-final deci-
sion by the appellate court or by Govern-
ment, instructions would be issued to the
telephone establishment in Madras to re-
ceive payments at the pre-1966 rates ?
Otherwise, the public will be put to suffer-
ing.

SHRI NATH PAI : Not only in Madras
but all over India.

DR. RAM SUBHAG SINGH : We have
asked our Department and also the General

of my question has not been answered. Will
the bon, Minister make a scheme whereby
people having an  income of less than

Manager of the Madray Telephone District
to implement the decision of the High
Court and it is being done and the judg-
ment is being acted upon.
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As regards the interpretation, as the
House knows, we are not having any radio
department other than the P & T Depart-
ment. It is one single unit. And it is the
Posts & Telegraphs Department.

SHRI NATH PAI : The first part of the
question has not been answered.

SHRI S. KANDAPPAN: What about
the disérepancy between the argument of
the Deparument and that of the hon. Minis-
ter ?

DR. RAM SUBHAG SINGH: The
reply is that we are not having many
departments in the P & T Department; it is
just one department, not the Radio, Posts,
Telegraphs and Telephone Departments,

SHRI S. KANDAPPAN : According to
the circular read out by the hon. Member
they are not implementing the decision of
the High Court.

DR. RAM SUBHAG SINGH: As 1
have said, whatever is contained in the deci-
sion of the High Court iz being implement-
ed...

SHRI V. KRISHNAMOORTI: Why
should the Government appeal against that
judgment ? We do not want any appeal.

DR. RAM SUBHAG SINGH:... We
have filed an appeal against that judgment.

SHRI S. KUNDU : The judgment of
the Meadras High Court has reversed one
of the many arbitrary decisions of the P &
T. Department, These telephone rates have
gone up by more than 100 per cent during
the last ten years. I would like to know
‘from the hon. Minister whether till this
judgment is set aside or upheld by the
Supreme Court, he would make the present
tariff which is now prevalent in Madras
after this judgment as a uniform tariff
throughout India ? That is going to be the
law of the land till it is set aside by the
Supreme Court. Secondly, 1 would like to
know.

MR. SPEAKER: If he asks just one
question, then the answer will be better, If
there are parts (a), (b), (c) and so on,
then the answer may not be coming for all
the questions.

SHRI S. KUNDU : T want to know whe-
ther the same rate will be uniformaly appli-

cable throughout India.
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DR. RAM SUBHAG SINGH : Actually,
at that time, there was not a uniform rate
throughout the country. The rates differed
to some extent at different places, such as
Calcutta, Delhi elc,

SHRI S. M. JOSHI : If the department
is one, why does he say that?

o e o ?

DR. RAM SUBHAG SINGH : i &
AW AL E 1

I am telling you the actual facts. The
rate at Madras was Rs. 50 quarterly rental,
150 free calls and call charges 10 paise;
after that it became Rs. 75 gquarterly ren-
tal, 150 free calls and 15 paise. In Bombay
it was Rs, 54 quarterly rental, 150 free calls

‘and 12 paise. Similarly, the rates differed

at different places, and we are implement-
ing the decision of the Court in Madras,
because the decision pertains to Madras
District as we have been advised by the
Law Ministry.

MR. SPEAKER : Taking advantage of
this, are you going to make it uniform ?

DR, RAM SUBHAG SINGH : No, Sir.

I am sorry I will not accept that sugges-
tion.
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SHRI SHIVAJIRAOQ S. DESHMUKH :
Do you agree with the relevancy of the
question—from telephone tariff to Bibhu-
dendra Mishra ?

MR. SPEAKER : That is also about

telephone !

SHRI SHRI CHAND GOYAL: May I
know whether the hon. Minister is aware
that this increased rate hae been struck
down by the Madras High Court for the
entire country. .

MR. SPEAKER : How can they do it
for the entirc country 7

SHRI SHRI CHAND GOYAL : I want
to know whether the Government wants to
take up the position that it is not a tax and
it is a fee, because if it is a tax, it would
come to Parliament whenever the Govern-
ment wants to increase it. In fact, the
effect of it is in the form of an additional
taxation, Will the Government in future
change the rules and, instead of treating it
as a fee, treat it as a tax, so that, if the
Government has to cffect any increase, it
can only be with the permission of Parlia-
ment 7

DR. RAM SUBHAG SINGH : I do not
propose to anticipate any contingency be-
canse we have not yet received the copy of
the judgment. It is on the way, it might
reach today or tomorrow, and after study-
ing and examining it properly, we will
determine the line of action.
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WRITTEN ANSWERS TO QUESTIONS

RETRENCHMENT OF WORKERS BY BURMAH-
SHELL
#241. SHRI S. K. TAPURIAH :
SHRI A. SREEDHARAN :
SHRI P. GOPALAN :
SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Petroleum Workers
Union of Delhi held demonstrations in
front of the Burmah-Shell, the Esso and the
Caltex offices on the 9th September, 1968
to protest against the decision of the Bur-
mah-Shell manacement to retrench 350
workers from its Calcutta establishment;

(b) if so, whether Government have in-
tervened to ensure that these employees are
not retrenched and to avoid any further re-
trenchment by the said foreign oil com-
panies in India; and .

(c) the respective stand taken by the oil
companies and their workers in this re-
gard ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :
(a) Yes, Sir,

(b) Yes, Sir. Pursuant to tripartite meet-
ings held at Delhi on the 16th and 17th
November, 1968, the management of
Burmah-Shell agreed to keep the retrench-
ment action in abevance till December 5,
1968 and the worlers agreed to call off
their strike, Both sides also agreed to enter
into negotiations immediately with a view
to resolve the dispute,

(c) According to Burmah-Shell, retrench-
ment was necessitated by the accumulation
of surplus staff generated by reduction in
volume of business and changes in the pat-
tern of product distribution. The workers
contended that surplus staff was the result
of schemes of computerization and the use
of contract labour by the Company.

IMPORT OF TRACTORS FROM YUGOSLAVIA

*245, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a certain farm in Orissa
which proposed_to import 122 Yugoslav
tractors in 1966, had actually imported
these tractors or not;
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(b) whether the permission for importing
these tractors was obtained from the Cen-
tral Government; and

(c) if so, the details of this deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢), No firm from
Orissa approached the Central Government
for import of 122 Nos. of Yugoslav trac-
tors and as such no permission was granted.

Presumably the reference appears to the
proposed sale of 12 numbers of Yugoslav
crawler tractors by a Vijuyawada firm to the
Government of Orissa. If so the deal is
being enquired into by a Commission of
Enquiry sct up by the State Government
and ity findings are awaited.

AcGRricULTURAL. PoruLaTion orF EcoNomic
HoLpinGs

2248, SHRI HEM RAJ : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to stute :

(a) whether any assessment has  been
made as regards the percentage of popula-
tion that can be usefully engaged in agri-
culture on economic holdings;

(b) what is the present percentage of
population that subsisty on agriculture; and

(c) the sieps that Government have so
far taken or propose to take disengage per-
sons from agriculture and absorb them in
industry and the progress made in this res-
pect so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) According to the Census of India
1961, out of total number of 188 million
workers 69.5% were cultivators or agricul-
tural labourers.

(¢) The various measures envisaged in
the successive Five Year Plans are meant
10 increase employment opportunities in
industries and other non-farm sectors.
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COMMUNICATION SATELLITE

#249. SHRI VISHVA NATH PANDEY :
Will the Minister of COMMUNICATIONS
be pleased 1o state :

(a) whether it is a fact that the Atlantic
Satellite is helping India 1o set up her first
Communication Satellite for global commu-
nications;

(b) if so, the nature of help being ren-
dered: und

(c) the total amount of cxpenditure in-
volved on the scheme

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b).
India is & member of the International Tele-
communications  Satellite Consortium for
the establishment of the Global Satellite
Communications System along with 62
other countries of the world, The Consor-
tium has -already launched satellites over
the Atlantic and Pacific Oceans and a satel-
lite over the Indian Ocean, which will ex-
lend  commercial capability to India, s
planned 1o be launched by the middle of
1969,

(c) The total cost of the Global Satellite
Communications  System  is estimated at
$ 200 million,

SErteeMENT OF LANDLISS AGRICULTURAL

LABOURERS

#250. SHRT YAJNA DATT SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(u) whether Planning Commission have
in u report recommended that a singlc
agency in the.State should be entrusted with
the task of co-ordinating work relating to
settlement  of landiess agricultural
labourers; and

(b) if so, the details of the main recom-
mendations in the report and the reaction
of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
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(b) The main recommendations made
are :

(i) A minimum limit in respect of num-
ber of settlers as well as area for settle-
ment 1o be covered as a colonisation scheme
should be prescribed;

(ii) The pattern of assistance should be
flexible to meet the cost of reclamation at
various places, due note should be taken of
cost variations on account of local condi-
tions:

(iii) Appropriate measures should be
devised 10 ensure selection of only those
families who would really settle on land;

(iv) It is necessary to provide minimum
basic umenities in the settled colonies;

(v) At the State level a single agency
should  be made responsible for effective
coordination,

) (vi) In the case of colonisation scheme
it is essential to have u field agency at the
colony level for effective implementation
of the programme;

(\:ii_} Proper planning of programme at
the initial stage is necessary 1o avoid waste-
ful expenditure of money and efforts.

The ubove recommendations are being
forwarded 1o the State Governments for
neceuNry action,

KILLING OF RHIONS IN Assam

“251. S_HRI P, K. DEO ; Will the Minis-
ler of FOOD & AGRICULTURE be
pleased 10 state :

(4) whether there has latcly been wan-
ton killing of Rhions in Assam:

(b) if so, how many have been killed;
and

(c) steps being taken to preserve this
species and 1o deal with the poachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The required in-
formation is being collected from the
Assam Government tnd will be placed on
ithe Table of the Sabha, -
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RESIGNATION BY A MEMBER OF THE
NaTioNaAL CoMMISSION ON Lasour

#252. SHRI S. M. BANERIJEE: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether one of the members of the
National Commission on Labour has ten-
dered his resignation;

(b) if so, the reason for his resignation;
and o

(c) whether a copy of the resignation let-
ter will be laid on the Table ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
Yes. Sir,

(b) and (c). A copy of Shri Dange's
letter to the Chairman of the Commission
and a copy of the Resolution passed by the
Commission at its meeting held on October
4, 1968 are placed on the Table of the
House. [Placed in Library, See No. LT—
2253/68).

IvpPorT OF FoovGrains unDEr PL 480
%253, SHRI P. C. ADICHAN :
SHRI VASUDEVAN NAIR :
SHRI BIBHUTI MISHRA :
DR. RANEN SEN :
SHRI NARENDRA KUMAR
SALVE :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government intend to enter
into a new agreement with USA for the
import of foodgrains under PL 480; and

(h) if so. the guantity of foodgrains to
be imported and the value thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOQPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) We have requested the supply of 2.3
million tons of foodgrains. The approxi-
mate valuc would be about 152 million dol-
lars.

RiSE IN PRICES IN SUPER BAZAR

*254. SHRI 8. C. SAMANTA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what are the reasons that prices of
various items cxcepting the scarce oncs
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have gone up in the Super Bazars in Delhi
as compared to other private markets; and

(b) what is the percentage of profit
charged by the Cooperative Authority run-
ning the Super Bazar and the percentage
earned by the owner or tenant dealers of
shops and the ultimate percentage of profit
charged from the consumer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) It is not correct to
say that the prices of these items in the
Super. Bazar are higher than in the market.

(b) The margin of profit, which varies
from onc itcm to another, depending o©n
costs and turn over, ranges from 2 percent
and above, with an average of about 10
percent; the prices charged from the con-
sumers, including the margin of the dealer,
where applicable, compare favourably with
the prevailing market prices.

DELAY IN PAYMENT oF WAGES IN BaNkoLA
COLLIERY

*255. SHRI YOGENDRA SHARMA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether complainte have been re-
ceived by Government about the regular
delay in the payment of weekly wages to
workers by the Bankola Colliery (Bird and
Co.); and

(b) if so, the steps taken by Government
against the management in this connection ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :
(a) Only one complaint dated 5-9-1968
was received from the Colliery Mazdoor
Sabha (AITUC), Asansol with regard to
alleged late payment in Bankola Colliery.
The allegations were that: (1) there were
no fixed dates for thc payment of the
weekly wages (2) paymenis werc made in
a haphazard way (3) workers were being
made to stand in the queue for days to-
gether (4) members of the ATTUC Union
were being singled out for late payment.

(b) The allegations of the Sabha have
not been substantiated on enquiry. It is,
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however, reported that during August 29,
1968 to September 5, 1968, payments tor
workers numbering more than 2,000 conti-
nued for several days because during that
period the first instalment of arrears arising
out of Wage Board's recommendations,
bonus for the quarter ending June, 1968
and weckly wages for the week ending
August 24, 1968 wcere to be paid. However.
weekly wages were paid on fixed days.
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FUNCTIONING OF FooDp CORPORATION OF
INDIA

*257. SHRT RABI RAY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his attention has been drawn
to the criticism made by the Food Minis-
ter of Tamilnadu some time back that the

(4)
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Food Corporation of India has enjoyed the
advantage ncither of a Government orga-
nisation nor the initiative and freedom of
a commercial body; and

(b) if so, what steps Government are
going to take to improve its functioning and
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

{by The Food Corporation of India,
which is a public sector institution, has to
act in such a manner as to further the
objectives of Government policy. Only such
guidance or directives as are necessary to
achieve this purpose are being given by
Government 1o the Food Corporation. Sub-
ject  to this, the general superintendence.
direction and management of the aflairs of
the Food Corporation vests in the Board
of Directors and the Board ensures that the
Corporation functions as a ¢ommercial
body subject to the need of serving the
objectives of Government policy. It may be
mentioned here that since its inception, the
Food Corporation of India has already
considerably expanded its area of operation
and the volume of foodgrains handled by
it.
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TRANSFER OF “LABOUR" TO THE UNION
LisT FROM THE: CONCURRENT LIST

#259. SHRT MADHU LIMAYE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased 1o state :

(a) whether it is a fact that a suggestion
has been made to the National Commission
on Labour by :ome Employees' Associa-
tions that the subject of “Labour™ should
be transferred 1o the Union list from the
‘Concurrent List; and

(b) if s0, the State Governments and
Union Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  HATHI) :
(a) Yes, Sir.

(b) The reactions of the State Govern-
ments arc not known. The Government of
India will consider the matter only afier
recciving the report of the National Com-
mission on labour.

IMrorT 01 FOUDGRAINS
#260. SHRI SHARDA NAND : Will the
Minister of FOOD AND AGRICULTURE
be pleased 10 state ;

(a) how much foodgrains Government
propose to import from foreign countrics
in the mext three years, year-wise;

(b) whether any agreement is being nego-
tiated with any Government in this connec-
tion; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The cstimates of imports
for 1969-70 onwards have mnot yet becn
finalised.

(b) No.

(c) Does not arise. The negotiations for
import under PL 480 going on at present
are for the current year and not in connec-
‘tion with the next three years,
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DROUGHT IN BiHAR

¥262. SHRI HIMATSINGKA .
SHRI VALMIKI CHOUDHARY :

Will the Minister of FOOD AND AGRI-
‘CULTURE be pleased to state :

(a) whether it is a fact that over onc
million acres of standing paddy crop has
been affected by drought in  Bihar this
year;

(b) if so, the precise extent of damage
caused by drought in Bihar this year; and

(c) what preventive measores were
taken to relieve the drought hit districts in
Bihar and what Central Aid  Assistance
was rendered for that purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Bihar was tem-
porarily in the grip of a dry spell during
late August and September, 1968, affecting
late maize crop and upland paddy. Sub-
sequently there were wide-spread rains
which improved the kharif prospects but
some arcas could not recover fully from
the impact of the dry spell. Details of
actual damage are not yet available.

(¢) The local oflicers were instructed
by the State Government to take up emer-
gency irrigation  schemes  under hard
manual labour works and to  distribute
pumping sets on loans to save the crops
in arcas affected by dry spell. The State
‘Government have not made any request
for central finuncial assistance so far.
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REVERENCE OF QUESTION OF MINIMUM
WagEs
#265, SHRI D. C. SHARMA :
SHRI R. BARUA :
SHRI N. R. LASKAR :

Wilt the Minister of LABOUR AND
REHABILITATION be pleased to state:

() whether the National Labour Com-
mission will include in its study the need
for fixation of minimum wages including a
national minimum wage;

(by whether the Commission’s compe-
tency in this regard has been disputed by
some persons and one of its members has
resigned on this issue; and

(c) if so, the reaction of Government
thereio 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, Sir.

(b) One of thc members of the Cem-
mission Shri S. A, Dange resigned on this
jssue,

(c) The Government has accepted his
resignation.

REHABILITATION OF EAsT PAKISTAN
REFUGEES IN ANDAMAN GROUP OF ISLANDS

%226. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABHI-
TATION be pleased to state :

(a) the number of East Pakistan refu-
gees rehabilitated in Andaman group of
Islands so far;
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(b) whether it is a fact that a large
number of East Pakistan refugees are
willing to go to Andaman group of
islands; and

(c) il so, the reason for
them in these islands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R, CHAVAN) : (a) 2861 families
consisting of about 12,000 persons have
been settled during 1949 to 1963 and 425
families of new migrants consisting of
about 1800 persons have taken up cultiva-
tion this year in the Andaman Group of
Islands.

(b) and (c). Very few out of the 6253
agriculturist families of new migrants from
East Pakistan, who are at present staying
in the relief camps, have shown their
willingness to go to the Andaman and
Nicobar Islands. These families will short-
ly be sent to the rehabilitation sites in
those is!ands,

not settling

MALPRACTICES 1N PATMAHONA COLLIERY

*267. SHRI C. JANARDHANAN :
SHRI J. M. BISWAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have received
any complaints of serious malpractices
adopted by the management of the Patma-
hona colliery;

(b) if so, by whom and the nature and
details of the complaints; and

(c) steps Government intend to take
against the management ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :

(a) Yes, Sir.
(b) Complaints
Colliery Mazdoor
others regarding :
(i) management asking some of the

workers to proceed on three
months’ Jeave;

(ii) noo-payment of legal dues in-
cluding weekly wages;

(iii) intimidation and harassment of
the workmen; and

(iv) management employing new work-
men,

were received from the
Sabha and also a few
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(c) (i) The dispute over this issue raised
by the Colliery Mazdoor Sabha
was referred to adjudication on
November 4, 1968,

As regards non-payment of the
dues the prosecution under the
Payment of Wages (Mines) Rules
hay already been sanctioned,

(iii) Regarding intimidation and harass-
ment of workers, no concrete
example has been cited, How-
ever, the Central Industrial Rela-
tion Machinery is keeping a close
watch over the situation. .

As regards the allegation that
the management is employing
new workers, the Colliery Maz-
door Sabha supplied a list of 11
workers, On cnquiry it . was
found that 9 of them were newly
recruited.,

(i)

(iv)

RENTAL OF LonNG CORDS ATTACHED TO
TELEPHONES OF M.Ps,

#268. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Members of Parliament arc
exempted from paying rental of long cords
attached to their telephones:;

(b) if not, the number of Members of
Parliament who have long cords and who
pay the rent for the same; and

(c) total annual revenue losses for moo-

payment of rental and steps taken to
recover the same ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUIRAL) : (a) No.

(b) 73,
(c) Does not arise.
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*270. SHRI D. N. PATODIA :

SHRI N, K. SANGHI :

Will the Minister of FOOD AND AGRI-
CULTURE bc pleascd to state

(a) whether it is a fact that the Gov-
ctnment of Rujusthan hive proposed  to
set up fodder banks in different parts of
the State to avert lodder famine in future;
. (b) whether the State Government has
sought any assistunce from the Centre for
this purpose; and

(c) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.

COMMUNITY DEVELOPMENT AND-

COOPERATION (SHRI ANNASAHIB
SHINDE) : (i) The Government ot
India have received no such proposal.

(b) and (c). Do not arise,
MEMORANDUM FROM THE EMPLOYEES OF
THE WNEELRATAN MEDICAL COLLEGE AND

HosprraL, CaLcurTa

1485. SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND
REHABILITATION be pleased to siate :

(a) whether the employees of the
Neclratan Moedical College and Hospital,
Calcutta have submitted a memorandum to
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Government regarding their demands ;_lnd
grievances;

(b) if so, the salient features of the
memorandum;

(¢) action taken thereon; and

(d) if no action has vet been takenm,
the reason therefor ?

THE MINISTER OF LAPOUR AND
REHABILITATION (SHRI HATHI) :
(i) Yes, to the State Government,

(k) The main issues raised in the
memorandum were :

(i) Provision of allernative rent-free
quarters to all employecs affected
by the demolition of the un-
authorised structures within  the
hospital compus.

(ii) Withdrawal of all pending cases

against workers and their leaders.

Withdrawal of all show-cause

nolices and assurance of mo victi-
misation,

(iii)

(iv) Adjustment of the period of
absence from 10-4-68 to 24-4-68

wilth Jeave,

() All the issues were settled by’ a
Iripartite agreement dated 30-5-68,

(d) Does not arise,

PUNISIHIMENT FOR OFFENCES UNDER ARTI-
cris 23 anNp 24 o¥ THE CONSTITUTION

1486. SHRI SIDDAYYA : Wil the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether any laws have been passed
for prescribing punishment for those acts
which are declared to be offences wunder
Articles 23 and 24 of the Constitution of
India;

(h) if so. the details thereof; and

(¢) if not, the rcasons therefor ?

THE MINISTER OF LABOUR AND
REHAPBILITATION (SHRI HATHI) :
ta) Yes,

(b) A statement showing some of the
laws passed is laid on the Table of the
House, [Placed in Library. See No. LT-
2237/68.)

(¢} Does not arise.
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IMPORT OF TRACTORS AND THEIR
DISTRIBUTION

1487. SHRI' BABURAO PATEL: Will
thc Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of tractors
by Government during the last two years

and their distribution, State-wise;

imported
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1

(c) the reasons why India has to im-
port so many tractors when tractor manu-

facturing capacity
ed ?

in India can be increas-

THE MINISTER OF STATE IN THE

COOPERATION

' MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-

(SHRI ANNASAHIB

‘{b) the cost of the tractors and the SHINDE): (a) The number of tractors
countries from where they were imported; imported during the last two years as indi-
and caled below :—

T N T Distribution
Yoar Model - —
Region-wise
— — Sam— \
Northern  Eastern Western  Southern
USSR :
I TS DT-14B 183 495 551 129
NT-28 47 33 83 27
230 528 634 156
Tora DT-14B 1.358 -
DT-28 190
166 DT-14B 1,347 626 859 324
Byclarus 175 137 103 k[i]
1,522 763 962 354
TOTAL DT-14B 3156
Byelarus 445
CLECHOSLOV AKIA ¢
RS Zetor 3011 1. Min. of Rehabilitation, 65 Nos,
Govt. of India,
New Delhi.
2. Ji. Director of Agriculture, 40 Nos,
© Govt, of Mysore,
Habbal, Bangalore.
3. Jt. Director of Agriculture (Engg.). 15 Nos.
Director of Agriculiure,
Shillong (Assam).
4. Land Development Sced Corpn. Lid., 18 Ncs,
167 Sector-19A.,
Chandigarh (sold through Bharat Trac-
tors, Rohtak.)
5. Director of Agriculiure, 12 Nos.
Govt, of Maharashira, )
Bombay (sold through Dadajec Dack-
jee & Co., Bombay.)
TortaL 150 Nos.
196~ : Agro-Industries Corporations :
Zeter 2011 Punjab . . 300 Nos,
U.P. . . 200 Nos.
Bihar . . . 300 Nos.
Harvana . 200 Nos.*
TotAL 1000 Nos.

(*Including Delhi Union Territory).
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In the case of Russian tractors, the
dractors were  distributed through the
various agents in the private sector on
Tegional basis and not State-wise. The
various agents catered to the requirements
of different States earmarked to them,
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Zetor-2011 tractors have been distributed
through the various State Agro-Industries
Corporations as indicated above,

(b) The c.if. value of the tractors im-
ported year-wise and country-wise is as
under :—

U.S.S.R. v
Nos.
1966 . DT. 14B 1358 Rs. 58.40,500/- (CIF)
DT. 28 190 (Pre-devaluation value)
1967 DT-14B 3516 Rs. 2.50.73,003 - (CIF)
Byelarus 445
. JA :
CZECHOSLOVAK Nos.
1966 | Zetor-3011 150 Rs. 18.36.0C0 (pre-dovavalion)
‘1967 . . . . . Zetor-2011 100 Rs. 105.29.354 - (CI1F:

(¢) Until such time as existing gapadty
.of indigenous manufacturing units is fully
utilised and the new units in the process
of being organised are established and go
into production, import of tractors will
have to be resorted to.

Kerara Lanp ReForMs Brip

1488. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Planning Commission
has examined the provisions of the Kerala
Land Reforms Bill; and

(b) if so, the reaction of Planni?g (?om-
mission towards the proposed legisiation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
OCOMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) The Planning Commission have no
objection to the State Government under-
taking the Kcrala Land Reforms (Amead-
ment) Bill, 1968, Certain suggestions
with regard to rights of Kudikidappukars
in plantations and right to lease to mem-
bers of the Armed Forces have been com-
municated for conmsideration of the State
Goverpment at Sclect Committee stage.

ELecrion PETITIONS

1490. SHRI BABURAO PATEL
SHRI YASHPAL SINGH :
SHRI ONKAR LAIL. BERWA :

" SHRI JAGANNATH RAO
JOSHI .
SHRI ATAL BIHARI
VAIPAYEE :

Will the Minister of LAW be pleod to
state @

(a) the number of election pettions
State-wise arising out of the 1967 Elections
which have not been decided and which
are still pending;

(b) the reasons why these petitions have
not been decided even though they are
approaching the second year after the
clections;

(¢) the number of hearings in the High
Court of Bombay in the petition filed
against Shri George Fermandes, M.P.;

(d) the reasons why the hearings could
not be expedited and case concluded
earlier;

(e) reasons why the Election Commis-
sion should not evolve a summary proce-
dure of hearing petitions thus saving much
time and expense to the parties concerned;
and

(f) whether it is proposed to set a time
limit on these election petitions and if not
the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M, YUNUS
SALEEM) : (a) 51 election petitions are
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pending before various High Couris as
mentioned below :

Naome of State/ No. of petitions

Union Territory pending
Bihar 2
Jammu & Kashmir 22
Madhya Pradesh 6
Mysore 1
Rajasthan 2
Uttar Pradesh 17
Manipur 1

(b) The High Courts are working inde-
pendent of the Election Commission and
cannot be directed to send progress reports
of disposal of these pelitions,

(¢) Information relating to the petition
filed against Shri George Feronandes, M.P.,
is not available cither with the Election
Commission or with this Ministry.

(d) Does not arise,

(e) In disputes relating to the elections
to Parliament and State Legislatures, adop-
tion of summary procedure of hearing
petitions is neither feasible nor desirable.
Matters relating Elections merit serious
consideration and cannot be dcalt with
lightly and in a summary manner, The
present arrangement of entrusting the trial
of elections petitions directly to the High
Courts was devised after experiencing the
shortcomings in the different procedures
adopted in the previous elections.

(f) For the reasons explained abowve, it
is not possible to set a time limit for dis-
posa® of election petitions, Section 86(7)
of the Representation of the People Act
provides that every election petition shall
be tried as expeditiously as possible and
endeavour shall be made to conclude the
trial within six months from the date on
which the election petition is presented to
the High Court for trial,

PM.G's OrrFicE AT NAGPUR
1492. SHRI K. M. KOUSHIK : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that at the time
of reorganisation of States, Government
assured that the Post Master General's
office at Nagpur wil! not be shifted: and

(b) if so, why it has been disbanded,
one half going to Bombay and the other
half going to Bhopal ?

L59LSS/68—3.
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I, K. GUIRAL): (a)
No.

(b) Does not arise,

Housme ScHEME N CHANDA COALFIELDS

1493, SHRI K. M. KOUSHIK: Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the
reply given to part (¢) of Unstarred
Question No. 4837 on the 22nd August,
1968 and state whether in view of the
difficulty explained therein, Government
will utilise the land in Babupeth Chanda
which was once occupied for housing
nearly 2000 refugee families from East
Pakistan and which has now been vacated
by the Rehabilitation Department for im-
plementing the Housing Scheme in the
Chanda Coalfield ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIT HATHI) :
Necessary arrangements are being made
to inspect the land in question for assess-
ing its suitability for implementing the
Housing Scheme in the Chanda Coalficld,

Tafa® AW FT  famw
1494, =Y ArqTw swifgea @ =41
am aau gl a7 a8 T FT FATFUT

f&

(%) fF-fer oo 7 amafae
TATHT FF FHETE FT FIH AT
" sgrarfedi £1 HqT T

(@) 1 FFm AT 7 qafaa
T ATETI AT GEETA gfafaat &
qIeqw T AT IqRT 1 faweer
T HCT T FAG LAY

() afz g, o ga® a1 FTE ?

gqu, gfs, amofas feww T
agFc wWarwa | qew st (R
awmfge fed) : (F) S F
faror #<t & FOF #r foredardy
o0 goeTil 1 § 1 Ffaa st
et ¥ A wf § AT gWT 9TW 0
& & Frar ?
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STrRIKES AND LocCkouTs
1498. SHRI MURASOLI MARAN:®
Will the Minister of LABOUR AND
REHABILITATION be pleased to lay a
Statement on the Table showing a State-
wise list, from March, 1967 to date of :

(a) Manhours lost because of labour

disputes;
(b) the number of lockouts;
(c) the number of strikes;

(d) the number of incidents involviog
loss of human life because of polica
action; and

(e) the number of persons killed be-
cause of such police action ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). The required information is
being compiled and will be laid on the
Table of the House as soon as possible.

(d) and (e). This information is mnot
available with the Ministry of Labour,
Employment and Rehabilitation,
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REHABILITATION OF DisPLACED PERSONs N
© ' ANDAMAN AND NICOBAR ISLANDS

1499. SHRI SIDDAYYA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether a review of the progress in
regard to the rehabilitation of the dis-
placed persons in Andaman and Nicobar
Islands .has been made;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN): (a) to (c). 2861
families of displaced persons from East
Pakistan have been rehabilitated in the
Andaman and Nicobar Islands during the
years 1949-1963, The Committee of Re-
view appointed by the Department of
Rehabilitation  visited the Islands in
February, 1968. Shri N. C. Chatterjec,
Chairman of the Committee, expressed his
satisfaction with the work dome by the
settlers,

Under a new scheme of development of
these Islands, steps are being taken to
settle more migrant families from East
Pakistan in these Islands, It is also pro-
posed to settle a number of ex-service-
men's families in one of these islands and
of repatriates from Ceylon in another, A
beginning in this direction has just been
made. 425 families of migrants from
Bast Pakistan have been taken to these
Islands, They have taken up cultivation
and have been provided with facilities in
the form of seeds, fertilizers and pesticides.
There are encouraging reports regarding
the first crop that is now being harvested
by them. Government have been provid-
ing supervision and guidance at all stages.
The position is being kept constantly under
review. The movement of ex-servicemen's
families is likely to begin next March and
that of Ceylon Repatriates will take place
when they start arriving from Ceylon,

D:scouwacnou oF TELEPHONE No, 561095
(New DeLHI)

1500. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether disconnection of Delhi
telephone No, 561095, effected on the 24th
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August, 1968, has been challenged in a
court of law;

(b) if so, by whom and on what ground;
and

(c) the date on which the disconnection
was challenged in the court?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLTAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUIJRAL): (a)
Yes.

(b) The disconnection has becn chal-
lenged by the subscriber, Shri M. S. Rakhi,
and his daughter, Mrs. Mohini Kanwar
on the ground that the action of ‘the
Department in disconnecting the telephone
in question was illegal, without jurisdic-
tion, based on malice and ultra vires,

(c) 21-9-1968,

TELCPHONE CONNECTION To SHr1 V. P.
Kanwar, AsstT. 1L.C AR, New Dewm

1501, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a new telephone connec-
tion was given on the 14th September, 1968
to Shri V., P. Kanwar, Assistant in the
I.C.A.R., Krishi Bhavan, at his residence
at 8/19, W.E.A., Karolbagh, New Delhi-5;

(b) if so, on what ground;

(c) on what date did he apply for the
phone; and

(d) whether an enquiry was held into
the genuiness, or otherwise, of the ground
on which he asked for the phone and if
so, by whom ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1 K. GUIRAL): (a)
Yes, a temporary telephone for six months
has been given with effect from 15-9-68.

(b) The telephone was asked for by
Shri Kanwar on grounds of his being an
active social worker.

(c) The application was undated but
was received in the Department on
21-8-1968,

(d) No enquiry was considered neces-
sary while sanctioping a ‘temporary’ téle-
phone connection,
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AgmialL. vISIT BY PM. TO DROUGHT=
AFFECTED AREAS

1502. SHRI D, N, PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Prime Minister had
made an aerial survey of some of the
drought-affected areas in the country re-
cently,;

(b) if so, the names of different parts
of the country visited by her and what are
her findings;

(c) whether concerted efforts are being
made to avert the recurrence of droughts
in thesc arcas in future; and

(d) whether any scheme based on the
findings of the Prime Minister has been
drawn up for Central assistance to these
areas 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Prime
Minister did not make an aerial survey of
drought affected areas of the country.
She wvisited some parts of Allahabad dis-
trict in U.P. on the 14th and 15th Septem-
ber, 1968, and Jaisalmer and Barmer dis-
tricts in Rajasthan on the 2nd November,
1968, in order to see for herself the
drought conditions prevailing there, She
also took the opportunity of discussing the
relief measures with the representatives of
the U.P. and the Rajasthan Governments.

(c) Attention is invited to the reply to
Starred Question No. 590 given in the Lok
Sabha on 21-8-1968,

(d) Certain suggestions which have

emerged as a result of her discussions in
the course of her tour are being pursued.

ERADICATION OF DROUGHT
1503. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that in a recent
statement, the Prime Minister is reported
to have stated that Government are taking
steps to eradicate drought for ever in the
country; and

(b) if so, the detai's of the steps pro-
posed to be taken to attain this objective ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT : AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) and (b). A statement is
laid on the Table of the House. [Placed
in Library. Se¢ No. LT-2239/68.]

INCREASE IN PRICE OF Sovaseen O BY
S.TC.

1504. SHRI MEETHALAL MEENA:
SHRI R. K. AMIN :
SHRI S. P. RAMAMOORTHY :
SHRI R, R, SINGH DEO:
SHRI S. K. TAPURIAH :

Wwill the Minister of FOOD AND
AGRICULTURE be pleased to stats :

(a) whether the State Trading Corpo-
ration have made any upward revision in
the prices of imported Soyabeen Oil dur-
ing the last six months;

(b) if so, the number of times the rewi-
sions have been made and the amount
thereof;

(c) the reasons therefor;

(d) whether there are complaints from
various busincss houses that the State
Trading Corporation have made huge pro-
fits on buffer stock of Soyabeen Oil im-
ported from America and other countries;
and

(e) if so. the reaction of Government
thereto ¥ '

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT - AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement
showing the prices of soyabeen oit fixed
from time to time since April, 1968 for
supply to vanaspati factories in the diffe-
rent zones is laid on the Table of the
House., [Placed in Library. See No. LT-
2240/68.]

(c) Except on May 27th, when a uni-
form average price was fixed in all the
zones, the prices were fixed in relation to
the prevailing price of groundnut oil in
the different zones, However, the prices
fixed on 9th August have not been in-
creased despite the further increases in the
price of groundnut oil which have occurred
after the date,
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(d) No such complaint has
Government's notice,

(e) Does not arise,

come 1o

STRIKE BY NEWSPAPER EMPLOYEES

1505. SHRI HIMATSINGKA :
SHR1 S. K. TAPURIAH ;
SHRI SRADHAKAR SUPAKAR:

. Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

- {a) whether the disputes between the
employees and the employers of the news-
papers have since been resolved with the
intervention of the Minister of Informa-
tion nnd Broadcasting; and

(b) if so, the terms on which the
séttlement was reached between them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). As cxplained in reply to
Starred Question No. 95 on the 14th
November, 1968, the disputes have been
referred to a National Tribunal for adju-
dication. Copies of Government Orders
on the subject were laid on the Table of
the Sabha on the 14th November, 1968.

AGRICULTURAL CoOLLEGES DURING FOURTH
PLaN

1506. SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state -

(a) the number of Agricultural Colleges
to be started in the country during the
Fourth Plan; and

({b) the number of
started in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No new colleges are in-
tended to be established with the Central
support during the Fourth Plan period.
However the State Governments of Gujarat
and Mudras have informed that there are
proposals for opening one new agricultural
collcge each in these States during the
ensuing Fourth Plan.

colleges to be

(b) There is no proposal to start any
more Agricultural Colleges in Kerala,
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LiFr InmiGATION ScHEMES FOR GUJIARAT

1508. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be plcased to
slate ;

X (a) whether it is a fact that the Gujarat
Government have submitted lift irrigation
schemes in respect of Tapti, Narmada,
Subarmati and Mahi rivers for approval of
the Central Government;

(b) if so, whether the schemes
hecn approved; and

have

(c) if not, the rcasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such schemes as re-
ferred to in the guestion have so far been
received from the Government of Gujarat
in the Ministry of Food, Agriculture, Com-
munity Development and Cooperation,

(b) and (c). Do not arise.

HiGH-YIELDING VARIETIES PROGRAMME

1509. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICURTURE
be pleased to refer to the reply given 1o
Unstarred Question No, 834 on the 25th
July, 1968 and state :

(a) whether all  State Governments
have now become self-sufficient in respect
of production of sceds under the High-
vielding Varietics Programme; and

(b) whether the area under High-yield-
ing Programme has increased this year and
if so, the States wherc the increase is made
and by how much ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT \AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) Some of the States arc
not yet self-sufficient, but the country, as
a who'e, has become self-sufficient in the
production of seeds of all the high-yield-
ing varieties, The seed supply position is
reviewed in consultation with the State
Governments well before the commence-
ment of cach crop season, Wherever any
shortage is noticed, the deficiency is made
gooxl with the supply of sced by the
National Seeds Corporation or by diver-
sion from surplus areas.

(b) Yes. All the State Governments and
the Union Territorics have planned to
cover more arca under the High-yielding
Vurieties Programmme during the current
vear, The reports of the Central Teams
which recently visited somc of the States
and those reeeived from the State Govern-
ments indicate that a coverage of about
9,00 million acres would be achieved
during kharif, 1968, The planting season
for Rabi is not yet over and therefore
actual coverage is not available.
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areas is however, expected during 1968-

(Lakh acres)
S. States Increase in areas
No. under H.V.P. during
1968-69 over the co-
verage during
1967-68
1. Andhra Pradesh 1-81
2. Assam . 72
3. Bihar . . - 38
4, Gujarat . . 48
5. Haryana . K 48
6. Jammu & Kashmir 67
7. Kerala . . 99
8. Madras . L

9, Maharashtra

10, Madhya Pradesh .
11. Mysore

12, Orissa . . .
13. Punjab o .
14, Rajasthan

15. Uttar Pradesh

16. West Bengal .
17. Himachal Pradesh
18. Pondicherry

19. Goa . . .
20, Delhi . . "

= T R e L

B

382
15-57
= 5+66
. 0-42
0-18
007
019

SPECIAL STAMP ON THE VILLAGE BANKLI1
DisTRICT RAJASTHAN

1510, SHRI S. K. TAPURIAH: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether any request has been made
to his Department for issuing special
stamps on the village Bankli (Pati Dis-
trict Rajasthan) which has been awarded
prizes for being the best village in India
on the Independence Day, 1968 Celebra-
tions; and

(b) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUIRAL) : (a) Yes.

(b) The proposal will be placed before
the Philatelic Advisory Committee for
consideration at its next meeting.

NanNGAL FerTiLIZER WOREKERS' UNION

1511, SHRI YAJINA DATT SHARMA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question

No. 6473 on the 29th August. 1968 and
state :

(a) whether the information regarding

the demand of Nangal Fertilizer Workers'
Union has since been collected;

(b)if so, the details thereof; and
(c) if not. the time likely to be taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, Sir,

(b) The Nangal Fertiliser Workers'
Union submitted a demand notice contain-
ing 14 demands on 19th August, 1966.
The Government of Punjab started comci-
lintion proceedings in respect of these
demands but while conciliation proceed-
ings were in progress the workers went on
a peneral strike which lasted from 17th
October, 1966 to 6th November, 1966.
The Punjab Government referred four of
the demands to adjudication and on
8-12-1967 the Tribunal gave its award
according to which three items were
decided in favour of workmen and ome
item regarding the production bonus
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scheme was decided in favour of the
management, The management went in
appeal against this Award to the Supreme
Court. The management is in the process
of obtaining certified copy of the judge
ment of the Court,

Subscquently the Punjab Government
referred eight additional demands to adju-
dication on 6th March, 1967, These are
sti'l pending before the Industrial Tribu-
nal, Punjab,

The Union again submitted another
demand notice on 1-12-67. The concilia-
tion proceedings in respect of this demand
notice have already been started by the
Punjab Government,

() Question does not arise,

Wact: BoArp AWARD FOR ADJUDICATION

1512, SHRI S. M. BPANERJEE : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to statc -

(a) whether it is a fact that the news-
paper employees are not satisfied with the
decision of Government to refer the Wage
Board Award guestion to adjudication;
and

(b) if so, the reasons for not compel-
ling the cmployers to accept the award by
bringing an ordinance ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). Though the Government
have not ascertained whether the News-
paper employees are satisfied with the
Government decision to refer the Wage
Board dispute to adjudication, the step
was, however, taken after consulting both
the employers and employees organisa-
tions on ways and means of resolving the
dispute, The important term of refe-
rence, viz, that 75% of the difference
between the present emoluments of the
newspaper employees and those to which
they were cntitled under the Wage Board
Recommendations were to be protectad
even after the Tribunal's award and that
the employers would continue to pay this
amount was agreed to by both the emplo-
yers and the employees.

KARTIKA 30,
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NEED-BASED MmNIMUM WagGes

1513, SHRI S. M. BANERJEE :

SHRI KANWAR LAL GUPTA:

SHRI SHARDANAND :

SHRI SURAJ BHAN :

SHRI ONKAR SINGH :

SHRI ONKAR LAL BERWA:

SHRI YASHPAL SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government had accepted
long age the principle of minimum need-
based wages:

(b) whether the question mneed-based
minimum wage hay been referred by
Government to the National Commission
on Labour,

(c) if so, whether this has been includ-
ed in its terms of reference; and

(d) if not, how Government proposed
to implement it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) There has been no decision of
Government accepting the recommendation
of the 15th session of the Indian Labour
Conference hcld in 1957, seiting up cer-
tain guidelines for the fixation of the
minimum wages for industrial workers
throughout the country, subject to diffi-
cultics that might be experienced in ad-
hering to the norms and implementing the
recommendation,

(by and (c). The “need for fixation of
minimum wages including a national
minimum wage"” is included in the terms
of reference of the Commission.

(d) Does not arise,

RecocniTioN oF Unions or P, & T.
EMPLOYEES

1514. SHRI S, M. BANERJEE: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that udder the
realignment scheme on Union other than
those affiliated to National Federation of
Posts and Telegraphs Employees could be
recopnised by Government;

(b) If so, the reasons for
some unions; and

(c) whether this does not amount to
breach of agreement ?

recognising
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I, K. GUJRAL) : (a) The
orders of 2nd July 1954, recognising the
National Tederation of Posts & Tele-
graphs Employees, laid down that no new
unions will be recognised by Government

thercafter, Some old rccognised unions
continued to be recognised even after
1954, ‘This arrangement is popularly

known us the realignment Scheme,

(b) As u conseguence of the strike on
19th September 1968, the NFPTE and ity
constituent  all-India - Unions  were  de-
recogniscd. The order dated 2nd  Julv
1954 was cuncelled. Some new  unions
had been agitating for fresh recognmition
for a 'ong time. These could not be re-
cognised in view of the above-metioned
orders of 1954, After the cancellation of
the orders of 1954, these cases were re-
examined., Those which deserved recogni-
tion on merit have since been recognised.
Some other unions also applied for recog-
nition soon after the strike, Their cases
were aiso considercd on merit and a few
of them were recogniscd,

(c) No. There was no uagreement and
heace any question of brcach of agree-
ment does not arise,

PROCUREMENT PRICES OF KHARIF Crors

1515. SHRI CHINTAMANI PANI-
‘GRAHI : Will the Minister of FOOD AND
AGRICULTURE be plcascd to state ;

(a) whether the procurement prices for
1968-69 kharif crops for different States
have been finalised;

{b) if so, the details thercof, State-wise;
and

(c) whether all the State Governments
have ugreed to  accept procurement of
foodgrains by the Food Corporation of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIP
SHINDE) : (a) Yes, Sir,

(b) A statement is laid on the Table of
the Housc, [Placed in Library. Sec No. LT-
2241/68)
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(c) The Food Corporation of India is
functioning in all the States except Maha-
rashtra, Jammu and Kashmir and Naga-
land. However, it is the sole agency for
undertaking procurement operations only
in the States of Andhra Pradesh, Rajas-
than, Madhya Pradesh, Orissa and West
Bengal, In other States, the role is limited
1o the prains or ureas allocated 1o the
F.C.I. by the Stute Government,

SUuPPLY OoF WHEAT To ORSS,

1516. SHRI  CHINTAMANI  PANI-
GRAHT : Will the Minister of FOOD
AND AGRICULTURE bke  pleased to
state

(a) the quaniiiv of wheat allotted {o

Orissa during the months of January  to
October, 1968;

tb) whether the  monthlv guola  of
wheat  was increased in 1968 as compared
10 1967; und

(¢) if so, by how much?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) 170.8 thousand tonnes,

(b) Yes, Sir,

(c) A little over seven thousand tonnes
per month on an average,

SUPPLY OF SUB-STANDARD RICE BY Orissa
T0 WEST BENGAL
1517. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Orissa Government
have informed the Central Government the
results of the enquiry which the Stale
Government conducted in respect of supply
of sub-standard rice by Orissa Government
1o West Bengal in 1967; and

(b) if so, the findings of the inquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIP
SHINDE (a) The Orissa Government
propose to hold the enquiry shoruy.

{h) Does not arise.
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DEATHS YN VARIOUS STATES DUE TO
DROUGHT

1518. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :
SHRI1 D. N. PATODIA :
SHRI K. LAKKAPPA ;
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI N. K. SANGHI :
SHRI R. R. SINGH DEO .
SHRI VISHWANATH

PANDEY :

SHRI Y. A, PRASAD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that many per-
sons dicd during the lust 3 months due to
drought in the various States;

(b) if so, thc number of persons died
as a result thercof State-wise; and

{c) the action tuken by Government to
meet the sitvation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Enquiries made from the
State Governments concerned indicate that
no starvation deaths have taken place dur-
ing the last three months in the drought
affected arcas.

(by and (c). Do not arise,
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PROCESs FOR SUGAR MANUFACTURE

1528. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the detuils of “DEFECO MELT
CRYSTALLISATION PROCESS" recom-
mended by National Sugar Institute, Kan-
pur to replace Sulphitation process;

(b) comparalive cost of Defco Sulphi-
tation and Carboration process per 100
tonnes of sugar manufactured; and

(c) advantages and disadvantages of
cach of the above three processes?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The DEFECO-MELT
CRYSTALLISATION Processes provides
for an alternative method for manufactur-
ing direct consumption white sugar in the
vacuum-pan factories in the event of
acute sulphur shortage. It can be adopted
both in sulphitation and carbonation
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factories. The details of the process are
given in Anpexure-I laid on the Table of
the House. [Placed in Library. See No.
LT-2245/68.)

(b) 1t is not possible to work out com-
parative costs as the cost of sugar manu-
facture depends upon a number of factors
which vary from factory to factory and
within the same factory from time to time.

(c) A statement is given in Amnnexure-
11 laid on the Table of the House. [Placed
in Library. See No. LT-2245/68.]

DrFrerisT  EsTIMATEs ©OF FOODGRAINS
PRODUCTION MADE BY CENTRE AND STATES

1529, SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI J. M. BISWAS:
SHRI O. P, TYAGI :
SHRI D. N, PATODIA .

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the reasons for different estimates
of foodgrains production made by Centre
and States; and

{b) The steps, if any, taken or proposed
to be taken to remedy the discremancy bet-
ween the two estimates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The estimates of area and
production of various crops issued by the
Ministry of Food and Agriculture are
generally based on information furnished
by the State Governments, However, dur-
ing reccnt years adjustments had to be
made in some of the States’ estimates, in
some cases, to allow for:

(i) Under-estimation in the Final
(harvesting stage) Estimate for
incomplete reporting under the
existing system of crop estima-
tion;

Incomplete reporting in the area
under summer crops which were
hitherto not important in certain
States and which have sssumed
importente during recent years
under the new strategy for agri-
cultural development,

(ii)
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(b) The problem is under the conmside-
ration of the Government of India as part
of the overall question of effecting impro-
vements in the cstimation of foodgrains
output in the country,

BrancH Post OFFICES

1530. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether proposals to have one whole
time local Post Master and one peon in a
Branch Post Office were under conmsidera-
tion of Government;

(b) if so, result thereof; and

(c) if not, whether Government pro-
pose te consider these proposuls with a
view 10 reduce the running costs ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN.
TARY AFFAIRS AND COMMUNICA-

TIONS (SHRI 1. K. GUIRAL): (a)
No.
(b) Does not arise.
(c) No, This will lead to additionul
COsts,
METAL GonownN
1531. SHRI HEM RAJ: Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of metal godowns set

up so far in the rural areas; and

(b) the terms on which they have been
supplied to the farmers and traders ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Bins have been set up at
20 centres in UP. and action is in pro-
gress for setting up bins at a number of
centres in several other States.

(b) The supply is made to the farmers
and the Cooperatives by the industry and
under Freedom From Hunger Campaign
cither free of cost or on a  subsidised
basis, The Government renders oaly
technical assistance,
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SALE oF VANASPATI IN BLACKEMARKET

1532, SHRI HEM RAJ:
SHRI ONKAR LAL BERWA:

Wil! the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Vanas-
pati Ghee is not available to the people in
the open market, while it can be had in
the blackmarket; and

(b) its demand and production in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Vanaspati s
freely available at controlled rates at pre-
fent,

(b) The current production of vanas-
pati is about 41,000 tonnes per month,
which also corresponds to the current
demand for the product,

ACREAGE OF SUGARCANE

1533. SHRI HEM RAJ: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state the increase of acreage
that has taken place this year for the
production. of sugarcane and what is the
likely increasc of sugar that will result
therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Firm all-lndia estimates of
area and production of sugarcame for
1968-69 based en complete area enumera-
tion and crop cutting surveys are sche-
duled to become available from the States
sometime in the month of May 1969.
However, according to the All-India First
cstimate of sugarcane, the area under the
crop during 1968-69 is expected to show an
increase of about 30 per cent over the
last year. As regards sugar production,
it is too early to give any firm estimate at
this stage,
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InsTarLanion o TUBEWELLS IN PUuNIAam
axn HARYANA

1537. SHRI RAM KISHAN GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : -

(a} whether the programme for instal-
Jation of tubewells in Punjab and Haryana
durine 1the Fourth Five Year Plan has

hean fipulised; and
i(hY it w0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COUPERATION (SHRI ANNASAHIB
SHINDE)Y - ta) and (b). Not yet. How-
ever. the Centrul Working Group in the
Minisiry of Food and Agriculture has
approved the Punjub Government's pro-
posal to sink 2,00,000 private tubewells
and 900 decp tubewells during the Fourth
Five Yeur Plan.

As regards Haryana, considering the
potential in the State, the Central Working
Group has recommended a programme of
construction of 16,000 private tubewells
and 1,000 deep tubewells in Haryana
during the 4th Plan.

The programme for construction of
tubewells in these two States during the



97 Written Answers

Fourth Five Year Plan will depend on the
outlays finally approved for the Plan,

SupprLY oF FOODGRAINS TO STATES

'1538. SHRI A. SREEDHARAN :
SHRI K, LAKKAPPA :

. Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have assessed
the quantity of foodgrains to be supplied
to the various States during the months
frnc&m September, 1968 to January, 1969;
all

(b) i so. the State-wise break-up of the
assessment !

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Allotments of
toodgrains from the Central Pool to the
various States are made from month to
month and the quantum of supplies is
determined on the basis of the overall
availability with the Centre and the requi-
rements of each State. No advance
assessment of the supplies to be made in
December. 1968 and January, 1969 has
been mude, A Statement showing the
actual supplics of foodgrains to each State
in September and October plus the allot-

ments made for November is, however,
attached.
STATEMENT

State Quantity

(in '000 tonnes)
1. Andhra Pradesh 79
2. Assam 56
3. Bihar 103
4. Gujarat 113
5. Haryana 14
6. Jammu & Kashmir 22
7. Kerala 237
8. Madhya Pradesh 10
9. Maharashtra 390
10. Madras 105
11. Mysore 105
12. Nagaland 5
13. Orissa 34
14. Punjab 38
15. Rajasthan 63
16. Uhtar Pradesh 83

17. West Béngal 369
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CaMPs FOR REFUGEEs

1543, SHRI HUKAM CHAND KACH-
WAI: Will the Minister of LABOUR
AND REBAHILITATION be pleased to
state :

(a) the number of camps established
for the refugees who came from Pakistan
into India during the last ten vyears and
the number of displaced persons kept
there: and

(b) the number of persons out of them
provided with employment and the num-
ber of displaced persons still living there-
in?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R, CHAVAN) : (a) No new camps
were established for the refugees from
Pakistan during the period from 1958-63.
During this period the camps which
existed in the Eastern Zome were gradually
reduced in number and by the end of
1961-62 all the camps were closed.

With the new influx from East Pakistan
from January, 1964, fresh camps had to
be opencd. The number of fresh camps
which were opened varied from time to
timg according to the number of migrants
who sought admission into such camps.
The maximum number of camps which
functioned was 105 during January/
February, 1965. The number of displaced
persons residing in camps like-wise varied
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and was dependent on fresh admissions
thersto and dispersals therefrom to reha-
bilitation sites. According to the statistics
of camp population maintained, the largest
number of migrants kept in camps at any
time was 2,83,937 in January, 1965.

(b) 62,998 persons comprising of
15,035 families (including 4405 families
of old, infirm and unattached women etc.)
ure at present in camps, The number of
familics of new migrants who have been
rehabilit:ted upto 31-3-1968 in agriculture,

small trade, employment etc. is about
37,000.
REHABILITATION INDUSTRIEs CORPORATION

Ltp.
1544, SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the wyear in which the Rehabilita-
tion Industries Corporation, Lid, was
floated, the members on its Board of
Directors and how long the same Board
has continued; and

(b) the names of present members of
the Board of Directors and the Chairman
or the Managing Director of the Corpora-
tion, with the dates of their appointment,
tenure and the terms of their employ-
ment

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) The Rehabilita-
tion Industries Corporation Ltd, was
established on 13th April, 1959.

A slalement showing the composition
of the Board of Directors year to year
from 1959-60 to 1967-68 is laid on the
Tabje of the House. [Placcd in Library.
See No, 1.T-2247/68.)

In accordance with Article 65(2) of the
Articles of Association, at every Annual
General Meeting of the Company, the
Chairman and other Directors appointed
by the President shall retirc from office.
The retiring Chairman and Directors shall
be eligible for rte-appointment, Accord-
ingly, the Board is re-constituted every
year, after the Annual General Meeting.

(b) A copy of the Department of Reha-
bititation Memorandum No. 16(29)/68-
RH.V, dated the 28th September, 1968
giving the present composition of the
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Board and the dats of appointment is laid
on the Table of the House. [Placed in
Library, See No. LT-2247/68.)

- The Directors are appointed for each
year, ie., from one Annual General Meet-
ing till the next year's Annual General
Meeting—vide Article 65(2) of the Art-
cles of Association which has beem men-
tioned above.

No fees are paid to the Directors,

Official members other than the Manag-
ing Director do not receive any remuse-
ration or allowances except travelling and
daily allowances for attending mectings.

Non-official members including Chair-
man are entitled to Travelling Allowance
and Daily Allowance as admissible to
Class 1 officers of the Central Govern-
ment,

The present Managing Director is an
officer of the Indian Administrative Ser-
vice, on deputation to the Corporation.
His pay in inter-alia regufated by 'his senio-
rity in the parent Cadre. He is also
entitled to Travelling Allowance and
Daily Allowance as for Class I officers of
the Central Government.

REHABILITATION INDUSTRIES CORPORATION,
L.

1545. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the amount of loss suffered by the
Rehabilitation Industries i Lud.
on account of (i) irregularities (ii) thelits
(iii) stock shortages (iv) fires or mmy
other such causes since its inception;

(b) whether these matters were looked
into;

(c) if so, the results thereof; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) ; (a) to (d). The in-
formation is being collected and will be
laid on the Table of the Sabha.
REHABILITATION INDUSTRIES CORPORATION

L.

1546. SHRI PREM CHAND VERMA :
Will the Minister, of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Rehabilitation Indus-
tries Corporation, Ltd, has proper rules of
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-staff recruitment for jobs carrying more
"than Rs. 500 p.m. and for purchases, con-
tracts and sales and if so, the details of
those rules, and

(b) if not, whether there is any propo-
sal to draft these Rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT, AND REHABILITATION (SHRI
D. R, CHAVAN) : (a) and (b). Recruit-
ment to posts carrying pay of Rs. 500 per
-month and above is made by a Committee,
‘constituted by the Board of Directors.
. Vacancies are- notified to the relevant em-
ployment exchanges, and also advertised
in the leading newspapers.

As regards purchase, contracts and
sales, information is being collected and
will be laid on the Table of the Sabha.

REHABILITATION INDUSTRIES CORPOUATION

1547. SHRI PREM CHAND VERMA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether a general assessment has
ever been made of the working of the
Rchabilitation Industries Corporation Ltd.
and if so, the results thereof; and

(b) if not, whether Government have
-any idea of securing the services of any
expert in order to find out the drawbacks
and to bring about improvements in its
‘working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). One of
the terms of reference of the Board of
Rehabilitation, which was constituted in
January, 1968 under the Chairmanship of
Shri Manubhai Shah, is to evaluate the
functioning, schemes and progress of the
‘Rehabilitation Industries Corporation and
to assist Government in the Planning, for-
mulation and execution of measures essen-
tial for placing.the Corporation on a sound
economic footing. The report of the
Board is awaited.

InNDIAN TeELEPHONE INDUSTRIES LiMITED

1548. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the year in which the Indian Tele-
pbone Industries Limited was floated, the
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names of members on its Board of Direc-
tors at that time and how long the same
Board continued: and

(b) who are the members of the Board
of Directors at present and the names of
the Chairman or Managing Director when
they were appointed and what is their
tenure and terms of employment ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) and
(b). A statement giving the information
required laid on the Table of the Housc.
[Placed in Library. Sce No. LT-2248/68].

Astan ReclonaL Conrrrence o LL.O.

1549. SHRI B. K. DAS
CHOWDHURY :
SHRI R. BARUA :
SHRI N. R, LASKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that India also
participated in the Sixth Asian Regional
Conference of the Internationul Labour
Organisation held in Tokyo on the 2nd
September, 1968;

(b) who represented India on the conm-
ference; and

(c) the subjects discussed in the con-
ference and decision tuken therein ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes. The Conference opened on the
2nd September and concluded on the 13th
September, 1968,

(b) and (¢). A stalement containing
the required details is laid on the Table of
the House. [Placed in Library. -See No.
LT-2249/68.) The report of the Indian
Government Delegation to the Conference
is being placed before the House.

AGricULTURE ExporT ProGrimMEe

1550. SHRI B. K. DAS
CHOWDHURY :
SHRI N, R. LASKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{(a) whetber it is a fact that the value
of agricultural export is proposed to be
stepped up to about Rs, 750 crores a year
by the end of the Fourth Plan period from
the present level of about Rs. 501 crores.
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(b) whether it is also a fact that the
Central Government have made special

programmes which are being undertaken
1o achieve high production targets for com-
mercial crops; and

(c) if so, the broad details of the pro-
posed programmes 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The targets for exports in
the Fourth Five ear Plan of Agricultural
products are still to be finalised, There
will be considerable steps up of the value
of exrorts of commercia! crops, It is
proposed 1o step up the exports of com-
mercial crops by the end of the Fourth
Five Year Plan. f

(b) Yos,

(c) In addition 10 the Stute Develop-
ment programmes, specific Centrally Spon-
sored Schemes for the development of com-
mercial crops for export promotion/import
substitution are being implemented and
proposed to be implemented in the Fourth
Plan with a view to raising the yield per
unit arca of the crops through the adoption
of package of practices etc. in the maxi-
mum potential areas. The entire expendi-
ture on thesc schemes is being met by the
Central Government,

SuppLy oF FoobGrams To
ANDHRA PRADESH

1551. SHRI B. K, DAS

CHOWDHURY :

SHRI N. R. LASKAR:

SHRI ESWARA REDDY :

SHRI VISHWA NATH
PANDEY .

SHRI RABI RAY :

SHRI P. VENKATASUBBAIAH:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether it is a fact that Andhra
Pradesh has been reduced from a surplus
into a deficit State due to the drought;

(b) if so, whether Andhra Geovernment
have requested the Centre to supply food-
grains particularly wheat and milo;

(e) if so, whether it is also a fact that
Andhra Government have informed the
Centre of the State’s inability to supply
rice to the neighbouring States;
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(d) whether the report of the Central
fcam appointed to study the drought situa-
tion in Andhra has submitted its report:
and

{e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) to (c). Andhra Pradesh
has been supplying rice only to the Cen-
tral Pool, The State has been getting
wheat and coarse grains from the Central
Poo!. As a result of the drought, Andhra
Prudesh has for the present suspended
supplying of rice to the Central Pool. It
is, however, expected that the State will
be able to supply some rice to the Central
Pool later. Since August last, the Stale
Government have asked for larger alloca-
tion of wheat and coarse grains from the
Central Pool. The al'otment has also
been increased,

(d) Yes, Sir, ]

(e) A statement showing the main points
brought out in the report is laid on the
Tuble of the Housc. [Placed in Library.
See No. LT-2250/68.1

CoNIFERENCE ON TELEPHONE REVENUE

1552. SHRI B. K: DAS

CHOWDHURY :
SHRI R. BARUA ;
SHRI N. R. LASKAR ;
SHRI S, C., SAMANTA : -

Will the Minister of COMMUNICA-.
TIONS be pleased to state :

(a) whether it is a fact that .2 confe-
rcnce on telephone revenue was held in
New Declhi on the 16th September, 1968 ;

(b) if so, whether it is also a fact that
the Conference has recommended that tele-
phone meters of live digits and a device to
photograph meter reading should be intro-
duced in Bombay to ensure correct and
prompt billing of telephone charges;

(¢) what other recommendations
made by the Conference; and

(d) what steps are being taken to realise
telephone arrears which have already
crossed Rs, 5 crores?

THE MINISTER OP STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) to
(d). The Conference was called to discuss

WCTe
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matters relating to telephone revenue and
was in its very nature administrative.
Several matters were discussed including
the meters, the photography of meter
readings and the steps to be taken to
realise telephone arrears., All these and
others are mow being processed and it is
hoped that the collection of arrears wil®
be expedited thereby.

AGRICULTURAL PRICEs CoOMMISSION

1553. SHRI B. K. DAS CHOWDHURY:
SHRI R. BARUA:
SHRI N, R. LASKAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that future
growths of foodgrains production in the
country will be bedevilled by incertainties
according to an assessment made by the
Agricultural Prices Commission;

(b) whether it is also 'a fact that impact
of the high yielding wvarictics programme
is moderate to be swamped off by the
vagaries of nature;

(c) whether the Agricultural Prices
Commission have also pointed out that the
considerable gap between agricultural pro-
grammes and their translation into action
in the fields do not always work out in
realities; and

(d) if so, the reaction of Government
thereto and action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The Agricultural
Prices Commission in para 15 of its Report
on Price Policy for Kharif Cereals for the
1968-69 Season, has advised that the un-
vortainties of weather and the possibility
of the gap between the agricultural pro-
rrammes and their implementation should
be taken into account in the planning of
programmes Of agricultural proguction in
the coming years. Both, the Government
of India and the State Governments arc
fully alive to the importance of doing so.

NOVEMBER 21, 1968

Written Answers 108

SuppLy oF INFEmrioOR FoobGrains TO
GUJARAT

1554. SHRI R. K. AMIN: Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Govern-
ment of Gujarat have asked for the supply
of inferior foodgrains from the Central
Government to mcet the needs of flood.
affected areas: and

(b) if so, action taken by the Central
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) Yes, Sir. The Gujarat
Government had made request for allot-
ment of coarse pruins.,

(b) Suitable gquantities of coarse grains
have been allocated to Guijarat,

I_'QSS orF MAIL AT SALATPUR VILLAGE
(GUJARAT)

1555. SHRI R, K, AMIN .- Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether his Department has receiv-
ed several complaints of loss of mail from
the residents of Salatpur village in the
Talud Taluka of Subarkantha Dhstrict of
Gujarat State; and

(b) if so. what action bas been taken
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS SHRI 1. K. GUJRAL) : (a) No-
complaints had been received in this re-
gard from the residents of Salatpur village.
Some residents on being contacted now,
allege non-receipt of some letters,

(b) The question did not arise in view
of the non-receipt of any complaints. A
watch on the reccipt of mail is now being
arranged. :
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1557. SHR1 YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

Wil! the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question No,
6329 on the 29th August, 1968 and state :

(a) the loss occurred as a result of the
purchuse of gram in Rajasthan by the
Food Corporation of India; and

(b) action taken by Government to
recover that amount of loss from the per-
sors reponsible 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) Ne loss was incurred in
the purchase of gram in Rajasthan by the
Food Corportion of India.

(t) Does not arise,
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UNEMPLOYMENT JINSURANCE SCHEME
1558. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA:

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No, 4997 on the 22nd August, 1968 and
state :

(a) whether any decision regarding
Unemployment Insurance Scheme has
since been taken by Government;

(b) if so, the nature thereof;
ic) if not the reasons for dclay; and

(d) when a final decision is likely to
be taken in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No.

(b) Does not arise.

(c) Certain proposals which are under
examination, have been sent to all State
Governments for their views and the
replies from some State Governments are
still awaited.

(d) It is not possiblc to- indicate at
this stage when a final decision would be
Liken,

Views or Cuer Justick oN  INDIAN
CoNsTITUTION

1559. SHRI GEORGE FERNANDES :
SHRI R, K, AMIN :

Will the Minister of LAW be pleased to
slale :

(2) whether Government’s attention has
been drawn 1o the views expressed on the
Indian Constitution by the Chief Justice
of India while delivering the eighth Feroze
Gundhi Memorial Lecture in  September,
1968;

(b) whether Government propose to
give any serious consideration to the
various points made by the learned Chief
Justice in his lecture: and

{c) if not, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir.

(b) and (c). The views expressed by
the Chief Justice wil’ receive due conside-
ration by Government,
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RETENT®N OF AGRICULTURAL LAND BY
Jotepars 1IN WesST BENGAL

1560, SHRI K. HALDER : Will the
Minister of FOOD AND AGRICULTURE
‘be pleased to state :

(a) whether the West Bengal Govern-
ment have launched any intensive drive
to detect retention of agricultural lands by
big jotedars in benami or by other clan-
destine meuns;

(b) if so. the ngpture of this drive; and

(c) whether the lands which
detected will be distributed  to
peasants immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIP
SHINDE) : (a) Yes, Sir,

(b) A drive was recently organised by
the Directorate of Land Records and Sur-
veys, West Benga! in accordance with the
procedure luid down under Section 5SA
of the West Bengal Estates  Acquisition
Act 1953 as w result of which an additional
-area of 128, 830 acres which were uptil
now held in benami or otherwise frudu-
lently by the ex-intermediaries, have also
vested in the State,

() Yes, Sir, Attempls are being made
continuously to take possession of these
lands for distribution to landless peasants.

are so
landiess

PusLic CALL OFF'CE AT SHAHARGHAT
({ MADHAWAPUR )

1561, SHRI BHOGENDRA JHA : Will
the Minister of COMMUNICATIONS be
pleased to refer to the reply given to Un-
starred Question No. 2081 on the Ist
Aupust, 1968 and state :

(a) whether the Shaharghat (Madbawa-
pur) Public Call Office has, by now, becn
opecned and whether instead of compecting
it with Sitamarhi it is béing connected
with Madhubani being in Madhubani Sub-
Division ?

(b) whether two additional dircuits
have, by now, been provided through super
imposition of a carrier system on the
cxisting physical pair;

(c) if so., whether it
difficulties; and

has ended the
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(d) whether the Public Call Office has
been opened at Loukaha, and if mnot, the
reasons for the delay?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS _AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL): (a) A
Public Call Office has been opened at
Madhawapur in the District of Darbhanpa
on 410-68 and has b2en connected to
Sitamarhi Fxchange as a special case con-
doning an anticipated loss of about
Rs, 1200, There being no direct align-
ment between Madhawapur and  Madhu-
bani, it would be more uneconomical 1o
parcnt this PCO ut Madhubani.

(b) By installing ‘a carrier system
between Darbhanga and  Jayanagar on
3-11-68, two direct Darbhanga-Jayanagar
trunk circuits have been made available.

{c) The provision of these two circuils
between Darbhanga-Jayanagar s expected
to improve the flow of trunk traffic  bet-
ween these two stations,

(d) MCO at Loukaha has not vet becn
opened, ‘The proposal to open o PCO at
this plice is unremunerative. The case.
however is being further examined.

AssISTANCE FoR COUPERATIVE  SoCIETIES
TO LANDLESS AGRICULTURE LABOURERS

1562, SHRI BHOGENDRA JHA . Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
civen to Unstarred Question No, 4925 on
the 22nd August, 1968 and state :

(a) whether it is a fact that lundless
peasants and agricultural labourers comsli-
tute about one third of the rurul popula-
tion throughout the country;

(b) whether it is also a fact that in the
existing correlation of forces between the
landholding and the landless sections and
untouchables, agricultural labourers do not
get advantage from the cooperative socie-
ties; and

(c) if so, reasons for the Union Govern-
ment’s failure to evolve an Uniform Policy
for all sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMY) : (a) Accordine to 1961
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census the total number of rural popula-
tion is 360.30 million of which 31.5 mil-
‘lion are agricultural labourers, There
were 996 million cultivators of which 8
million were tenants.

(b) and (c). A statement showing the
facilities given by the State Governmpents
and the Central Government to the oo
operatives of Agricultural Labourers and
landless peasants js laid on the Table of
the House, [Placed in Library. See WNo.
L'T-2251/68.] Tt moy  however be staled
that the progress of the cooperative move-
ment differs from Stale to State according
to the local conditions prevalent there,

DrveLOPMENT OF FISHERIES IN GUJARAT
1563, SHRT NARENDRA SINGH
MAHIDA :
SHRI R. K, AMIN :

Will the WMinister of FOOD AND
AGRICULTURE he pleased to state :

(a) whether the Gujarat Government
have submitted any scheme for develop-
ment of fisheries in that State during
1968-69;

(b) if o, the details and lay out of the
scheme and Government's decision there-
on;

(c) whether the Gujarat Government
have also submitted another scheme for
development of fisheries in the State under
the Fourth Five Year Plan; and

(d) if so, the broad outline of the
scheme and its lay out indicating the main
spots which are to be developed for
fisheries; and Government's reaction there-
107

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Govern-
ment of Gujarat have proposed an outlay
of Rs, 87 [lakhs for the development of
fisheries during 1968-69, In all, 30 schemes
were proposed, the important ones being
(i) mechanisation of fishing craft with an
outlay of Rs. 24 lakhs; (ii) financial assis-
tance for improvement of wooden boats
with an outlay of Rs. 11 lakhs (iii) deep
sea fishing and processing with an outlay
of Rs. 7.00 lakhs, & (iv) exploratory sur-
vey with an outlay of Rs. 4.50 lakhs,

The Government of India have agreed
€0 an outlay of Rs, 85 lakhs,
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(c) and (d). The Government of Guja-
rat have proposed an outfay of Rs. 500
'akhs for the development of fisheries
during the Fourth Five Year Plan (1969-
70). The emphasis continues to be on the
development of Marine fisheries for which
un provision of Rs. 285 lakhs -has been
proposed. Other important schemes are
(1) marketing, transport, roads and
storage, (2) loans to cooperative socie-
ties and setting up of model fishing village,
{3) inland fisheries dcvelopment pro-
wramme, The major activities for deve-
lopment of harbours, processing indusiries,
and establishment of service stations are
located mainlv at Mandvi, Kandla, Jam-
nagar (Bedi). Porbander, Veraval Mang-
rol, Jaffarabad, WNawabunder, Madhwad,
Umbergaon, kolak and Umersadi,

The schemecs have been examined in con-
sultation with the State Government and
cenerally approved. The amount to  be
provided in the State Plan is under com-

sideration,

DEVELOPMENT OF SUGARCANE CULTIVATION
IN GUJARAT
1564, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be plcased to
state :

(a) whether Government bave given
any financial assistance to Gujarat for the
development of sugarcane cultivation in
the State during 1967-68;

(b) if so, the details thereof; and

{c) the proposals of Go\r'c-mmml io
pive financiul assistance during 196869 1o
the State 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Central assis-
tance for State Plan Schemes is released
under various Heads of Development.
such as, ‘Agricultural Production', ‘Land
Development’, ‘Minor Irrigation’ and mot
far individual schemes. The amounts re-
leased to the Government of Gujarat under
‘Agricultural Production® which includes
sugarcane cultivation, during 1967-68, was
as under ;—

Grant—Rs, 90.27 lakhs,
Loan—Rs. 3976 lakhs.
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(c) The ceiling of Central assistance
for Agricultural production for 1968-69 is
as under :—

Grant—Rs, 96,10 lakhs.
Loan—Rs. 45.20 lakhs,

ProcaasiME  oF ANIMAL  HusBaNDRY,
DAIRYING AND FISHERIES IN GUJARAT

1565. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the. amount given by the Central
Government to Gujarat for carrying out
programme of (i) animal husbandry, (i)
dairying, and (iii) fisheries in the State
during 1967-68; and

(b) the amount actually spent by the
State during the same period on these
schemes ?

NOVEMBER 21, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTFURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a )and (b). On the basis of
prescribed pattern of assistance Central
financial assistance is sanctioned to the
State Governments towards the end of
each financial year on the basis of the
Departmental figures of actual expendi-
ture in the first three quarters and antici-
pated expenditure in the fourth quarter.
The final amount actually spent by the
Government of Gujarat during 1967-68
will, however, be available only at the time
of final adjustment of Central assistance
on receipt of audited figures which are
still awaited. Information available at
present wiz. Central assistance sanctioned
to the Government of Gujarat during the
year 1967-68 and anticipated expenditure
reported by them is given below :—

(Rs. in lakh)
Centrally Sponsored Schemes State Plan Schemes
Head of
Development Amounts Ap-  Antici- Central Amounts Ap- Antici- Cential
proved pated  assist- proved pated  assist-
——————— eXD. anee -~ e cx_p. ance
Outlay Ceilings during sanc- Outlay Ceilings during sanc-
of 67-68  tioned of 67-68  lioned
Central as  durirg Centtal  as  druing
assist- reported 67-68 assist= reportcd  67-€8.
ance the ance by the
tate. State
Gowt.
Animal Hmhandry 0-10 0:-10 7700 4190 74-89 4074
Dairying 14200 52-40 140-20 5174
Fisherics 1000 10-C0 466 446 8200 32-40 67-31 2659

RE-EMPLOYMENT TO LANDLESS AGRICUL-
TURAL LABOUR IN GUIARAT

1566. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
stale

(a, whether the centrally sponsored
scheme of providing re-employment to
landless agricultural ]abour has been in-
troduced in Gujarat; and

(b) if so. the amount allocated to
Gujarat for 1967-68 and 1968-69 for this

purpase and the extent of success achieved
so far®

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A Centrally sponsored
scheme for reclamation of waste land and
re-settlement of landless  agricultural
labour has been in operation in Gujarat.
This scheme is being transferred to the
State Sector with effect from 1-4-1969.

(b) During the year 1967-68, Central
assistance to the extent of Rs. 14,66,000
has been given to the State Government of
Guijarat for the Scheme, For the year
1968-69, a tentative allocation of Rs.
12,00,000 has been made. According to-
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the information available as on 31-3-1968,
about 7,700 families have been settled on
49,117 acres of reclaimed land,

FaMINE CONTROL BOARD

1567. SHRI ESWARA REDDY: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the proposal to set up a
famine control board to tackle problems
of chronic famine and drought affected
areas on a permanent basis has been fina-
lised; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir, No proposal to
set up 2 Famine Control Board is under
consideration,

(b) Does not arise,

MACHINE-LENDING STATIONS

1568. SHRI ESWARA REDDY : Will
the Minister of FOOD AND AGRICUL-
TURE bhe pleased to state :

(a) whether there is any proposal to
establish machine-lending stations in diffe-
rent parts of the country to assist agricul-
tural production cduring the Fourth Plan;

(b) if so, the main details thereof; and

(c) the estimated cost of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
«COMMUNITY DEVELOPMENT AND
OOOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). The Scheme provides for
establishment of agricultural machinery
hire centres in different States during the
Fourth Five Year Plan, each centre having
a pumber of Crawler and Wheeled Trac-
tors and other agricultural machinery
depending upon the requirements of the
area where these centres would be set up.
Each Centre would have a workshop
attached 10 it. The workshop, besides
handling rcpairs to the machines used in
the scheme for hireing would also undertake
repairs to cultivators' equipment on a
charge basis. It is proposed tol set up 30
such tractor hiring centres during the 4th
Plan period, the number to be increased
later based on experience. The estimated

1890 (SAKA) 117

Written Answers

cost of the agricultural machinery and
workshop equipment for ome full-fledged
hire unit as per the model scheme prepar-
ed by the Centre and circulated to the
States would be about Rs. 17.87 lakhs,

50% of expenditure on investment on
machinery and buildings will be equally
met by the Centre and State Government
concerned by suitably raising share capital
ol the State Agro-Industries Corporations
on 50: 50 basis, The balance 50%. of
Capital investment and other capital ex-
penditure may be met by the Corporations
out of a loan from the Centre to the State
Government, :

The Scheme will be implementsd
through the Agro-Industries Corporations.
The model Scheme formulated by the
Centre has been circulated to the State
Governments and Agro-Industries Corpo-
rations for general guidance; and State
Agro-Industries Corporations have been
asked to draw up viable schemes keeping
in view the main objectives and financial
implications involved,

Besides the hire centres that will be
operated by the Corporations, private
agencies will also be incouraged to esta-
blish such ceptres,

1569. SHRI ESWARA REDDY :
SHRI BANSH NARAIN SINGH:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the plan
for stepping up sugar production has not
made any satisfactory progress and some
of the sugar mills have failed to utilise
their fu]l licenced capacity;

(b) if so, the reasons therefor; and

(c) what steps Government propose to
take to ensure full implementation of the
production plan ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) & (b). The production of
sugar mainly depends upon the availability
of sugarcane to the sugar factories for sugar
production. During the years 1966-67 and
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1967-68, some of the sugar mills could
not utilise their full icensed capacity for
sugar production in view of shortage of
sugarcane,

(¢) The Government adopted a policy
of partial decontrol of sugar during 1967-
68 with a view to arresting the decline in
area under sugarcane and to maximise
sugar production. As a result of this
policy. the production of sugar during
1967-68 was 22.5 lakh tonmes, as against
16 to 17 lakh tonnes which could be ex-
pected under conditions of complete con-
trol. There is also a substantial increase
in arca under sugarcane during 1968-69
which is likely to result in higher produc-
tion ol sugar during that year,

FIre 15 Orricc or OVERSEAS COMMUNICA-
TION SERVICE

1570. DR, SUSHILA NAYAR : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that fire broke
out in the Office of Overseas Communica-
tion Setvice on the 23rd September, 1968:

(b) whether any sabotage is suspected
in this fire,

(c) whether Government have ordered
an inquiry into this incident; and

(d) if so, the deta ls of the inquiry and
action taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K, GUJRAL) : (a) Fire
broke out in the Office of Overseas Com-
munications Service in New Delhi on the
25th September, 1968,

(b) and (d). An inquiry into this inci-
dent is being made and report of the Delhi
Administration in this respect is awaited.

MuLTtiPLE CROPPING

1571. SHRI VISHWA NATH PAN-
DEY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total area brought under multi-
ple cropping so far;

(b) the general pattern of crops follow-
od in these areas;

(c) whether irrigation facilities exist in
these areas; and

NOVEMBER 21, 1968
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(d) whether any specia®! help has been
given to prevent deterioration of the soil
due to production of multiple crops ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) An area of about 56
million acres has so far been brought
under multiple cropping in the country.

(b) The cropping pattern vates; from
area to azrea depending on the agro<clima-
tic conditions in the country like soil
types, irrigation intensity farmers' prefe-
rences, ectc. Certain cropping patterns
have been developed to raise more than
one or two crops a year-for eg.

Paddy, paddy-wheat
Maize, paddy-wheat
Maize, Oilseeds-wheat
Maize, Potatoes-wheat
Paddy, paddy, pulses,

(¢) Multiple cropping depends on soil
moisture among other factors. So irrigat-
ed and assured rainfa!ll areas are particu-
larly suitable for this programme, Farmers
have adopted this programme when enough
water for the crop is available,

(d) No., Generally, there should be no
delerioration of soil due to multiple crop-
ping. The usec of fertilisers and manures
is rccommended to recuperate the soil fer-
tility. Efforts have been directed to intro-
duce pulses in the Multiple Cropping Pro-
gramme as & legume crop grown along
with other crops for the maintenance of
soil fertility, .

CHEMICAL MANURES

1572. SHR1 VISHWA NATH PAN-
DEY . Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(n) the quantities of different chemical
manures supplied to the various States.
during the second quarter of 1967-68
against their quotas for the year; and

(b) the reasons for the failure, if any
in meeting the demand accopding to the
previous promises made 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving the
information about the quantitiss of fertili-
sers allotted in favour of the State Govern-
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ments for the year 1967-68 and the quarter
July-September 1967 and the quantities of
ferti'isers supplied durin gthis quarter is
laid on the Table of the House. [Placed
in Library. Seec No. LT-2252/68.]

(b) Deficiency in supply was partly due
to shortfall in the indigeneous production
of fertilisers and partly due to closure of
the Suez Canal which necessiated diver-
sion of fertiliser vessels via Cape of Good
Hope. thereby causing dislocation and
delay in supplics through imports. The
States could. however, meet their require-
ment~ for Kharif 1967 with the help of
the sizable curry-over stock with them.

LiNp CoNservaTION 1N UP.

1573, SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the amount allocated to Uttar Pru-
desh for land conservation during 1967-68:
and

(b) the amount spent on the said work
during the above period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CQOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) An outlay of Rs. 313.70
lukhs was allocated to U.P. State for soil
conservation programme, comprising  of
Rs. 297.70 lakhs for Statc Plan schemes
and Rs, 16.00 lakhs for Centrally Spon-
sored Scheme.

(b) Rs. 258.26 lakhs is the anticipated
utilisation comprising Rs. 24326 lakhs
under State Plan Schemeg and Rs. 15.00
likhs for Centrelly Sponsored Schemes,

-

Lannp MoORTGAGE Banks 1N U.P.

1574, SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the programme of the land morigage
banks in regard to giving loans and issving
bonds in Uttar Pradesh during 1968-69; and

(b) the amount of aid given to thesc
Banks in 1967-68 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) The State Govern-

ment have indicated that, for the year 1968-
69, a loaning target of Rs. 21 crores through
ordinary debentures and Rs. 6 crores under
special debentures, has been fixed for land
development banks in Uttar Pradesh. The
supported programme for floating of ordi-
nzry debentures by the Uttar Pradesh State
Cooperative Land Development Bank dur-
ing 1968-69 as approved in a meeting con-
vened by Reserve Bank in Fcbruary 1968,
is Rs. 10 crores.

(b) The State Government pave the

following assistance during 1967-68 :

(i) Subsidy - Rs.2,31,265-55 P.

(ii) State Government’s
investment  in de-
bentures of the
Uttar Pradesn State
Cooperat ve  Land
Development Bank Rs. 503-95 lakhs

The Central Government provided a loan
assistance of Rs. 208.30 lakhs to the Uttar
Pradesh Government during 1967-68 to en-
able them to contribute to the debentures
of the land development bank,

WIHEAT SUPPLY TO HARYANA FROM THE
CeNTRAL PoOL

1575. SHRI SHRI CHAND GOYAL :
SHRI RAM KISHAN GUPTA :

Will the Minister of FOOD AND AGRI-
CULTURE be plezsed to state :

(a) whether the Government of Haryana
in view of the drought conditions in the
State have demanded of Central Govern-
ment to increase its monthly wheat deliveries
from the Central Pool to 20,000 tonnes;

(b) whether the State Government have
also requested the Government to iucrease
ils quota of sugar to enzble the former to
increase the quota in the rural areas; and

(c) if so, the reaction of Government to
the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Haryana Government has been press-
ing for allotment of sugar quotss on the
basis of population,
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(c) ‘As regards wheat, Hzryana being a
surplus producing State and keeping in view
the limited availability of wheat in Central
Pool, the State Government were advised
to meet their requirements from their own
stocks. Roller Flour Mills in Haryana are,
however, being allotted wheat from. Central
Pool as in other States.

Regarding sugar, consequent on pertial
decontrol of sugar in November, 1967 and
on account of the decision to procure only
60% of the production at fixed prices,
monthly quotzs of all States were reduced
in uniform proportion to their quotas prior
to introduction of partial decontrol. It was
not therefore possible to accept the Haryana
Government's request for increase quota.
Additional quotas for festivals etc. have.
however, been allotted on the basis of
population.

Rise IN Prices oF FooDGRAINS IN PuNJAB

1576. SHRI SHRI CHAND GOYAL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is a spurt in the prices
of foodgrains during the recent weeks in
Punjab; and

(b) if so, the steps taken by Government
to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There was some seasonal
increase in the prices of major foodgrains
in Punjab. The prices have, however, either
stzbilised or shown a downward trend since
November, 1968 with the arrival of new
kharif crop.

(b) In order to make foodgrains available
to the consumers at reasonable rates the
Punjab Government, started distribution of
mdigenous wheat, wheat atta and rice
through public distribution system.

FREE CONVEYANCE FOR VOTERS

1577. SHRI SHRI CHAND GOYAL :
SHRI RAM KISHAN GUPTA :

Will the Minister of LAW be pleased to
state :

(a) whether the Election Commission has
recommended that free conveyance of voters
in vehicles by candidates may be made a
cognizable offence; and
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(b) if so, the action teken or proposed
10 be taken by Government in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY -OF LAW (SHRI M. YUNUS
SALEEM) : (2) Yes, Sir.

(b) On the basis of the recommendation
of the Election Commission, provision was
made in the Representation of People
(Amendment) Bill, 1966_ for this purpose,
but it was dropped by the Joint Select Com-
mittee of Parliament,

REHABILITATION OF REFUGEE 1N WEST
BENGAL

1578. SHRI K. P. SINGH DEO: will
the Minister of LABOUR AND REH ARi-
LITATION be pleased to state :—

(a) whether it is a fect that about 1.20,000
families of new migrants, who arrived in
West Benpal from East Pakistan after
January, 1963, are still awaiting rehabilit.~
tion;

(b) if so, the number of such familics;

(c) the number of families which huve
been rehabilitated;

(d) whether Government have approach-
ed the State Governments for rchabilitztion
of the families awaiting rehabilitation;

(e) if so, whether the State Governmcnois
have showed their willingness to rehabilitate
these families; and

(f) if not, the steps proposad to be taken
by Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. . CHAVAN) : (a), (b) and (f).
When the new influx started in January,
1964, a policy decision was token in con-
sultation with the Government of West
Bengal that, in view of saturation poiot
having already been reached in the State,
only such new migrants to the State will
be given rehabilitation assistance as moved
outside it for the purpose. Some of these
new migrants moved outside the Stste and
were given irehabilitation assistance. A
larpe number, however, chose to stay oa
in West Bengal. Precise information about
the number of such new migrants in the
State is mot available. The Stste Goverc-
ment have estimated that their number is
about 6 lakhs persons, In accordance with
the policy decision on the subject referred
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to above, such new migrant families, who
chose to stay on in West Bengal, have not
been considered eligible for rehsbilitation
aslsiﬂnme,

The State Government have recently
reviewed the position and have expressed
the opinion that, in view of the fact that
a large number of these new migrants had
continued to stay on in West Bengal and
are not likely to move out, the existing
policy may be reconsidered and rehabilita-
tion assistance, as may be found necessary,
extended to them. They have further ex-
pressed the view that this rehabilitation
assistance in the State should be restricted
only to the non-agriculturist families and
that the agriculturists new migrants families
who were about 25% of the total num-
ber, may be offered rehabilitation assistance
in agricultural projects outside the State
The Government of India agreed with the
State Government that there was need for
review of the existing policy in regard to
these new migrants in the State and details
for rehabilitetion to the needy families are
being worked out in consultation with the
State Government,

(c) to (e). The State Governments were
approached and they have extended their
fullest cooperation in the rehabilitation of
new migrants. About 37 thousand families
of new migrants from East Pakistan which
also include those who arrived in West
Bengal and sought admission in camps
outside the State, have been rehabilitated
in. the States of Assam, NEFA, Tripure,
Bihar, Uttar Pradesh, Madhya Pradesh,
Andhra Pradesh, Orissa, Maharashtra
including Dandakeranya Project and in the
m_’ojnds in Andaman. and Nicobar Islands.

RETRENCHMENT IN L.I.C. CONSEQUENT

AUTOMATION

/1579, SHRI P. C. ADICHAN: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state: |

(a) whether Government's attsntion has
been drawn to the impending retrench-
ment consequent on automation being
introduced in the Life Insurance Corpora-
tion of India;

(b) if so, the number of cmployees
likely to be readered surplus thereby: and

(c)ﬂ:estep.tnlmorbe:qmw
mmmpmmmm
tive employment ?
L59LES/68—35
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) ;
(a) The Government are not aware of any
impending retrenchment . consequeat - on
automation in the Life Insurance Corpora-
tion of India. The Corporation has on
several occasions given an assuranco that
there will be no retrenchment or loss of
remuneration to employees om  this
account.

(b) and (c). Does not arise.

RESETTLEMENT OF REPATRIATES FROM
BURMA

1580. SHRI VALMIKI CHOW-
DHARY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether it is a fact that whils re-
settlement Joans upto Rs. 5,000 bave been
granted by the different State Governments
to the repatriates from Burma proposed to
be settled in respective States, loans of
Rs. 2,000 only have been granted to such
refugees by the Delhi Administration;

(b) if so, the criteria to determine the
extent of resettlement loans to be granted
to refugees by the Delhi Administration
and the reasons for this disparity;.

(c) the number of refugees coming from
Burma have been seitled in Delhi and
how many of them still remain unsettled;
and

(d) the amount of aid given by Govern-
ment and the Delhi Administration fer
their resettlement in different forms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) and (b). There
is no disparity in the rehabilitation assist-
ance admissible to Burma repatriates in
Delhi ‘and other States. After the limit
was raised from Rs. 2,000/- to Rs, 5,000/-
in August, 1966, the Delhi Admipistration
has also been granting business loan upto
Rs, 5,000/- per family—the quantum of
Joan depending upon the merits of each
case, :

(c) 474 families of Burms repatristes
have been registered in Delhi. Of - theee,
282 persons applied for business loan, out
of which 143 were found cligible. Loans
have been sanctioned to 124 persons, 100
persons have already received payment and
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the fest are likely to be paid shortly, Re-

iining applications ere under conmsidera-

tioa of Delhi Administration.

) (d) Business loans : Rs. 1,81,700/-
*** Cash doles ; Rs. 2,009/-
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EFFECT OF BHOODAN AND GRAMDAN
MOVEMENT ON LAND REFORMS

1585. SHRI OM PRAKASH TYAQGI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether bhoodan or gramdan move-
ment, started by the Sarvodaya, has any
effect on the Land Reform Scheme in
India; and ]

(b) if so, in what manner -and how
many villages have been covered by the
movement 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Bbhooden and gramdan are purely
voluntary non-official movements for dona-
tion and management of land based on
Sarvodaya ideals. The bhoodan and gram-
dan movements have greatly helped to
create a favourable atmosphere for imple-
menting progressive measuwres of land re-
forms. The movement has a special value
for it gives to the landless worker an
opportunity, pot otherwise easily aveilable
to him, for cultivating land as 3 farmer. The
gramdan also affords an opportunity for
experimentation in different patterns of group
management and cultivation. About 4.26
million acres and 37,775 villages are report-
ed to have been donated in bhoodan and
gramdan respectively,
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STATE AGRICULTURAL LABOURERS' CONFER-
ENCE, KERALA

1588. SHRI A. SREEDHARAN: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government's attention has
been drawn to the 14th point list of
demands approved at the State Agricul-
tural Labourers’ Conference held in
Changacherry, Kerala on the 23rd Sep-
tember, 1968;

(b) if so, the nature of demands made;

(¢) Government's reaction 'thereto 7
THE MINISTER OF LABOUR AND
REHABILITATION (SHRI = HATHI) :

(a) to (c). This matter pertains to the
State sphere.
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A\Irammr OF CHEMICAL FERTILIZFR
¥ BrHAR

1589. SHRI VALMIKI CHOUDHARY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the per acre availability of chemi-
cal fertilizers in Bihar at present; and

(b) how it compares with that of all
India figures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information is
being collected from the State ‘Govern-
ment and will be laid on the table of the
Sabha when received.

SurPLY oF FERTILIZERS TO FALZABAD
Division (UP)

1590. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quantity of Fertilizers supplied
to the districts of Faizabad Division dur-
ing the period 1967-68; and

(b) whether any subsidy is given to the
peasants of the area to encourage them
to use more fertilisers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The following quantities
of pooled fertilisers were allotted by U.P.
Government for Faizabad Division :
Name of District

Quantity Allotred

(Figures in Tonnes)

Faizabad 646
Gonda 2206
Bahraich 1506
Sultanpur 3312
Pratapgarh 2136
Barabanki 3875

(b) No subsidy is given.
IRRIGATION FACILITY IN M.P.
1591. SHRI D. V. SINGH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :
(a) the totsl acreage of cultivable land
in Madhya Pradesh;
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(b) how much of it is without irriga-
umnnhlmanddemdamlymrdm
(c) the details of minor Lmnlmu

mhemu. if any, submitted by the Madhya
Pradesh Government for implementation

undsrth.eFounhFi\ercu'Hmudm
1968-69 indicating the acreage of land to
be brought under irrigation thereby; and

(d) how much future land is likely to
be brought under irrigation through major
irrigation schemes under implementation or
to be implemented, by the end of the
Fourth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION
SHINDE) :
figures available in this Ministry,
area cultivated in the State
Pradesh during 1966-67 was
of 183.36 lakh hectares.

(b) The area irrigated at the end:
1966-67 was 10,90 lakh hectares
works out to only 6.3% of the net
area and as such about 93.7% of the ne
sown area was without assured irrigation
facilities during 1966-67.

(c) The State Government has proposed
an outlay of Rs, 50.00 crores in the Plan
Sector for Minor irrigation programme in
the State in its Fourth Five Year Plan
proposals (1969—74) which have been
discussed recently in the Central Working
Group of the Ministry of Food, Agricul-
ture, Community Development & Co-
operation. Besides this amount the State
Government has visualised that an amount
of Rs. B0.00 crores would be made awail-
able from the institutional sector agencics
like the Land Mortgege Banks, Agricul-
tural  Refinance  Corporation, Agro-
Industries Corporations and the Central
Cooperative Banks to finance its pnvnte
minor irrigation works.

With the availability of the above finan-
cial resources, the State Government has
proposed the following targets :—

of
of

-

(i) Dug-wells 1,00,000 Nos.
(ii) Tubewells 11,500 Nos.
(iii) Electric Pumpsets 80,000 Nos.
(iv) Diesel Pumpsets 14,000 Nos.
(v) Persian Wheels 76,000 Nos.
(vi) Boring in wells " 9,735 Nos.
(vii) Deepening of wells 85,120 Nos.
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Apart from the.above, 62 deep tubewells

are also envisaged to be sunk in Narmada
Valley.

.'I‘heemnutmn of the above schemes is
hkslytnheneﬁtalotaladdiﬁomlmnof
12.82 lakh acres.

The State Government during 1968-69
have submitted proposals in respect of
minor imrigation schemes amountmg to
Rs. 850.00 lakhs which envisages the fol-
lowing targets :—

(i) Diesel pumpsets 285 Nos.

(ii) Electric pumpsets 3,000 Nos.
(iii) Persian Wheels 800 Nos.
(iv) Boring in wells 76 Nos.
(v) Deepening of wells 8,000 Nos.

In addition, loans and subsidy for con-
struction of 10,000 wells by the cultivators
will be made available by the State Gov-
emment from the Plan funds. An amount
of Rs. 100.00 lakhs has also been provided
by the State Government for the purchase
of debentures of Apex Market Banks for
the construction of 7,200 wells by the cul-
tivators, thus bringing the total number
of open wells to be constructed to 17,200.
Further, 53 continuing minor irrigation,
schemes are expected to be completed and
work on B4 minor irrigation schemes taken
up during the year 196667 and 1967-68
will be continued. Thirty five tubewells
are also expected to be encrgized.

The above schemes are expected to bene-
fit an additional area of 1.77 lakh acres
during the year 1968-69.

+ (d) The ultimate irrigation potential of
major/medium irrigation  projects  in
Madhya Pradesh is estimated at  13.00
million acres. The potential likely to be
created by these schemes by the end of
196869 is estimated at 1.1 million acres.

completion of schemes taken up in

first three Plans the potential created
be of the order of 3.89 million acres.
The Fourth Five Year Plan proposals of
the State Government in respect of major/
medium irrigation schemes have not yet
been finalised.

EES’

~ KHAmIF CroPs IN MADHYA PRADESH
1592. SHRI D. V. SINGH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :
(a) how far the Kharif crops in the
country have fallen short of expectations
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this year owing to drought and what are
the corresponding figures in this regard in
relation to the State of Madhya Pradesh;

(b) whether the procurement targets for
this year in Madhya Pradesh and in the
country as a whole are likely to be cut as
a result of the drought conditions in Va:n
ous States; and

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRT ANNASAHIB
SHINDE) : (a) It is vet too early to give
any precise idea of the shortfall in pro-
duction during 1968-69 caused by condi-
tions of drought or floods.

(b) The Agricultural Prices Commis-
sion recommended a procurement target
of 5.7 million tonnes of kharif cereals, for
the country and 0.525 million tonnes for
M. P. After discussion with the Chicf
Ministers of States in September, 1968 tho
targets for procurement of kharif cereals
has been fixed at 4.3 million tonnes for
the country and 0.350 million tonmes for
M.P.

“(c) A statement is laid on the Table
of the House. [Placed in Library. Sep
No. LT-2253/68].

Saw MiLLs IN ANDAMANS

1593. SHRI C. K. CHAKRAPANI :
SHRI MOHAMMED ISMAE
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :

Will the Minister of FOOD & AGRI-
CULTURE be pleased to 'state :

(a) whether Government have received
any memorandum from Andaman Private
Saw Mills Association on the 19th Anmst.
1968;

_(blifso.thennlureot’ltwirdemnds;
and

(¢) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. A memoran-
dum from Andaman Private Saw Milk
Association was received in the Ministry
on 22n0d August, 1968.
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(b) Their main demand is that they
may be allotted forest coupes from time to
time to extract timber at concessional rates
of royalty.

(¢c) The matter is under consideration
in consultation with the Andaman Admi-

nistration,
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ExPQRT OF FOODGRAINY

1599. SHRI ESWARA REDDY :
SHRI P. VENKATASUBBAIAH:
SHRI D. N. PATODIA :

SHRI SITARAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to stats i

(a) whether India is likely to emerge
as z net exporter of foodgrains by 1971-72
according to certain tentative projections
drawn up by his Ministry; and

(b) if so, on what basis these tentative
projections have been drawn up?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Agricul-
tural Production Plan is being drawn up
on the understanding that after 1970-71
we shall not ask for any conoessional im-
port of foodgrains, After that year ‘we
plan to be able to manage our food pio-
blems by an ‘export import balance either
within the year or over a period of years.
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As the Fourth Five Year Plan investments
in agriculture have not yet been finalised,
it will be too early to say whether there
will be continuous surpluses in food pro-
diyction for regular export.

UTILISATION OF FERTILISERS IN MANIPUR

1600. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) the total quantity of fertilisers used
in Manipur during the year 1968 and the
fertilizers quota allotted for the same year;
and

(b) the total quantity of high vyielding
seeds, used during 1968 in Manipur giving
details of each wvariety?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information is
being collected from the Union Territory
and will be laid on the Table of the Sabha
when recieved.

SUGAR MILLS IN MAHARASHTRA

1601. SHRI DEORAQO PATIL: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

- (a) whether Government have consider-
ed the applications for the setting up of
sugar mills in Yeotmal and Buldhana Dis-
trict of Maharashtra State;

(b) whether Government have
licences for the above mills; and

(c) the estimated cost of the mills and
the quantity of sugar likely to be pro-
duced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. Three
applications were received for the grant
of licences for the establishment of new
cooperative sugar factories—one in Pusad
Taluk' of Yeotmal district and two - at
Sindkhed Raja and Kardi Dhad in Buldana
District. The two applications for Pusad
and Sindkhed Raja areas are under com-
sideration while that for Kardi Dlun
has -not been found nnutgleiurlhem
blishment of a sugar factory.

issued
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(c) The estimated cost of the pstabiish-
ment of a new sugar factory of 1250 ton-
nes daily cane crushing capacity is about
Rs, 2.2 crores and it has an ammual sugar
production capacity of about 20,000
tonnes. ;

MANAGEMENT OF COOPERATIVE SOCIETIES

1602, SHRI M. S. MURTY : Will the
Minister of FOOD AND AGRICUL—
TURE be pleased to state :

(a) whether it is a fact that the State
Governments were instructed to  aménd
their Co-operative Societies Act so as to
give representation to the weaker sections
of the society on the Board of Management
and to debar private money lenders from
becoming members of the Cooperl.hvc
Societies; and

(b) if so, the reaction of the State Gov-
ernments to the said proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI M. S. GURUPADA-
SWAMY) : (a) and (b). The reaction of
State Governments to the suggestions made
is awaited.

ANNAPOORNA CAFETARIA, NEW DELHI

1603. SHRI SITARAM KESRI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Am
poorna Cafetariz, New Delhi, run by the
All-dndia Women's Food Council has
closed down: and

(b) if so, whether Government would
assist the Council in reopening the cafe-
taria ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI AN’N’ASAHJ B
SHINDE) : (a) Yes, Sir.

(b)'l‘herellnopmmltomﬂle
Council for running cafetaria. .

HNDUSTAN STEEL WORKERS' UNION

1604. SHRI JYOTIRMOY BASU:
Will the Minister of LABQUR AND lﬁ-
HABILITATION be pleased to state :
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_(a) whether it is a fact that the Hindus-

. Steel Workers' Union, Durgapur, West
Bengal, is. led by the INTUC;

(b) whether the Resident Director of
tbe Hindustan Steel Ltd., Curgapur stated
that the grave incident that tcok place in
the Durgapur Steel Plant on the night of
the 3rd September, 1968 was an act of
sabotage;

(c) whether the said Director has also
attributed this act of sabotage to a few
workers of the INTUC-led Union:

(d) whether it is also a fact that the
Hindustan Steel Workers' Union, Durga-
pur does not represent majotity of the
employees of Hindustan Steel, Durgapur;
and

(¢) if the replies to the parts (a), (b),
(c) and (d) above be in the affirmative,
the reasons as to why recognition of the
said Hindustan Steel Workers' Union is
not still being withdrawn by the Hindustan
Steel authorities 7

THE MINISTER OF LABOUR AND
I.E'H.A.BI'I..ITATION (SHRI HATHI) :
(a) The Union is affiliated to the Indian
Mational Trade Union Congress,

(b) Yes, Sir.

(c) No. Sir.

{d) Nothing can be said until verifica-
tion of the membership of each union is
completed by .the State Goverament.

{e) The incident referred to in (b) is
&t present before the State Evaluation and
Intplementation Authority.

SElzURE oF HOARDED STOCKS

1605. SHRI LOBOI PRABHU: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state.

(a) sicps taken by Government to pre-
veat the Press from playing up reports of
scarcity in some arcas, as they tend to

(b) to what extent, if any, the Essen-
tial Commeodities Act has been used to
bring out hoarded stocks by the traders
and the big land-ownmers in view of the
steep differences between harvest and cur-
rent prices ?

TH.E MINISTER OF STATE IN THE
mm" OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT & 'co-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Press in this country
is free to report facts and express views.
However, in two Press Conferences ad-
dressed by me—one at Jaipur on  11th
October, 1968 and another at Delhi on
15th October, 1 appealed to them to be
objective and dispassionate in their assess-
ment of the scarcity conditions in some
parts of the country as otherwise a psycho-
logy of scarcity would be created which
would itself be an impediment to  the
solution of various problems connected
with scarcity relief.

(b) A system of licensing comtrol on
foodgrain dealers has already been en-
forced under the provisions of the Essen-
tial Commodities Act. The orders issped
for the purpose provide for furnishing of
periodical returns of stocks, sales pur-
chases and maintenance of accounts by
traders. Some States like West Bengal
have issued orders under the Act to prevent
profiteering and hoarding of foodgrains,

SCHEME FOR SPRINKLER [RRIGATION

1606. SHRI P. VENKATASUBBAIAH:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have prepared
any scheme for sprinkler irrigation to
utilise water resources to the optimmm
level; and

(b) if so, whether any reports
been submitted to Government in
regard ?

THE MINISTER OF STATE TN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI  ANNASAHIB
SHINDE) : (a) A preliminary study on
the cfficiency of sprinkler system  flor
economing water in case of potato has
been carried out under one, rescarch
scheme financed by Indian Council of
Agricultural Research at the Indian Agri-
cultural Research Institute.

Further researches are being  planned
under the various schemes in iho Fourth
Five Year Plan.

(b) The results of the study condocted

under the scheme under referemce have
hﬁeﬂmwedbyﬂ»luﬁuwlﬂ

have
this
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Agricultural Research. . These results show
that efficiency of water wag highest with
the sprinkler irrigation method. It result-
ed in,about 11 per cent of saving of water
28 compared with furrow irrigation.

:It-was, however, observed that the cost
on the installation and maintenance of
sprinkler system is somewhat higher than
in the furrow irrigation. But the econo-
mics necds to be studicd over long periods,
taking into consideration the cost of water
saved also.

MANUFACTURING OF TELE-COMMUNICA-
1I0Ns EQUIPMENT

1607. SHRI K. P, SINGH DEO.
SHRI R. K. AMIN:
SHRI P. K. DEO:
SHRI GADILINGANA GOWD :
SHRI P. N. SOLANKI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to
set up more factories for the manufacture
of tele<communication equipment  other
than telephone sets;

(b) if so. the number of factories pro-
posed 10 be sct up and their location;

{¢) the expenditure likely to be mcur-
red thereon;

(d) the period likely to be taken for
ibe implementation of the proposal; and

(e) the benefits likely to be derived as
‘a result thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I, K. GUIRAL) : (a) Yes. It is
proposed to set up a new factory for the
manufacture of long distance transmission
Tquipment.

(b) Onc. The decision about the loca-
sion of the factory has not yet been taken.

{c) The estimated capital outlay on the
new factory for the manufacture of long
distance transmission equipment would be
sbout Rs. 245 lakhs.

(d) The factory is expected to be set up
s00n.

(g) The new factory is expected to
manufacture long distance  transmission
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equipment of a value of Rs. 15.5 crqres
during the first five years of its setting wp
and will augment the production of the
Indian Telephone Industries Limited,
Bangalore for this type of equipment. ;.-
DISTRIBUTION  OF Imou'an 'mc:ua

FROM EAST-EUROPEAN COUNTRIES

1608. SHRI M. N. REDDY :
SHRI D, N. PATODIA.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;'

(a) whether it is the policy of Gmm-
nient to distribute imported tractors from
Czechoslovakia and other East European
countries in various States through the
Agro-Industries Corporations;

(b) if so, the reasons for adopung
such a policy;

(c) if so, whether Government are
aware of the hardships being caused to
the private traders who have been doing
this work efficiently all these years thropgh
their expertise and a net work of sales lnd
service facilities: and .

- (d) whether Government consider ithe
desirability of allowing the private traders
also to function side by side with the Agro-
Industries Corporation, so that the two
sectors could effectively function in ~ a
competitive manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) and (c). There have been several
complaints from farmers about  black-
marketing and several other malpractices
indulged in by the private traders in the
sale and distribution of tractors and spare
parts. Besides, there have been cases of
inordinate delays in effecting  deliveries
against orders booked by them.

It was only with a view to ensuring the
cquitable distribution of tractors at ‘m
reasonable price and in time to farmers
that Gomnmmt decided to  under(ake
distribution of all imported traciors
through the various Agro-Industries Gor—
porations.
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{d) As imported tractors are distribut-
ed at prices fixed by Government, no
competition in their sale is involved. With
rogard to efter-sale service, Agro-Indus-
trics Corporations would no doubt make
suitable arrangements including utilisation
of the service facilities available with the
private dealers.

DEVELOPMENT OF MALPE PORT FOR
Fisumie

1609. SHRI M. N. REDDY : Will the
Minister of FOOD & AGRICULTURE be
pleased to state :

{a) whether any headway has been
made in the direction of materialising the
scheme for the development of Malpe Port
for fishing purposes in collaboration with
a Yugoslav firm;

(b) the stage at which the matter at
present rests between the Centre and the
Mysore Government;

(c) whether the development of  this
port has been included in the Fourth Plan;
and

(d) the extent of assistance proposed to
be given by the Yugoslav firm for the
development of the port?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The State Government
have been requested to furnish the detailed
plans and estimates.

(b) The Plans and Estimates are await-
ed,

{c). It is proposed to allocate  about
Rs. 17 crores for the development of fish-
ing harbours in the counmtry. A fishing
harbour for Malpe is one of the projects
which will be considered against a provi-
sional outlay of Rs. 6 crores in the Fourth
Plan for landing and berthing facilities at
minor ports.

(d) The Yugoslav firm submiited the
preliminary Project Report for which they
bave been paid. Detailed proposals in
regard to the execution of the project have
still to be received.

NOVEMBER 21,
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REPORT OF THME COMMITTEE ON '
WoRKERS' EDUCATION

1610. SHRI M. N. REDDY : Will the
Minister of LABOUR AND R.EHM!!LI
TATION be pleased to state :

(a) whether the report of the Committce
on Workers' Education set up by the
National Commission on Labour has heen
received;

(b) :fw.thcdcmlsofmcrecuqen-
dations made by it: and

(¢) Government's reaction theret®»?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) The Committee has submitted its re-
port to the Commission.

(b) The <Commishion's recommenda-
tions on the subject are yet to be received
by the Government.

(c) Does not arise.

BUFFER STOCK OF FOODGRAINS

1611. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the Food
Corporation of India has built a huoge
buffer stock of foodgrains this year;

(b) if so, the total quantity of food-
grains in the buffer stock and the location
of stock centre;

(c) the varieties of foodgrains together
with their quantities separately;

(d) the names of the contriboting
States to the buffer stock:

(e) the target of the buffer stock m
terms of quantity;

(f)thepenodhomnowmlhmwhch
it is expected to reach the target; .

(g) the annual expenditure which s
likely to be incurred on its maintenance;
and

(h) the estimated annual wastage by
reasons beyond human control 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Buffer stocks of food:
grains are being built by the Central and
State Governments. The Food Corpora-
tion of India functions mainly as fhe
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agency for procurement and storage for
some of he State Governments and for
‘the Central Government except in  the
Western region.

(b) and (¢). The physical stocks of
foodgrains both with the Centre and State
Governments at the end of October, 1968
‘amounted to about 3.27 million tonnes
consisting of 6.5 lakh tonnes of rice, 21.6
lakh tonpes of wheat and 4.6 lakh tonnes
of coarse grains. These stocks are scattered
at a large, number of centres all over the
country. Of the total physical stock about
2.27 million tonnes can be deemed as
buffer stock.

(d) Practicaliy all the States are build-
ing some reserve stocks. The States which
have contributed foodgrains to the Central
pool are Andhra Pradesh, Haryana,
Madhya Pradesh, Madras, Orissa, Punjab,
Rajasthan and U.P.

(e) and (f). The target 1is a buffer
stock of 7 million tonnes of foodgrains by
the end of the Fourth Plan period.

(g) The average annual cost of holding
buffer stocks is estimated at Rs. 8/50 per
Wy ,.? cmwfyp shrdive
quintal. This includes storage charges,
storage loss and interest om capital.

(h) The average annual loss is not ex-
Ded:ed to exceed 1 per cenat.

ALt INDIs SomL AND LanDp Use
IDRGANTSATION

1612. SHRI LOBO PRABHU : Will the

Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) what progress in terms of the total
area has been made by the All India Soil
and Land Use Organisation;

'€b) whether the progress made is cop-
mﬁmthededdmsofthemamiu
Commission and our commitment to the
UNO when she approached it for financial
assistance;

(c) whether Government proposed to
reorieatate the staff engaged in soil classi-
‘fication of river valleys to the soil classifi-
. cation of the entire sown area of the coun-
_(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & €O-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The up-to-date progress
made by All India Soil and Land Ubse
Survey Organisation since Second Plen is
27.57 million acres,

(b) The progress of All India Soil &
Land Use Survey work in river valley pro-
jects and other priority areas is consistent
with the targets laid down for the pro-
gramme. There are no commitments to the
UNOQ in respect of the All India Soil &
Land Use Survey Organisation.

(c) There is no such proposal. However,
it has been decided to reorientate the staff
of All India Soil & Land Use Survey
Organisation for soil survey research and
field survey programmes.

(d) Under the standard soil surveys,
sown areas are surveyed in greater detail, In-
creasing efforts by Central and State Soil
Survey Organisation are being made for
soil swvey of sown areas under different
developnment programmes.

ScHEME FOR ENRICHING PASTURES BY
CoNToUR BuwDING

1613. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether his Ministry has orgamissd
any scheme for enriching pastures by com-
tour-bunding which will contain  water
carrying away the top soil and mann-
rial deposits; and

(b) whether the ¢xperiment to mssess
the benefit to cattle which are now after
the rain condemned to graze on grassless
pastures combined with the experiment to
divide the pastures for rotational grazing
will also be conducted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & -CO-
OPERATION (SHRI ~ ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir. Im-
provement of pasture lands by varioos
soil and water conservation measures in-
cluding contour bunding and contowr
trenching have been in progress in  the
States. A scheme has been proposed for
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.+ Research on the effect of contour bunding
and: contour furrowing so as to prevent the
loss of spil fertility and conserve moisture
and thereby increase the animal carrying
capacity of the pastures is in progress in
different areas of Western Rajasthan.
Studies are also in progress at the various
oentres of the Central Arid Zone Research
Institute to assess the benefit to cattle
under various methods of pasture improve-
ment. These include experiments on
rotational grazing and the determination
of the carrying capacity of the pastures.
These indicate improvement in soil and
moisture conservation status of the pasture
lands and the carrying capacity of  the
various types of natural grasslands in the
Arid Zone, The results of the experiments
from  deferment-cum-rotational  grazing
have indicated that continuous grazing at
the control rate according to the carrying
capacity of the pasture was found to be
better than other system of management.
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) 1614 SHRIIDBOPRABHU WI[I the
Minister of FOOD & AGRICULTURE
be pleased to state :

" (a) whether it is a fact that against
the estimated consumption for 1968-69 of
1.9 million tonnes, there is a plan for
import of 1.095 million tonnes of Fertili-
sers, notwithstanding the estimated indi-
genous production of 1.1 million tonnes
and carry over on the 1st April. 1968 of
1.1 million tonnes; and

(b) if so, the reasons for the m'lporl?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No. Sir. The

‘position in regard to estimated consump-

tion, imports and carry-over stock during
1968-69 is as under :—

("0CO tcnnes)

1968-69

*. Targets of consumption
Carry-over stocks as on 1-4-68
Indigenous production (estimates)

- Imports arranged/likely . .

Total availability

N P K

1,700 650 450
_ 297 180 159
650 320 ..
1045 136 213

1992 636 372

Because of the seasonality of  fertiliser
appllcmon substantial stogks have to be
carried over for the crop seasons so as
1o ensure their timely availability near the
cbnsuming centres. Again, there is likeli-
hood of shortfalls in the estimates of in-
‘digenous  production, indicated above.
Imports to the extent made were essential
for meeting the requirements of the
farmers.
FERTILIZER CONSUMPFTION

1615. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :,
..(a) the quantity of fertilisers which are
more than eight months old in  stock
which have lost their full potentials; and

" (B) whether this has developed sales
resistance or whether there are any other
factors for accumulation of stocks in some
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The informztion
is being collected from State Governments
and other sources. It will be placed on
the table of the Sabha as soon as received.

TRAINING OF Fu.ims IN INTENSIVE
CULTIVATION PROGRAMME

1616. SHRI YOGENDRA SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are consider-
ing a proposal to seek the help of business
houdes for traiming of about 20 million
farmers who will be involved in intensive
<ultivation programme of all crops during
the Fourth Plan; and

(h)lfso.themundﬂuholthewo-
posals T
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Intensive culti-
vation programme demands training of the
participating farmers, As the coverage
udder the high yielding varietes, multiple
cropping programme cxpands, very large
number of farmers and members of their
families will have to be trained. The
Central and the State Governments, the
Agricultural Universities and Research
Institutions have been conducting farmers
training. These activities will greatly ex-
pand during the Fourth Plan. The Depart-
ment of Agriculture held a meeting with
the representatives of the Pesticides and
Fertilisers Associations, and manufacturers
of fertilisers and pesticides to discuss how
best the industries could supplement the
very considerable efforts made by the Cen-
tre and the States in training farmers in
modern methods of agriculture, which in-
cludes proper use of these inputs. The
number may be as high as 20  million
during the Fourth Plan. The Business
Houses agreed to Cooperate in implement-
ing the training programme. The details
are being worked out.

ELECTION EXPENSES

1617. SHRI BABURAQ PATEL: Wil
the Minister of LAW be pleased to
state :

(a) the name of the Member of Parlia-
ment who spent over Rs. 25,000, the limit
of election expense permitted under the
law, and submitted a return of Rs. 30,000
and over to the Election Commission and
the name of the Constituency from where
he was elected;

(b) the action taken against the Mem-
ber by the Election Commission under the
existing law; and

(c¢) If no action has been taken the
reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHR] M. YUNUS
SALEEM) : (a) None. Sir,

(b) and (c). Do not arise,
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STriKes uND LoCK-oUTs IN GOVERNMENT
UNDERTAKINGS

1625. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

(a) the number of strikes/lock-outs
recorded during the years 1965-66, 1966-
67 and 1967-68 in various offices of thé
Government of India undertakings;

(b) the reasons in each case and the
assurances given by Government in regard
to demands of the workers;

(c) action taken by Government on the
assurances;

(d) the number of persons worklng in
these undertakings against whom cases
are pending in various courts; and

(e) the loss of working days and the
estimated loss of Government  revenue
therefrom ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (e). The information is being col-
lected and will be laid on the Table of
the House,

Post OFFICES ON RENTAL PREMISES

1626. SHRI GADILINGANA GOWD:
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that a large
number of Post Offices in the country are
housed in rented premises which  lack

facilities for writing or even  sticking
slamp;
(b) if so, the number of such Post

Offices, State-wise and their annual rents;
and

(c) The measures proposed to be taken
to provide the basic facilitics in these Post
Offices ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS & COMMUNICATIONS
(SHRI I. K. GUIRAL)Y: (a) A larm
number  of Post Offices are housed ic
rented buildings. In most of them, there
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is facility for sticking stamps, though
furniture for writing may be lacking.

(b) and (c). Detailed information is
beimg obtainqd.

SaLe oF TiNNeD FOODSTUFF AND GHEE

1627. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that certain
complaints have recently been received
from Delhi regarding the selling of old
tinned foodstuffs and ghee resulting in bad
effects on the users’ health;

(b) if so, the names of such tinned ghee
and foodstufis and the action taken by
Government on each complaint;

(c) whether Government propose to
standardise all essential tinned foodstuffs
s0 as 1o ensure freshness of the contents;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Necessary infor-
mation is being collected and will be laid
on the table of the Sabha.

TeAM OF AGRICULTURAL OFFICIALS TO
U.S.A., CANADA AND PHILLIPINLS

1628. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a tcam of
agricultural officials went to US.A.,
Canada and the Phillipines on study tour
recently;

(b) if so, the details of their findings
on the export of vegetable seeds to foreign
countries;

(c) the expected earning of foreign ex-
change as a consequence of expansion of
export; and

(d) the action taken by Government in
this respect ?

NOVEMBER 21, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A  delegation
consisting of six seed producers accompa-
nied by a concerned officer of this Minis-
try wisited the United States, Canada,
Japan and Phillipines during May-July,
1968.

The main purpose of the visit of the
delegation was to attend the Congress of
International Seedsmen in New York and
to study the development of seed industry,
seed production and marketing techniques.
certification system and the enforcement of
the seed law. The delegation also took this
opportunity to explore the possibility of
export of secds, evolution of new varieties
and other matters of interest to the Indian
agriculture generally. The officer con-
cerned of this Ministry accompanied the
delegation to ensure adequate oflicial liai-
son. No report has been submitted by the
delegation. However, the officer who uc-
companied the delegation, has submitted
his report and made certain sugpestions
for increasing exports, particularly of
vepetable seeds. which are being examin-
ed.

(c) and (d). The suggestions made are
being examined and it is not possible to
assess the likely foreign exchenge earning
at this stage.

AGRICULTURAL CREDIT TO FARMERS
DURMNG FOURTH PLAN

1629. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total agricultural credit ex-
pected to be provided to farmers during
the Fourth Five Year Pian period; and
and

(b) the extent of short-term

medium-term loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELCPMENT & CO-
OPERATION (SHRT ANNASAHI.B
SHINDE) : (a) and (b). A statement is
laid on the Table of the Sabha.
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STATEMENT
As per the estimates of the Working farmers by the Cooperative Societies dur.

Group on Cooperation the total agricul-
tural credit expected to be provided to the

ing the Fourth Five Year Plan period may
be of the following ordcr :-—

(Rs. in crores) -

Loans Higher Lower
Estimate Estimate
Short-term credit . . . . . 7527 6541 !
Medium-term credit 687 6l -3
ToTtAL 821 -4 7154
Long-term credit . . 7900 700 -0
GRrAND ToOTAL 1,611-4 14154

*This would be the level of achievernent by the end of the year 1973-74.
$This would be total long-term advances during the Fourth Five Year Plan pericd.

In addition for Area ‘Development
Schemes, an addition of long term loans
of the order of Rs. 150 crores has been
indicated.

As regards the total agricultural credit
expected to be provided by the commer-
cial banks during the Fowth I'ive Year
Plan period, no precise estimates have
been ditempled so far the National
Credit Council at its second meeting held
on 24th July, 1968 had recommended that
the finance from commercial banks for
agriculture would amount to Rs. 300—
400 crores by the end of 1968-69. Of this,
a very large proportion would be deployed
in financing food procurement and allied
operations.

It is also proposed to set up Agricul-
tural Credit Corporations in the coopera-
tively weak States of Assam, Bihar, West
Bengal, Orissa and Rajasthan and in the
Union Territories of Manipur and Tripura,
for which purpose the State Agricultural
Credit Corporations Bill 1968 has been
introduced in the Lok Sabha on the 6th
May, 1968, . It is expected that the out-
standing short and medium term credit
provided by these Corporations may
amount to Rs. 42 crores in these States
and Union Territories by the end of
1973-74.

‘OwN Your TELEPHONE' SCHEME

1630. SHRI K. SURYANARAYANA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to scrap the "Own Your
Telephone,” scheme with immediate effect
and

(b) if so, the reasons thercfor 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF  PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) No.

(b) Does not arise.
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Lasour PoLicy

1632. SHRI SITARAM KESRI: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the seven member Study
Group headed by Shri Kashyap of the
National Labour Commission has suggest-
ed the re-examinalion of the labour policy;

(b) if so, details of the
made: and '

(c) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (c). The Government understand
that the Study Group has submitted its
report to the National Commission on
Labour. The Government is not seized of
this matter now and will consider it only
on receipt of the recommendations of the
National Commission.

suggestions

NOVEMBER 21, 1968
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IMPORT OF RICE FROM SOUTH EAST ASIAN
COUNTRIES

1633. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have entered
into negotiations with the South-East Asian
Countries for the import of rice; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

KEPATRIATES FROM BURMA AND CEYLON

1634. SHRI R. K. SINHA :
SHRI R. BARUA :
SHRI SHRI GOPAL SABOO:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(2) the total number of repatriates who
have arrived in India from Burma and
Ceylon till the 30th September, 1968; and

(b) the steps taken to rehabilitate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
D. R. CHAVAN) : (a) 1.63,276 repatri-
ates have come from Burma and 5,818
from Ceylon up to the 30th September,
1968.

(b) A statement indicating the steps
taken for the rehabilitation of repatriates
from Burma and Ceylon is laid on the
Table of the House. [Placed in Library.
See No. LT-2255/68]. The Ceylon repa-
triates, as a matter of fact, have come back
to India of their own accord over the past
four years under the Indo-Ceylon Agree-
ment, 1964, On arrival in India. they
dispersed to places of their own choice.
Schemes for their resettlement have been
sanctioned and those who are in need of
assistance, can avail themselves of these
schemes through the Governments of the
States in which they are settled.
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PANCHAYATI RaJ IN NLEF.A,

1635. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government propose to in-
troduce Panchayati Raj in North  East
Frontier Agency; and

(b) if so, what is the time schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION  (SHRI M. 5. GURU-
PADASWAMI) : (a) Yes.

(b) Tentative time schedule is as
lows ;—

(i) N.E.F.A. Panchayati Raj (Con-
stitution) Draft Rules 1968 pub-
lished on the October 9, 1968
inviting objections/suggestions;
Finalisation of the aforemention-
ed Rules by November 30, 1968;
De-limitation, declaration of Con-
stituencies, publication, and
finalisation of electoral rolls by
January 31, 1969;

Completion of election of Anchal
Samilies by stages from February
1 1o April 30, 1969;

Holding of first meeting of
Anchal Samitics after  issuing
nolice, by May 31, 1969;
Election of Members of  Zila
Parishads and nominatling their
members by June 30, 1969;
Holding of first meeting of Zila
Parishads by July 31, 1969;
Holding election of Agency Coun-
cil by August 31, 1969; and
Inauguration of Agency Council
on October 2, 1969,

AMENDMENT OF FAMINE CoDp

1636. SHRI D. N. PATODIA :
SHRI R. K. AMIN:
SHRI Y. A. PRASAD :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that while visit-
ing the drought-affected areas of Rajasthan,
the Minister is reported as per Hindustan
Times dated the 16th October, 1968, to
have stated that he would look into the
matter of amending the Famine Code as
it existed in different States;

fol-

(ii)

(iii)

(iv)

(v)

(vi)

{wii)
(viii)

(ix)
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(b) whether any step has since been
taken in this direction; and

(¢) whether non declaration of famine
in a particular State area creates any dif-
ference in Central Government's assistance
to that State or area ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The press report
referred to in this question does not men-
tion that Minister of State in the Ministry
of Food and Agriculture had stated that
he would look into the matter of amend-
ing the Famine Codes as it existed in
different States. The Minister had stated
that Government would look into the
matter if in any particular case it was
brought to their notice that a change was
required in the Famine Codes. Govern-
ment have already placed on the Table
of the Sabha on 9-8-1966 and 7-4-1967
two notes bringing out the salient differ-
ences between the old codes and the
codes as revised by the State Governments
after independence.

(¢} No, Sir.

INSTALLATION OF TUBEWELLS IN JALORE
(RAJASTHAN)

1637. SHRI D. N. PATODIA: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a scheme
for installing 200 tubewells in Jalore in
Rajasthan with Central assistance was
formulated some years ago;

(b) if so, when the scheme was san
tioned by the Centre; -

(c) what progress has been made so
far to implement the scheme; and

(d) whether the State Government have
specified reasons for not implementing the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes,

(b) On technical examination, it was
considered necessary to conduct a detailed
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groundwater assessment study of the re-
gion before according approved to the
Scheme;

(c) The Exploratory Tubewells Organi-
sation has undertaken a Project of
Groundwater Survey in Rajasthan with
technical and financial assistance from the
United Nations Development Programme
(Special Fund). The Jalore area has been
included in the Project for groundwater

assessment studies. The results of the
investigation in the Jalore area are ex-
pected to be available by the end of

1969; and
(d) Does not arise.

RETAIL PRICES OF FOODGRAINS

1638. SHRI J. N. HAZARIKA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have studied
the incidentals and margin added by the
various State Governments over the issue
prices of Central Government while fixing
the retail prices of foodgrains; and

(b) if so, whether the difference
observed between the retail prices of State
Governments and the issue prices of Cen-
tral Government is justified having regard
to the actual cost of incidental operations?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The responsibility of
determining the incidentals and margins
between the Central Government issue
prices and the retail prices of foodgrains
for the consumers is within the jurisdiction
of the State Governments, However, with
a view to ensuring fair prices for the con-
sumers, the Central Government in consul-
tation with the Agricultural Prices Com-
mission have guggested certain norms to
be adopted by the State Governments
while fixing their own issue prices,

(b) Whenever the incidentals and
margins in case of any particular  state
seem excessive, the matter is taken up with
the comcerned’ State Government for cor-
rective action in the light of the norms
laid down by the Central Government ap-
plied in the context of local conditions.
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SpeciaL PosSTAGE RATES FOR TIME
GAZINE

1639, SHRI H. N. MUKERJEE :
SHRI VASUDEVAN NAIR :
Will the Minister of COMMUNICA-
TIONS be pleased to state: .

(a) whether it is a fact that in contra-
vention of present postal regulations, the
Asia edition of the US Magazine “Time",
printed in Tokyo, has been  permitted
advantage of special postzge rates and
registration numbers in Delhi, Calcutta
and Bombay;

(b) if so, the reason therefor and
whether similar foreign joumals with a
vogue in India would also not be follow-
ing suit; and

(¢) whether Government are aware of
the conseqnential loss to our postal reve-
nue and also to the foreign exchange
earned by the country through the accre-
dited Indian agents of “Time” and the
other foreign journals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No.

(b) and (c). Do not arise.

PADDY CULTIVATION IN MANIPUR

1640. SHRI M. MEGHA  CHAN-
DRA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total acreage of land in Memi-
pur under direct paddy cultivation during
1968 and the detailed areas of the said
land;

(b) the total amount invested in
said work of cultivation; and

(c) the proposed amount of yield from
the land ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (c). Final estimates
of area and production of rice in Manipur
during 1968-69 are due to become avail-
able only by the end of February 1969.

(b) Information regarding amount in-
vested in paddy cultivation is not avail-
able.

the
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RevVIEW OF THE CONSTITUTION
1641. SHRI HEM RAJ:

SHRI YASHWANT

KUSHWAH :
Will the Minister of LAW be pleased
to state :

(a) whether in recent months some

eminent men in the country have suggested
for the review of the Constituion; apd

i

SINGH

(b) If so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Yes, Sir,

(b) The sugpestions will reccive
consideration by Government.

IwT AN F Fizr for § g
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REVISION OF PAY-SCALE OF STENOGRAPHY
INSTRUCTORS

1643, SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether # is a fact that there was
a move in 1964 regarding the revision of
pay-scale of Stenography Instructors work-
ing in the Industrial Training Institutes in
Delhi;

(b) whether it is also a fact that there
was a proposal to revise their pay-scales
from Rs. 210 to Rs. 425 to Rs. 270 to
Rs. 575; and

(c) if so, how the matter now stands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) No.

(b) No.

. (c) Does not arise.

SURPLUS STAFF IN THE FOREST RESEARCH
INsTITUTE, DEHRA DUN

1644. SHRI BENI SHANKAR
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to stale :

(a) whether it is a fact that the Estimates
Committee in their 78th Report (Third Lok
Sabha) had pointed out that there was
some surplus staff in the Forest Research
Institute and Colleges, Dehra Dun  since
1963 and that no action was taken on their
report till August 1968, the date of the pub-
lication of their 61st Report (Fourth Lok
Sabhs); and

(b) if so, the stage at which the matter
stands at present 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI  ANNASAHIB
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SHINDE) : (a) and (b). The recommen-
dation made by the Work Study Unit of the
Department of Agriculture in 1963 regard-
ing the surplus staff in the Forest Research
Institute and Colleges, based on which the
Estimates Committee made its recommenda-
tion in its 78th Report (Third Lok Sabha),
was duly examined and 51 Class IV posts
were abolished. Detailed information re-
garding the Class 11T posts is being obtained
from the President, Forest Research Institute
and Colleges and will be placed on the
Table of the Sabha in due course.

CULTIVATION OF COTTON INSTEAD OF MaIzE
IN BANKA SUB-DIVISION OF BHAGALPUR

1646. SHRI BENI SHANKAR
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether Government are aware that
in the southern part of Banka Sub-Division
in the District of Bhagalpur which is a sort
of plateau, nothing is grown excepi maize
and there is perpetual famine;

(b) whether Government are also aware

that cotton could also be grown in  that
area; and
(c) if so, whether any experiment  has

been made to start cotton growing in that
area as a substitute or supplementary to
maize ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c¢). The information is
being collected from the concerned State
and will be placed on the table of the Sabha
as soon as possible.

AMENDMENT OF APPRENTICE ACT

1647. SHRI P, R. THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to refer to the reply given
to Unstarred Question No, 3079 on the 5th
December, 1967 regarding the Apprentices
Act, 1961 and state :

(a) whether Government now propose to
take immediate steps to amend the Act for
makimg suitable provisions for reservation
of training places for Scheduled Castes and
Scheduled Tribes on the basis of the specific
recommendation by the Yardi Committee in
this regard which has already been accept-
ed by Government; and
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(b) if not, the reasons therefor ?

THE DCPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REH ABILITATION (SHRI S. C.
JAMIR) : (a) and (b). The legal aspects
of the case are being examined,

JOINT MANAGEMENT COUNCIL

1648. SHRI P. R. THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to stale :

(a) the names of undertakings., com-
panies, or firms both in the public sector as
well as private seclor wherein the existing
131 Joint Management Councils are func-
lioning;

(b) the details of the functions, manage-
ment and composition of these Councils;
and

(c) whether there is any difference in
their functioning under the public cnd pri-
vate sectors ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
As on 12-11-1968, 112 Joint Management
Councils were functioning—38 in the public
sector and 74 in the private sector. A stale-
ment showing names of the undertakings is
laid on the Table of the House [Placed in
Library. See No, LT-2256/68].

(b) A statement, giving details of the size
and functjons of the Councils is laid on the
Table of the House. [Placed in Library, See
No. LT-2256/68].

(c) No, Sir. The Scheme of Joint
Management Councils, however, is flexible
and units implementing the scheme are free
to modify it, to suit any special requirc-
ments of their own,
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IMPORT OF TRACTOR SPARE PARTS

1650. SHRI JUGAL MONDAL : Wil
the Minister of FOOD & AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question No. 6343 on the 29th
August, 1968, and state :

(a) whether the information
import of Tractors spare parts has
been collected; and

regarding
since
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Information is still await-
ed from some States/Union Territories. A
statement would be lrid on the Table of
the Sabha as soon as all replies are received.

(b) Does not arise,

INSTALLATION OF COMPUTERS

1651. SHRI JUGAL MONDAL : Will
the Minister of LABOUR AND REHABI-
LLITATION be pleased to refer to the reply
given to Unstarred Question No, 6516 on
the 29th August, 1968 and state :

(a) whether the information regarding
the installation of Computers has since been
collected; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REH ABILITATION (SHRI HATHI) : (a)
and (b). The information is contained in
the attached statement. Replies from soine
of the Ministries/Departments are  still
awaited and information concerning them
will be laid on the Table of the Sabha as
soon as possible.

|

SI. No.

Names of Offices in which the corﬁpulers have been
installed during the past five years

P
de,

—_—

. Northern Railway, New Delhi.
. Central Railway, Bombay, V.T.

O LA B b e

7. Western Railway, Churchgale, Bombay.

8. Southern Railway, Madras,

9. South Eastern Railway, Calcutla.

10. Eastern Railway, Czlcutta,

11. Chittaranjan, Locomotive Works, Chittaranjan.
12. Integral Coach Factory, Perambur, Madras,
13. Diesel Locomotive Works, Varanasi,

. Computer Centre, Department of Statistics.

. Planning Commission, (Programmec Evaluation Organisation).
. Central Water & Power Research Station, Poona.

. India Meteorological Department,

|- e D

NOTE :—None of these offices opposed the introduction :;i' these

machines and their
) retrenchment,
~ SLAUGHTER OF ANIMALS

1652. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No, 4787 on the
22nd August, 1968 and state :

installation has not led to any

(a) whether the information regarding
slaughtering of Animals has since been col-
lected; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information in
respect of Lok Sabha Question No. 4787
answered on 22-8-1968 has been called for
from the States. Replies from some of the
States have not so far been received and
they have been reminded. Complete infor-
mation, when received, will be placed on
the Table of the Sabha.

RICE SUPPLY TO STATES

1653, SHRI D. BASUMATARI: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the reduc-
tion in rice ration in Kerala is going to
augment the rice supply in other States; and

(b) if so, whether the rice so saved has
been sent to the rice egting States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). It is not cor-
rect to say that any reduction in rice ration
was made in Kerala to augment rice sup-
ply to other States or that rice so saved has
been sent to zny specific rice-eating State,
The total rice available to Centre is distri-
buted equitably to all the States and the
shortage in the total availability affects all
the States,

CULTIVATION UNDER HIGH-YIELDING
VARIETIES PROGRAMME
1654, SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there has been an increase
in the acreage under cultivation under the
high-yielding varictics programme during
the rabi and summer season;

(b) if so, the figures as compared to
the last season; end

(c) the increase in' production expected
as a result therecof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE-
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Against the estimated coverage of
10.06 million acres under the High-Yield-
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ing Varieties Programme during Rabi/Sum-
mer, 1967-68, an operational target of 14.43
million acres has been planned for Rabi/
Summer, 1968-69,

(c) This additional area of 4.37 million
acres is likely to yield an estimated addi-
tional production of about 3.00 million 1on-
nes of foodgrains.

FixaTion oF WAGES FOR
WORKERS

1655. SHRT HEM BARUA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to stale :

(a) whether it is a fact thar the cight-
member Study Group hezded by Mr. Cha-
lapthi Rao has submitied its report to
Government;

(b) if so, whether it is also a fact that
this study group has made valuable sug-
gestions about the fixation of wages for
newspaper workers; and

(c) if o, the suggestions made and Gov-
ernment’s reaction thereto 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
The Study Group for Newspaper Industry
has submitted its report to the National
ggmmissicn on Labour.

(b) and (c). Government understand
that the Study Group has made a number
of suggestions in its report. However, Gov-
ernment is not seized of the matter now
and will consider it only on receipt of the
recommendations of the National Commis-
sion on Labour,

NEWSPAPER

SM.B_ oF MALze IN MANTPUR
1656. SHRT M. MEGHACHANDRA :

'Will the Minister of FOOD AND AGRI-

CULTURE be pleased to state ;

(a) the total quantity of maize sold from
Manipur to other States in India during
the year 1967-68;

(b) whether the sale was effected with
licences being issued to the industrial firms
by the Government of Manipur;

(c) if so, the pumber of firms to whom
licences were issued; and

(d) if the reply to part (b) above is in
the negative, whether the said firms made
the sale outsidle Manipur when the Gov-
ernment of Manipur withdrew the control
on this essential foodstuff ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) About 18,600 tonnes.

(b) No licence has been issued to indus-
trial firms for export of maize from Mani-
pur to other States.

(¢) Does not arise,

(d) There is no ban on the export of
maize from Manipur and the private firms
and individualg dealing in maize are licen-
sed under Manipur Foodstuffls Dealers
Licensing Order, 1964,

SINKING OF TUBEWELLS IN RAJASTHAN

1657. SHRI Y, A. PARSAD : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Government of Rajas-
than have asked the Centre to sanction a
grant of Rs. 2 crores for sinking tubewells in
the State;

(b) whether the request has been con-
siderable; and

(¢) whether the said amount has been
sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Neo formal request from
the Government of Rajasthan for sinking
tubewells has so far been received in the
Ministry of Food, Agriculture, Community
Development and Cooperation.

(b) and (c). Do not arise.

Issue oF MiLK Carps BY DeLmn MiLk
SCHEME

1658. SHRIMATI NIRLEP KAUR:
Will the Minister of FOOD AND- AGRI-
CULTURE be pleased to state :

(a) whether it is a fact thet the citizens
in Delhi are not getting milk cards though
their names gre on the waiting list of Delhi
Milk Scheme for the last 5 years;

(b) the types of waiting lists maintained
by the Delhi Milk Scheme;

(c) the date of the oldest application
on the waiting list in cach case; ead

(d) the steps taken to issue mew milk
cards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No applications for issue
of milk tokens are pending with D.M.S.
for 5§ years. Fresh milk tokens for 10,000
litres of milk are under issue.

(b) Applications for issue of new milk
tokens received from the public are regis-
tered by the D.M.S. under the following
categories :—

(i) General,

(ii) Defence Personnel,
(iii) Government Officers,
(iv) Government Employees,
(v) Medical cases.

(vi) V.IP,
(vii) Ad hoc,

(c) The detes since when the applica-
tions for issue of milk tokens have been
pending under the various categories (be-
fore action initiated recently for release of
10,000 litres of milk) are indicated below

Date since when
the applications
Category are lying pend-
ing for issuc cf
o . milk token
Defence - i 1-7-1966
Govt. Officers . 1-7-1966
Govt. Employees 1-8-1966
Medical . . . 1-7-1966
V.LP, - . . . 16-7-1966
Ad hoc . ' . 1-2-1966
Gencral . 16-12-1965
(d) Fresh milk tokens for 10,000 litres of
milk are under issue.
UNEMPLOYMENT

1659, SHRI SHIVA CHANDRA JHA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) what has been the total number of
unemployed people during the “Plan holi-
day” period i.e., since the end of the Third
Plan period in the industrial sector and
agricultural sector, and esmong " university
graduates, scientists, engincers and women
workers, separately;

(b) what has been the total number of
under employed during the same period;
and

(c) what has been the total udditional
employments during this period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) and (b). Precise esti-
mates are not available,

(c) The additional employment in the
organised sector (all establishments in the
public sector and non-agricultural establish-
ments in the private sector employing 10
or more workers) was reported to be of
the order of 1.35 lakhs between March
1966 and March, 1968,

TELEPHONE AND TELEGRAPH COMMUNICA-
TIONS ON THE INDO-NEPAL BORDER
1660, SHRI SHIVA CHANDRA JHA:

Will the Minister of COMMUNICATIONS

be pleased to state :

(a) whether Government have made any
plan for the development of the telephone
and telegraph communications on  the
Indo-Nepeal border in Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, open-
ing of Public Call Offices with provision
of telegraph facility at 15 places within 30
Kms. from the Indo-Nepal Border has been
sanctioned on loss basis by the Depart-
ment so far,

(b) Details are given in the Statement
laid on the Table of the House. [Placed
in Library. See Nou. LT-2257/68).

(c) Does not arise,

JutE Wage BOARD AWARD

1661. SHRI K. HALDER: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether attention of Government has
been drawn to a judgment of the Supreme
Court on the award of the Jute Wage
Bozrd which recommended a uniform mini-
mum wage of Rs, 81 for workers employed
in the jute mills in all regions of India
stating that it suffered from a vital infir-
mity; and

(b) if so, Government's reaction there-
to?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI HATHI) :
(a) and (b). Yes, Sir. The Wage fixing
authorities will kecp as view the principles
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laid down by the Supreme Court from time
to time. No specific action on the part of
the Government is called for in the present
crse since the period of operation of the
recommendations of this particular wage
board expired on 31st December 1967.

SEED ST0RES IN WEST BENGAL

1662, SHRI K. HALDER : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the West Bengal Govern-
ment have received complaints that most
of the 1,023 seed stores, built during the
Third Plan period, are unusable;

(b) whether a preliminary report has
suggested that both design and consiruction
of these stores have been defective; and

(c¢) what steps Government propose to
take in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The Government
of West Bengal have so far constructed 561
seed stores against the target of 1,023 seed
stores ip thay Stzte. On report that some
seed stores have developed defects, the
State Agriculture Department have set up
a Committee for going into the causes and
for suggesting remedies, The report of
the Committee is awaited.

New Foop PoLicy OF WEST BENGAL

1663. SHRI K. HALDER : Will ihe
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Central Government have
sanctioned the new food policy of the West
Bengal Government which wes to be efce-
tive from the 1st November, 1968; and

(b) if so, the salient features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The details of the food
policy to be followed in West Bengal this
year, have been decided by West Bengal
Government. Such concurrence as may be
necessary under the E.C. Act for orders to
be issued under that Act in pursuvance of
the policy has been given by Government
of India.

(b) A stztement is attached.
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STATEMENT

(i) The target of internal procurement
has been fixed 4.5 lukh tonnes of
rice,

Procurement prices for 1967-68 sca-
son will continue during 1968-69
season.

Producers’ bonus will be paid during
1968-69 season at the same rale as
for 1967-68 scason. A review will
be made later whether the payment

(ii)

(i)

of bonus should continue beyond
March, 1968,
(iv) (a) Levy on producers holding R

acres and above in irrigated and
10 acres or more in non irriga-

ted areas,

(b) 50% levy on the production of
rice mills,

(c) 10% levy on purchases by licen-

sed wholesale dealers.
Purchase through a  network
of agents of voluntary sales by
producers.

The existing  cordons uaround the
statutorily rationed areas will con-
tinue.

(d

(v)

(vi) The existing licensing contrel on
wholesale dealers, retailers and bulk

consumers will continue,

PROCUREMENT OF PaDDY IN MaNIPUR

1664. SHRI M, MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the procurement target :md price for
paddy fixed by the Government of Manipur
for the year 1968-69;

(b) the work of procurement in detail;
and

(¢) the quantity of paddy procured dur-
ing the las; year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ‘AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Procurement target and
price for paddy for 1968-69 fixed at 6,000
metric tonnes paddy 2ad Rupees 52.50
per quintal of paddy.

(b) No private procuring agent shall be
appointed this year. Procurement will be
by the Revenue Agencies of the Govern-
ment through Pradhans,
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(¢) About 4,600 tonnes.
BAN oN ExPORTS OF FOODGRAINS FROM

PuNJAB

1665. SHR] N. K. SANGHI : 'Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Punjab
Government hrve requested the Central
Government 1o allow them to ban the ex-
porl of foodgrains from the State; and

(b) il so, the reaction of the Ceniral
Governmeny in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of
Punjab had approached the Central Gov-
crnment for allowing them to regulate the
movement of paddy from Punjeb in the
interest of maximising procurement. They
had not asked for imposition of ban on
the movemeny of any other foodgrains,

(b) The proposal was agreed to.

ReroRT  ©F TRIPARTITE COMMITTEE OF
STANDING LaBoUR COMMITTEE

1666. SHRI JUGAL MONDAL : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Starred Question No, 1766 on
the 9th May, 1968 and stale :

(a) whether Government have since re-
ceived report of the Tripartite Committee
sel up by Standing Labour Committee; and

(b) if not, the reasons for delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No, Sir.

(b) The Committee could not hold
meetings continuously due to certain diffi-
culties. Its deliberations are understood to
have been concluded now and the report is
expected to be finalized before the end of
the year.

12.19 HRS.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
SPECIAL PROCEDURE FOR VERIFICATION OF
CHARACTER FOR APPOINTMENT TO CENTRAL

GOVERNMENT PosTs

VASUDEVAN NAIR (Pcer-
1 call the attention of the Minis-

SHRI
made) :
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ter of Home Affairs in the following metter
of urgent public importance, and I request
that he may make a stalement thereon :
“The new and special procedure laid
down by the Ministry of Home Affairs
in regard to verification of character and
antecedents of candidates from Kerala
selected for appointment to Civil Posts
under the Government of India as con-
tained in their O.M, No. 3/8(8)/67-

Ests(B), dated the &th Scptember,

1968."

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDY A CHARAN SHUKLA) : Mr. Spea-
ker, Sir, in September, 1967, instructions
laying down the criteria for verification of
character and antecedents of candidates for
Central Government employment were
issued to all the Ministries/Departments.
The State Governments were alsp simul-
taneously requested to issue instructions to
the District authorities (through whom the
verification of character and antecedents of
candidates for Central Government employ-
ment is made) to verify the character and
rntecedents of candidates for Central Gov-
ernment employment in the light of these
criteria as and when requests are received
from the Central Government Departments
to that effect. They were also requested
to consider the feasibility of adopting simi-
lar principles for the verification of charac-
ter and antecedeats in respect of candidatcs
for employment under the State Govern-
ment. A statement explaining these cri-
teria was laid on the table of the Lok
Sabha on the 16th February, 1968 in
fulfilment of an assurance given in reply
to a Supplementary on the Starred Question
by Shri A. Sreedharan answered on the
22nd November, 1967.

In so far as Kerala State is concrened,
no communication has so far been receiv-
ed from that Government to the effect that
they have issued suitable instructions to
the District authorities to verify the charac-
ter & antecedents of candidates for Central
Government employment on the basis of
the criteria mentioned above. On the
other hand, the Chief Minister of Kerala
had written to the Home Minister ex-
tion with these criteria.
In these circamstances, it became necessary
to make other arrangements for the veri-
fication of the character and antecedents of

pressing dissatisf
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the candidates for Central Government em-
ployment who have resided or are residing
in Kerala since the District euthorities
there would not be making a complete
verification as required by the Government
of India. Accordingly, instructions were
issued to the various Ministries/Depart-
ments in this bchalf. The intentiop is to
have the character and antecederts verified
by the agency of the Central Government
in accordance with the criteria laid down
by the Central Government in this behalf
and which were set forth in the statement
placed on the table of the House. No new
criteria have been adopled in the case of
candidates from Kerala and verification in
regard 1o them is being done on the seme
principles ag arc applicable to candidates
from other States. There has thus been
no discrimination against them in any way.

SHRI VASUDEVAN NAIR : I am glad
that the Minister is not denying the fact
that they have issued an office memoran-
dum to which I have made a reference in
my statement. Ip that memorandum—for
the benefit of the members 1 will just read
out the line where it is said that it has
been decided that in addition to the usual
verification  from the District authorities
which of course should be taking place in
Kerala, in the case of candidates who be-
long 1o the Kerala State or who have re-
sided in that State for more thzn one yecar
(Interruptions) during the last 5 years from
the date of enquiry a separate verification
will be made. It will even effect somebody
who decided to stay there. The authority
should also send a separate set of forms
for werification to the Ministry of Home
Affairs who will make such inquiries as
may be considered necessary. The hon.
Minister claims now that they have got
particular criteria laid down for such in-
quiries. The whole point is : what do they
mean by this verification 7 I should like
to draw your attention as well as the at-
tention of the hon, Members to the fect
that an unequivocal and categorical state-
ment was made by the late Shri Lal Bahadur
Shastri in the House on 18th May 1962
when a discussion on the same subject wzs
raised by Shri A. K. Gopalan on police
verification. For your bencfit as also for
the benefit of the House I will just read
out one sentence.

“Mr. Shastri: Sir, I have made it
clear the other day that so far as ap-
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pointment. or recruitment is concerned,
there is no restriction imposed on anyone
who belongs to any political party or
holds & particular political opinien. I
would still emphasize the same.”

That was the statement made by Mr.
Shastri, as Home Minister of India on the
floor of thc Parliament. The Kerala Gov-
ernment is carrying out a verification of
character and antecedents but they have
made it very cleor that as far as political
verification is concerned, they are not pre-
pared to do it. Now, in the name of
police verification, what was going on till
the Government took over power, was poli-
tical witch-hunting, and we had occasion to
take up hundreds of cases where people
were victimised and refused employment
because they belonged to other political
parties and 1o the Congress, Almost all
non-Congress pariies were victimised; that
wils going on in the case of hundreds of
people, not only in the case of my party.
and this came up before Parlioment, and
the Kerala Governmen; refused to do that
kind of political verification. They have
made it very clear. So. the Central Gov-
crnment is now in au fix; what arc they
lo do 7 How can they victimise the people
on political grounds 7 Ts that a0t a spe-
cilic reason for issuing this kind of a spe-
cific order as far as Keraly is concerned,
a discrimipatory order, as far as the can-
didates from Kerala are concerned, and
tbose who resided in Kerala, because they
want to have .a political screening of the
candidates coming from Kerala. If that
is not the intention and if the intenlion was
only to pet u report about the moral cha-
racter, about some cases in respect of the
candidate in the past, or something like
that, then the Kerala Government is sup-
plying that report. Over and above that
report, they are to provide an intelligence
report of verification. If that is not in-
tended for political witch-hunting, T should
like to know whet is the need for this spe-
cific order, and what is the need for this
discrimination ?

SHRI VIDYA CHARAN SHUKLA : T
have caplained this in my main statement,
but T will further elucidate this point. It
is our stand and this stand has not cbhang-
ed : that the political opinion of a candi-
date prior to his appointment to the Gov-
ernment of India has no relevance to ap-
L59 LSS§/68—-7
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pointment; whatever political opinion he
might have had before he was appointed
to the Government of India is mot con-
sidered by us for the suitability or unsuit-
ability.

With your permission, T will read out
the criteria that we have suggested and we
have said that on the basis of these criteria
the report should be furnished to us by
the district authorities. Since the Kerala
Government has not indicated to us that
lbey have issued instructions to their dis-
trici magistrates or the district authorities
to verify the antecedents of the candidates
on these criteria, we have to, without our
liking it, make arrangements to verify the
antecedents in the public interest. I-would
read out these criteria.

AN HON. MEMBER : What ig the dif-
ference in the criteria ?

MR. SPEAKER:
out.

SHRI VIDYA CHARAN SHUKLA :
Specifically, the following shall be consi-
dered undesirable for employment in the
civil posts under the Central Government :

(a) those who are or who heve been
members or associated with any
party or association declared un-
lawful after it was so declared, or

(b) those who have participated in or
associcted with any activity or
programme,

(i) aimed at thc subversion of
the Conslitution;

aimed at the organised breach
or violation of the law in-
volving violence;

prejudicial to the interests of
the sovereignty and integrity
of India or the security of the
State or which promotes on
grounds of religion, race,
language, ceste  or commu-
nity, feelings of enmity or
hatred between different sec-
tions of the pcople.”

He is rcading them

(ii)

(iii)

These are the only criteria that we have
prescribed and we wanted to find out that
a candidate who has been selected for the
Central Government job fully satisfies these
criteria. It is nowhere staoted that a can-
didate should not belong to the Communist
Party of India or the Socialist _Party of
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India or the SSP or this party or that party,
‘That political opinion and political affilia-
tion have no relevence whatsoever in the
sclection or in the verification of antece-
dents. 1 can make it clear that only these
criteria have to be satisfied and if a State
Government savs that evep on the basis of
these criteria they shzll not make an in-
vestipation, we have no other oplion ex-
cept to make our own arrangements to See
that these are properly followed,

SHRI N. SREEKANTAN NAIR (Qui-
lon) : In view of the fact that the Gov-
crnment of India had 4 policy as has been
admitted and enunciated by the Govern-
ment in carlier years, which was referred
1o on 18th May 1962 by Shri Lal Bahadur
Shastri, in view of the fact that the Kerala
Government had not denied that they wounld
continue o verily the candidates as re-
quired by this Government and in view of
the fact that the hon, Minister has admit-
ted in his slatement that they are getting
verification reports from the district autho-
ritics, may 1 know what led the Govern-
ment to discriminate against the people who
not only reside in Kerala and who are
citizens of Kerala, but also who happened
to reside for a year during the past 5
yeurs in Kerala, which is against article 14
of the Constitution which gives every
citizen equality before the law, article 15
which prohibits discrimination on grounds
of religion, race, caste, sex, place of birth
or any of them and article 16 which gives
equality of opportunity in matters of public
employment ? Against these 3 fundamen-
tal rights of every citizen of India as gua-
ranteed by the Constitution, what led the
Government to bring in additionel aspects
which they consider to be so important as
to brush aside the Kerala Government znd
get things done by their own intelligence
services, whose judgment, ndh on what is
but on what may be ,is called for, in the
circular 7 By doing this, may I know whe-
their the Government is ensuring national
integration of this country, the people of
which come from three different ethnologi-
cal  groups—Aryeas, Dravidiuns end
Mangols ?

SHRI VIDYA CHARAN SHUKLA : 1
have already explained thay there is no
discrimination as far as the Kerala people
are concerned. Regarding the question of
residing for one year, normally the ante-
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cedenty arc verified not for the entire life
of the candidate, but for the last five yeam.
‘The antecedents will be verified if any per-
son has stayed in any part of India for the
last five years—for 1, 2, 3, 4 or § vyears.
So, thet has been made clear. :

SHRI P. VISWAMBHARAN (Trivan-
drum): Iy is a fact that the people of
Kerala are being trealed as second grade
citizens ‘and suspects, They arc being sus-
pected in @ way which is worse than the
Nauga hostiles, The Minister has said that
a new set of criteriu were laid down some-
time in 1967 and the new circular was issu-
ed in September, 1968, The district autho-
rities in Kerala, as in other 5Stetes, were
carrying on verification for the last so many
years, May 1 know whether, alter Septem-
ber, 1967, when the new criteria were laid
down, the district authorities in  Kerala
were not furnishing the details called for
by the Central Government in respect of
persons sclected for  employment in the
Central Government 7 If they were fur-
nishing the details, what nccessitaled the
issue of such a new circular in September,
1968 ?

SHRI VIDYA CHARAN SHUKLA :
We issucd these criteria  in September,
1967 and we wailed for a whole vear.
When we found that it was not being satis-
factorily done, we had to make our own
arrangements.  (Interruptions).

MR. SPEAKER : The question is whe-
ther you were getting reports from the dis-
trict authorities in Kerala or not.

SHRI VIDYA CHARAN SHUKLA :
We were not getting the rceports as Jaid
down ip our criteria, We were not satis-
fied with those teports. Even if the re-
ports came, they were not strictly accord-
ing to the criteria laid down.

SHRI VASUDEVAN NAIR : You wan-
ted some kind of reports and you did not
get such reports,

SHRI VISWANATHA MENON (Eme-
kulam) : Because the Congress Party is
not in majority and has no hope of pelting
to power in Kerala, it is creating all kinds
of mischief including this. The Law Minis.
ter, who is expected to preach the obser-
vance of law, came to Kerala and preach-
cd the breaking of laws. Now the Home
that no person from
Kerala will be given a job; it comes to
that, though he has not said it in so many
words. If you are going to treat the peo-
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wic of Kerala like this, is it not politicul
vendetta against the people of Kerala for
not voting the Congress to power? The
criteria mentioned ip this hon. House clearly
establish that people belonging to thosc
perties which are not in power at the Cen-
tre will be discriminated against. So, first
of all, the Law Minister goes to Kerala and
prcaches the breaking of laws.

MR. SPEAKER : That is not very rcle-
vint 1o this question.

SHRI VISWANATHA MENON : These
things are happening in Kerala.  Suppose
u person belonging to the Congress Party
takes part in a strugele and then applics
for o job in the Centre. 1 am sure you
will give him first preference for the job.
s it not a political vendetta against the
people of Kerala who have foucht apainst
the misrule of the Congress? It is not
for your bloody police verifiz:tion and all
this nonsense¢  that we have fought for
[reedom.

SHRI VIDYA CHARAN SHUKLA : 1
am very thankful to the hon. Member for
paying a compliment to my political party,
But 1 am sorry that he has cast a slur on
other political parties by saying that people
belonging to those porties will be disqua-
lified.... (J/nterruptions). ‘The entirc
case of the hon. Member is built on the
premise that if a person belongs to the Con-
gress Party he would be qualified on this
basis and if anybody belongs to any other
political party, he will be disqualified and
this offends the Constitution. ‘This is what
the hon. Member has been saying. What
I am saying is that there is no kind of dis-
<rimination against the people of Kerala.
The people of Kerala are being appointed
to government service. I want emphatical-
ly to deny any suggestions that there is a
move to deprive them of employment op-
portunities. They have been appointed on
the basis of this criteria and their political
opinions or affiliations have never been
taken into account.

MR. SPEAKER : When this matter was
brought before me, there was a lot of mis-
understanding. Views may differ on this
matter and one side may not agree to what
the other side has szid. But that is 5 diffe-
rent matter, I am glad it has been discus-
sed.
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CoaL MINEs (AMENDMENT) REGULATION
ETC.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR] HATHI) : 1
beg to lay on the Table :

(1) A copy of the
{ Amendment) Regulations,
lished in Notification No. G.S.R. 1554,
in  Gazette of India dated the 3lst
August 1968, under sub-section (7) of
section 59 of the Mines Act, 1952.
[Placed in Library, See No. LT-2221/68).

(2) A copy of the Personal Injures
(Compensation  Insurznce) Amendment
Scheme, 1968, published in Notification
No. §.0. 3087 in Gazette of India dated
the 7th Scptember, 1968, under section
24 of the Persomal Injuries (Compensa-
tion Insurance) Act, 1963. [Placed in
Library. Sce No. LT-2222/68].

(3) A copy of Notification No.
G.S.R. 1560 published in Gazette of
India dated the 31st August, 1968, under
sub-section (2) of section 4 of the Em-
ployees' Provident® Funds Act, 1952
[Placed in Library, See No, LT-2223/
68].

(4) A copy cach of the following
Notifications under sub-section (2) of
section 7 of the Employees” Provident
Funds Act, 1952 :—

(i) The Employees' Provident Funds
{(Fourth Amendment) Scheme,
1968, published in Notification
No. G.S.R. 1592 in Gazette of
India dated the 31st August, 1968,
The Employces' Provident Funds
(Fifth Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 1809 in Gazetie of Indian
dated the 28th September, 1968.

The Employces’ Provident Funds
*(Sixth  Amendment)  Scheme,
1968, published in Notification No.
G.S.R. 1899 in Gazette of Tndia
dated the 261th Oclober, 1968,

(iv) The Employees’ Provident Funds
(Seventh  Amendment) Scheme,
1968, published in Notification
No, G.S.R. 1900 in Gazette of
India dated the 26th October,
1968. [Placed in Library, Scc
No. LT-2224/68].

Coal Mines
1968, pub-

(ii)

(iii)
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(5) ‘A copy of the Dock Workers (Re-
gulation of Employment) Second Amend-
ment Rules, 1968, published in Notifica-
tion No. 5.0. 3700 in Gazette of India
dated the 19th October, 1968, under sub-
section (3) of section 8 of the Dock
Workers (Regulation of Employment)
Act. 1948. [Placed in Library. See No.
LT-2225/68].

(6) A copy of the West Bengal Min-
ing Sctilements (Health and Welfare)
(Conservancy) Rules, 1968, published in
Notification No. PH/2937/2R-42/
67 in Calcutta Gazette dated the 5Sth
September, 1968, under sub-section (3)
of section 34 of the West Bengal Mining
Settlements (Health and Welfare) Act,
1964, read with clause (c)(iv) of the
Proclamation dated the 20th February,
1968, issued by the President in relation
10 the State of West Bengal. [Placed in
Library. See No. LT-2226/68].

(7) A copy of Notification No. 5.0.
581 (Hindi and English versions) pub-
lished in Bihar Gazette dated the 11th
Scptember, 1968, adding Manufacture,
marketing and distribution of Petroleum
products to the First Schedule to the In-
dustrial Disputes Act, 1947, under sub-
section (3) of scction 40 of the suid
Act, read with clause (c)(iv) of the
Proclamation dated the 2%th June, issued
by the President in relation to the State

of Bihar. [Placed in Library, See No.
LT-2227/68],
UTiAR  PRADESIL SUGARCANE (PURCHASE

Tax) (Seconn AMENDMENT) RULES AND
NOTINICATION UNDER ESSENTIAL COMMODI-
TIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : | beg to lay on the Table :

(1) A copy of the Uttar Pradesh Sugar-
canc (Purchase ‘Tax) (Second Amend-
ment) Rules, 1968 (Hinidi and English
versions) published in Notification No.
"1355.S/XVIII-C-1643-68 in Uttar Pradesh
Gazette deted  the 17th August, 1968,
under sub-section (3) of section 15 of
the U.P. Sugarcane (Purchsae Tax) Act,
1961. read with clause (c)(iv) of the
Proclamation dated the 25th February.
1968, as varied by Proclamation dated
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the 15th April, 1968. issued by the
President  in relation to the State of
Uttar Pradesh. [Placed in Library. See
No, LT-2228/68),

(2) A copy of Notification No. G.S.R.
1594 published in Gazette of India dated
the 28th August, 1968 under sub-section
(6) of section 3 of the Essential Commo-
dities Act, 1955. [Placed in Library. See
No. LT-2229/68].

ANNUAL REPORT oN CoaL Mines Larour
WELFARE ORGANISATION ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : I beg to lay on the Table :

(1) A copy of the Annual Report on
the activities of the Coal Mines Libour

Welfare Organisation for the year 1966-

67. [Placed in Library. See No. LT-
2230/68).
(2) A copy of the Apprenticeship

(Amendment) Rules, 1968, published in
Notification No. G.S.R. 1553 in Gazette
of India dated the 31st August, 1968,
under sub-section (3) of section 37 of
the Apprentices Act, 1961. [Placed in
Lihrary. See No, LT-2230/68].

(3) A copy of the Report of the Indian
Government  Delegation to the Sixth
Session of the LL.O. Asian Regional
Conference held at Tokyo in September,
1968, [Placed in Library. See No, LT-
2232/68].

NOTIFICATION UNDER REPRUSENTATION OF
THE PLoPLE ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : 1 beg to lay op the Table a
copy of Notification No, S.0. 3390 pub-
lished in Gazette of India dated the 13th
September, 1968 under sub-section (2) of
section 9 of the Representation of the Peo-
ple Act, 1950. [Placed in Library. Sec
No. LT-2233/68].

12.40 HRS.

DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL—Contd.

MR. SPEAKER : The House wil!_now
take up further clause by clausc c.oumdefa-
tion of the Deposit Imsurance Corporation
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(Amendment) Bill. The time allotted is two
hours. We have already spent 2 hours
and 40 minutes. So, hon. Members have
to be brief. I find that there are no amend-
ments to it.  So, T will put it to the vote
of the House. The question is:

“That clause 6 stand part of the Bill".
The motion was adopted.

Claiwse 6 was added 1o the Bill.
Clause 7.—(Insertion of new sections 134,
13B, 13C and 13D),

MR. SPEAKER : There are some amend-
ments to this clause, Are they being
moved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : | beg to move:

Page 6. line 19,—
for 19677 substitite

“1968" (43)
Page 6. lineg 24—
for 19677 substitnte
“1968™ (44)
Page 7, line 3-—
for “1967" substiture
<1968 (45)
SHRI §, KUNDU (Belasore) ;T bheg
10 move :
Page 6. line 18—
for “thirty  days™  substitute
"nincly days™ (19)

Page R, lines 27 and 28,—
for “such  period or periods as
may be specified in that behalf
by the Reserve Bank from time
10 time",
suhstitite—
“three times” (20)
SHRI K. NARAYANA RAO (Bobbili) :
1 beg to move :
Page 6, line 18— o
for “next following™  substitute
“after” (46)
SHRI S. KUNDU : Mr. Speaker, Sir,
there is a provision in the Bill....(lner-
ruption).
12.41 HRS.

[MR. DEPUTY-SPEAKER in the Chair.]

SHRI NATH
you will follow it.
your reign yesterday.

PAI (Rajapur) : Now
This came up during
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MR. DEPUTY-SPEAKER : So far as
the Minister is concerned he is well pre-
parcd. '

SHRT NATH PAI : Let us hope so.

SHRI 5. KUNDU : Sir, after this Bill
is passed, co-operative banks will also
come within its ambit. When the hon.
Minister placed this Bill before the House
he said that they will sec that the Reserve
Bank does not act arbitrerily or in a coer-
¢ive manner to liquidate or suspend the
various co-operative banks ip the country.
He also said that there should not be such
fear in the minds of the Stale Governmenls
and that the State Governments should
co-operate seeing  thzt the co-operative
bunks would come within the ambit of
this scheme,

This clause gives power to the Reserve
Bank lo take action against a co-operative
bank in case of a lapse op its part. But |
feel that unless we specify in the Bill itself
the number of lepses—one, two, three or
four—after which the Reserve Bank will be
called upon to take action, the Reserve
Bank will sit upon it and decide on its own
whenever it chooses and may take action
against certain banks and may not teke
aclion apains; certain other banks. There-
fore in place of the words :—

“such period or periods as may be
snecified in that behalfl by the Reserve
Bank from time to time."

I have specifically said “three times™, That
means that maximum of threc lapses are
allowed and beyond that the Reserve Bank
will not sit idle but will take action, This
is a very sensible amendment and I would
plead with the Government to accept it. If
you do not specifically mention this in the
Bill :nd leave it only to the rules, nobody
knows what will happen when the rules
are drawn up because the rules will be
drawn up by the Department and not by
the Parliament. Therefore 1 would stroog-
ly plead with the hon. Minister to accept
lhis amendment.

As to amendment No. 19, 1 do not press
it.

MR. DEPUTY-SPEAKER :
withdrawing amendment No. 19,

SHRI S, KUNDU : Yes. But 1 would

plead with the Government to accept
amendment No, 20.

You are
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MR. DEPUTY-SPEAKER : Has the
hon. Member the leave to withdraw amend-
ment No. 197

SOME HON. MEMBERS : Yes.
Amendment No, 19 was, by leave, with-

drawn.

SHRI K. NARAYANA RAO: My
amendment is very formalistic. I just want
to insert the word “after” for the words
“next following™. In the Principal Act in
the corresponding provision, section 20, in
the same context the words used are “from
the date of commencement of the Act”.
Here the words are “next following”. The
difference is thet whereas thirty days after
the date of commencement of the Act is
the period conlemplated in this particular
amendmen!. the original Act contemplated
thirty davs inclusive of the date of com-
mencement. Whether this distinction has
been deliberutely desipned or whether it is
a drafting ¢rror, [ do not know. 1 do not
think there is much imporlance in ihis.
Only from the drafting point of view I am
submitting this,

SHRI K, C. PANT: NMr. Deputy-
Speaker. Sirc the amendment moved by my
hon,  fricod, Shri Kundu, relates to
chause which specifies the circumstances in
which the Reserve Bank may require the
winding up of the cooperative bank. His
amendment sugeests that instead of leaving
the discretion  to the Reserve Bank  to
specify the period or periods during which
any irregularity has to be rectified and if
any irregularity i¥ commiited thrice. auto-
matically the cooperative banks should be
wound up.

I have two things to say to my hon.
friend. Shri Kundu, The first is that there
are all kinds of irregularitics, Some of
them are serious  irregulcrities; some ol
them are very mild irregularitics and some
of them are technical irregularities. 1 am
sure, he will appreciate that if a cooperative
bank commits three technical irregularitics,
on that ground alone, it would not be
yuite fair 10 wind up the cooperative bank.
On the other hand, there may be serious
irregularities one of which is sufficient to
ask the cooperative bank to be wound up.
I am sure, he will appreciate this and, 1
am sure, he will agree that it is better to
leuve the discretion to the Reserve Bank
considering this particular aspect of the
matter.
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The second point that I would like to
bring to his notice is that in respect of the
commercial banks, the discretion has beea
given to the Reserve Bank and it would
not be quite fair to discriminate between
the treatment accorded to commercial
banks ¢nd cooperative banks in this matter.

So far as the amendment of my bon.
friend. Shri K. Narayana Rao is concern-
ed, 1 confess, to begin with T was attracted
by it and it scemed to me an improvement
in drafting. But when T consulted the
legal drafting cxperts, I wes told that this
has been deliberately done and that “after”
is supposed 10 be much vaguer in legal
terminology than “next following”. Even
in the carlier enactment of which he spoke,
the language is very precise. It says, “after
date of commencement”™,  But this is only
“after™. N does pot specify., T hope, he
will withdraw iy in the light of the chrsi-
ficttion of the lezal experts who have told
me “next following™ is npecessary from the
lezul point of view,

MR, DEPUTY-SPEAKER @ Now. I put
Government amendments No, 43, 44 and
45 10 the vote of the House.  The question
N0

Page 6, line 19—
for 1967 subsitwie—

196K (43
Page 6, line 24—
Jor 1967 substiticte—
1968 (44)
Page 7, line 3.—
for 1967 substitnte—
" 196K (45)
The motion was adopied.
SHRI K. NARAYANA RAO: Sir, in

the light of the explanation given by the
hon. Minister, 1 withdrew myv amendment
No, 46,

MR, DEPUTY-SPEAKER : Does he
huve the permission of the Hause to with-.
Jdraw his amendment ?

GEORGE
No.

SHRI FERNANDES

({ Bombay South) :

MR. DEPUTY-SPEAKER : Then, 1
put both the amendments MNo. 20 of Shri
5. Kundu and No. 46 to the vote of the

House.
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Amendments No. 20 and 46 were put and
"negatived,
MR. DEPUTY-SPEAKER : The ques-
tion is:
“That clause 7, as amended, stand part
of the Bill"

The motion was adopted,

Clause 7, av amended, -was added to the
Bill.

Clause 8 was added 1o the Bill,
Clause 9—(Amendment of section 15)
SHRI GEORGE FERNANDES : I beg

0 move :
Page 9, line 21,—
after “sub-section (1)," insert—

*(i) after the first proviso the
following further proviso shall be
inserted, namely :—

“Provided further that the ratc of
premium payable by an insured co-
operative  bank shall be equal to
fifty per cent of the rate of premium
payable by a banking company as
defined in the Act;”; and

(i) (35)

SHRI K. NARAYANA RAO : I beg to
Howve |
Page 9. line 23,—
for “figures” substitiie—-
‘figurc’ (47)

ot AT SN T AR,
wq w7 T4 fadaw 47 ggq A7 TEI AT
sq wmramefEs IFT X a7 ° %V
srer qearT zemfE ze | mam g fa
ot afrferfs & fas sne ¥z 5 quaft
F a7 q arm fen 9 8w & F=i-
StEi T4 Al @ gEwre A faw
arat sqar fasgl safFal & rag &
fog frar s 81 fosr @ 74 s g,
HETTCZ 7, 919 A &, qg Fenaefer
FEOTAT FT FTIE GeOIT 1 4T AN
FAT TAA A Z1 AV AT JAW 0 AR
9T agT E1 3T 9WA 9T Frmaifa
TG FTH £741 3|

v wraz mEraeE | faaar S
AQUT gAY & IA7 ¥ 50-60 HOTET F

WY afew Y 77 wenfea wramY
& afeg Jarc et &1 gER A 4 W
AT wenfer geamEt & afa dare
®T 91 § & T e g v g
®TE T N T FoqrAT T a
FART TP 4 gAr FEe N ¥ {
A fer TR aw g A FI I
Femaifes geqml o armv. AT o
TR 1T 39 97 OF FMA & §8 W
AT BT TTHT FT T377 T0fEC |

g WgT {61 B, Femafes i57 H
za fadaw & seqaa S g9 1. (vaw
JT FF ary Frar, Iaer oA = faEe
g 3% 7% A Fara & fAu ¥ og
#aTa § {5 Flematfes gegmer, w130 &
FAY a7 &, faoft da & S g8 &, &=
ATY F THGT ATF | A9 A 4 fa 6
A FTIAfea i Fr A At | awAE ?
T A9 FANT ¥ W7 9T | FoAAT
Tz fe avad mew F 12000 ZFETT
Z 1 E e ar AivEamig & ¢ wmfgy
AT A1 SO vd F o3, @f T
T 15 T T AU An gd
afa sadt vg T F7 vy o fa
ZaiT & &q 4 I F1§ a7 T
Fay Jrge /1 1€ Y g%, fawr a3 v
HAT AL A T, E T2 4 F g,
Tg W ERATAMF(FIGAT 3T & I
F7EAT & | GE ¥ AGA AT HgW AR
fa: 97 812 anaw) & I=%1 aF o & J87
T 2 Z ) SR IFEAT FY, FE
wrer anfzsr g1, € smar sreamT
AT ARIAT AT OH AR AT 4% &
dar agt fasar @ w1z @y gt Ar R
I & II-NuE A& 7 FEr fE
TTZAaT F1 GG ANAT 9% FAT 2
1% 77T 297 § 77 9% fF T8 arei w1
fast Ga ¥ qF T% Ta7 2§ A o2
smafagt #Y, 3 arafaai ) g dw
ags 7l fraar @) a7 OR vy
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AT FER A AT TR E | TvAE FEFT
ATHT F UF ST §F FAT | AT fger-
A A S9A faem w0 o qgar a
§, wmt Fav Fenadee @, I g
gfaga 7 fasws aamar | I emA
¥ ®1 A1 9@ AF g (Aafeqy & aF
| THIT 2T 4T, AZT A A9T 9F 77 7727
FT U WYAT IEIF 4% @er fEwar
10 gAY & IT AT F OF 25 AW
FAT 97 £ 1" %97 MET AT TH 4T
250 AT IR A F1TT AT 7 97 fazr )
TH q9g A TIHEIT A1 & I3T 0dm
IFT A AT 40-50 BIAE F feam
¥ q@r 5 37 9 IFY 92 99T 220 59 FT
F19 T9 Freaifed 3% 7 3zt o e
2 TEEA Fea 7 £ 5 g e
fagi A fa= #7 9o feat & S &
fere AT BTET STtz 9F FAAT E |
A AT B AFT 9T A fgaw e
1R § a1 7 WA ARy ¥ s
fr g@ TR F B2 FRMIfE dF1 0
Y AT TEAT q faea T S o
fr freft & & 391 97 o9 TWT 2 |
w ggt 7@ femfae swE 179l
W (Irdedz) faw 9x fa=m w< awa
ITHT FF ATHIAT T A6 BT $A ¢
FIH! A= 9g9 I | AAT WIIET A
sy fe adl wer TEY s f@
fifagy & W a1 7 %9 fa=r< 7
#4 I aaarar f& gaEY gt § s
ST AT Fg AME B TF FUAT K1 IAF
srerar femfae fw® %€ F 1% 9
FOry woar faew qiw, © |l 7 SfRes
& w9 & o1 ey qer €1 Y o T
& 99 9T % qgi qg9 gk a1 AW FFAE
fr Gar %1% foew AE0 § WS o AT
YT § A W T | AL OF A W
IO Y gU Hel AL 7 GF T FAenar
2 fr @ 3% &1 Wi gw W wiaw
fanfee @ § wifs a8 &6 i

NOVEMBER 21, 1968 ' Corpo.' (Amd1.) Bill

a0

R g W AR aem aw A &
AT 78T % § A T GH oY 9Y =9k ¥
T8 AW T FW Y FA ) AT 82
&% %1 #7% W foF 7 @A gU A9 AW
dar A § o 4fF 3w fow  efao
foolt s & %7 ¥ a9 orw GX A &
afeT g 1 Fenaifes f ¥ OF I
& I7 9T I FaaT &Y iferas s v
FT | I A9 Iaa7 Sfemw 7 fagy 7%
foramn diima fF s fAslY &3 & ¥961
7 aw g zafae 70 a7 aeiw ] fE
Framofea F87 9T IAFT A e
AT AT

TF AIfEdY AT FE FX W 9T
ard ARTE FEAT | KT AT F
St 3% # 39 X for a7 1 frawaw
g g a@ w1 g g, e
AT Frenuefeqm &1 fraaw g A7 g9
&1 AT UdF FNATILeT 75 757 & IHET
ot 39 77 fAgw T®Al £ A W
HeqreAl HT AT UF AIET HEAT §
fams fr a7 soeT food F% 2, 999
Ffm o= fawaw @A £ AT § g
Ter foF IR T OAT HH AN A

2 1 gafaw & SEa g fF Wt wERg
7 76w &1 &fiF 7 #77 |

MR. DEPUTY-SPEAKER : Mr. Naray-
ana Rao, have you anything to say on your
amcndment ?

SHRI K. NARAYANA RAO : Sir, itis a
common thing., 1 will briefly state what 1
mean. The other day when a capital ‘A’
was printed instead of a small ‘a’ in the
Bill, 1 pointed it out and the House was
given permission  to cOrrect it grammati-
cally. Now, we have to say in the conotext
of this particular section whether ‘figures’
will be appropriate or ‘figure’ will be
appropriate. The reference is to 13, Sir. If
the reference is to 13, I want to know whe-
ther the necessary word is ‘figure’ or
‘figures’. That is my only point. I suggest
that “figure’ is the appropriate word, It is
now up to the House to correct it, Sir.
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' MR, DEPUTY-SPEAKER : It can be

corrected even now,

SHRIMATI TARKESHWARI SINHA
(Barh) : The hon, Member Shri George
Fernandes said about reducing premium of
these co-operative banks. (Inrerruption).
So many other hon. Members raised 1t
Even Shri Patodia raised this, This is a
suggestion which has come from all sec-
tions of the House.

SHRI LOBO PRABHU (Udipi) : No,
no. ..l oppose it.

SHRIMATI TARKESHWARI SINHA :
His spokesman raised it. I ccrtainly remem.
ber that Mr. Patodia raised it. Perhaps Mr.
l.obo Prabhu was in a dreamland, I don't
know, He raised it and also Shri George
Fernandes said about it, It is really a fact
that the money belonging to the coopera-
tive society would be different in ils
character than monecy belonging to a pri-
vale bank or individual bank or a bank of
a group of people and therefore this malter
must be given due consideration by the
Government that the premium rates of the
cooperative  banks should be lower than
premivm rates charged by this corporation.

SHRI S. KUNDU : When this matter
was raised, I specifically requested the Min-
ister to reply to it. I gave a suggestion yes-
terday that you reduce the premium of the
cooperative banks and balance the Joss with
slight rise on the premium of all commer-
vial banks so that there will be no loss of
total revenue of your corporation. Then T
suggested that if you are actually going to
sce that the deposits are stabilised in  the
cooperative banks vou also see that rate of
interest does not go up there, The interest
of the cooperative banks is much higher
than other banks. If the cooperative Banks
send premium to this corporation then they
will charge it on their lending interest. You
ire not going to give any benefit to the
peasants, unless you give relief by reducing
these charges of insurance on the coopera-
live banks. He may consider this suggestion
and give a reply.

SHRI LOBO PRABHU : Sir, I wish to
say that my interest is not any the less than
that of the hon. Member who has preceded
me. 1 would like to put in one sentence
the important principle of insurance,
namely, where the risk is greater the pre-
mium also should be higher. When the
risk is high in the cooperative sector there

%6

is no use asking that there shopld be a
lower premium. )
ot wr wARRe - faifer Fr
 da iy A F A oan § 44 fe
qotrar FuAd 4% 7 MgAwT w1 qar faa
a1 gATEEE Fwiwgw &% & G fa2-

Arar &1 famr smar
MR. DEPUTY-SPEAKER : Thero might
be other types of risks—I dont know.

13 Hgs.

SHRI LOBO PRABHU : I am not con-
cerned with the sociological implications
of this. 1 am simply concerned with the
principle of relating the premium to the
risk. If my hon. friends say that the risk in
the co-operalive socicties is less, I would
concede, but if it is not, they are making
a very big mistake in lowering the premium
and not relating the premium to the risk.

SHRI K. C. PANT : Yesterday, I went
into this question at great length. I am
sorry that at that time Shrimamti Tar-
keshwari Sinha was not present, Otherwise
she would have found that 1 had taken the
indulgence of the House to explain this
particulur point at some length as to why
we could not reduce the premium rates at
this stage. Today, I would not repeat all
those arguments. T would only cay this that
in venturing into the co-operative sector.
the corporation is venturing into a sector of
which it has had no expericoce. The liabi-
lity is a little indeterminate at this stage
until it has made a thorough study and so
on, this will be so.

Judging from the speeches of Shrimati
Tarkeshwari Sinha and other friends in the
House yesterday, I think il was quite clear
that they thought that the co-operative sec-
tor was not functioning as well as it might
and they did create certain doubts as to
the uncertainty of the liability or the risk
that the corporation might be attracting by
entering into this field. T accepted that cri-
ticism and I accepted that there were arcas
in the co-operative sector which were
weak, As such, there can be no doubt that
the liability which the corporation takes on
itsell by entering into the co-operztive
field is at least equal to the liability which
it has taken om itself by entering into the
commercial banking field, Therefore, it
stands lo reason that the premivm can-
not possibly be lower than for commer-
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{Shri K. C. Pant]

cial banks. Therefore, on this ground alone,
and purcly on the rational basis and the
principle of insurance to which Shri Lobo

Prabhu has referred, I hope the amend-
ment will not be pressed.
As regards Shri K. Nurayana Rao’s

ameadment, I would only quote from the
Concise Oxford Dictionary, which defines
figure as a numerical symbol, especially
one of the ten in Arabic notation, It refers
to figures and defines them as number bet-
ween 9 and 100. Therefore, it should be
figures and not figure in the Bill, because
the number in the Bill comes between 9
and 100,

MR. DEPUTY-SPEAKER : T shall now
put amendments No. 35 and 47 to the vote
of the House.

Amendmenty Nos, 35 and 47 were pir andd
negatived.,

MR. DEPUTY-SPEAKER :  The
tion is :

“That clause 9 stund part of the Bill™.
The motion was adopted.
Clause 9 was added 1o the Bill,
13.03 Hns,
The Lok Sabha adjourncd for lunch il
Fourteen of the Clock,

quis-

The Lok Sabha reassembled after Lunch at
Seven Minutes past Fourteen of the Clock.
[MR. DEPUTY-SPEAKER in the Chair)
DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER :
liom is :
“That clause 10 stand part of the Bill.”

The ques-

The motion was adopred.
Clause 10 was added 1o the Bill,
Clause 11—(Amendment of Section 17.)
SHRI S. KUNDU : [ beg to move :
Page 9. line 17.—
add at the end—
“to his nomince as the case may
be o1 (21)

This is a very important amendment in
the sense that if this is not uccepted, the
difficulty which ix fuced by many deposi-
tors to withdraw their monies will remain
as it is faced now. Therefore according to
the présent Bill, certain amendment is sug-
gested to the old section 17. The old sec-
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tion 17 has laid out certain procedure im
the case of liquidation er winding up of a
bank as to how the depositor will get his
money. That procedure, as the hon, Minis-
ter must have found out, has led to a lot
of litigation and unnecessary trouble, I
know of certain banks which though have
been liquidated during the last 10 or 12
years and slill the depositors have not got
their money. For instance, you will remem-
ber that at the time of the Second World
War, before and after, there way a mush-
room growth of banks throughout India
and in the small town from which I come,
with u population of 30,000 or 40,000,
there were as many as 12 banks, [ remem-
her that in the course of 5 to 6 years all
these banks  vanished and they ran away
with the deposits ol the people. They
almost loot the pour people. T know of one
Bank—the Puri Bank—which was liquidat-
ed and wus in great trouble. The depositors
are slill facing o lot of difficulties for get-
ting back their deposits, because lots  of
legal paraphernalin have o be  passed
through by them. Once 1 deposit my money
and suppose I am not there or I am dead
or T have gone to some other place, it is im-
possible 1o get back the money: even  my
nominee would not get it, because there is no
such ¢lear provision in the Act. [ have to
po to a district judge and get a Jegal hei
certificate und then  come and canvasy it
betore the liguidator and after the liquida-
ter accepts my nomince’s credentials,  be
will give the money. A lot of litigation
thiis follows, Therelore, what [ have sug-
eested here is  this @ the  clause  says :
“amount payable under section 16 in res-
pect of the deposit of each depositor (a)
directly to the depositor or to the deposi-
lor through such agency as the CorpOration
may determine,” “Such agency as the Cor-
poration may determine”  finishes every-
thing. The Corporation sometimes thinks
the proper agency is that which is decided
through a prolonged legal proceeding in the
district court or the high court. They do
not decide anything sometimes. It goes on
hanging fire. So, [ have substituted :
“directly to the depositor or to hic nominee
as the case may be.” In almost all the rules
of the bank, there is a clause that if such
and such a nominee presents. he or she
will get the moncy, once that nomination
is there. These dircctors or the managers
of the Corporation have to go and find out
the agency who is the nominee in thic case;
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there is a very small omission here, I do
not think this is a deliberate omission. 1
" think it is just an oversight. Unless we here
say “directly to the depositor or his nomi-
nee”, there will be difficulty. Even in the
case of a nominee, they will have to go to
the district court and other places to get a
legal heir certificate. 1 would, therefore,

request the hon, Minister lo accept this
amendment.
SHRI K. C. PANT: Sir, Clause 11

seeks to amend section 17 of the Act, which
luys down the manner of payment by the
Corporation in case of winding up an in-
sured bank. The payment is to the deposi-
tor and not to any other agency, but
through such an agency. The hon. Member
misinterpreted that particular part. Tt is
not payment to another agency. YOu say
that nomince means that ihe payment is
made to some other agency; it is through
SOMe AECHCY.

SHRI S. KUNDU : 1t will be decided
by this Corporation,
SHRI K. €. PANT: ‘Through the

agency. The noles on clause 11 says  as
follews :

“A new  sub-section  (3)  has been
added 1o section 17 to muke it clear that
if the Deposit Insurance  Corporation
finds it necessary to use the agency of a
liquidator for making any payment, the
liguidator  shall be bound to muke the
necessary payments,. .. elc.

S0, the need for that is obvious,

The other point is whether a new condi-
tion cannot  be introduced so  that  the
nominee may receive the payment and the
hon. Member has cited instances of difficul-
lies fuced by the persons in getting payment
of their deposits, etc, He wil] readily
appreciale thar when 8 man goes to make
i deposit and enters into an agreement with
the bank, at that point of time, if there is
provision in thai. agreement that the pay-
ment can be made to 3 momince, Cor-
poration can accept that. But surely the
Corporation cunnot import into this agree-
ment something new nmow so that even if
the bank is not obliged, as is now suggest-
ed, through the Corporation, it should be
done : I hope he will readily agree that
that is not workable. Therefore, the pro-
vision is there to go to the bank and
deposit it in the first place; it is not the
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function of this Corporation to introduce
this idea.

MR. DEPUTY-SPEAKER : I will now
put amendment No. 21 to the vote of the-
House,

Amendment No. 21 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
lion i :

“That clause 11 stand part of the Bill.”™

The motion was adopted.

Clause 11 was added to the Bill.
Clauses 12 to 14 were added 1o the Bill.
Clause 1—(Short title, Commencement,

ele.)

SHRI K. C. PANT : 1 beg to move:

Page 1, line 4.—

for “1967" substituic—

“1968" (41)

Puge 2. line l.—

for “1967" substitute—

“1968"  (42)

SHRI GEORGE FERNANDES: 1 beg
1o move @

Page | —

after line 8. inseri—

“Provided that the Acl shall be
enforced uniformly all over the
country within one year of its cn-
actment.™  (29)

ITNAT AZIRT, AT AT F 5 37
faims a7 s e F Y 729 25 ¢,
I g TEET qu g fa fear @
AT A FFT & AU A% 99 fFAT F b
T A gardy feft o aoiw
EH T TR F7 fzar g

TET AF TT FAT FT AT 5 T F
Feaey &, HFeE 1T FIEIT O AV @7 797
v 97 fadT 2 98 wEEw A
FagfrFigaiazaare § ag@r g
#r wrvara+ faar &1 Ffa o mAar g
f& ® ga1 7 79 FAF ¥ ags &7
farrs wY fem & 7 ¥ w0 wwime
ZAL T AT F F99 AT A g™
AT AL ) AEE FT AT aq@gT
g1 A7% At Tt ®) @ ¥ gArk
FrET & | I9% g4 fagaw &1 fadng fver
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%1 vaF FgaT & fw FT IR AT
fedt ot A7 sonoifer T &
qeqTE| & TFaH W W9T HfwIT T
T F77 FT 7474 TE FCAT Al |
T8 ATHIH FT 997 LA 7 O GH
793 9% ¢ {0 s av= T 7 g faaas
*1 3w | A1 €1 g, A 6 o fadaw
AL ZW | TF-ATT A9 § 974 AT a7
Fgm Frmgrfra F0 av Fremeviza
HAEATAT 97 TF-ATY AW ET 1 AT N
F11 ? {97 93 F1 w7 gz W A9T
z fr ﬁfwwrrmvmq
ArAT TA, AZP F A1AGIEF TFT A0
drfgaw 34T g3 #fwT fag 93 1
TTRIZ ag FEAT & 0 29 T :iAa 9
A ATH AL FTHT AT AN TATAA
T A7 30, AT A7 F KA ZT AT
3171 Arfaam 77 &1 999 G937 TE ZE
o= afvorm oy g f o sEr A
—ag A fryar &, ag o7 T T E,
Afwa w7 $w 7qr a1 a1 gom E1——
4 g7 ¥ AT 97 750 qa¥m,  fa
T 27 fpdas &1 @A A e
T 2

LI ZA A7H F1 S F(T K77 47 T3
dT Arq Zh R s FEm AVET 98
srdl g frramaa s fraqa q
s | AT g1 A17 Frmfeg awT
H femifaz w7 @ &mt &1 aaFF
TAT Fi AT ZAT AL, 7T 99 97 /7
7z gaq vz f& <fF 3a 349 fagaw
FT UF A9 § o87A § @At g, z9fav
JZ AeRATAN F7F AT oG TF T
qAAAT F7 TH fqaqT F1 T FW 97 OF-
G HA | AT TEAT |

TIH AT UST AV T A I
e Afaw asfy o w@ar f& oq
gag et & f& v @9 | A% W
WT § T TAT FT WA § aAvm g,
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T3 HA7 AV HEAA HEIZT, HAT AT
qat FY TreF AERE F1 AT T AT
# | gafau avere & fea F a7 &, fear-
forzs & A F § TgT 97 T T G
A aewiT & fgg & 7 wm g fw
T qTHE £1 T (H9T 907 |

SHRI K, C. PANT : My hon, friend said
that the Congress Government at somc
States have opposed. That will conclusively
prove that no politics are involved in this.

ot W G u T T R
EGALSEDIE I AR

Y oo /L 9 4177 41 F g
T gt i F A ) gIA T,
g g fagg fran A1 mf=fzas
FraFsTa FEREI |

ot wet SR ¢ T LT T
i arfafzaT 74 T80 21

SHRI K. C. PANT : At leasl on onc
point, we ugreed. And I am very happy
about it.

Now. the point is that there are certain
powers with the States and there are cer-
tain other powery with the Centre. And it
i¢ a question of the Centre not to intrude
upon the States’ powers about which they
are sensitive, And the Centre does not want
1o du it either. In respect of certain areas
of functioning of the cooperative banks etc..
the jurisdiction of the State Governments
applies, and in those areas, unless the con-
cerned State Government passes the neces-
sary legislation, this Act cannol become
opcrative and therefore  unless  different
Srate Governments pass their enactments at
different periods  of time, obviously, this
cunnot be applicable at the same time.

Therefore, we have 1o respect the powers
of the States also in thic matter and it is
only through persuasion and through
pointing out the advantages of this parti-
cular enaciment for the cooperative bank-
ing sector that we hope to get their con-
currence and we hope that they will fall in
line, I would bc happy if they accept this
line of approach and if all of them agree.
We can in fact apply the provisions of this
Bill throughout the country at the same
time. But, it is upto the State GOvernments
and not upto us to get this done,
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MR. DEPUTY-SPEAKER : 1 will now
put amendment No. 29 to tie vote of the
House.

Amendment No. 29 ways puil and negatived.
MR. DEPUTY-SPEAKER : I shall now
put amendment Nos, 41 and 42 to the vote
of the House.
The gquestion is ;
Puge 1. line 4—
for “1967" substitnic—
“1968" (41)
Page 2, line 1,—
far “1967" substitute—
“1968™"  (42)
The motion was adopted,

MR DEPUTY-SPEAKER : Now, the
question s :
“That clause 1. as amended, stand

part of the Bill."
The motion was adopted.
Clause 1, as amended, was added to the
Bill.
Enucting Formula
Amendment made :
Puge 1, line 1,—
jur “Eighteenth™ substiture—
“MNineteenth”, (40)
(Shri K. C. Pant)

MR. DEPUTY-SPEAKER : The question
[t
“Ttut the Enacting Formula, as
amended, stand part of the Bill,
The motion was adopted,
The Enacting Formula, as amended, was
added to the Bill.
The Title was added io the Bill.

SHRI K. C. PANT : Sir, | beg to move :
“Thut the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER : Molion
moved :

“That the Bill, as amended, be passed.”

SHRI LOBO PRABHU : I could not add
very much to this Bill of which so much
has been  said. Many of them are quite
irrelevant. There are two instances over
since 1 mentioned the case of Palai Bank
being an instance of the irresponsibility or
lack of responsibility of the Reserve Bank
in so far as it failed to apply the Banking
Regulations Act, 1949, in so far as it did
not scrutinise  the reports, in so far as it
did not muke the proper imspection and in
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so far as their officer posted there did not
do his duty. I have, on that account, re-
ceived since last evening many enquiries as
to what Government is going to do because

. this is a case first where Government has

failed to gain the confidence of the people
in the Reserve Baok's ability 1o enforce
discipline and to watch over the banks.
Some time ago I raised a question whether
this Act should not be applied retrospec-
tively, The answer was in the negative, But
I would like to point out to the Finance
Ministry on this occasion that if they cx-
pect to revive the confidence of the people
in banking; and particularly in the Reserve
Bank, they would not be losing very much
if the Act was retrospectively applied to a
few banks which came under liquidation
and banks which were under the custody
and under the watch of the Reserve Bank.
I would say that this would be fair and ex-
pedient. Though it is not part of the Bill,
I hope this suggestion will be considered
by government as part of the extension they
are now giving to the Act,

The second reason for my speaking now
is that the Minister, while paying a compli-
ment for my administrative experience, was
rather doubtful if I knew anything about
the part played by the Reserve Bank. He
implied that the Reserve Bank was above
reproach, that it was bad long ago but
since 1960 when it began to reduce the
number of banks from 450 to 97, the
Reserve Bank is doing very well, I do not
know; this House is always standing out
against monopoly; thiv House is always for
small units; so T do not know whether it is
an achievement of the Reserve Bank that
it has destroyed small banks and created
these giants, Ultimately, from 30 | supposc
it will come down to big 10 or big 4 and
so on which is not a healthy tendency.

SHRI INDRAJIT GUPTA (Alipore) :
That is what Piloo Mody wants.

SHRI LOBO PRABHU : This achieve-
ment js not something about which the
Reserve Bank need be proud of, whatever
may be the views of Piloo Mody.

1 would like to point out that the Reserve
Bank has mot come out in such flying
colours -all along, We had the Mundhra
case wherc the Reserve Bank obviously
overlooked its dutics and watch over other
banks. T think the Minisier does not require
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‘to be reminded that only yesterday we dis-
cussed the case of Shri Goenka, in whose
case also the Reserve Bank has similarly
.defaulted. Now, to entrust the Reserve
Bank with the control of over one_thousand
co-operative institutions and banks and to
-entrust it with, what is more, lakhs of co-
operative  socielies—I have already made
the point that the banks are not going to
be stronger than the co-operative socicties
—is T think a very hazardous thing; it is
hazardous for the Reserve Bank, hazardous
for the Corporation and also hazardous for
the co-operative societics. It has nat bcen
realised that if you cive this kind of insur-
ance lo co-operatlives, they will not im-
prove; on the other hand, they will become
'more irresponsible, So, my prayer is that,
although the intentions of the government
may be good, these intentions have not been
carefully examined and that this Bill may
not be brought into force at once.

Shri George Fernandes wanted a period
of one year for the complete application of
thie Bill. I would also say that they may
keep it in abeyance for one year, Then
they can see the rcactions to this Bill. So.
cven if it is enacted, it may not be broupht
into force ot once, although 1T would rather
prefer that it is not enacted now.

MR. DEPUTY-SPEAKER : The
Minister.
SHRI K. C. PANT rose—

Y w SR : T sgAFAT FT AT
BT OWE|H 340 F I AT TAE
FHIT L FATAT AGATE | FF Fg 97
THo THo FAA & 4% FAACTAT F1 T2-
I F N ISAT 4T (YN
© g ¥%1 & faer 97 a7y AgA A= @Y
&, BW @WT & ®4 w41 Agey ¥ fadew
firar a1 f so Gar g9 oA Ao
fr ¥F Fafl #1 ggaa et g - -

SHRI INDRAJIT GUPTA : The strike
has taken place this morning.

ot W SR : T2 aF 4 TCA)
FI geATT TN @I & A7 7g7 92 faoaw
AT NEFLIEE | § FAfE0 TY TIEAw
g fF amg ¥ g0 7 340 § AT
Ffr | IFW AITE | TIfAC | wE

hon.
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#Y spror eqfirg fear arg oY goRrT WY
FE G IF FANIET ¥ THY AT
AT AT FGqT FL )

MR. DEPUTY-SPEAKER:  Strictly
speaking, we are not discussing any bankiog
legislation' as such. This relates to deposit
insurance for the bencfit of the creditors,
those who have put in their money in banks.

ot oSl FIAEE ¢ Junemer 3 <,
T TAART 7 argT 7 A1 wfezw |
TAT EFT | Z9 WA & wAl ARy
I AT AT |

MR. DEPUTY-SPEAKER : Bank hartal
or whatever it is was brought to the notice
of the House and the Minister yesterday.
Beyond that | cannoy permit anything. 1
cannot adjourn  the proceedings of  the
House.

SHRI S. KANDAPPAN (Mettury :
When Shri S. M, Banerjec raised it yester-
day, you said that the Minister hus taken
nole of it, Is the House not entitled to
know from the Minister what is their re-
action ? The strike is actually guing on. Are
we 1o be kept in the dark ?

MR. DEPUTY-SPEAKER : 1 will not
conie in the way if the Minister wants to
express his reaction, but  would not say
anything about it,

SHRI 5. KANDAPPAN: When you
made that remark yesterday. we thought
that he would be making a statement to-
day.

S AT BTATIG : AT FA%] @ eHer
™ § P s afam, s gETH
Zifad fr & 35 aa d—ew geaa &
frafasr F, 9% w4=fE & ey F
ITEY AT 79T &, AIHT E] 7T AT §
S17 39 fagaT #7199 37 29, Afwq
IART AFT 4 AT F A7 wAI A
ZIT &Y F9r g ? o (wwwww)

SHRI INDRAJIT GUPTA : Banks have
heen closed.

SHRI 5. KUNDU : You can direct the
Government to make a slatement.

MR, DEPUTY-SPEAKER : This subject
that has been raised is not on the Order
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paper at all, He wanted to raise it just to
‘bring it to the notice of the House that the
bank employets were on strike. That pur-
pose has been served......(Interruption).

SHRI SHRI CHAND GOYAL (Chandi-
.garh) : T have also to add to the point
raised by Shri Fernandes and Shri Indraiit
Gupta. The matter may not be wholly rele-
vant but when the matter was brought to
‘the notice of the House and, through the
House, to the notice of the Minister and
the Minister has failed to make any state-
ment about what steps have been taken to
prevent the strike, we are justified' in bring-
ing the matter to the notice of the House.
I think, you will also appeal to the Minis-
ter to make a statement as to what they are
roing to do with regard to the bank em-
ployces' strike.

MR. DEPUTY-SPEAKER: You are
raking advantage of a provision in the pro-
cedure. You wanted to bring it to the notice
of the House as well as of the Minister.
You have done that. 1 am not in a position
to ask the Minister to make a statement.

SHRI 5. KANDAPPAN : That was done
yesterday and you c'early said that the
Minister had noted it. Today we want to
kmow what is their reaction,

oft AP FAAAN | TIEIT F AT
art § squArfa &, g9 Ad) AERT ¥ 3AT

T q qarg qES § |

MR. DEPUTY-SPEAKER :
proper now to continue this,
Minister.

. SHRI PILOO MODY (Godhra) : On a
‘matter of personal explanation.
AT EATT N A AT FI AT

TETR

He bas said that I am in favour of the
big four banks, He has misquoted me and

misrepresented me. | am only in favour of
the big four parties,

SHRI 5. KANDAPPAN :
‘parties.

SHRI PILOO MODY : Yes,

SHRI K. C, PANT : Sir, my hon. friend,
Shri Lobo Prabhu has raised the question
v v u oo (Interruption)

ot w0 wy: a¥ Afew ax g ot
AT |

Tt is not
The hon.
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MR. DEPUTY-SPEAKER: You had
enough opportunity. Now he has started
replying. In between I cannot permit you.

SHRI S. KUNDU : After the amend-
ments have been disposed of | am entitled
to speak. Why should he get up and why
should he be allowed to get up and speak ?

MR. DEPUTY-SPEAKER: It is pot
proper...... (Interruption). You were not
vigilant enough. You were engaged in
something else. I called him once, He got
up and sat down. Now when he has started
replying, I cannot permit you,

=t @A mEd - (TeT) ;99
STA LT, 07 ZA7C 17 algw 51
EITTOR 1 A0y Sfaqn Sifsd s a3
ATET 9% gavey T & safawr & @
FEF?

SHBI S. KUNDU : How can you usurp
our rights, ..., (Iatcrruption) ?

MR. DEPUTY-SPEAKER : I also gave
an opportunity for a personal explanation.

'SHRI S. KUNDU : Where have you
given the opportunity ?

SHRI K. C. PANT: My hon. friend,
Shri Lobo Prabhu, has raised the question ,
of confidence in the commerclal banks, I
would only like to say thit if you see the
figures of deposits after the Palaj Central
Bank failed, you will find that the total de-
posits have gone up from year to year.
This denotes the growth of confidence in
the banking structure than otherwise, |
would also say that the Reserve Bank has
also been playing its part in strengthening
the confidence in the commercial banks, .,
(Interruption),

SHRI DHIRESWAR KALITA
(Gauhati) : On a point of order, Sir. Will
you not allow others to speak ?

MR. DEPUTY-SPEAKER : I have al-
ready ruled about that. To those who were
vigilant, for instance, Shri Lobo Prabhu, |
gave an opportunity, At that time others
were very much agitated about the bank
employees’ strike and they missed the
opportunity. I called the Minister not only
once but twice,
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1 will not permit; T am within my rights.
(Interruptions)
The question is :
“That the Bill, as amended, be passed.”
The notion was adopted.

SHRI S. KUNDPU : You cannot shut us
out like this, You cannot do like this.
(Interruprions)

14,35 Has.

DELH] AND AJMER RENT CONTROL
(NASIRABAD CANTONMENT RE-
PEAL) BILL
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): Sir, on behalf of Shri Swaren

Singh I beg to move ;

*That the Bill to repeal the Delhi and
Aimer Rent Control Act, 1952, as in
force in the Cantonment of Nasirabud,
as passed by Rajya Sabha, be taken into
consideration.”

Prior to the integration of Ajmer which
wis a Part 'C’ State with Rajasthan this
Act was in operation in that area. After the
integration, the Rajasthan State passed the
Act known as Rujasthan Premises {Control
of Rent uand Eviction) (Amending and
Extending) Act of 1957 and they said that
this Act will a'so be enforced in the area
of Nasirabad Cantonment from 27th Nov-
ember, 1957. When this State Act was ex-
tended to Nasirubad Cantonment, a case
was filed in the High Court of Rajasthan
and the High Court of Rajasthan ruled that
the Rajasthan Act cannot be applied to the
Nasirabad Cantonment since the Canton-
ments are governed by a specific Act passed
by Parliament. Therefore, the Rajasthan
Government wanted the Central Govern-
ment to repeal the present Act so that the
Statc Act could be extended to Nasirubad
Cantonment also.

Sir. this Bill is u repcaling Bill, it is very
simple and its scope is very much limited.
This was passed by the Rajya Sabha on
13th February. I hope this House will pass
the Bill without any opposition to it

MR. DEPUTY-SPEAKER :
moved :

“That the Bill 10 repeal the Delhi and
Ajmer Rent Control Act, 1952, as in
force in the Centonment of Nasirabad, a«
pased by Rujya Sabha, be taken into
consideration.”

Motion
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SHRI LOBO PRABHU (Udipi) : Mr.
Deputy-Speaker, Sir, I must begin by dis-
appointing the Minister because I am not
able to help him in passing the Bill just like
that, This Bill is a very important Bill be-
cause it involves many questions. I do not
know how the Ministry of Defence has
become involved in rent control, This is a
Bill which should have been taken up by
the Ministry concerned with rent control
because this is repealing not an Act of Can-
tonment but an Act passed by the Ministry
of Law or the Ministry of Home Affairs.
The Bill which they are trying to repeal
today applies not only to the Cantonment
of Nasirabad but ulso to the Municipality
of Ajmer and all land within one mile of
thut Municipality and the Municipality of
Beawar which, presumably, is also in the
State of Rajasthan and, thercfore, subject to
the Rajasthan Act,

My first point is that this Bill has been
put up by the Ministry which is only tran-
siently concerned with it. This Bill does
not apply to all the other areas which have
become subject to the Cantonment Act of
Rajasthan State.

My second point, which T have moved as
an amendment and which is rather impor-
tant, is that, instead of the word ‘is’, the
word ‘was’ should be used in this legisla-
tion because this Bill must be given a re-
trospective effcct. The position is that, after
the umending Act was passed in 1957, the
Ajmer Act came into effect. Then many
transactions took place and much litigation
ook place under the Ajmer Amending Act,
and in 1962 when the High Court held that
the Ajmer Extending Act was illegal, the
position reverted to what it was before
1957 and the Delhi and Ajmer Act came
into effect. What we are concerned with is
to legalise the gap between 1957 and 1962
when the Rajasthan Extension Act applied.
For that reason this Bill must have a re-
trospective cffect and must go back to 1957.
The State Government itself is not compe-
tent to legalise this position because this is
u Central Act and we have to extend it
back to 1957 if the State Government is
lo apply their Act for that gap of time.
There were two Acts which came into
effect during this period, 1957 to 1962, 1
hope, I am sufficiently clear. (Interrup-
tions). This is my first point.

Now I come to the general question of
rent control. T have to examine the Delhi
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and Ajmer Rent Control Act in some
detail. The Rajasthan Amending Act was
not available to me till just now to enable
me to comment on it.

The Delhi Act raises a very important
question whether this rent control is serving
the people. Any legislation passed in this
House must keep in view the interests of
the people. It happens that under the Delhi
Act there are no less than five or six
different classes of rents fixed, Rents fixed
before 1939 cannot be raised except by 124
to 25 percent; rents fixed upto 1945 are
allowed as they are; after 1945, you have
got various other classes of rents; there is
the standard rent which can be fixed under
this Act—TI shall comment on the standard
rent later exhausting the classes of rents—;
then you have the rents of houses recently
built which ure exempt from rent control
for a period of five years; and then you
have got the class of rents which govern-
ment servants and we, Members of Parlia-
ment, pay, which are not at all related to
the other rent<. There is a complete confu-
sion; not only confusion, there is a certain
amount of inequity in having these rents,
Why should a man who has had the mis-
fortune of letting his housc before 1939 get
only a fraction of the rent ? He gets some-
thing like Rs. 100 for Rs. 1,000...

SHRI R. D. BHANDARE (Bombay
«Central) : On a point of order, This Bill
seeks to repeal the Delhi and Ajmer Rent
«Control Act...

SHRI LOBO PRABHU : Under which
rule is he raising the point of order 7 He
just goes on making a speech without refer-
Ting to the proper rules. (Interruptions)

SHRI R. D. BHANDARE : If the hon.
Member would like to object to the re-
pealing of the Act, then he has a right to
speak about these things. When we are
seeking to take the Act out of the Statute
‘Book, how can he deal with matters which
are sought to be repealed in rofo. It iy a
‘very ticklish, peculiar and unheard of
thing: that we are doing by allowing the
‘hon. Member to say something on the Act
which is sought to be repealed or taken out
of the Statute Book. If he has any objec-
tion to the repealing of it, then I would
.certainly appreciate his point of view.

SHRI LOBO PRABHU : This is not a
point of order. This is an argument. T think
I should be allowed to develop my argu-
‘ment on this point, We are repealing this
L59LSS68=12
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particular Act, but I am making a case for
repeal of this Act even in Delhi, if you
like. The position is this, that the Rent
Control Act is extremely unfair to the
different parties involved. We have also got
this position that on account of rent con-
trol, fantastic rents are collected on one
side, something upto Rs. 2,000 for the same
kind of accommodation which is available
to other parties at Rs. 25 or Rs, 50. Now,
is that a fair proposition ? This point arises
from the Act which we are presently con-
sidering, Not only that. There is another
factor. Becuuse of such Rent control rules,
the housing activity is very much repres-
sed. There is not as much of it as is neces-
sary; and it is left for people who have
motives to profit or to get high rent, So, I
would say that the Delhi Act is thoroughly
bad and it does deserve to be repealed. I
would go a little further and say that this
question has raised the difficulties of the
people of this city of Delhi also. The Gov-
ernment had, under their Master Plan,
immobilised about 48,000 acres of land. Of
this some 40,000 acres have been recently
returned. I am told that about the remain-
ing 8,000 acres, efforts are being made to
let the land to those who are willing to
have it. This hay relevance to rent control
because if houses are easily available rent
control becomes not so important, it be-
comes redundant. So, I would like the
Governmeni—it is not Ministry of Defenge,
because they are not concerned with Hous-
ing in Delhi, but I would like the Govern-
ment as a whole—to consider the Housing
policy and Rent Acts, because they are nor.
in the interest of the people,

sft wren ATq ATETT (FAT) : I9A-
v7e WERE, g faw o @ 7 Ay
frar man &, g uF gr A faw &
MY AT N A T R G, ¥
A & A ad gOAT Tt £ get
¥ forg oz faer amar & 1 AT onaE, TR
AAT | T A & AT AR F AT
T G AT wT WA AT AW 6
|t Y AT FfeaTEAt §, ITHT FT fwar
o | AR A g & fe fredr Ao
7%t afex & 1966 7 Y #fae 7 o
< ey a fir 13 Qe ®7 Fedrer w7 frar
ml”‘(m)”'
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SHRI R. D, BHANDARE : There is no
specific rule as such. But you can deter-
mine the point once for all, Sir.

MR. DEPUTY-SPEAKER : The ques-
tion is, there is a certain legislation and
certain enactment which is sought to be
repealed. Unless he has an objection for re-
pealing that Act there is not much point.
But what I felt was, that, taking advantage
of this measure which has just come before
the House, he wanted to ventilate certain
grievances regarding the present rent con-
trol administration, That.is all,

SHRI SRINIBAS MISRA (Cuttack) :
Sir, I have a question. You may take it as
i Point of Order, In the Bill as it is given
to us—I] have no objection to the Bill—
there is no Statement of Objects and
Reasons, Sir.

MR. DEPUTY-SPEAKER : In the ori-
ginal Bill as introduced, the Statement of
Objects and Reasons was there.

SHRI SRINIBAS MISRA : Even if it is
a repealing Bill, the Statement of Objects
and Reasons must be there.

SHRI K. NARAYANA RAOQO (Bobbili) :
The normal practice is that there is no
Statement of Objects and Reasons append-
ed to a Bill as passed by Rajya Sabha.

MR. DEPUTY-SPEAKER : T have seen
the Bill as it was introduced and the State-
ment of Objects and Reasons was append-
ed to that.

SHRI SRINIBAS MISRA : But we did
not have the opportunity of knowing what
it was.

MR. DEPUTY-SPEAKER : The Bill as

introduced and as passed by Rajya Sabha
have both been circulated to hon. Members
already,

SHRI S. KUNDU (Balasore) : There
should be no discrimination, and all Biils
coming up here should have the Statement
of Objects and Reasons appended to them.

St WA AT AT @ IUTETE AT,
79 1961 7 I AT G F @ H
T AW 7 AT 9 Afge FT & ot
. AT Er 72 Ifed ar fF 1961 § &1
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SHRI DHIRESWAR KALITA (Gau-
hati) : T have not quite been able to
understand the purpose of the mepealing
Bill. T believe from 1963 onwards the
Nazirabad Cantonment js being developed
and a bigger area is now being covered.
If the Act is repealed, therl the people liv-
ing in the Nasirabad cantomment area who
are paying fair rent mow under this Act
will be deprived of that benefit. I would
like to know what protective measures
Government have taken in order to protect
those people. 1 feel that by thd repeal of
this Act, the pecople there will be put to
a lot of suffering. The Nasirabad area is
growing generally, and defence personpel
will be there and their families will be
there and centering round them, several
other people will be there, All those peo-
ple will not get this benefit if this Act is
rcpealed,

MR. DEPUTY-SPEAKER : If be looks
into the Statement of Objects and Reasons
he will understand the necessity for this
Bill. Tt has been necessitated because of
a High Court judgment,
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SHRI DHIRESWAR KALITA : I know
that, But I ,would like to know what mea-
sures Government are taking in order to
give protection to those people. This Bill
is only a repealing Bil because it is nega-
tive in character. What measures are
Government going to take in order to
protect those people ?

Then, 1 would make a brief reference
to Assam and I hope Shri R. D. Bhandare
will not raise any point of order,

SHRI R. D. BHANDARE: When I
have not heard any point at all, why
should I raise any point of opder ?

SHRI DHIRESWAR KALITA : Assam
is now a land of cantonments. From 1962
onwards, in every city and town and al-
most in every village, so many divisions
of military pcrsonnel have been stationed.
Under the Defence of India Act and the
rules thereunder the Government of India
are acquiring houses; in  fact, in the
Guuhati town, they have acquired not
merely ordinary houses but even the bun-
palow of the principal of a college, as a
remult of which several clashes between the
students and the military personnel have
been there, Therefore, I feel that the
Ministry of Defence should think in terms
of bettering the relations with the people
and the military personnel in Assam. In
Assam the main cantonment is at Shil-
long, but in every town, every village etc.
the Government of India are requisition-
ing houses, agricultural lands etc. Since
this Bill is a negative Bill, the people do
not get any protection. It may be that
this Bill has been brought forward because
of a High Court ruling.

MR. DEPUTY-SPEAKER : May T point
that we are not considering now the ad-
ministration of cantonments or the rela-
tions between the people in those areas.
This is only a repealing Bill necessitated
because of the High Court ruling. The
other Rent Contro! Act will still be there
in force, once this is repealed.

SHRI DHIRESWAR KALITA: T do
not think that you are correct., This Act
was extended to give relief to the people
residing in the Nasirabad Cantonment
area. When this is.repealed, under what
law will they get profection. The hon.
Minister has not answered this point. So,
I feel that some measures should be
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taken by the Ministry of Defence to glve

protection to the people residing in  that
area,

SHRI K. NARAYANA RAO : Before I
say a few words in respect of what Shri
Lobo Prabhu has said, I would first like
to answer the point raised by my hon.
friend who spoke just now. He had instil-
led in us a doubt and created the impres-
sion that there was going to be a vacuum
after the repea! of this Act.

My hon. friend perhaps is thinking that
the repeal of this Act is going to be auto-
matic after the passing of this Bill, But I
would submit that it is conditioned on the
notification that is to be issued by Govern-
ment under section 3 of the Cantonments
(Extension of Rent Control Laws) Acl,
1957, Clause 2 reads thus :

“The Delhi and Ajmer Rent Control
Act, 1952, as in force in the Canton-
ment of Nasirabad, shall stand repealed
on the date on which the Rajasthan
Premises (Control of Rent' and Eviction)
Act, 1950 is extended to that Canton-
ment by notification under sectiom 3 of
the Cantonments (Extension of Rent
Control Laws) Act, 1957."

So, this Bill envisages first that the Rajas-
than Premises (Control of Rent and Evic-
tion) Act, 1950 would be extended to this
area by virtue of the power given to issue
a notification under section 3 of the Can-
fonments (Extension of Rent Conltrol
Laws) Act, 1957, It is from the date of
such notification that this Act would be
repealed.

My hon. friend Shri Lobo Prabhu has
pleaded for the insertion of the word ‘was’
in place of ‘is'. I would submit that ‘is’
is the correct word whicH should be there.
The notification would come into operation
only after the present Bill has come into
force, Therefore, the word ‘is' is the rele-
vant word. If you put the word ‘was’
there, it would make a nonsense of the
cntire clause,

SHRI DHIRESWAR KALITA : May 1
ask ong question of my hon, friend ?....

MR. DEPUTY-SPEAKER : The hon
Member had had his say already, No new
point is being brought up but he is only
explaining the provisions of the Bi!,
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SHRI K. NARAYANA RAO: Shri
Lobo Prabhu had felt a little intrigued at
the fact that this Bill had been sponsored
by the Defence Ministry. I would submit
that cantonments belong to the Defence
Ministry and as such the Defence Minis-
try has to sponsor this measure. Of course,
rent control may be dealt with by the
Home Ministry. But this relates to can-
tonments and hence the Defence Ministry
has taken charge of this Bill, So, there is
nothing much to be made out of that
point,

With these words, 1 welcome this Bill
and I hope that this House wi'l pass it
without delay,

15 Hrs.

SHRI RANIJIT SINGH (Khalilabad) :
Permit me to say that like most of the
actions of the Government, the action of
bringing this Bill is also a negative action.
1 will give a brief history of the Nasirabad
Cantonment because it may not be known
to you and even to hon. Minister concerned.

Nasirabad Cantonment has, since the
times of the British Resident, been treated
as a central place of authority in Rajas-
than, because from here the Resident
could direct forces anywhere in Rajasthan
and it is one of the most beautiful Can-
tonments in the country, It is climatically
a very perfect place.

In 1963, this Government brought a
Plan for expansion of Nasirabad Canton-
ment. Originally the plan was for Rs., 2%
crores, It was not a small plan and water
was to be brought from a distanceg of 70
miles through pipes and the water to be
brought was mainly to supply the expand-
ed Cantonment of Nasirabad, and was
also to feed the entire city of Ajmer and
suburbs. This original plan under execu-
tion since 1963 was to bg completed in
1965, but as you know the Government
is very slow in implementing and in stick-
ing to dates. So, this expanded programme
is stil® going on.

The very purpose of a Cantonment is not
to have a large civilian population there,
but to have a large military population.
The entire idea of expanding this Canton-
ment was 10 expand the Grenadiers’ Regi-
mental Centre there, to have a big supply
base there and also to accommedate cer-
‘tain Brigade Headquarters in that area.
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With this expansion programme there is
bound to be a little expansion of the civil
area also, but generally it so happens that
even if a Cantonment is expanded so far
as the military is concerned, there is very
little development in the civil :rea, the
reason being that the military now-a-days
is catering by itself for every single need
of the soldier, from food to clothing.
Even *things that previously the soldier
bought outside in the civilian area he is
now provided with in his own Unit Can-
teen. Then there is the CSD Canteen
which is selling everything from pins (o
scooters. So what happens at times is that
there is a large influx of troops but very
little housing accommodation in the civi-
lian area, There is lesser of it in the
military arca and a 'ot of people want
houses in the civil area.

SHRI R, D, BHANDARE : Canteens
and hotels have nothing to do with this,
though it may be interesting history,

MR. DEPUTY-SPEAKER : 1 have al-
rcady pointed out that we are discussing
rent control.

SHRI RANIJIT SINGH : I was teliing
you briefly that the civilian development
in the Cantonment area is little even if
there is largescale development in the
military area because the army is catefing
to every need of the soldier. When Nasi-
rabad Cantonment was expanded it was
expected that a lot of family accommoda-
tion would also be available to the troops
stationed in the place, but it has not been
done. Therefore, all these troops have to
rent houses in the civil area. That is where
all this background comes in.

The purpose of rent control is two-fold,
firstly that rents should not rise abnormally,
and secondly there should be some sort
of impetus for people to build houses so
that there may not be housing shortage as
we have in Delhi now, T call this a nega-
tive action of the Government because the
Act which is being repealed is not being
replaced by anything worthwhile. Now
you say that from the day it is repealed,
the Rajasthan Act will be made applicu-
ble. Is it any better than the original onc ?
You say that it is being brought in in
order to meet certain observations and
objections by the High Court. Again, is
that the only occasion when the Govern-
ment should wake up when the High
Court or the Supreme Court passes a



229  Delhi and Ajmer KARTIKA 30, 1890 (SAKA) Rent Control Nasira-

stricture ? What T am driving at is that
at the moment a Committee is sitting to
revise the entire Cantonment Board Act to
bring in something quite new, because at
the moment our cantonment boards are
totally under military authority and there
is very little of public authority and very
little of public participation and the result
is something that we cannot be very
proud of. Sir, if you go to a cantonment
you find the military area very nice and
clean and when you go to the civil area.
it is undeveloped and not clean. When
that Committee is going on, it wou'd have
been something positive if you had brought
out such an Act which would have been
an improvement on the old Acts in the
light of all these years of experience.
Some of these Acts date back to 1939,
some to 1947 and some to 1950. Why do
you not start with a clean slate, some-
thing which will help the people who seck
the houses and will also give an impetus
lo those people who want to build houses ?
Therefore, although there is no point in
totally opposing the repeal, I do appeal
that while considering the repeal this
Government should bring in something
positive in its place, I am sure the bon.
Deputy Minister, as I know him very
well, will bring in something positive afier
this negative move,

st W s (T afigor) o
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MR. DEPUTY-SPEAKER: I have
pointed out just now that it is not relevant.
The object of the Bill is a consequential
measure, One Act is to be repealed in
order to make room for application of
another Act due to certain observations of
a High Court. That is the omly limited
purpose. What you are saying is all rele-
vant so far as the cantonments are concern-
ed. But we are not discussing the broad
issues at the present juncture. The purpose

of the Bill is very limited, Please confine
yourself to that.
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SHRI M. R. KRISHNA : The Bill, as
1 said earlier, is a very simple ome; it is
only to repeal an Act and to enable the
Rajasthan Act to be enforced in Nasirabad
cantonment area. As you yourself have
said it very clearly, and apart from that,
many friends from both sides have sup-
ported the Bill and have also said, the
purpose of the Bill is limited,

My learned friend Shri Lobo Prabhu was
envisaging all kinds of difficulties; per-
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haps he may be right when he looks into
the State Act and if he finds any deficien-
cies there, he is quite right in expressing
certain difficulties or apprehensioms, but
our purpose is only to enable the State
Act to be enforced in this area and that
purpose is very limited. and whatever
other difficulties he was having, we will
always have them in view.

Shri George Fernandes has said about
the Cantonments Act; true, it is a very
old Act and it came into existence at the
time of the Britishers; it requires a lot
of changes but we cannot make all thosc
changes at one and the same time. (Inter-
ruption) We have made a lot of modifica-
tions in it all the same. For instance, the
Station Commander is the presiding offi-
cer of the cantonment. But we have
brought in a change by executive instruc-
tions to the effect that a Vice-President
who is an clected person could preside
over all meetings which concern the civil
areas, The administration of the civil
area is a'most dealt with by the civil team
which is an clected team. This is a new
change which has been introduced,

*t FTH R ¢ 21 a9 T TH |

SHRI M. R. KRISHNA : The hon.
Member has stated, cantonments should
not he isolated; but they. should be isolat-
ed, | am of the view that the cantonments
as far as possible should be completely
separated from the civil population for
various reasoms, We do not say that they
should not come into contact with the civi-
lian population. We do want them to
come, because they are also from the same
stock, but still, we wou!d like to give cer-
tain extra facilities and take greater care
for the welfare of troops, and the troops’
welfare will have to be looked after, and
the cantonment has got special respomsi-
bility for both the troops as well as to the
people who are engaged in the work comi-
nected with the troops and so on.

I think there is very little that I can add
to what T have already stated about this
Bil. This is only a Bill which is to
repeal and I think what the hon. Members
have said, namely, that the municipalities
and the cantonments should not have a
lot of big differences, is correct, we have
said that the salaries and allowances which
the cantonment cmployees are getting
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should be at par with the salaries and
allowances given to the State Government
staff. In every respect, we would like the can-
tonments to be better than the municipali-
ties. If municipalities are well administer-
<d, we would like the cantonments also to
be improved to serve the defence forces
.and also the civilian population in the best
manner possible,

MR. DEPUTY-SPEAKER : The ques-
tion is : '

“That the Bill to repeal the Delhi and
Ajmer Rent Control Act, 1952, as in
force in the Cantonment of Nasirabad.
as passed by Rajya Sabha, be taken into
consideration.”
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The martion was adopted,

MR. DEPUTY-SPEAKER :
‘proceed with the clauses now,

We  will

CLAUSE 2—(Repeal of Delhi and  Ajmer
Rent Control Act, 1952, in force
in its application to the Canton-
ment of Nasirabad.)

SHRI LOBO PRABHU : I beg to move:
Page 2, line 3,—for “is™ substitute
“was” (1)

Sir, the minister has been most concilia-
‘tory. In fact, he has accepted that some
legal coofusion is going to arise.

SHRI M. R. KRISHNA : There is no
‘legal confusion,

SHRI LOPO PRABHU : If he is not
conciliatory, I would like him to explain
this. Rajasthan Act runs through the
whole State of Rajasthan and it can be
applied to this cantonment. Why is the
Delhi Act applisd to this cantonment ?
Yc_m have not yet explained what you ars
going to do with that gap between 1957
when the Ajmer Act came into effect and
1962 when the High Court struck down
the Ajmer Act and the position reverted
1o the Delhi and Ajmer Act. Of course,
so many laws which are not lawful are
‘passed here and one more or less does
not make any difference,

MR. DEPUTY-SPEAKER : This obser-
vation is too wide. Unless any Act passed
by this House is struck down by the
highest judicial authority, it is the law of
the land,

SHRI LOBO PRABHU : I shall qualify
my staternent, because you have held that
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we can pass any law till the Supreme
Court strikes it down. But I do not accept
it. I say that this House must pass laws
which are absolutely good laws, If you
are content to pass any law because you
have a majority, the position is different.
I have alresdy drawn your attention to
this lacuna rcgarding the uncovered
period.

SHRI M. R, KRISHNA : Rajasthan Act
is a4 prospective Act and therefore to
change tha word ‘is’ to ‘was’ is not called
for, We have referred all the amendments
of the hon. member to the law Ministry.
After careful consideration, the Law
Ministry have said that they will not fit
in with the Bill.

MR. DEPUTY-SPEAKER : I will now
put amendment No, 1 to vote.
Amendment No. 1 was put and negatived

MR, DEPUTY-SPEAKER : The ques-
tion is :

“That clause 2 stand part of the Bill."”
The motion was adopted
Clause 2 was added 1o the Bill

MR. DEPUTY-SPEAKER : Are you
moving your amendments ?

SHRL LOBO PRAPHU : No, Sir; they
are consequential,

. MR, DEPUTY-SPEAKER : The ques-
tion is:
“That clause 3 stand part of the Bill.”
. The motion was adopted’

Clause 3 was added to the Bill
Clause 1, the Enacting Formula and the
Title were added 1o the Bill

SHRI M. R. KRISHNA: [ beg to
move

“That the Bill be passed”.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed”.
The motion was adopred

15.18 Hrs.,
MADRAS STATE (ALTERATION OF
NAME) BILL
MR. DEPUTY-SPEAKER : We will
now take up the Madras State (Alteration
of Name) Bill. The minister is not here.
SHRI RAJARAM (Salem): Let Mr.
Arumugam from the Congress benches
move it !
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SHRI V. KRISHNAMOORTHI (Cud-
dalore) : The ministers must be here at
least to move the Bil.

SHRI R. D. BHANDARE (Bombay
Central) : Law Minister can move it.

MR. DEPUTY-SPEAKER : Unless he
writes to me that he would like to act in
the place of someone else, I cannot per-
mit it. 1f he writes, I will permit him.

SHRI DATTATRAYA KUNTE (Kola-
ba) : There is no provision in the rules to
keep the House in suspense. Let us pass
on to the next item,

SHRI V. KRISHNAMOORTHI : I shall
move the Bill if the Minister is not here.

MR, DEPUTY-SPEAKER : This is an
important Bil!. We all welcome it. Let
us have a little patience,

The only way left to me is to go to the
next item,

SEVERAL HON. MEMBERS: No, no.

MR. DEPUTY-SPEAKER : Therefore,
have some patience.

SHRI V. KRISHNAMOORTHI : If you
do not, we shall move the Bill, We are
ruling Madras; and we will rule India for
some time,

MR. DEPUTY-SPEAKER : ™ow, the
House stands adjourned to meet again at
quarter to four,

15.20 Hgrs,

The Lok Sabha then adjourned till a

Quarter to Sixteen of the Clock

The Lok Sabha re-assembled at a Quarter
to Sixteen of the Clock

[MRr. DEPUTY-SPEAKER in the Chair]
MADRAS STATE (ALTERATION OF
NAME) BILL—Contd.
MR. DEPUTY-SPEAKER : The
Minister,
SHRI KANWAR LAL GUPTA (Delhi

Sadar) : Sir, I want to raise a point of
order.

MR. DEPUTY-SPEAKER : There is
nothing before the House to raise a point
of order.

&l wwT Ew ey

AT AR § R

SHRI S. KUNDU (Balasore) : It is a
disgrace to the House that the Ministers
do not come prepared, they do not take

hon.

& fra
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the House seriously and they are-not pre-
sent in the House They should be dis-
missed. . .. (inferruptions)

MR. DEPUTY-SPEAKER : Not so
many at a time. I will give them all an
opportunity. Now, Shri Gupta.
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SHRI H. N, MUKERJEE: (Calcutta
North East): Sir, I wish to make a sub-
mission because something has happened
which is without precedent, as far as 1
know, and I have been a member of this
House sincel 1952. 1 rar to consult a cer-
tain person who has been consulted, who
has been associated with the Central Legis-
lature much earlier and I am told that
this kind of thing has never happened.
You, Sir, were very right in adjowrning
the House you discovered that you could
pass it over and go on on the meat iten:
but you found that there were certain
members of this House who were wery
keen on haeving this particular piece of
legislation passed without delay, and that
is why in order to keep this priority, you
adjourned the House.

But my submission is that when you ad-
journed the House it is an expression of
censure on the working of the government,.
not on the politics of the government, If
it is on the politics of the governmeat, it
has to be made by the House. But when
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the Chair 15 constrained to adjourn the
proceedings of the House on account of a
default on the part of the Ministry, then
it is a censute on the manner of func-
tioping of the government,

Then 1 have to say this too. The Home
Ministry has its leading paladin, Shri
Chavan: then, there is the Minister of
State, who was here a little while ago;
then there is the Deputy Minister who was
added to the bargain, [ noticed all the
time that though the Minister of Parlia-
mentary  Affairs was not here—I do not
blame him, because he cannot be here a'l
the time—his deputy, the Deputy Chief
Whip was here, watching the proceedings
and whiling away the time. The Deputy
Law Minister was here with a sheaf of
papers, heaven knows what they were
ubout, and we were all anticipating that the
Deputy Law Minister would perhaps be
authorised to move. Nothing happened,
even though all the Ministers were present
here und the Deputy Chief Whip was here.
They know all the time that the earlier
Bill, the Cantonments Bill was collapsing.
nothing was happening, it was going to
be over in a few minutes time; yet, they
took no notice whatsoever of it because
they do not care for the dignity of the
House and the working of the House.
This sort of thing has never happened
before, Sir, you did the right thing and
upheld the prestige of the Chair and the
House by adjourning the House, I am
very happy that you adjourned the House
and you did not pass it over, hecause we
wanted this Madras Bill to be passed as
yuickly as possible, Since a mere word
of ampology from the government is not
sufficient, you thought it fit to order
adjournment of the House, which is an
cxpress censure over the functioning and
manner of functioning of the Government.

SHRI S. KANDAPPAN (Mettur) : Sir,
first of all, I would like to thank you on

behalf of my group for what have
done. For many months we hm been

very anxjous to pass this Bill. But what I
am very much concerned about now is
this, ~What was happened is really tanta-
mount to the contempt of the House.
Professor Mukerjee has amply explained
thatt What T fe't very much was that
when you found that there was not a single
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spokesman from the Home Ministry pre-
sent here you did make a prompting that
other ministers could take it up but they
did not do so. There were a few other
ministers here: the Deputy Defence
Minister was there, the Deputy Law Minis-
ter was there and other ministers were
there. 1 remember, on another occasion,
it did happen like that; some other minis-
ters were able to take that up, But I am
constrained to say that 1 had a feeling
whether they were not at all interested
in passing this Bill. If that is not so, what
prevented them to take it up ?

1 do welcome this Bill. I do feel that
the Government has taken the pains to
draft it after we insisted upon it so many
times and presented it to the House, but
at thc moment of moving it for considera-
tion it was very strange to see that in
spite of many ministers being present here
and in spite of they being prompted by
you and by Members of this side and that
side as well, they did not take it up. 1
am sorry to say this, It is really a very
serious matter, T am sure, ong or two
Members here are on the verge of moving
a privilege motion against him. T think,
it might be in order if the Minister is not
going to give a proper explanation,

ol TEnme W (FgE) ¢ I
TqE] WEIEY, AT FATGLATH Ag® & °1Y
Twdfaw gfee & gar? feay & wawz
@ &1, afe o § g7 ara & o Iy
srorar fe faam 7Y g v fr g a01-
T I AW FY §AY F AT AEA W
g | ITH AT F TF TH(T §T GAT FWI
7 g% fr gag *1 aravEEaT FHAT
¥ Tug HAT AT IEET IAAT FL AR
£H 9% & 72 & aafeqa 7 | Afww
Taw fam & sfdi & o sameT T agA
®T 4, g9ry waA), &1 ey AR g
I qE ¥9 fawg § gaw g, aY oo
1T ®Y 1T w9 7 1At 6 Iy wfa-
afag & a%ew €65 ® ATAVGE Fd-
[ & FAT wE & i @ A
TR ®T GET HT WqOTT FEAT G )
g 1€ saror sz A ¥ foew
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[ st sreverdie wresdt |

¥ aut § 77 79 ¥ AgeAqy vz & fn
el st 1 srqafeafa & wror ga w2
FY FTAATEY $1 TqfT FTT 927 |

Tfo & 9 & a7 T e g
% a9 qur "l #1, S i a €Y far
g §%F A qAH | A Y gAT ¢, IR
fav 3= v @i wifgw ol w18
ot qoan fauifam st aifer f+
wiaen § dag #1 gq gF ¥ ATZIAY,
e T, 7 forgr g |

SHRI S. KUNDU : You will realise,
Sir, that 1 have a special grievance about
this matter because I had d right to speak
during the third reading of the earlier Bill
bbut you denied that to me. Still, we ac-
commodated thinking that you were try-
ing to finish quickly because that Bi'l had
‘been discussed for two  hours. When
we were trying to adjust with you and sec
1hat Parliament funclions in a nice way, il
is strange that the 56 ministers there—the
galaxy of ministers with their private
secretaries and a!l that—care a hoot for
this Parliament. These ministers, this
Congress Government, have completely
usurped the privilege of this House. The
way they have treated it in a casual and
«cavalier manner is very shocking. I enti-
rcly agree with Profcssor Mukerjee that
.any sort of apology is not going to square
wp such lapses. 1 think, the Prime Minis-
ter must come and explain these things
‘before the House. The adjournment of
the House for half an hour should be
treated as a censure motion against this
Government, After the Prime Minister
«omes and makes a statement the House
will decide what steps to take. I appeal
to you to summeon the Prime Minister to
-explain the conduct of the Congress
«Government so far as this matter is con-
-cerned.

SHRI DATTATRAYA KUNTE: 1
-would only like to submit that this is the
«culmination of the manner in wnich this
House has been treated from time to time
by the Treasury Benches, There have been
occasions when important legislation was
on and important points were being  dis-
cussed, the matter was left either to the
Ministers of State or to Deputy Ministers
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who sometimes found themselves landed
in difficulty, Today what do we find?

Today we found that no minister concern-
ed was present in this House,

SHRI J. B. KRIPALANI (Guna) : Con-
cerned or anv?

SHRI DATTATRAYA KUNTE:
there were some Deputy Ministers,

The House had to be adjourned be-
cause no business could be transacted, It
means the Indian tax-payer is penalised.
For every minute that we sit in this House,
the tax-payer is paying for it. All these
custodians of the tax-payers’ money have
gol 1o answer to the tax-paycrs very
squarely, 1 do not think they can have
any answer. The mere apology by the
Minister of Parliamentary Affairs or the
Minister of State in the Ministry of Home
Affairs will not suffice because this is
slur on the Ministry, Therefore, the
Leader of the House ought 10 come and
cxplain,

SHRI PILOO MODY (Godlra) : What
we have just seen today is reully a sign
of the times, Over a period of years, we
have found un authoritarian tendency
developing in this country which, more
and morc, has begun to treat Parliament
merely us 2 function of Government
instead of the essence of it. We have
found, over the vyears, that whatever is
discussed in Parliament is not adequately
considered by the Government and the
Government has begun to consider itself
as an entity apart from Pailiament, net
deriving its just powers from Parliament.

1 do not blame the Minister of State
who happened to be late in arriving in this
House, It could happen to anyone of us.
He could have had a flat tyre; he may have
had an additional cup of coffee or he
could have besn any other thing, The fact
of the matter is that this country is paying
for 57 Ministers barring the ones who have
been removed or dismissed, The Mimsters
themselves are more in number thun arc
required to form the quorum in this
House. Very often, we have not even had
a quorum in the House, The Treasury
Benches alome could constitute a quorum.
Therefore, I think, it is the general attitude
of Government towards Parliament that
has to be severely criticised and reprimand-
ed on this occasion and, for that reason,

No,
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as bas been suggested, some very specitic,
had and punitive steps have to be taken
by the Chair vis-a-vis Government in order
that this authoritarian tendency which has
now come to stay in our country is, in
some measure, checked.

MR, DEPUTY-SPEAKER : Now, Shri
George Fernandes has given notice of a
privilege motion. I have gone through the
procadural part of it. T do not think, right
away, [ can give consent to it. On the
issue of privilege, I wil! not permit him.
But if he wants to say something about
the other thing, he can say,

St A s (Zferor avat)
FAY FEIRW, AT UF fyaw q@ g
srfare 1 7 fafads FroT &7 &0 fear
WA AL F AT TR JATE | A H
AT IR 9T GEAT FwAr | AfwT w1
e 7 7 faard 3aF qrea F 9 34
TIA ¥ 1 AHSA OF AWr F AT OF
wAqE, T AT A fas FT AN fwa=
g ¢ dffew O e e
aifaame, g & smaT g A1 IEd 1A
JTHY 9T FL ATIH TMHAA q0 FEAT |

“The term “breach of_ privilege™
means a disregard of any of the rights,
privileges and immunities either of mem-
bers of Parliament individually, or of
the House in its collective capacity.
After due inquiry, a breach of privilege
is punished in the same way as courls
of law punish for contempt of their
dignity or authority,”

wq qgT I 9g fagaw T smar 2T
g 1T SfeT 41 a9 §H ARy 59
|/ ¥ "HA gifere AEY @AY TEE
ag 97 At A% g1 w57 w5
AN TIHT gAY wAET qUEC q@ TR
AEF ® 1| THE qAdT § W 6T omow
AHA W7 HET F1 9 6 GATAT
|AEATE ¢
“It is now an established comvention
that on important occasions like Ques-
tion Hour, discussion on the Budget or

the President’s Address or the motion
regarding international situation, con-

Bill

cerned Ministers are cequired to be pre-
sent in the House, as far as possibie.
On other occasions, the Minister or
Ministers in charge of the business
before the House are required to be
present, Tn the case of ‘“unavoidable
absence of the Minister in charge from
the House, it is expected that an arran-
gement is made for somg other Minister
to take notes of the debate in (the
House, Where the Minister goes out of
the House for a short time, he is requir-
ed to send an intimation to the Speaker
and also to inform him of the name of
the Minister deputizing in his absence.
it has becn ruled by the Speaker that in
the absence of Ministers, the Govern-
ment cannot be represented by private
members.”

“The Speaker has observed that when
the House is sitting the Law Minister or
one of his deputies should be available
to give opinion on legal matters which
might arise during any discussion.”
Then, it is said :

“The Speaker has, however, made
observations from time to time that
Cabinet Ministers should be present at
all times when business relating to their
Ministries and Departments, directly or
indirectly, is before the House.” '

16 Hgs.
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FIH &1 OF & & fov 427 T T
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SHRI M. L. SONDHI: (New Delhi):
This is a very important matter, I will
just make a very small submission, I would
like to represent to you that today when
this matter was coming up about changing
the name of Madras into Tamilnad, we
came and many of us wanted to come.
This is an hour which has sacred senti-
ment aboug it, certain respect about it.
certain dignity and decorum about it. |
should like to say that here and now this
problem arises. What is our Governments
What is the supreme forum of the people ?
We function here when Parliament is in
session. What is required ? As my hon.
friend said, we expect of the Government
and of the people who come here to ap-
preciate the need for planning the time
and the programme of the House. We on
this side may occasionally falter, but the
Government which is carrying with it res-
ponsibilitics should not; particularly whare
the Ministry involved is the Home Minis-
try, the Interior Ministry, it is a very sad
reflection of them. This is not a matter
which can be easily disposed of ‘The
question that arises is this. The Press and
the others criticise us : what about deco-
rum in the House ? There is the negative
aspect and there is also the positive aspect.
This decorum cannot be maintained on a
one-sided basis, Decorum involves the
spirit of responsibility on their side also.

Finally, may [ convey to him that we
have respect for them because they are older
than, and elder to, us and the younger
generation. Jf they want to win respect,
they must respect the senliment of the
House. They must know that this sort of
interruption is completely uncivilised. This
is completely uncivilised because this is an
occasion where one should feel that vigilance
is the true price of liberty. We on this side
have to be vigilant. Why do we get ao-
noyed ? Why do we get irritated ! They
should turn inward and seec why being the
followers of Gandhiji they sre fast becam-
ing a Satanic Government. There is dis-
arder in their minds, there is disorder in
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their lives. T would say that that is the
reason for so much of conflict in India. It
is their minds which produce the conflict.

MR. DEPUTY-SPEAKER: Dr. Ram
Subhag Singh.

SHRI J. M. BISWAS (Bankura) : Only
one word. Let the Prime Minister, the

Leader of the House, come and explain. ..

MR. DEPUTY-SPEAKER : I have called
Dr. Ram Subhag Singh. T have given
enough opportunity to every group.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : I
have heard the members beginning from
Prof, Mukerjec and ending with my hon.
friend, Shri Sondhi, and I share their senti-
ments. | do accept that this is a lapse and
collectively we all share them. ] am sorry
that it had happened, and T do assure the
House that we will do our best to sce that
it nmever recurs.

As regards the Prime  Minister—Mr.
Prakash Vir Shastri and some other mem-
bers made a mention about this—, as you
saw. she was herself here. ..

sft WW TLAAR T2 AT T=AT HT
wFe famra s 41

DR. RAM SUBHAG SINGH : No, no. I
am sorry, if you say this. She waus here.
The debate was going on and Mr. Kundu
was insisting that he should be given time.
The debate crashed and so I do not think
that anybody should be held accountable for
that. My hon, friend, Shri George Fernan-
des has given notice of breach of privilege
which you mentioned. 1 den't think there
is any privilege involved in it and it should

not be allowed. We shouild close the
matter.
THE MINISTER QF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : On behalf
of Shri Y. B. Chavan, I beg to move that
the Bill to alter the name of the State of
Madras be taken into consideration.

Sir, before 1 make my submission, I also
wish to personally apologise to you and to
the House for this lapse,

Sir, this Bill seeks to-change the name of
the State of Madras into Tamilnadu and I
am very happy, Sir, to have the privilege of
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moving this Bill for consideration in  this
House.

Sir. this mater was first considered in
1953 when the Telugu-speaking areas of the
erstwhile State of Madras were being sepi-
rated from the old State of Madras. This
matter again came up for consideration in
1956 when the States were rcorgamsed on
linguistic basis. Sir, hon, Members know
the constitutional provision and this matter
was considered in the State Legislature of
Madrus (Interruntion).

THE MINISTER OF HOME AI'FAIRS
(SHRI Y. B. CHAVAN) : 1 am sorry, Sir.
1 was in the other House.

SHRI PILOO MODY : It is most timely.

SHRI VIDYA CHARAN SHUKLA:
This matter was considered mn the  Statc
legislature of Madras and al that time the
State legislature decided not to recommend
any change in the mame of the btate of
Madras.

Later on, on the 4th April, 1961
Government of Madras issued an order
directing their officers that  Temilnade
should be used as the name of Madras State
in all future official correspondence, in
Tamil, including translation of Govern-
ment orders, notices, press-notes, commu-
nications etc, And, after that, this matter
was apain taken up by the State Legisla-
ture on 18th and 19th July, 1967 and they
recommended that thc name should be
changed from Madras to Tamilnadu. This
resolution was forwarded by the Govern-
ment of Madris to us in September last
year and then we drafted a Bill. That
Bill was seat to the Madras Government
on the 20th February this year and then
this Bill has been received back by us, and
we have brought it before this House.

Sir, this Bill consists of only 8 clauses and
it is a non-controversial Bill, We have
brought it before this House with no reser-
vations whatsoever. As [ said carlier, we
did not want to stick to the name of
Madras, but we had to be zuided by the
wishes of the legislature. When the legis-
lature decided that the name should not be
changed, we decided that the name should
not be changed. As soon as a decision and
recommendation was communicated to us
saying that the name should be changed.
we have decided to change the name. It

the
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was unfortunate that Mr. Kandappan should
make an allegation which was very unfair
at this auspicious occasion and should have
cast any doubts on our intentions and say
that we did not want to mgve it, and that
is why we were not present here. This is
something which does not fit in with this
good occasion when we are all one and we
have the same desire to pass this Bill and
change name in accordance with the wishes
of the State legislature. Therefore, I move
this Bill with the greatest pleasure, and I
hope it will have the support from all sec-
tions of the House.

MR, DEPUTY-SPEAKER :
moved :

Motion

“That the Bill to alter the name of the
State of Madras be taken into considera-
tion.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order. 1 hope my raising
this point of order will not be construed
that I do not welcome the object or the
purpose of the Bill. While welcoming it, 1
should observe that it should have been
done properly. The manner in which it has

been presented leaves many things in
doubt,

The Bill firstly involves amendment of
article 31A. Has this House the right to
amend this article which is in the Funda-
mental Rights Chapter after the judgment
in Golaknath's case ? What is the law of
the land ? .

Then it alsp seeks to amend article 290A.
When both these articles are amended, it
will be a Constitution Amendment Bill, this
will not be an ordinary Bill under article 3
or 4. I will read those articles and show
you how this Bill will not come under them.

Article 3 reads :
“Parliament may by law—
L1 L1 ..
(e) alter the name of any State;”

Then there is a proviso which has been
complied with since the Legislature of
Madras has accepted the object.

Then, article 4 reads:

“(1) Any law referred to in article 2
or article 3 shall contain such provisions
for the amendment of the First Schedule
and the Fourth Schedule as may be neces-
sury to give effect to the provisions of
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the law and may also contain such sup-
plemental, incidental and consequential

provisions (including provisions as to re-
presentation in Parliament and in the

Legislature or Legislatures of the State or
States affected by such law) as Parlia-
merit may deem necessary.

“(2) No such law as aforesaid shall be
deemed to be an amendment of this Con-
stitution for the purpose of article 368."

So, if simply the name is changed and the
First and Fourth Schedules are amended, it
will not be something coming under the
amendment of the Constitution under
article 368. But what is being done herc
is amendment of articles 31A and 290A.
and so it will be a constitutional amend-
ment under article 368.

When Nagaland was created, Pandit
Jawaharlal Nehru side by side moved a
Constitution Amendment Bill, and in the
Staterment of Obijects and Reasons also he
said that he was moving it as it involved
amendment of other parts of the Constitu-
tion. So, the Nagaland Act and the Con-
stitution (Thirteenth Amendment) Act were
passed.

Here, even through a Constitution Amend-
ment Bill T think article 31A cannot be
amended. We very much welcome this Bill,
but the only remedy seems to amend the
General Clauses Act to say that wherever
there was Madras before, it will now mean
Tamil Nadu. and that will not involve
any amendment of the Constitution.

SHRI K. NARAYANA RAO (Bobili) :
Mr. Misra has raised two points, First of
all he says that article 31A cannot be
amended, and in that context he has referred
to Golaknath casc. I wish he had read the
case in a careful manner. What the
Supreme Court said in that case was that
rights could not be taken away or retren-
ched, The Supreme Court also said the
rights could be improved upon. That is
exactly what we are doing here.

The name of Madras is being changed,
In that context in what way the rights con-
ferred by Art. 31A are affected ? So far as
Golaknath case and amendment to funda-
mental rights are concerned, 1 think I have
satisfactorily answered hon. Shri Misra.

Coming to the question of amendment as
such, even under the Constitution he himself
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correctly referred to the consequential end
necessary changes. What exactly are we do-
ing ? Instead of ‘Madras’ we are oaly
putting there what is called ‘Tamilnadu’.
Where is the question of amendment ? Oace
the Bill has been brought in consequence of
Art. 3 with the necessary recommeadation
from the President, the consequential power
to do all these things rests with the Parlia-
ment. Therefore 1 feel that Mr, Misra's
point of order is not correct.

THE MINISTER OF LAW (SHRI GO-
VINDA MENON) : I agree completely
with what my friend was just now saying.
What has been decided in Golaknath's case
is that the fundamental rights guaranteed by
Part TIT of the Constitution shall not be
abridged or taken away. Because in Art.
31A the word ‘Madras’ is there and by this
Bill it is sought to be chanped to ‘Tamil-
nadu’, there is no abridgement of funda-
mental rights as guaranteed by Art. 31A.
That is all I have to say.

MR. DEPUTY-SPEAKER: What I
would suggest is that so far as the consti-
tutiona! amendment bar is concerned after
the Supreme Court's decision, the Law
Minister has effectively rebutted your
argument, But as I said T want to apply
my mind also seriously. [ will consider
the points raised by you and give my
decision tomorrow, not now. Naw let us
proceed with the Bill,

SHRI MURASOLI MARAN (Madras
South) : Mr, Deputy-Speaker, Sir, on be-
half of my Party and on behalf of the
people of Tamilnadu I thank the Govern-
ment and welcome this Bill as it transcends
all the narrow issues of party politics and
permeates the thinking of every person in
my part of our counuy, For the past 15
years the people of Tamilnadu have been
wanting a name hallowged by their long
history and the rich legacy of their lan-
guage to be given to their State. Ope may
ask thz question ‘Why should you change
the name of a State or a street? On 3rd
May 1963 when a Bill of similar nature, a
Bill moved by our great friend, Mr. Bhu-
pesh  Gupta—was discussed in  Rajya
Sabha, Mr, N, M. Lingam a Congress
Member from Tamilnadu interrupted the
speech of our leader, Anna and asked him
‘What do you gain by renaming it as
Tamilnadu 7", T wish to repeat what our
leader, Anna, has said as a repartee:
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. “What have you gained by renaming
Parliament as Lok Sabha? What have
you gained by remaming Council of
States as Rajya Sabha? What have you
gained by renaming President as Rash-
trapati 7" y

1 think it holds good even today and it
answers sufficiently the doubters if there
are any. By changing the name we derive
a sentimental satisfaction, Behind the idea
of changing the nams there are emotions.
sentiments and psychological factors with
regard to our culture, language and social
attitudes. When we change, something is
changed in our thinking, in our soul and in
our fibre, When one looks back and re-
views as to how many years we had to
struggle, how many people underwent
imprisonment and what a human sacrifice
had been made, one gets highly elated at
the feeling that the people of Tamilnad
have at laust won, Won against whom ?
Who stood in the way of renaming ‘Mad-
ras" as ‘Tamilnad" ?

Sir, it would be interesting 1o kmow
about the backgreund of this metamorpho-
sis, When the States Reorganisation Bill
was considered in this Parliament. the then
Home Minister said in his speech :

“A suggestion has also besen made
thut for ‘Madras’ ‘Tamilnad should
he substituted. The question was con-
sidered by the Madras Legislature itself
and it did not prefer the name of Tamil-
nad for Madras. So we have retained
*‘Madras’, the existing name of the
State.”

All along, it is the policy of the Central
Government that any change in the name
of a State should emanate from the con-
cerned legislatures themselves. As you
kmow very well, for the past 20 years, the
Congress was entrenched in our legislature
and it was obstructing all the measures to
rename our Statc as Tamil Nadu, The
Tamilnad Congress is entirely different from
other Congress parties in other States. It
is made up of different elements other
than the All-India Congress Committee
and other Congress committees in other
States. We have had among Tamilnadu
Congressmen who would not give the State
over which they had an unchallenged hold.
the name which they gave unhesitatingly to
their party, It was in the name of the
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Tamilnadu Congress Committee they were
representing their State' in the AllIndia
Congress Committee, not in the name of
the Madras Congress Committee, It was
in the name of the Tamilnad Congress
Committee, not in the name of the Madras
Congress Committee that they wers ex-
ploiting the election and the electorate.
Even during the days of the British, even
during the days of the composite State of
Madras, there was the Malabar Congress
Committce, the Andhra Congress Commit-
teec and the Tamilnad Congress Committee,
and not the Madras Provincial Congress
Committec, We all know that this organi-
sational changz had become the precursor
to the linguistic division of the States, but
when it cume to the question of giving the
sume name lo our State, they were shy
perhaps they were so blind as not to con-
cede the logicality of the demand of the
people.  This behaviour was bad enough.
and as il they were determined, they
_blund?red again and again in thought and
in action,

What a seriex of false steps have they
taken! They asked: “what do you gain
by merely changing the name from Madras
to Tamilnad 7" But then I would point out
that the other day they had changed the
name of the strcet in the city of Madras
called China Bazar Street and named it
Netaji Subhas Bose Road, and we all wel-
comed it. and they were very quick in
changing the name of a hall in the city of
Madras, the Banqueting Hall, built by
Robert Clive, to commemorate the defeat
of the great revolutionary Tippu Sultan
in the battle of Seringapatam, and in
renaming it as Rajaji Hall. We all wel-
comed it and we all acclaimed it as an
act of patriotism, But regarding Tamilnad.
they refused to accept it. Just because
the opposition parties espoused the cause
reason betrayed them, Tamilpad, they said
to the shame of the Tamilians, is a word
which is not found in Tamil literature, I
wish to quote what a spokesman of the
Tamilnad Congress Committee, Mr, T, S.
Pattabhiraman, had said in the Rajya
Sabha. He said that “there has been
Bengal and there must be Kerala histori-
cally, but there has becn no Tamilnad
historically.” This was his remark. He
further said that “we do mot want this
name to be changed from Madras to
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Tamilnad because we are better known as
Madras than as Tamilnad." To the shame
of every Tamilian, thzy were bold enough
10 say things like this, They had the
temerity to say like this, because the
Tamilnad Congressmen were of a peculiar
brand.

When Maharashtra and Gujarat were
formed, these Congress people belonging
to those States did not object to the name.
‘We also remember when that great patriot,
Potti Sriramulu, in a pgesture of self-
sacrifice, fasted unto death, the entire pco-
ple of Andhra including the Congressmzn
rose like one man and the great democrat,
Pandit Nehru, considered the demand and
conceded it. We all know after that, there
spatked a series of movements all over
India regarding the linguistic division of
our country. We still remember that in
1953, in West Bengal, two Congress work-
ers by name Baidyanath Bhowmick and
Shikendu Bikas Das started fasting, At
that time, the then Chief Minister of West
Bengal intervened and the fast was broken
after 25 days. What was the reaction of
the Tamilnad Congress when a similar

agitation was taking place in the very
heart of Tamilnad 7" When that great
patriot and freedomfighter, Sankaralinga

Nadar, started a fast with the sole purpose
of focussing the attention of the Tamil
Nad Congress on renaming our Stale as
Tamil Nadu, unlike the West Bengal Chlef
Minister, the then Chief Minister Mr.
‘Kamaraj, did not intervene, He did not
<ven repeat his usual mantram “‘Ahatium,
JDarkalam”, but just kept quiet. After 78
days of bitter fasting, that great patriot
breathed his last. The heartless men of
Tamil Nad Congress did not even have a
word of sympathy for him, I wish to quote
how Tamil Nad Congressmen viewed the
martyrdom of that great patriot. Mr, G.
Rajagopalan, the spokesman of the TNCC,
said in the Rajya Sabha :

“There have been fasts by certain
.members and one person even lost his
life after fasting. Even after that, we
won the election, That shows that peo-
ple still want it—the name of Madras
—as it is."

The martyr was a mere ‘somebody’ to
them!

NOVEMBER 21, 1968 (Alteration of Name) Bill

252

Another gentleman from the TNCC,
Mr. T. S. Pattabhiraman said in the Rajya
Sabha interrupting the specch our leuder
Anna:

“Congress getting a majority at cvery
election will be a permanent feature and
we are prepared to accommodate you."

Sir, they were prepared to accommuodate
our leader Anna!

This shows their arrogant attitudc. In
the hour of their brute strength, they
added insult to injury on every patriot.
They were prisoners of power,

The sccond stage came and they were
ready to give the name Tamil Nadu for
internal purposes and in the wusage of
Tamil language alone. At that time. they
refused to accept a constitutional amcnd-
ment, At that time the then, Industries
Minister, M. R. Venkataraman, who is
now a member of the Planning Commis-
sion said that if we change Madras imto
Tamil Nad, great difficulties would come
up with regard to international agrecments
entered to in the name of Madras, \What
a childish argument it was! Some ycars
back Gold Coast changed its name to
Ghana, What difficulty did it encounter ?
Every day we are seeing in the newspapers
newly emerging independent countries
entering into the arena of the UN, crasing
their old names given by the colonial
masters. What difficulties have they en-
countered ? It only shows how eminent
people also can argue like children. 1
think the Tamil Nad Congress was suffer-
ing from schizophrenia or an attitude of
split personality, That is why they are say-
ing one thing and acting according to
another thing,

Their brave claims that the electorate
approved of their claims was well exposed
phly during the last elections, It took 15
years to get this resolution unanimously
passed in the legislature of our State.
When Anna, our Chief Minister, moved a
resolution in Tamil Nadu legislature on
18th July, 1967, the entire House rose and
cheered not once or twice, but thrice. It
is said that the British obtained the Indian
empire by a fit of absent-mindedness
Perhaps 1 think by a fit of absent-minded-
ness, the TNCC also supported that rvso-
lution, They could do nothing else but to
support it. They supported it when it was
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impossible for them to oppose it. Their
goodwill came to us when we did not
require it.. Jt has been delayed and denied
so often that people lost faith in them and
could not believe ‘that the Tamil Nad
Congress really supported it, even though
‘they did it.

The people of Tamil Nadu thank this
‘Government for giving the facility to pass
this constitutional amendment. We are very
thankful to you, however much we may
recent the attitude of the Tamil Nad
-Congress,

This Bill has such a history and it is the
culmination of the wishes and aspirations
of the people of Tamil Nad for the past
15 years. As I said, it transcends the nar-
row issues of party politics, As our minis-
ter said, today we feel it is an auspicious
occasion. In the name of that great martyr,
Sankaralinga Nadar, I request the hon.
members of this House to pass this Bill
unanimously, As I request the hon. mem-
bers to pass this Bill unanimously, need
I tell them how happy the people of Tamil
Nad will be for this gesture of goodwill
and brotherhood the other representatives
of India have shown to their fellow coun-
trymen. which will strengthen the bonds
of unity and integration ?

Vazhpa Tamil Nadu!

MR. DEPUTY-SPEAKER : The Debate
on this bill will be resumed later on.
16-30 ngs,

MOTION RE. STATEMENT ON FLOOD
SITUATION IN THE COUNTRY—conrd.

MR. DEPUTY-SPEAKER : Now, we
shall take up the Flood Debate for which
the time is already up.

SHRI THIRUMALA RAO (Kakinada) :
We do not want to waste the time of the
House, There is a long history as to what
happened after 1947 Calcutta Congress.

MR. DEPUTY-SPEAKER : Why don't
you speak tomorrow ? I shall call you first
tomorrow and not mow. We shall take up
‘the flood debate. We have an hour and a
half, I would like to know how much time
the hon. Minister will take, I understand
that the Minister will take fortyfive
minutes,

We have 45 minutes at oyr disposal and )

those who have not yet participated that
day, will be allowed toc do so now. I shall
L59L.5S/68—9
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call Shri Rabi Ray first and one or two
Independents later.

SHRI S. KUNDU (Balasore): Sir, in
place of Shri Dwivedy, 1 shall speak. He
is not speaking on this,

16,32 Hps.
[MR, SPEAKER in the Chair]

MR. SPEAKER: That day, on flood
debate, one or two independents have also
spoken, Shri Raib Ray wants to speak on
this, The time allowed is 20 minutes. I
would advise you to confine yourself to
this time so that you both can be accom-
modated.

SHRI S. KUNDU : Sir, in place of Shri
Dwivedy, I shall speak, He is not speuk-
ing, T shall take seven minutes only.

SHRI THIRUMALA RAO: let me
speak on the Madras State (Alteration of
Name) Bill,

MR, SPEAKER : Let mg first have the
Congress Members' list, Now wc are in
the flood debate. Tomorrow you will
please speak.

ot Tfa T () ¢ osreaw wEmET,

AT A=A F ATAA AT A€ AT THATT F
A7 F ZW AN 929 F7 78 £ ag fafuaT
®q § I ¥ ATAA UF Wgedqu mard

g '
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arfr |7t 9917 ag At ¢ Afew aw

FEET #Y g &7 fawear ¢ f@ agr 07
A8 F ATG THATA WY G AT, ATLFAT W
FAT | YR TZ 7 T AT99T g7
IEET F71 0F ganT 7 77 § O frew
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TAE T YRT | T ATV FTAAT AEATE
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MR. SPEAKER: Shri Daschowdhury.

SHRI P. G, SEN (Purnea): This side
also may be given a chance,

MR. SPEAKER : Your name is fifth on
the list. There is a first list and a second
list. There are three names on the first
list. Your name is in the second list, So
T do not think you will get a chance, Next
time when floods are discussed you may
have a chance.

SHRI B. K DASCHOWDHURY
(Cooch:Bihar) : Mr. Speaker, at the outset
1 crave your leave to give me a little more
time though I do and I should honour the
Chair’s order, to be as brief as possible.

If you go through the report that has
already been laid here by the Hon. Minis-
ter, you will find that the most affected
area in north Bengal, though the death
roll there is much lesser than in other dis-
tricts, is the Cooch-Behar District; but it
is surprising that mo mention is there of
the huge deluge and devastation wrought
upon this entire district, Even in the Gov-
erpment report, it is mentioned that about
640 sq. miles out of 1323 sq, miles of the
entire district have been affected, though
1 know the affected area is more than 700
sq. miles and the population affected is
about 6 lakhs, with 42 deaths and 117 per-
sons still untraced, It is no doubt a fact
that the death toll is very heavy in the
nearby district of Jalpaiguri, But what
about Cooch-Bihar ? What happened in the

NOVEMBER 21, 1968

Flood Situation (M) 260

first week of October has not been men-
tioned at all, I am sorry to say I never
expected that treatment, Never the 12 lakh
people of Cooch-Bihar expected that the
happening in Cooch-Bihar would be so
much neglected either by the State Gov-
crnment officials or the Union Government
officials and also by the hon. Minister
here. T had an occasion to speak to the
hon. Minister as to what happened there
and what has been described here, 1 got a
prompt reply from him that the report
laid here is only the report submitted by
the State Government, I do not know what
wrong has been committed by the 12 lakh
people  of Cooch-Bihar district that their
affairs have not been properly described
and their conditions and sufferings have
not been properly brought to the notice of
the House and to the country at large.
With your permission, Sir, I would like
to read this long telegram whith 1 got
only yesterday night and from that you
can casily imagine the conditions, the
sufferings and the agony of the people of
Cooch-Bihar, The telegram has been sent
by the President of the Bar Association,
Makliganj sub-division which is one of the
affected areas of Cooch-Bihar, It says:
“MEKLIGAN]J PEOPLE EMPHA-
TICALLY DEMAND JUDICIAL EN-
QUIRY AS TO WHY FLOOD WARN-
ING WAS NOT GIVEN BY RESPON-
SIBLE ADMINISTRATIVE OFFICERS
IN SPITE OF INCESSANT HEAVY
RAINFALL FOR THREE DAYS AND
TEESTA CROSSING DANGER LEVEL
AT TEESTA BAZAR () OFFICERS
RESPONSIBLE FOR UNPRECEDENT-
ED LOSS OF LIFE AND PROPERTY
IN NORTH BENGAL MUST FACE
TRIAL () MEKLIGANJ PEOPLE
FURTHER DEMAND JUDICIAL
ENQUIRY INTO THE AIRDROPPING
INCIDENT ON SIXTEENTH OCTO-
BER WHICH RESULTED IN TWO
DEATHS ONE IMMEDIATELY AND
ANOTHER AFTER HOSPITALISA-
TION AND INJURY TO SEVERAL
OTHERS (.) INQUIRY AS TO WHE-
THER SIGNAL ARRANGED ON
GROUND WAS FOR LANDING OF
GOVERNOR HELICOPTER OR FOR
AIRDROPPING AND WHETHER
OFFICERS CONCERNED HAD
KNOWLEDGE OF THESE MAT-
TERS (.) WHETHER AIRDROPPING



Statement on KARTIKA 30,

261

WAS BEING DONE IN THE NEIGH-
BOURHOOD () NECESSARY ACTION
REQUESTED (.) ADDRESSED PRIME
MINISTER REPEATED DY. PRIME
MINISTER HOME MINISTER DEF-
ENCE  MINISTER  IRRIGATION
MiNISTER",

1 believe the hon, Minister of Irrigation
his also got a copy of this telegram, What
vw¢ get from the telegram is that there was
thke flood with devastations and there were
serrows, sufferings and agonies of the
people.  Vast arcas were inundated. Not
only that, Sir, the tclegram mentions about
the failures of administration also, It was
net only after but even before this flood
that there was no administration in the
area, To give one example, theré was sup-
posed to be the airdropping of food, but
the pcople did not know of it. not even
the officers, Suddenly, on the 16th October,
an airdropping of food was made as a
result of which several persons were
injured, one died instantaneously and
wnother died after hospitalisation, So, this
is the way how the administration is
functioning.

We have also secn the S, N, Ray Report.
In the report, it has been clearly stated
that not only some of the officers failed
in their duties they did not even give the
proper and timely warning for flood as
the officers were callous and lazy as well.
The officers took the whole matter in a
casual manner. It has been suggested in
the report that the officers, both civilian
and military, took inordinate delay in giv-
ing aid. We do mot know how to explain
this matter, We know one thing. There are
penal Jaws in our country, If a person
commits a murder, he is tried and in some
cases he is hanged too, When the officers,
as given in the government inquiry report,
did not take proper care to warn the peo-
ple so that many people could have been
saved or at least much of the properties
could have been saved, I wonder what
action is proposed to be taken against those
officers 7 Would this be a simple case of
dereliction of duty or would certain spe-
cial trials be held? If an ordinary citizen
is to be tried and hanged too for commit-
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ing a murder. why should these officers
who were responsible for the loss of levies
of thousands of people, not be tried? 1
want a straight answer for this from the

hon. Minister.

What happened in the later part of the
first week of October ? Mekhliganj, Tufan-
ganj and Mathabhanga sub-divisions were
completely isolated for all practical pur-
poses. Even on the fifth day Mathabhanga
could not be contacted by the local dis-
trict officers. There is one river there,
Manshari, and it was so much swollen
with flood fury that nobody could dare
cross the river by ordinary country boats,
and only on the fifth day the Deputy Com-
missioner, Cooch-Bihar, could make comn-
tacts with the town. That was the situa-
tion. There is another road to come to
this Mathabhanga Sub-division from Mek-
liganj. That was also isolated due to the
destruction of a bridge, There is another
road from the other side, from Shittal-
kuchi, but that was also dislocated, This
was the position that continued for some
days. In the Tufanganj area, specially the
worst-affected areas in the district are
Shalbari and Phalimari, T would like to
submit to the hon, House, that the people
there could not be contacted even after
the 9th October though it happened on the
5th October. That was the position, The
Haldibari police station area remained iso-
lated suspended. There was no corhmuni-
cation, no tele-communication, no road,
nothing of that sort. In spite of this, it is a
pity that neither the State Governmeat offi-
cials nor the Central Government officials
did care to give a clear picture as to what
happened in Cooch-Bihar. This is the most
graphic picture that I have tried to give to
this House and to the whole country, But
that is not all. Tt is not possible on my
part to describe what happened; not only
is it not possible for myself but I would
submit that even the mightiest pen of a

journalist would be baffled to describe
what had happened,
When I got the news that the Prime

Minister would be visiting North Bengal,
I personally sent a wircless message from
Cooch-Behar requesting the Prime Minister
to see some portions of Cooch-Behar dis-
trict, The Prime Minister did visit on the
24th October, and I told the Prime Minis-
ter on that occasion that it would have
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been better if the Prime Minister and also
the Deputy Minister who was with her on
that occasion came there crossing these 25
or 26 miles by road, from Jalpaiguri to
Mekhliganj, so that the entire party could
feel and guess what had happened, Even
on that day, the 24th October, at the end
of the third week, there was stench com-
ing from carcasses, That was the situation.

Is it that the people of North Bengal
are getting this flood havoc only this year ?
As a matter of fact, each and every year
we have been facing these great flood
havocs, This is a national calamity, This
is stated even in government reports that
each and every year North Bengal is losing
property worth about Rs, 2 crores.

A Master Plan was prepared to avert
this calamity, It was suggested in this
Plan that Tiesta basin should be control-
led, the entire flood water in the area
should be controlled at a cost of about
Rs, 140 or Rs, 150 crores. That plan was
there, Not only the fury of the flood water
would be controlled thereby, but it would
open up the possibility of supplying eight
lakhs kilowatts of electric power and of
irrigating about 4 lakh acres of land.
But I cannot understand why this ‘Govern-
ment, when they are facing such destruc-
tions and devastations each and every year.
are not taking proper care of all these
things and why they are not taking up this
Master Plan which was drawn up under
their care at one time.

Sir, what do we find in the North Bengal
rivers ? It is not a question only that the
embankment should be built, The embank-
ment should be wideped, the embankment
should be strengthened. That is a big
problem, These river beds are going up
and up and there is formation of silt eaca
and every year, If this process continues.
in the course of another 50 to 60 ycars
the entire north Bengal area will be turned
into a desert by the formation of silts of
the rivers of North Bengal, namely, Tiesta,
Jaldakha, Torsha, Manshai, Raidak, Gada-
dhar and Shankosh. That will cause great
devastation,

MR. SPEAKER : Please conclude,

SHRI B. K. DASCHOWDHURY : Nei-
ther the Minister nor anybody else cares
to speak about Cooch-Behar and so. Sir,
1 am taking some time on this point.
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MR. SPEAKER: You have taken 15
minutes, There are other Members also.

SHRI B, K, DASCHOWDHURY : All
these river beds are going up and up from
year to year, It is pot only that some
scheme should be taken up to protect the
towns as suggested by the hon. Minister
in his statement. The embankment to pro-
tect the Jalpaiguri town should be widened
and strengthened, That is what the Minister
has said. A similar scheme to widen and
strengthen the embankment along the river
Torsa for protecting Cooch-Behar town
should be taken up immediately, Other-
wise the entire town will be washed away
in the case of a next flood. Dredging of
the river is a most essential thing, but we
do not find that that has been taken up
in the case of these rivers, The hon.
Minister has suggested the process of dredg-
ing of rivers in the case of Bihar. I request
the hon, Minister to take up this system
of dredging in the Morth Bengal rivers
also,

The hon, Minister, towards the e¢nd ot
his report, has mentioned about the flood
control works carried out in Mississippi.
In Mississippi, not only the question of
dredging. but also the question of affore-
station was taken care of. So, I would
request that all these necessary measures
should be taken to protect the Cooch
Behar town. 1 personally request the hon.
Minister through you, Sir, that protection
should be given to the people of Cooch
Behar. The embankment along the river
Torsa should be widened and strengthen-
ed, Construction of a bridge over river
Manshai is also very necessary and should
be taken up, Otherwise, Sir, in the course
of the next flood the Cooch Behar town
will be completely washed away, In order
to control the flood, the construction of a
bridge has to be planned, and I would ve-
quest the hon, Minister to think of coms-
truction of a river bridge over the river
Manshai to protect the Matabhanga town.
Otherwise it will be very difficult to pro-
tect this town and its huge population.

There is one last thing which I would
like to mention, We hear, we talk so much
about the people of Viet-Nam. But, Sir,
we have got our own people who are liv-
ing in Indian enclaves, These are Indiam
enclaves and pearly 15,000 to 20,000 peo-
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ple are living in these enclaves, By all
means they are Indian citizens. There are

123 such enclaves surrounding ' Cooch
Behar and Jalpaiguri districts. The people
living in those enclaves have all the rights
under the Constitution of Indiu as we have
the rights as citizens under the Constitution
and as the hon. Minister has the right
under the constitution, So, they should be
protected, - But in this particu’ar case 1 do
not find any scheme from the hon. Minis-
ter, So, I request that the hon. Minister
must pay due consideration for those peo-
ple, the Indian citizens, who are living in
the Indiamr enclaves, It is astonishing, Sir.
that we do not consider our people as our
people. . ..

MR. SPEAKER : I entirely agree with
you, 1 must safeguard the interest of the
other Members also,

SHRI B, K, DASCHOWDHURY : It is
a very important thing, Sir. We have our
own people living in these Indian enclaves
but nowhere it is mentioned n the staie-
ment as to what action is being taken 1o
protect these people. May 1 havc a clear
answer from the hon, Minister ? Will he
declare here and now that sicps will be
taken to give immediate relief to these
Indian cnclaves people, 15 1o 20 thousand
in number, who are Indian citizens and
have the same rights under the Constitution
as the hon, Minister has. Sir. the pecople
of North Bengal are giving by way of
revenuc annually Rs. 200 croics from t=a.
1obacco, timber etc,

17 Hrs.

MR, SPEAKER: Order, order. You
will have to resume your seat, There niust
be some limit. Other membeys also have

1o speak, vie

SHRI B. N. KATHAM (Jalpaiguri) : Sir.
1 am very keen to speak a few words on
the great calamity which owertook North
Bengal. Due to heavy rainfall and land-
slide in Sikkim and Bhutan hills and the
plains of North Bengal, there wers exten-
sive breaches in all the embankments along
the Tista below the Coronation Bridge
particularly in Jaipaiguri district, where in
the river Tista it started on the 5th Octo-
ber at about 12-30 AM. This embank-
ment in Kathambari first burst out and the
water rushed vigorously destroying the
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villages of Chengmari, Kranti and Chapa-
danga Anchal in Mal Block Dcvelopment.

The Domohani embankment was breached
and the flood water rushed through Domo-
hani, Moynaguri, in the south side of
Barnes, Jorpakri, Mekhliganj eic, decstray-
ing 300 villages. At about 2 A.M. on the
5th the Jalpaiguri embankmeit which used
to protect the town yielded to the pressurc
of the furious volume of rising watcrs when
all were asleep, The people of these loca-
lities could not realise what was happen-
ing hefore they found themselves almost
under chest deep water, Somehow they
left the house and ran to places of safety;
others climbed on house tops and those
who could not open their doors or come
out of their houses or could not go to
places of safety lost their lives, They could
not save their belongings i.c., ornaments,
cash, money etc, Almost all the cattle and
livestocks were destroyed, The water re-
mained stagnent on the second day also
and the people had to go without drinking
water and food for all the period, Only
on the third day non-official relicf cane
from ncighbouring  kind-hearted pecple
particularly of Siliguri, Oodlabari, Mal and
the tea gardens of that area. Government
relief worth the name started coming
somewhere on the 9th or 10th November.
1 had the privilege 10 survey the flood-
affected areas of Jalpaiguri, The devasta-
tions caused by the flood are beyond mea-
sure, The district was the worst affected
and the town was flooded to a height of
two to four metres, Consequently, road,
rail and telecommunications wcere severely
disrupted in this district. One inay estimate
the loss of food crops, paddy, other culti-
valed crops and material propcriies, but
how the exact loss of human lives and
cattle could beg ascertained and estimated
is a matter of question,

The impact of floods in the rural areas
was horrible. For example, in Mal
Moynaguri Development Block 300 willa-
ges have been washed away, About 30,000
people of these Blocks have been rendered
homeless, Out of these people who were
sheltered in the relief camps, about 15,000
people have been sheltered and at Jeast
2,000 persons have perished in the flood.
About 13,000 people have taken shelter
with their relatives. The area covered by
these Blocks and affected by the flood is
80 sq, miles. The total area under Aman
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paddy which has been totally destroyed is
37,000 acres.

I would like to draw the immediale
attention of the Government to the follow-
ing requirements :—

(1) The quantum of relief which is now
being given is too meagre to cope with the
said plight of the flood-affected people, und
hence it requires immediate increase in
supply.

(2) The water supply arrangement should
be adequately made in the urban as well
av rural areas.

(3) Very large supply of warm clothings
and blankets to the affected people should
be made because of this cold season.
Baby food and milk powder should con-
tinue 1o be supplied to the children, sick
and diseased people, Loams, to all those
affected and suffered heavy loss to be
granted immediately and without interest.
Assistance to needy students for books and
paper should be made available without
any difficulty. Free tuition fe2s for at
least one vyear to the students is also
NCCCssary.,

The valuable Bar Library is completely
lost and it requires replacemant,

The Central Co-operative Bank, Jaipai-
guri have lent Rs, 30 lakhs in short term
loun out of a total of Rs, 42 lakhs given
in the affected areas. There is no chance
of recovery of Rs. 6 lakhs of long term
loans from the affected arcas, Central Co-
operative should be reimbursed of their
unintentional  loss, writing off the loans
taken by those flood affected people as
they are not at all in a position to rcpay
the loans.

Gratuitous relief to the cultivators in
affected rural areas should be given 1ill
the mext kharif crops is available. Rupees
one hundred in cash per bigha of land
under actual cultivation should be given
to prepare their land. The cultivators
should be supplied all kinds of sceds and
manures free of cost. Plough caltle should
be supplied as grant, Grant also should b
given to reconstruct their houses, Supply
of CI. sheets for construction of houses
is necessary. Lumpsum grant and loan is
necessary to each family, T urge that fur-
ther steps should be taken to prevent
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future occurrence of floods. For this, the
embankment bund in Kathambari should
be strengthened, widened, raised and fully
repaired so that floods of the magnitude
occurring this year could be prevented in
future. The breach of this bund inundated
vast area of the district. Without the
immediate repair of the bund the rehabi-
litation of those affected by ilood will not
bz complete and practical. This is the
foremost job at present,

I suggest that some schemes should be
prepared to divert the present Tista chan-
nel into the old channel so that the cur-
rent of the river may not erode the village
and town and rehabilitation work made
casier thereby.

I also suggest separate centres in the
rural areas for administration of relief and
rehabilitation so that the day to day needs
of the people could be assessed and require-
ments met with. Permanent medical relief
units should be provided in the rural areas.
Besides, an Executive Officer for relief and
rchabilitation should be appointed and
stationed at the Mal Thana Hcadquarters.

From the point of view of the loss
suffered by the people of North Bengal
a huge sum would be necessary for their
relief and rehabilitation, T urge upon the
Government that at least a sum of Rs, 50
crores should be allotted for their complete
rehabilitation,

In these days of modern scientific deve-
lopment and with the help of modern ins-
truments it should be possible to know in
.advance the movement of floods. So the
effective system of giving warning to the
public should be provided. Our Govern-
ment is spending a very huge amount of
money every year for our Irrigation De-
partment and we have got our officers

proparly trained from abroad also, Our
Irrigation Department are well ecquipped

with all the latest and modern scientific
instruments also, but it is a pity that in
spite of all these, this Department failed
to give timely and proper warning to the
flood affected people in advance,

I very sirongly feel that there was gross
negligence on the part of the Irrigation
Department looking after the job in Jalpai-
guri District. Because ] personally know
that the said Kathambari bund was leaking
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guite some time in the past and it very
badly required immediate attention for
repairing. But the department did not pro-
pirly repair the bund. They were patching
th2 leakage here and there with sand bags
ctly. as a result of which the bund in
guestion remained exposed and it gave way
s soon as water approached and overtopped
it. If the bund has been repaired properly,
tra flood would have been prevented.
Ir. my opinion the bund of the sizc and
rmagnitude which has to prevent the furious
floods of the Tista require strength and
for that large scale handling is necessary.
Fulching work here and there is of mno
censequence.  One overseer was stationed
permanently at the particular point to look
afer the bund on which our Government
«rent sufficient money; but the officer
scimed  to  have neglected his  duty.

It is quite evident that the administrative
ciiicers are responsible for their failure
#nd consequent huge loss of property
ard human lives, It is, therefore, strongly
urged that a judicial enguiry should be
<. up to punish those who are responsible
ler the consequences of the calamity,
‘he officers found responsible should not
bz allowed to go scot-free after their
transfers,  We know many of the officers
feund primarily responsible for the con-
scyuences have already been  transferred.
But the punishment with transfer will be
of no value at all. It is, therefore.
most  cssential that a  judicial enguiry
should be instituted as carly as possible.
Thank vou, Sir.

MR, SPEAKER rose—

SHRI P. G. SEN: I am coming from
Purnea. Pleuse see, this entire chunk of
territory is Purnea which has been washed
away. It has been as severe as in
Saharsa and Darbhanga. 1 protest strongly
that T am not allowed to speak now. Why
should 1 be allowed lo speak only in the
sccond round 7 Purnea has been so
btadly affected. After Jalpaiguri, it is
Purnea.

MR. SPEAKFER : Please sit down. Let
us see.

SHRI P, G. SEN: I strongly object.

MR. SPEAKER : Luckily for you, your
name is in the second list. It was not in
the first list,

SHRI P, G, SEN: Why should it be
50 ?
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MR. SPEAKER : That is your party’s

concern,

SHRI P. G. SEN: Why do you want
me to speak only on the second round 7
1 have seen the floods myself,

MR. SPEAKER : Will you hear me
for one minute at least? T am follow-
ing the list given to me by your party.

SHRI P. G, SEN: Those who have
not seen those floods are getting enough
lime to speak. The House i¢ sitting again
today on the same matter, But we who
belong to the flood-affected areas like
Purnea, who have been suffering, have not
been allowed (o speak.

MR. SPEAKER : If you do not want
me to follow the list, well, what can I
do?

SHRI P. G. SEN: Should we all go
out then ?

MR. SPEAKER : After the first list, T
will call vou.

SHR] P. G. SEN: You are calling all
those who are absent, and you are not
calling me,

MR. SPEAKER : You are a little exci-
ted. Wil you kindly sec the list 7 (Inter-
riuntion)

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Will
you allow me to deal with the matter 7
Why should you want to help me? I
can take care of myself. Now, should T
not call those Members whose names arc
in the first list? Should T not just call
them even if they happen to be absent?
Mr. Sen will consider this coolly,

SHR] P, G. SEN: [ had given my
name much earlier, Why am T not calied?
All those Members who are absent in the
House are called.

MR. SPEAKER : Your name is not
in the first list supplied by your party.

SHRI P, G. SEN : T regret that I have
not been called though T am one of those
who have suffered from the floods in

Purnea, Please see this diagram .of
Purnea, .
MR. SPEAKER : You should have

shown that to your Whip. Not to me,
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SHRI P. G, SEN: Why do you say
that must speak only in the second round?
1 am becoming the laughing-stock of the
House,

MR. SPEAKER : Well, T will extend
the time by another 15 to 20 minutes.
But 1 am not going to allow anybody

to speak for more than two or three
minutes, 1 shall read the names: Shri
Basumatari is in the first list. Shri Las-

kar's name is also there. He may come
later on, but now he is not there. This
is the first list. Then comes the second
list. Mr. P. G, Sen and Shri Shee Warain
are there,

SHRI P, G. SEN: | had sent you the
chit,

MR. SPEAKER : It did not come.

SHRI SHEO NARAIN (Basti)
name was in the first list. We sat tiil
7 O'clock the other day. 1 had sent my
name on the first day itself,

MR, SPEAKER : Well, from the Oppo-
sition, I know only one or two names
come from cach party among them. It is
the ruling party that gives me trouble,
Whatever list 1T get. 1 accept. Whal does
it matter, whether it is Mr. Basumatari or
Mr. Sen who want to speak ? It makes
no difference to me. 1 follow the list of
the Congress party as regards their spokes-
men,

My

It will read it:

“Apart from the list of the Congress
speakers already given, the names
of Shri P. G, Sen and Shri Sheo
Narain may kindly be included in
the list.”

So, what is the use of your shouling?
You must take it up with your whips.
1 am following the list given by the
various parties. Otherwise, T will get into
trouble, Now, Mr. Kundu,

SHR] 5. KUNDU (Balasore) : Sir, as
you know, for the last four years, Orissa
is passing through a bad state of affairs.
Starvation, drought, floods and cyclone
have visited my State and the deluge has
been repeated again. Devastation has been
followed by destruction, About Rs, 100
crores worth of property has been des-
troyed and damaged in Orissa. Our sym-
pathy also goes to North Bengal where
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the same type of tragedy has taken place.
This has become a regular phenomenon
every year. Whenever we come to this
House, the minister comes forward with
a report. Let me read two lines from
the conclusion of the report :

“Thi¢ year'’s flood have once again
brought out the recessity of accel-
erating flood-control programme and
the necessity for the State Govern-
ments to provide adequale resour-
ces during the fourth plan for this
important subject.”

Sir, the States have been reduced to
district boards. When we ask for relief
from the minister, the ball is kicked back
to the State, Dr, Rao has just returncd
from a triumphant tour of the U.S.A.
and he says that in the fourth plan, the
States should give adequale money for
flood control. He is under a misconcep-
tion. In the Constitution, flood contrci
is not mentioned in the State List, It
should be a concurrent matter, In the
U.S.A.. the Federal Government spends
most of the money for flood control. So.
it should be the bounden duty of the
Central Government to spend  all  the
money required for floed conirol,

The Subarnarekha river in Orissa is a
river of gorrow. The hon, Deputy Minis-
ter, Shrimati Satpathy visited that area
and the people had given her a memoran-
dum. 1 hope she will act on it.  The
river is causing lot of havoc and destruec-
tion. Last year Dr. Rao visiled Balasore,
but so far nothing has been done. Tt is
a tragedy that people arc dying within
2 KMs, from the place where rice is being
sold for Rs. 2 or Rs. 1.50 per kilo.
There is abundance of rice, but people
do not have the buying capacity. In Orissa,
the total irrigation potentiality is 59 per
cent, but it is a tragedy that hardly 7
or 8 per cent of the cultivable land is
irrigated,

But in cerlain States where there is no
potential of irrigation a large portion of
the land is irrigated. I can say that about
one-tenth of the total waters of India
passes through the rivers of Orissa. Yet,
except the Mahanadi river valley project
which was taken up 20 years ago. nothing
more has been done. 1 would implore
on Dr, K. L. Rao and hi¢ colleague that
they must do something by taking up
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the problem omn a war footing. If wvou
cannot take up flood control woik ‘on a
war fooling, you cannot fight China, There
is no doubt about it. Mere speeches are
not sufficient. You have to deliver the goods.
People are dying every day without food
and buman beings are being” washed away
by the flood waters. So, I want a specific
reply as to what measures you are poing
to take preventive measures, so far as
Subarparekha river is concerned. 1 know
there was some proposal. First of all,
there should be an investigation. This is
an inter-State river, passing through three
States, Bihar, Bengal and Orissa. If this
river is tapped on the lines of DVC, it
will produce clectricity, it will irrigate
more than 15 lakh acres of land and it
will permanently control floods. So, let
the investigation start immediately 2nd
let there be some measures for flood con-
trol. T am sure Dr., K, L. Rao will

announce it now on the floor of the
House,
Last time when I took part in  this

debate I suggested that a commission for
irrigation and flood should be appointed.
For a long time we have been hearing
that Dr. K. L. Rao is going to appuint a
commission for irrigation. But nothing
has been done so far. It is an important
matter. 1 hope he will appoint a com-
mission to investigate the probleais * of
flood and irrigation,

Then I come to the relief squad. Tt is
shocking and astonishing thing that for
about six days the railway employees in
Kalupadaghat railway station were on the
over-bridge and nothing could reach them.
Our army is there and we have got heli-
copters. Still, because of the absence of
a relief squad we could not rush food
to them.  Therefore, let them organise
a relief squad, ’

Then, I have always suggested that in
the budget there must be a specific pro-
vision for relief. When I wrote a letter
to the Minister he told me that he has
referred it to the Finance Ministry. Con-
sidering the importance of the problem,
they must prevail on the Finance Mlinistry
to previde at least Rs: 50 crores every
year for flood and relief work.

MR, SPEAKER : I have got the name
of Shri Somasundaram im my list. Does
he want to speak on floods ? Madras is
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If he insists, 1
Other-

a famine-stricken area.
will give him an opportunily now,
wise, he can speak on famine,

SHRI S. D. SOMASUNDARAM (Than-
javur) : 1 will take only one minute,

MR, SPEAKER : The next name in my
list is that of Shri Basumatari: Before
that, could I give an opportunity to Shri
P. G. Sen?

SHRI BASUMATARI (Kokrajhar) :
Yes. Sir. You may call him first,

MR. SPEAKER : All right, Shri P, G.
Sen, The hon, Member has been kind
cnough to give you the opportunity first.

SHRI P. G. SEN: T refuse to speak
now. '

MR, SPEAKER : All right. 5hri Basu-
matari, But 1 want to poinl out ome
thing.” Even now lists are coming lo me.
1 do not know how I can function, at this
rate. It is impossible,

&t TrATeATT wreslt (9eAT) ooy
wrqw 7 29 Afeg, AfFw wew
T ZfaT

ofl quATE STET (FETAT) AN
w724, fagrv & v Jrar gan 2, Ay av
fad; ey aary at 42 g €, fadh wmaor
FTATE afFm At gy, @R
T™E IR AW AA ZAE | T AN
wrqer 74 ifedr @i smarT 7 oW
WA FT AT HAT @A £, FAGT &Y A
AT TRTT F RIFTAAE, 4T T i
gz &, faast affet &1 smo =
A E?
MR. SPEAKER: I think in future I

will have to leave it to the House to decide
for itself without my interfering with it.

SHRI BASUMATARI: Mr, Speaker, it
is a surprising thing that whiic people are
suffering on account of floods, instead of
actually helping those people or giving
concrete suggestions about heiping them,
the hon. Members opposite are only criti-
cising the government for this omission
or that. My hon, friend, Shri B, N.
Katham from Jalpaiguri gave a very good
suggestion and the Government should
take note of it,
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You know, Sir,” Assam is a State of
chronic diseases, suffering {irom natural
calamities sometimes from flood and some-
times from drought and earthquake and
so many other things. I do not like to
go into details of that. This time the
floods in Jalpaiguri and other paris of
Bengal created a problem for a part of
Assam, the area which | come from,
namely, Kokrajhar, Gossaigaon. Agomoni,
and Golakganj area of Dhubri. When I
went to that area 1 had a chance to go to
Jalpaiguri side also and there T found people
suffering like anything and cattle dyving
like anything. The people had no food.
The Government of West Bengal took
some serious steps to meet all the eriev-
ances. But it is very tragic that our hon,
Members of the Opposition do not appre-
ciate what the Governmeni did. That is
the, most tragic thing. We cannot remove
difficulties only by hurling words in this
house. We should find out with cool brains
what measures should be taken,

Our Minister of Irrigation is an expert
and a technmical man Rimself, He Lnows
Assam very well; 1 think, bctter than me.
He promised me to go to Assam und
redress the grievances of Assam by
putting some dam and controlling the
floods with all possible permanent measures
and all that, There are some turbulent
rivers which overflow and always create
flood, such as. Pagladia, Subansiri.
Gubru, Nana, Dibang. Disang. Brahma-
putra and others., Brahmapuira is a very
big and powerful river and T rcquest him
10 take steps to conmtrol it. Unless the
Brahmaputra River is trained, the other
rivers cannot be controlled.

The other day we had a meeting with
him and 1 told him that whenever we
go to the State Government, the State
Government says that the Government of
India does not take any care and are
very callous, When We speak to the
Government here, they aldo say that our
Assam Government is not doing anything.
We are in a dilemma, what to do. ¥ asked
‘him in the meeting held between Minister
of Assam and Dr. Rao as to who was
right and who was wrong. There it was
found that some of the schemes or pro-
jects have not been carried out even
after these 20 years. 1If this is the state
of affairs created by the Government of

.
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India or the State Government, I do not
know how this calamity can be removed.
Therefore without hurling words I want
lo appeal to Opposition leaders and hon.
Members that without criticizing anybody,
everybody should put-our heads together
to find out the ways and means to protect
against floods and calamilies,

Our hon, Minister of Irrigation was in
the Board before he became a Minister.
I am told by the hon. Minister of Assam
State that he is taking very keen interest
about Assam. My only appeal to him
is that he should send some technical
persons for Assam to abroad. Why [
say this is that in the mezeting it was
found out that our officers. who are at
the helm in Assam, are not so expert as
to devise schemes. So it is not wise 1o
find fault with them, The hon. Minister
himself is an expert and he should con-
sider and take steps so that the situation
can be met.

MR. SPEAKER : Shri Thakur.
DR. MAITREYEE BASU (Darijecling):

PO

MR. SPEAKER : T wiil
know, you are affected,

call vou. T

off orreg STHT (WEEAT) o e
HAIET, &y frwe f2A #Y Fza A1 6T
ag AT & g7 4r, 930 737 forarn a1
#ifs AT F A q Fq97 Tw
FT Ao | [ A A AT FGT A g
ST Tro 71T FT FAT H EH ATT AT &
fere @15y MifgT @ frm arg 1 A AT
FFAT FAT, IAF AU AT FW OHORT
FY TITE 3 F A7 IT AT FT AT
T 3§ | #fET Y ATEE AT
£, FTHT BT AT F A A
&Y wiE & AR AT A" AT FT AT F
fa1 gafy frens 77 81y faard, s@e0
2§ 7€) faemr ) foelY oY Sraifaw
qrET - ® 9% AT W 7 S
ardr =ifgs | WART Te T
F3 A, vEARE IS, faa¥
q:rawaﬂﬂﬁtmﬁﬂwrﬂﬁ
oo o FfwA @ HIET F KAFL TG
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aé a1 3 3N qif@e §F FwdFr 97 T,
F® draq ¥ faw | g3 g faam
ag T | |17 AT F1 a1E g, SAF
4T WEFT ®7 47T, IOFT H WAl |
AT AET FT AFAT | 17 f7H ¥ N2
A ga7 fadt fa wmF foarsft T2
T mw fAE smeF evw WO
faq it gg &, sng  afaera 9§+ |
aafa ag avs ot 4, TawT d@, AfEa
AT A ¥ gg AT AN AFA 7 F
I geATH F14q7 feqfa g

yq qIEwT F wEr favnr o
feafa at, w77 ag W sy g Afew
T §9 7 a1 a7 ¥20 {7 7 face @
FE, AR AN TOT LY ATHIT FY AT AT
Fr & @7 7 Qfey @vr & faEe
1 99 @ swaar, gfeaw qww q
a7 gfeeifraa | frar &

“It is a pily that even 36 hours afier
the unprecedented floods in the Kosi
river, one does not know to what extcnt
the damage has been caused 1o the stand-
ing crops and men living within the cm-
bankments or that flood water has spread
over other areas also as before the con-
struction of the costly barrage. Not long
ugo, newspapers in this State got full
reporis about floods in “England withia
a few hours of their occurrence, This
shows that so far as the newspapers of
the State are concerned, Britain is nearer
to Patna than Birpur.”

aTq R srfey & fagre &1 @=9
gaa 7 Al @ #1 ofeeifae
7z fagar & 1 TTo 1A ¥ euAT fourE
# w1 & i omg Azaey & WiAT 77 T
aH¥ & | & 9@ g R gw g W an
Fg AT | HTT FG AHIA AT &Y 1T &Y
TOAT gAATE F( L0 AT AW fHATT b
TR, FE O A FEA GO | A
AT FT JiT FH 43, F F@OE 7
T aiwE fwAT TEd € 1 AT
frataT-8a £ Azawy & €19 § 9¥aT
#, wgt wxE) Qo we gf @ A wEi
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AT ST AT ol ¥ aga ¥
qia3 waa ey g | o wfag aT
FAI &1 97719 F Ty F oF Iq-wlAfT
wfe 4 € o7 W 3w ST AT
TAT | X F AT AT AY A T a<E
Faig foqr a@r 7 F ¥ qfame
AEAN F AT v 2t & A Ag
T30 A BT E | H IAY W
FEm g fr 4 s ag arw wfaw w4
FEAT A1 TIFTAT T ATEGAT § TRIGT

AWM | F AN IH 2T F Mo 7T

HFEAAEATE | AT IR TR

“So far, 112 villages have been shifted
61 of them only partially involving a
total number of 8724 families. Hous.-
building grants given so far amount to
Rs. 42.55 lakhs. Approach roads, welis,
tubewells and tanks have been provided
in the new villages. The residents of tiie
arez have been given 170 boats so far
to enable them to move, to and fro, from
the embankments and their agricultural

lands.”

2T 97 0F A7 713 Ag1 471 5 fow i
F[ TFA AT E, I T FT AR T
FATT &1 8 APFT a@l 97 0w ot A A
411 I ow A A A 9 g
Fmr 39 Wew feqfy § w8 awgw
fae =& | agt 97 A F1 AT g 4T
AT o1 W g3l gf, TAE faw
AT K FAVFE | A7 fara==z @1, THo Yo,
FIT qIHATT, THo Yo HYT FAT qEA
A HAY ATE IATATH W GHE A7 Ta@T
# f &) qaidrgd afwa s amgw,
q qEEd ET 4T 394 O fRA A% A
e w7 & 1w § fr fagre & &%
q A7HIT §1 98 FT0AT G £7 qE,
0 g | AT FErA-gre afe
gvvr o &7 st 7 g '
g1 7, gl UFT KA 4972 31 TE |
g9 g faarT ¥ 9% & AeEy w1 7%
TE g AT ! # A AIEd ¥ AWE
TR AT 3TAFIT7FAT F1 AR 7@ )
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[sfr T Zmge]
AT WL T T T TAY TR ATIHRT
BT TE

AT AL AL AT AT T W AV IR
AT BT § AR & FifE g g W
¥ AT AW 7 gF AT MAF &
AfEx MY FAT= gAY To Fo THo
Tq @y UF ywar I o g
AT 37 7 A 4g g w€m fr 7€ 37
FFAL FT FEAATAT AT aEEE
7 a g7 frafr ar gz a3 @i
¥ AEqET FIF AT T AIFT  F2F
e 3314 1 & =g fx oo Q@ i
T 4 T I AT ATATE 59 & AL
¥ ag @I 734 afz T ol I
qAEHE FT |

HEqe WEIAW, §9 1954 H 8 @
15 917 AT qF AF FT QAT &
TqT g7 HT AT FT ATT 1968 F AT AT
7€ IAW 9 ATH 13 FATT FAT AT
ATT | AG AT Y ATrRT FAfIC
f& 39 8 @ 15 FAT FqEF O §
FafF qeary TE0 AT AT g AT

AT wgean faar qafe gam ar a e

qafF 9 A@ 13 FAT FEAF T
W AT ¥ UL AT AT AT 3T
& nfumeass 9@ & I [ A
#1 ®ar giawm g€ grir 7 g@As A
9t f& el ¥ F77 T qEr S
W@r AT AT IFH AIT IT AT AT
TET F1 wAWa AnFr T AW
19 FEA F qAvA Awar g
agzan faa & fefegae wimaz w1 o
¥FTAT H qIIH T AT FAT AT AF
50 HYS FT IFFT AMAT T AT AW
HETAT & AT GHT A7 977 AT A=
FET W T AT AF 9T FY a1
Tg 9T F a7 GEA AT 9EA g
faimrag Mfe g & S#7 smar
t 77T 37 qEw w a0 frar ong ar
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IA Ag FY g4 dAw a7 e 7 w®@
addt 1 %7 axg v weay difet
AT g7 A IAEIAZ FHA) 7 oY 9
fra & e ot aw 9% fem 78 w0
g oA a7 3 & e awEE
aqAT @Yo To afzy A F AR IT
ATH Y AT wAEAT G FA §
A w1 g fraE) ey & fag
nT ATE ALY E, UNF 0T A F )

A TH JEA 39 Fwasrd &
qHate & a%d § O & a1 F 9% aaar
Zr =gt g f& gw Jwi #1 femmt
HIT FTOIFT F1, F2d7a F WA TEA(
&1 afg 99 & fau oF, oF Fzo1 IHA
W 3 T W E 1IN 7 IT A0
FTEAFTLT FT AL €T 7 @A 7G0T
AT g1 iz 9@ @@ s ¢
gardl /i 0 g, a0w gfem afae
2 fom¥ amm & oF ot T31 I A
2 R 3T 39 1 gAY 7 A9 g9
A Y [ E A1 39 F1 gt A
Y FT TN A6 92 a1 TFIH HOTHA
A frmmi 1 8 ¥ 7 zafag § T
T ATge ¥ FgAT el g 5 ag gw
grafe # geeqr 9% sgaAgRE §Y ®
M FT 3R TEAFTT AT FL | I
Fg1 a1 f& grEwAz fagga swde,
Tqeqed ¥ WG q79H AT A9 H{T
afegt #1 3w e 9@ gee
gz & fF wR A 97 At T s qaw
FAT AT § IWFHT WY FART HT WLHT AR
1 wWifs 7 10 W@ FTEE F 33
famn g s 68 F A ¥
OO 9 AT 13 FAHIC FTAS T AT
TAT YT | gaTE |a fEaT wE@r 91 A} Sh
BATESETS & ITFT A G | @HT AT
e e | Q) 62 5 §T 49 FRG
a7 oY 7 7 gE<r aa ¢ e gfey
Weat ¥ 3x dw FEHT ¥ e F 2w
SHIFC AE #T AT AT a7 IF FT AR
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T & I AE 1 9mr; WA A
oifed ¥fF d 37 ¥ FET T IRATE
fF o/ o F a7 $9feET 10 =
T # & S Y qgi I 9 A= 13
fe @@t 97 10 W@ FgEF TEH 7oA
FEa1E ! T T |Egd o|l W @
w5 ¢ fE agt 10 F@ w@EF WY
TET ATAFAT & ! FET HT A AT ©
fFag am 37 T =W BT F AT
YT 7l <qgr |ew 21 4T |

# =® s@EEY 9T Y, §19 gAE AT
arzar g | 4 ;g ¥ ag smagifiT gga
FI A | qEAT F WAL qEY q¢ qAT
&7 A1 FW T T AT FART AL AT 100
T qT a9 £ A | zafen sgagniiE
FTH 92 T2 F9. (% g7 a4 98 qEed
TAE, IF a0 | ATEAT F IET Fgl
AaY 7EY 2 o1 . a g & fad
A 2 A1 AR G {97 I AEEA
F 39% 99 AET | BT I¥ FAE F
o UHo A WEAT T gaM HAT AT
A ot 37 emagfyE q@enar 1 2w faa-
faor @ & 27 arir@ &1 gu™ HAT AT
& faem a1 91 ag gam a1 fF qeaw
F Wi ¥ g uF W9 ¥ At & fager
F gt AR oA F i s 2 qrow
dr g@ ¥ Wy T O g€ KW &7
grfaa Zrm W ag Aafmat o e
F T YT AL G & AFS & qHG
AN IF AR F 3O 99 q@h oo

wea WERE . ARG A3 &1
TG FATA A1 T E |

oft worre BvET ;o onaE WERY,
# aga fifeq § ¥aw vw fafre #1909
fear sma

# a9 <@ a1 fF T ma § afz
AT AT FAAT T A aga q2r F
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EFT | I & fFMT w1 419 qeaW &
aFs Ffed

g T # 7y fAagw wzAT g
fF a7 & o qeay fasde &1 ey
2 mAm wEw & | fagy
3T AT & W ofcorm 3z g @ fE
W7 71 3 S5 2Y oY & AR qeay
A 21 omar @ 1 zH fafeT & w0
g Az A g@r AT w@rg zafac
TZTATF TA F AT O AT IS 1
UHIT T1ET & awrE | 14 famE @
g

27T 72 ¢ f azaen & oAz ¥ uw
W T F FEqaTe T3Y & 9K A1 0F, A
yTqATA £ WI T T fEema or o
TFE | UF @A F GAT AT &H g1
™ E 1 # ag FgAT Wgar § 5 oF
zfaer it Y T w27 @R
AT AN AfFT 1@ a@ A qETw F
WIAT & AT AT A @i Ay §
AT ZAIL AT {TRT A1 & FF ag Fawr
T FIIT IHA AT 300 T 9T @i
FHEY & AW FT qEaty Fow @y §
AT AR AT | I 99 F1 A
FGANA AT 9N | afET @R
ST FTFAL T STAT NG 8, @W 1 qAT
% fau a3z fear mar ¢ &t ag e
fRfezmm asm o a7 amr & )
79 W & fav s ganfraet 7
feat s ? & g fF 77 gty s
ufagfa &1 ameT 3w g =g
AT 219 | ¥ A% FreHzT At v Awe
wr FHEY doré Wy | & wEr e ww
HTHA § o Fo THo msqﬁmm'{q
#ﬁ:ﬂwffalﬂta:rﬁmqanﬁm
fear #7 &% A0F & 37 & qraty M
sTaEqT FG |

FER A 1 TAT A fasrawE
# 917 39 & a1 { T A ) fooid
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[ oz Zre ]
21 ®RE I A e F
T a9l § ag Fgr g

“The ultimate solution to the Keosi
problem lies in the construstion of a
dam in the upper reaches subject to de-
tailed study being made. There is the
possibility of the dam being put up to
control the river and to generate 10,000
kilowztts of hydro-electric power.”

T qF 1T FIBIT 9 ALl A4
TE AT AT KT FHT JIAAT FT HE
=T FEE EAT

qeAW WEAW : WEAT T qH
FT IgT A TH

sl U T aW vF fAAe A
# oama fer y g Aeoma
IEAT FET AN E R ag o 8w &
AW fAU gea FUAEY FX ) TF
A FAEY & I TAH § WAFT q9EY
AT fammr gom g 1 FTHEA IEA
qEavY ®1 AT T ATHT 427 AT B famn
AT IA FT AT ag g g F 9u
&1 Gfear WY arg & a9z g1 mar i af-
TR HETAT (o T ATARAT A1
FrT 7 e F1 fade, gvET-
9= aif 7 @A T ™ | IEE 39
am %1 & 5 qeary #1919 TE AR
37 qu ffwd -

HEqW WERET : STAYEA EET B
Z TFE AT |

st TR STET ¢ T qTE] HEY
ar amr g T gy oft fafe sivfs amge
sfedz arw gfear § s dgw Az
mUT qTEY FAEA FT OF 5F T w0
¢ fir fegeame 1 afet ot faw foea
T FIET | AT I AAwATET 6T
A F ATE AT AW KT AT G@ T A
%1 fore AT qeaT & A waAFT aqHET
AW § TR AT T gAY
xafam w1t w1 o fas F73 £ Far
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X | W da & faw ¥ famoow
FEAEHUY A FHIET 5@ | F TTo
™ & g 5 dgraF % am
¥9¢ ¥ zAE w9 " Afad 1 s
gffrae &, T1%Y g a7 § A1 s
7 G AT T2, Hfe o9 F@S ww_
ot %7 w37 feafq 1 2fed stv @@ ¢
TEHTAT F1 @A gU UEA w14 T
yTq Fargyd | fegfy 7 aedreAT
HIT HTATEFAT F HAATE AT TR G
TIH JAATZA |

o4 F 36 GT1-71 AR AT HATT
STIEqT  FAT Tgag 47 IA FT FeAT
FIAT ARAT | § aAATn wvgar g fr
W9 qF IO AT T2 AT TRl AT
ZATH g9 3% A 4T | TH ¥
T F qi & 7Ho o Ao &¥ 7 7 formr
Afwa agt & Tofifaae & s 72 frar
AT a7 A7 72 T | AF THo Fe
o #1 fqame & g2 &1 &0 FA=ME!
WET agHaTar A7 1T 34 At arg
41 #17 T A< ¥ 47 fqedgrvay smazre
& fom 3=t "ege fear wmm =ifEe
qr | ZuA s WA S wET agd
frrar a1 e smpF s aty qv @7
2 afes =7 g #1¢ ey A% faan v
T ATETEr g6t 7€ 1 wHe Fo wTe
7 gaema fF ISR w71 &1 FAFUA
qr qgF AT 50 T FT FL 4 B2w
T FLAFT G 7 A0 g7 g
FwAWZz M@ g A A F o2
T AT qF 7% T HEW AFHAMET 2
HT GYHT 37 ATEAT AT 47 | AT ATERE
HYETT ] Al & g0 FA AT
WIS AT gt § A F1TF A AT
2, wfeamt & sw Mg wEmfw g fiesm
7 W A TR F oW, wfada A
frm@g maNfmadwssaw=a:

C FEW | UF g & e #T
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Fsa wgg : oF e afat
& grm ?

W AMA FET T FAT OF
fire | gt ¥ dto <o sito Y FTqT
e i o 7y 0w e difea fes
AT @ & & FEX IT A0 A0 A
¥ W AT | ¥w T Agi A fauw
a9 ¥ ey wfwers qEw ¥ s
AT 9T T § I SN 9@ a7
ot foraT § ag § gz wx g =R
a1 ¥fF gwEwTE & s Ga w1
AR E | TRT T AqEA qg &
W aE T THAGR AgT F gET
sfusrfat & 97 0% fifgs
Wl & are e afew s 7 3@
#1 fagg & fo o o s it a=
¥ frg A dm i A @ )

# o7 § €To 1A § W4T FEW f
TG TR F T QAT ET I F A1 T
T & YA T I T FEHA qaEAT
FL Fa gaTE 79 § FTH AgY T4 AT
g
MR. SPEAKER : Before I call Shri Sheo
Narain, T would appeal again to Shri P. G.
Sen to speak, He must have calmed down

now., After all, I do not want anybody to
go away with a wounded feeling.

ot Gomlo A (Yforam) : spwd
TR, wg g & 5 3@ @ et
wrer g€ o gw arfar & g aumw
afgx worgdl i frat &1 w faaen
for ) ag oA T aag 41 w4
&n ¥ afcd i ag¥ Faré 7 art s
A 71 T ¥ 72 R &1 7 AR
g HIET F FIO O 97 T fow &
wtm%qﬁmﬁﬂﬁﬁml

T
Tar G’rzﬂﬁﬂiﬂ%mé*ﬁ

L5S9LSS/68—10
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e § fr s ot foreefy & gear
TET A 20 §F 9T T T} Ta=T
24 97 26 9E1 7 g1 §F I g1 WA
UF & TR qATEY T W T FEY
iz ofear § gt qx dar feeamst
4 9T AT F197 A@1 9 A€ g
g, fara s awg & o FrgewEar
a1 =t wfeww g mr ) gEfed
56 iz & fad @ s wm qforan
&g T | qfoEr ®Y 90 qXEE WHIA
AETARTE TE | g ag Y 0 fw
A& 9T H IR AT T Y qg
AT FFAT & | gAAT AR AN & | @9
FTZ T §, WA &Y @R | qT I
FATEY & TAEN & 0

AT 9 g gu oft § ag e
gt f& st ga gform & goerdr
A fre-goeTdr sfawrr § 1§ g
& qT § I T AgAT ¥ A gHT
& g o a1z § & fwar #w @
qferar ¥ & 97 &1F & smamdr &
=% &0 77 w2 ¢ f+ fefegew afoagdz
fefgee foeile sfame e st W
st foar sida WL F o
ZEL AT § 39 S A A Agwa I
40 gTH 9T w1 9%y g FT ot qrt
BEd F1 T dF IF IFA FHRY
F & B A1 w v & agt ¥ freeramm
Ffawaz &1 $E § q=T gF T .,
fea & at @ T aT, WX A F
qEY @ T T |

77 9 ¥ gan afew fead a@w
wfawes g0 § 0 &1 agd &W JQGAC
AR g | Mo A A aF &
A Frma Td @ § 9 H oF S
agemT m g Wit fag d 1 owRR
e § 6 % & aga sawr g |
ofer & €1 20 e e THET §
wgt fF gl g HT A1) AwEE
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[t %o Tito @]

D oA wr & 5 osm &7 AW
A 4 fr far 70 ¥ g s Frade
FC Y7, AT, W= FT AT qHA AT AT
g, $7 &9 HEA, Fel @A, HY IA
I FATTHET, FEY 9T 9 ATE FT AeAH
G TER | o TA 7 AH & A%
H A FAAT Y, § IWH AT EIE
IRM At fagre & 9 FUT w9al &1
AFA a@emar g, fam & & qfor &
4 T FT TAAAT | H THEA Z
for o & et sy AFEmTA AT

AT AN I ZU AT AT 97 AT
g 2 f& wv ®1€ ®emy wwe g1 v
I F1EW a7 A& T AT &7 AFA
#, %28 § 7 qaar =eq 21, s=er uE
73y | AT AEF A0 0T 9 E IF AT
T AT ARl T AFS £ 1| W7 FL
T AT & a1 99 F wAET QAT
FEL & | NA HF ART AAT § fF
FAqTA L 317 £ fagye F A0 467
FTTTEE ) A9 F AN 9T AFT AR
A AaT aF 7! fFar o 7w4T g
#Y fwgy s A Fgr WA I
F1 WT Agraar & 5 |

Mo TMAAT 77 ft F7gW 2
agA & gury wif qEaeyl F 19 A @A
F 1 I FY T 9T AweAr § ) I
a7 AW q@ ¥ AE) g qgd £ ar
73 22T WY T T g ) sg S fadedfa-
IR AT FIH FTTAT AES § AT AT
FAH AE ATAT AES AT ATT IA FN
gl A g EAw | § Awmar g feaw
TEr & wHrn Ag) aqife 1 F Am &
faam @ &, 7 wfn farat &t 72 9m3,
T AM AL T Ay § 1 g =
oY GF A & 1 ZW SN AT 97 ST
FAF T g Amag av
fad & fo ot @8 FvATITE ST A |
W TR MNEETETE
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faara oty worge & @@t ag a7 a7
HAE ) ;@ AT AT I A F
DA F g, TFasTqd @A e
3T Ft et g@if 97 aHw E
ST § a1 W 99 gy @ 4 S
arfes am g 4fF wgr @A g g
B1E fram &1 1 gy § A €Y AT
o€ 7 a9 § 1 9w 9g w9 ¥ WAy
% § zafed a7 97 9w W B8R
FT TGN AEN  oH gea § @
fRfafaias a1 a1w =& &1 q@m
37 faq oHY sEi 97 w9 ofRdds
AT FLE | A AT F ATTA§ T
IT T FHI @A E1, G AT @ HT
A% FZIA 7 1 A1 g AW AT FT A
v e gl | | A1 A frafafazua
& g oAy 9mEd &, 99 & fAF ;-
Ffra gyt raw Fr gy famrand
Iq & a7 agi fog od @17 g a9
Z1 98l I &1 @A fad oF 1 gwv
ggi & o7 A safiEde @ ag 9
O F1 Framifza grefaw e
¥ frgfafees avar sveet 2 1 afww
T qgT & arfeee § 91T 9t ¥ FT Agl
ARA E I & ford #9 & F9 a5 A
79 ¥z FAT vfadds @y aNE Ma
Aifa AT AL ) HIFT G qT ag A
A FAAWT F F¥ IA U7 A KT G
aE | IH AVE #T AME g U WAl
7 ar &y o form 7 fo e a7 geonw
T EM 97 9g AN A1 AATOGT KT TR0
g T AR |

oY agt Afa & AT ® Ty W )
o faas me 6 s ges
71 gu 4, *qfafadfafsr 7 foaaft ags
AT AV ETEA 3 U 4 q@r ar
wT mar @ 1 anfr aw gforar @ew 7
T A wer g dwaw @i
fasr zzr gom & 1 et e dfewew
fam ik FoF FfaF qzav
dr TeETgAT & 1 qRT X I A T
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TIFFAE | AN g & 31 W qE_A
ag & f anst &= 3 N =Mo Fo qFHo
wa F otfage g SET A1 9§ &
fer @ 99 ¥ AF gowT aga g
u¥ 17 g g 1 faer ¥ wg w1 gaw
aw fr ag qrn A 57wy &1 2z
T & FgAr el g R gm A A
ofens ® o fasior aq@a g 99 7
T2 7% 97 AX 77 nd afs anv
TFI-TF QAT A a7 98 99 1 Al
T2 WTEF W T § 9T &
e &Y WY agEr g | &g 97
sfiwam e 71 faar &9 fad gd
fam sflT & Bram #1239 go @ w1
| =7 a1 fzar mar |« @ 9@ #
e L1 9rET T Ty 5 9w wraw &
& war =ifgd agify 3z 91 M daw
femg Zrmm &1 T3 fag 9w &
ufwar %1 7| &7 F141 407 § Age-
Fe T F0a & A7 gan g
F ATAF AT A= AT ZAAT &7 adT
WA 17 935fA § wfrme & "a
FHWT GAT TEAT

w1 fagrT @ afs2zq &9 &, faz~
#ifafrmmgfesasomdmradi &)
a9 av § f agt W dmewze vk §
T T2 T §1 Wfafadfadt w1 ¥7 @ aw
8T 10 FTE Fo faar g aq qg ma
FARFAE | AT IR F AW A TIZ 9377
T O FZATE 1 40 W MAT F 939
M ¥ qg F gt e mw g
M 3B aer #1 yfafaqfad & Jamaq,
fefizar afrde otv wfavae aur fasn
TEE F92 A frm § 99 & f99 @=r
T F=AT AT MATE & | 3T FEr
& are Fgfaama §1 9 a7 g A
gt mA I £ Twmarad, o
A0 &1 feawa 7 &Y ) WS e A
I ¥ fad oF ow Al A @ AT
FZ q1 0F €Y7 YT @9 FAAT qEET

a2
F

[
s
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TZT N F7 q7 €217 gArM @ A9
F AELAT FT aNATE | ITIWEAT
% o & foe Al 1 37 w9ar @«
FTIATTEAE | AT FET aE R PR A
grEa 97 o fafas 22 & omh g
T § TR AT FL | A A A&y
1 agg AT T fRar g, A R 4w
1 Jfer &7 faar & 1 gaEwr Ao
7 guT & f oY snEdt mE AR
fou s 91 W &Y 9 7 anfaw v
At TR F Y 7L 4T, IEY qar g Y
T fs fadwr Ozt Fe Ak @,
ot qfr aer A gT wf g W
F) A FA F T8 A I F1fqg m@v
ar g F faaar | oW andy §F wHA
Tz § i sgfado w oo W
FL | WIS gl Azaw T fad § 1
agt AT FT ART G W ¥ A
TATHT  UF I @l AT & | WR W
&% a7 e & a1 § A oA
g & | Tawr fow ae & v owm
o i gd & | TEwr A A oY
a1 Fegfade faeew £ STy 6 BT
FAT GATT | AT F 9E @A 4@ 00
# fs S aome F A TR
T ATEY SYTRT & SUTAT I A7 X AT
argwr woft Tifgd 1 o fafigee
&1 $ar fagre F arg amwr &, suwy faar
am afe e, g A fafore a=
a1 wmf+feifet w1 s far
arfe @Y §¥F gz 7 § IAwT qwEn G
a | 9q g aedr & aedt Awee
Trea & ot farfora & Y @ fear g
# ot gt gt feace gan
2, w8 7 oY sy oy oo

MR. SPEAKER : T would now call Shni
Somasundaram. Shastriji wants to ssk @
question. Shri Sheo Narain—I do not
know how long be will take and on what
he is going to speak.. I am not in a posi-
tion to know, Then

Member who wants to speak; there
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[Mr. Speaker]

been landslides in her arca. 1 wanted tc
give her some time to speak. It does not
matter even if she is late. The flood debate
is my choice; 1 wanted this debate in this
House, When the leaders of the Opposi-
tion came to me, I told them, keep this
flood out on the first day. I seat word
from my chamber that it should be dis-
cussed, I was anxious that a debate must
be had in this House. There must be satis-
faction given to everybody, but by absent-
ing themselves, sufficient number of Mem-
bers will not be here. But still, T thought
the debate must go on. I am sorry I have
not been able to give more time to every
hap. Member. So, I have extended the
debate by some more fime today. There-
fore, do not mistake me. J myself wanted
a discussion.

SHRI C. K. BHATTACHARYYA (Rai-
ganj) : We arc thankful to you for that.

MR, SPEAKER : Even if you want to
=it {ill 8 O'clock, I have no objection. You
must be able to get people; that is your
job and not my job. Now, Mr, Somasun-
daram.

SHRI S. D SOMASUNDARAM
(Thanjavur) : Sir, the Minister for Irri-
gation made a statement the other day, on
flood situation in this country. From the
statement, it is seen that some of the areas
in the country suffer from starvation of
water pnd some other arcas from floods.
Some of the places have suffered greatly
from the damage caused by heavy floods.
According to this report, the total damage
during the las; floods is about Rs. 170
crores. The loss of human lives has been
3,460, and the loss of cattle is about Rs.
1.21 lakhs, These are the losses to the
country, The loss can be given in three
categories : the loss to the individual, the
loss to the Government and the loss to the
nation. The loss due to the floods has
been given; it is a loss to the country. Now
for the loss to the country, what steps have
the Government taken ? The floods come
every year and create a loss to the coun-
try. Por the damages caused, only tem-
porary arrangements are made to give rc-
lief to- the people. We do not know what
is going on by way of -any permanent relief.
We must take remedies towards giving a
permanent relief,
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Our Irrigation Minister has been a big
engineer. He has written many fine books
on engineering. For the past 15 years,
most of the States have been affected by
recurring floods. Why not make a plan
for a permanent remedy 7 We must cal-
culate the capacity of the river and its velo-
city, During the maximum flood level
reached in the last 15 or 20 years and on
that basis, we must plan to control the
maximum floods. We must think in that
manner and prepare a national plan for it.
18.00 hrs.

[Stma R. D. BUANDARE in the Chairl.

This report refers to construction and
careful maintenance of embankments on
cither side of the river. By this we can
control only 10 or 12 per cont of the flood.
For controlling excess floods, we must go
1o the catchment area and divert water from
the catchment arca itself, We must pro-
vide by-passes also, We can construct a
reservoir in the upper regions.

To have a nalional plan, we must con-
struct a canal connecting Ganges and Cau-
very and we must divert all the excess
waters into this canal. We can use this
canal for navigation also,

From the report I find that Kerala de-
mands Rs. 3 crores for flood relief,. Why
can they not divert, excess water in Kerala
{o Tamilnad ? In that way, we must divert
cxcess water from those places where it is
in excess to places in other States where
they want water,
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DR. MAITREYEE BASU (Darjeeling) :
Mr, Chairman, Sir, at the fag end of the
day I do not want to enter into the ques-
tion of comparative intensity of suffering
of different States or different districts or
different constituencies. I do not want to
enter into the dereliction of duty on the
part of somec.of the government officers
which has been dealt with properly in Mr.
S. N. Ray's report and which is known to
everybody now. I do not want to enter
into the inadequacy of rellef because relief
must always be inadequate; relief can never
save a nation. I do not want to enter into
any other question, But I want to mea-
tion a few facts which seem very important
to me.

Dr. K. L. Rao is an expert. He has pot
all the expertise,  But his report, I am
afraid,—he will excuse me for this—could
have becn written by the Head Clerk of
his Department. There is no spark of
any genius in it. I believe, Dr. Rao is a
genius, but there is no comprebension of
the greatest catastrophe that had taken
place in humen memory during the day
and night of the 4th October in our part of
the country. He has merely meationed
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some depressions in the Bay of Bengal.
Depressions in the Bay of Bengal are in
the weather report; he need not have told
us sbout thosc things; most of his report
has been dealt with in tha particular fas-
hion. That is a sort of prosaic report and
1 am afraid, thig sort of report is not going
1o impress anybody. This is what has hurt
us most that, sitting at the top of the or-
senisation, he could have dealt with so
many other things but he has not. When
he has been talking of training of rivers,
he has merely been talking of bunds and
cuide walls. When somebody suggested in
ap earlier flood discussion that there must
be some dredging of the river, he almost
pot a fit—-*dredging the Brahmaputra' 2nd
he almost got g fit there. That means
that perhaps dredging can ncver be thought
of in connection with a river. ...

SHRI SITARAM KESRI
Kosi can be dredged.

DR. MAITREYEE BASU : I cannot say
whelher Kosi czn be dredged. 1 am not
an engineer., 1 do not know whether Kosi
can be dredged or whether Brihmaputra
can be dredged or whether River Teesla
can be dredged. I do not know which river
cap be dredged. But therc musl be some
other way than putting up bunds and walls
or pulling up the so-called barrages and all
those things. He has not dealt at ull with
landslides in particular,

I am not talking of floods because so
many other members have talked of floods.
I am myself a flood victim, so 1o say,
because I did not go to that area because
the floods had occurred; I did not go to
that place knowing that the floods were
coming. Bug I just went there before the
floods came; the floods met me; I was met
by the floods; I was surrounded by the
flood water,

One of the things that Dr. Rao has al-
ways told us in the carlier flood discussions
is that people have settled in lands which
are very low and which should not be in-
habited and that they should have been
somewhere else. I can inform him through
you that I was at the top of @ small hillock
and in & bungalow which was built on stilts;
this was no low-lying area by any streich
of imagination. But this was also under
water for seven hours. For seven hours
we were siranded with 12 femilies and
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their children, with po food, no water and
nothing. Even small children, small in-
fants, understand these things. There was
no grumbling. There was only courage.
7 hours is a very short period. It passes
very quickly. The flood water went up
surrounding whole town. We could wade
through water almost waist deep, almost
after 7 hours. I will not speak much about
floods, Because, cverybody knows what
floods have donc, Ewerybody knows what
floods have dope in Mainaguri, Domahani
and Mal area. I specially mention Mal
arca because that has not got the attention
it deserved. The situation of Katambadi
has been spoken of today by the Member
from Katambadi area. Katambadi ares has
been fully described here. The biggest and
Jongest breach in the bund is at Katambadi
and Kranti grea. That has hardly been
mentioned cven in the press. 1 have seen
the bund that has been absolutely washed
away in Katambadi end how the course of
the river hus completely changed. This
river, if it had beep pushed back in proper
time, would not have done so much dam-
age and lands -could have been reclaimed
but now one must tealise that Teesta silt
ts full of sand and Teesta silt is not like
that of the Ganga. Its character is quite
different ‘and when Teesty silt settles over
land it cannot be recultivated within a short
time. Had it been done earlier then rabi
crop would have come up there. But here
I finish my discourse on floods. I do not
want to say anything more about floods,
but what about the landslides, Sir? The
landslides have removed the cultivable land
fromn the sites of the mountains for 50
years or 100 years to come. I must say
something about the landslides because the
mountain people with their courage faced
the situation with unprecedented courage
and they were there without communica-
tions, without water, without light and they
were there for days together. Kalimpong
was completely cut off. Sencda was de-
vastated. So many villages have disappear-
ed and Teesta bazar has been completcly
wiped off. There is nothing left of this
Tcesta bazar, 2 pelrol stalions were ab-
solutely demolished and the petrol tanks
got deposited in Mandalghat. The tank
was deposited about 100 miles down the
river. The whole river water was full of
petrol. Nobody could do anything with
that water in this 2rea, Still communica-
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[Dr. Maitreyee Basu]
tion has not been established properly. One
has to reach Kalimpong wvia Lava and
Alcada. I had to hang on to a jeep for
10 hours and efter that travel only, I could
reach Kalimpong—10 hours not from Sili-
puri, because that would have taken 12 or
14 hours. But from the place called Oodla-
vari, Kalimpong was reached in 10 hours.
This is the position there. T would draw
the attention of the Minister who is such
a learned man in this aspect. He has not
mentioned anything about the young ape of
the Mountain Himalayas, the geologically
young age, and the character of the !and-
slides and gll these things. He has mnot
told us zbout that. He has treated us like
children. He has not mentioned the source
of the rivers, that is, that the rivers have
risen from Sikkim or Bhutan or Tibet and
these sources can't be reached. He has
not told us anything about that. How can
you train a river, how can you take up 2
training scheme of a river unless you know
the character of the river ? But this is not
mentioned. Especially it is very necessary
to know the pature of the soil of Teesta
valley. There are so many landslides there
right through the year. This yeer, 1968,
has becn a year of landslides from the
very beginning, not after the floods, not
after the rains, but every time I went there
I could sec that traffic could proceed only
with the help of a bulldozer, otherwise not.
Right through the year, from January on-
wards, every time I have been there, we
could proceed with our cars only after the
bulldozer had worked. So, all these things
must be takep into consideration by the
learned Minister before floods can be con-
trolled, before we can understand the
nature of the floods and the nature of the
landslides. ~ This is my prayer : let us have
this knowledge, let us have some sort of
understanding of the catastrophe that has
occurred. It is hot a mere flood, and it is
not a question of calling the Congress Gov-
ernment names or blaming the government
officers. The whole thing has to be un-
derstood.

Before 1 finish, I shall be failing in my
duty if I do not tell you about the arro-
gance of some of the Government officers
at the top. The Government servants lower
down were very co-operative, but high at
the top, they could not even recognise’ us.
At better times they would have recognis-
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ed us but when things occurred like this,
people who knmew us quite well could not
recognise us even from a short distance,

Another important thing is the inadequacy
of the equipment of the military. ‘They
appeared very carly on the spot; in some
areas they did well, but in many areas they
could do nothing because of lack of equip-
ment. This is a very serious thing. I wish
the Defence Minister were here.
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i

THE MINISTER OF 1RRIGATION
AND POWER (DR, K. L. RAO): Mr.
Chcirman, Sir, I shall be very brief. I
would first thank the various hon. Members
for their very valuable suggcstions and com-
ments made on the statement. This year,
very unfortunately, the drought, floods and
cyclone have ull come in with great severity
and were responsible for a large amount of
demage. But the most significant and the
most sorrowful event of the year is—we
do not mind the damage to property and
other amenities—the loss of precious iives
especially in Surat and Jalpaiguri,

On 7th of August we had the unfortunate
incident first when about 300 pcople died.
What happened was that in the cese of
Surat the floods came in the middle of the
day whercas in Jalpaiguri the flood wave
came in the middle of night. Therefore,
the devastation was more and many inno-
cent lives were lost 2t Jalpaiguri. We
deeply regret that. :

Hon, Members have said very correctly
that we have to take into account what
cxactly should be dome 1o prevent such
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catastrophies and also take note of what
has hzppened very closely at Jalpaiguri.
The river Teesta this year got the maxi-
mum amount of floods than any time in
its known history, l; was known to carry
500,000 cusecs of water and the bridges and
other structures have been designed for
500,000 cusecs. This year it has exceeded
it by 200,000 more. Therefore, that creat-
ed ¢ very large amount of excessive flood
and another event was thap there was an
intensive rainfall. As much as 45 inches
of rainfall had occurred at Kalimpong in
the basin with the result that a large
amount of water flowed into the river. From
the Anderson bridge to Jalpaiguri, 50 miles
below the river descends down as much
as 400°, ‘There is a steep gradient and
large amount of water carrying sand slong
with the intensive rainfall—all these fuctors
were responsible for the devastation that
has happened. Many hon. Membcrs asked
why is it 507 There must have been some
reservoir built by the Chinese or otherwise
That is why it rose 60" at the Anderson
bridge above the highest flood level. It is
a very important point.  'What has happen-
ed was that there was j slip from the banks.
There was a sort of small dam at that
place formed so that the water rose above
the dum to 60 depth of water ubove the
highest flood level. That really indicates
that there was a great obstruction in the
bed of the river. This has been confirmad
afterwards when the river went down. Even
now they find an obstruction there 30* high.

SHRI SAMAR GUHA (Contai): At
what point ?

DR. K. L RAO: At the Anderson
bridge. Then this water came down only
50 miles from the Anderson bridge. Tt
will take hardly 4-5 hours and when
the Anderson bridge broke down and
when the highest flood came the obs-
truction seemed 1o have collapsed at a
certain  height. It was originally very
high., We did not know; it may be some-
where chbout 65 fl; it has come down to 30
ft. and when the raing came, all these waters
flowed -down. This occurred at the Ander-
son bridge at about 11 O'clock in the night
and the Anderson bridge collapsed. I was
always doubtful about that, because we
had a rickety conmstruction thcre and there
was no foundation. In fact, it was not well
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designed and I always felt that way. Any-
way, the whole rush of water came down
on it, and then, it reached Jalpaiguri by
¢bouy 2 O'clock, within three to [our hours.
At Jalpaiguri, in 1954, there was a very
devastating flood and later on, as a result
cof that, they constructed a bank on both
sides protecting the town of Jalpaiguri as
also the other side. There zre so very im-
portant towns in this country which arc
behind the embankment. Jalpaiguri town
-is one of them, and is below the river bed.
Apgain, Patna for example, is behind em-
bankments. It is subject to heavy flooding
sometime. Similarly, a large number of
towns arc like thzt. We cannot help it,
except protecting these important fowns.
They were there by historical accident.
Therefore, we accept that, and 5 big em-
bankment was constructed along the bridge
at that point of Jalpaiguri. What seems 1o
have heppened is that the discharge of water
rosc—500,000 cusecs had increased to
700,000 cusecs and the temporary bridge
which was built on the river collapsed and
the Anderson bridge collapsed; there was a
rush of water and the floods could not go
through 2,000 ft; the vent-way of the rail-
way bridge and the banks were breached.
That breach occurred in the middle of the
night, at abouy 2 or 3 O'clock, when peo-
.ple were asleep and that has resulted in
the .very colossal loss of life.

Now, the question is, who is responsible
for the administrative lapse that has oc-
curred there. There is no doubt about the
administretive lapse; there was an adminis-
trative lapse. Who is responsible for that
and what action is to be taken is really a
matter for the Home Ministry and the
Government of West Bengal to take up.

SHRI B. K. DASCHOWDHURY : Will
you kindly ask thec Home Minister to take

' proper action ?

DR. K, L. RAO : So, immediately T set
about, and I went there, and gave instruc-
tions that we should now construct a bank.
We cannot avoid it, otherwisc you must
evacuate thc town. We have to take mea-
sures 1o see that in the event of an extra-
ordinary flow coming in we ensure that the
bank does not fail under any circumstances.
Therefore, I gave instructions that the bank
must be constructed in such z way that we
will have o ‘top width of 50 ft. They said
that 10 to 12 {t. would do, but I said that
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it should be 50 ft. wide with a sufficient
¢mount of slope so that even if anything
happens, the bank shall not yield.

Secondly, 1 wrote to the Railway Minis-
ter that the bridge is inadequate and they
must provide for the extra vent-way. The
third step taken was to constitute a Com-
mittee with representatives from the con-
cerned Ministries to go into the question of
North Bengal rivers which are very diffe-
rent from the other rivers, beczuse they
flow from Sikkim and Bhutan, where there
is no control over the waters. In recent
years, a larpe amount of forests has been
cut down and a loy of pasture has come
up on slopes. The result is that a large
amount of silt is coming in. Added to
that, the rivers there cre flowing down
rapidly because the gradicnt is large. There-
fore, these North Bengal rivers are always
presenting  difficulties and protective mea-
sures will he costly, but still. in so far as
there is human habitation we have to take
care of this, and spend money more ex-
tensively than what is normally done in
other cases. These are very small rivers
compared to those in  the rest of India.
Still, we have to take them up very seri-
ously, Unfortunately, this zspect has not
been dealt with by the Man Singh report
either. Tt confined itself to the south and
Central Bengal and this question has not
been tuken up by anvbody very scriously
because, for the last 14 years, there wus
mure or less a sort of a lull in these mat-
ters. For example on the Teesta river, the
flood thar occurred last was in 1954, The
bank has been standing up till very lately.

SHRI B, K. DASCHOWDHURY : Al-
rcady there is @ Master Plan for the North
Bengal rivers,

DR. K, L. RAO : I have made it clear
that we should not wait for the committec's
report. We can modify it later if neces-
sary after the report is received, but imme-
diate action must be taken to sec that the
various works are started.

After what has happened at Jalpaiguri,
we should take extra precautions so far as

the cmbankments protecting Cooch-Behar
are comcerned,

* The hon. lady member found fault with
me for not dealing with landslides, They -
do not come under the subject of flood
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control. It is a subject dealt with by the
ministry in charge of geology and the ques-
Hon may be addressed to that minister,

There is one other precaution to  be
taken. In the case of small rivers, therc
is mot much time for giving flood warning,
It is only 3 to 4 hours, but still a very
eflsctive flood warning system must be
established. In spite of our precautions and
building extra strong structures, we should
not depend on them.  Therefore, I am go-
inz to insist upon a very excellent flood
lorecasting  stztion to be established for
North Bengal. The only trouble is there
floods do not come every vear. At least if
some floods occur every year, people will
be more alert. They come once in a way.
but still we have to be very careful.

SHRI SAMAR GUHA : It can be an
automatic system.

DR. K. L. RAO : Yes; automatic system
should be there, but unfortunately in our
.country, automatic things do not work well.
Anyhow, it <hould be wircless. We should
net depend upon telephones, etc, I have
studied carefully the very wonderfully deve-
Joped flood forecasting system in the United
States and I am going to put in some of
those thoughts into this.

SHRI 13. K. DASCHOWDHURY : Have
you considered strengthening the embank-
ments protecling Cooch-Behar town ?

. DR. K. L. RAO: Yes, We are consider-
ing it.

An hon. member referred to restoration
of power. We bave got sufficient amount
of power to supply to the consumers. So
far we have supplied to 1,000 consumers
and another 1,400 consumers have to be
supplied. Unfortunately the low teasion
lines and scrvice lines have been destroyed
and they have to be put back. The electric
lines in Jalpaiguri arc under the control of
a private cleclric licensce. He did not have
sufficicnt amount of money to repair these
lines. It is high time we acquired all these
private clectric undertakings and put them
under onc Government organisation. West
Bengal Government immediately advanced
money to the private licensee and they are
procceding with repair work. I hope in
the course of the next fortnight, power will
“be restored.
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Shri Mukerjee, a senior member of this
House, blamed me, the Prime Minister and
the Deputy Prime Minister. I do not want -
to defend myself. I know I have got a lot
of defects and I shall always be benefited
by the advice of senior members, But in-
fairness to the Prime Minister and to satisfy
my ‘conscience, T must say that she has
been taking a lot of interest in flood con-
trol measures in this country. One of the
very first things she did as soon as she re-
turned back to the country on 17th was
to call me and have a full discussion about
Jalpaiguri. He, therefore, is not really fair
to the Prime Minister when he says that
she has not taken any interest in this matter.
Similarly. the Deputy Prime Minister also
attached very great importance to this and
rushed to the site with the greatest speed
than what he did for his own constituency
of Surat, where he went much later, These
are small things, no doubt, but we only
expect that very senior and talented mem-
bers like Shri Mukerjee need not mention
these. He can abuse me any amount of
time. I am prepared to hear it because T
know I have a lot of defects and I would
be very happy if he corrects me so that I
can be of better use to my country.

About Jalpaiguri. it is a simple event that
occurred. The embankment broke down
and Teesta flowed into the river through
breaches that have occurred. The river
gave a very complete warning. It reached
the highest flood level only after very high
water level was reached many hours ear-
lier. 1 really do not know how this catas-
trophe happened.

But we myst realise that the Central
Government cannot hold itself responsible
for the embankments. There are 7,500
miles of embankment in this country and,
even if you want it, it is physically impos-
sible for the povernment to watch the whole
area. Whal is done ir other countries like
China and United States of America where
extensive embankments have been construc-
ted is that the people are entrusted with the
work of watching and guarding the em-
bankments. The works are done by the
Central organisation but, then, the people
are entrusted with the upkeep. maintenance
and watch of these embankments. That is
what we have got to do in our country also.
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We have to start with regular drill and
regular classes to see that some proper
training is given to the local people so that
they are enthused and then they must be
entrusted with this work. During the war
time T happened to be in Bengal. At that
time they gave lectures and drill in colleges
on a very simple thing like fire fighting.
They gave all the training and they repeat-
ed the training classes. In the beginning 1
‘thought why are they troubling us with all
this, repcated training, giving specific ins-
tructions as to which men should have the
pump and which men should have the hose.
Later we came to know that the idea behind
it is that at the time of the emergency, when
the rush comes in, when the brain does not
work. you must work automatically as a
sort of habit. Therefore, T will heve the
training scheme introduced here and I hope
that people will co-operate with me in mak-
ing a fairly good success of it.

The hon. Member, Shri Mukerjee, said
that we have done very litle. He cited the
example of China and said that we have
not done much in this country, Many other
hon. Members have asked : what have you
done ? In fact, the hon, Member, Shri
Kandappan, said that the statement wakes
no mention of any work done in the pre-
vious vear. 1.have not dome it because it
is no use repeating the same thing. That is
why I did not do it.

I would like to submit here that I had
the great opportunity of studying all the
rivers of China at close quarters. That was
a unique opportunity that I had when we
were very friendly with China. Then I
had the opportunity of seeing cvery one
of those rivers from Yangize right up to
Peking. 1 have studied all those rivers.
Secing all that they have done what I would
like to submit is that they have done much
less than what we have done. What we
Rave dome in this country is remarkable
work.

It is onlv in 1954 that we have taken up
the question of flood control at the national
level. At that time there was praciically
no data available in this country. There
Wwas not even a survey of the rivers. We did
not have any information whatsoever about
our rivers. Then we started work. The first
thing we did was to cstablish a large num-
ber of rain-gauges. Then we had
serial survey of nearly 52,000 sq. miles and
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regular survey of the various rivers. First
data was collected. Then, we have com-
structed 4,500 miles of embankments as
compared to 3,000 miles for the whoie. of
the carlier centuries.

Then, we have constructed 4,500 miles of
drainage. It is this drainage that has made
Punjab and Haryana in particular very
prosperous. We have protected 150 towns.
Dibrugarh is a very famous example of that,
Dibrugarh would have gone off if attention
was not paid to it.

Then, 4,500 villages have been  raised
above the water level and rendered free
from, flood effects in UP and in the Rapti
areas. Fortunately, this year the Rapti has
not come otherwise Shri Sheo Narain would
have been at my throat. The Rapti area i
a very bad arca from the point of floods.

Then, we have constructed the Hirakud
Dam, the DVC Dam and many other dams.
They have all helped in regulatine and
moderating the floods. Therefore we should
not belittle ourselves, Quite a large amount
of wonderful work we have done  with
whatever litlle money we had. We have
spent about Rs. 200 crores though this is
very little compared to the big problam
this country is involved in.

Here 1 want o submit ope simple fact
to the House. The entire country of lndia
has got an area which is equal to the water-
shed or the catchment area of the Missis-
sippi. The total amount of waler that we
get from the whole catchment area of the
Mississippi is 350 million cubic feet where-
as in India. which has got the scme area,
the amount of water comes to three times
that water. This is just to show that India
is blessed with a large number of rivers and
a large amount of water. There arc very
few countries in this world which have got
that wonderful river wealth that we have
got.

SHRI S. KUNDU (Balasore) : You are
turning this debate into a seminar. What
you are saying is very good but kindly
reply to some of the points that we raised
about the Subarnarekha, cyclone and floods
of Orissa and West Bengal.

DR, K. L. RAO: I am coming to that.

This is a very important point for hom.
Members to remember that this country-has
got a very large number of rivers which-
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formally a country of this size does mot
have. Therefore the flood control of these
rivers imposes a great strain and  great
amount of resources are required, This just
shows that this ig a very difficult problem.

SHRI SHEQO NARAIN : What about the
river grid system ?

DR. K. L, RAO : Coming to Orissa, it is
true that Qrissa has been. ... (Interruption)

SHRI B. K. DASCHOWDHURY : Be-
fore taking up Orissa, please say if you
have in mind giving serious relief io the
flood-affected people of the Indian enclaves.

DR. K, L. RAO: Let me finish. Then
you can ask about it.

Regarding Orissa, it is really very unfor-
tunate that that very fertile land of our
country has been subject to drought, floods
and cyclone vear afler year. It does re-
quire some closer attenlion.

SHRI P. K. DEO (Kalahandii:
money also,

DR. K. L. RAO: Taking up the first
point of Shri P. K, Dco, we know that the
‘Chilka Lake has been silting but we had
no scheme. Even the High Flood Level
Inguiry Committee of Orissa. which went
into the various problems of Orissa, have
not taken up this problem at all. 1 was
not aware that the silting has been causing
-extra inundation in that.area. 1 am writing
to the State Government 1o have the rieces-
sary survey made to find out how much
extra amount of silting is deposited and
whether we should open out to the sca more
to sec that the bar is cleared in time and
the water is drained out much earlier. 1
am asking the State Government to give
the necessary information.

Regarding Subarnarckha. it is a
which is a common river between
Bengal and Orissa.

SHRI S. KUNDU : Bihar also.

DR. K. L. RAO : Bihar i» higher up. In
ihe area where floods have occurred, these
two boundaries are there.

19 Hrs,

I supgested some time back that we
should have flood control banks on both
the sides of the river because it is the tail-
<nd ‘that suffers. You must have banks

More

river
West
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because the- land is, generally, built up
by the river and, therefore, it is much lower
and is inundated by water, Therefore, there
must be banks in that area. 1 suggested
that banks must be constructed on both
the sides. But the Orissa engineers object-
ed and they said that no bank should he
constructed on the West Bengal side be-
cause their contention was that water must
flow through Midnapur district, drainape
must go there, and that the bank cannot
be comstructed on the other side. Recently,
I called both the Chief Engineers and I
explained the whole problem to them.
They have, finally, agreed to  construct
banks on both the sides. We are going to
take it up shortly, Of course I am quite
awarc. so far as this river is concerned, the
maximum flood discharge may be Rs. 4
lakh cusecs or Rs, 5 lakhs and it may even
go up to Rs. 10 lakhs. It is also necessary
that we should ensure there should be some
reservoir higher up so that the banks con-
structed may prove to be safe and that dam
has got to be in the Bihar area. There-is
no suitable site either in Orissa or in
Bengal. This has not been investigated in
Bihar. So, T am asking the Bihar Govern-
ment to investigate and make it a sort of
multi-purpose project so that we have the
benefit of power and irrigation as also the
benefit of flood control. I hope, we will
pursue it further, ..

SHRI S. KUNDU : Don't only ask the
Bihar Government, You should ask vour
Ministry also to investigate it.

DR. K. L. RAO ;: The Bihar Government
was to give permission. If it were Orissa,
you could have asked the Orissa Govern-
ment to give permission,

oft wrwae fag Az 5 Tgafa
mas & | '

DR. K. L. RAO: We will see that.

sft ofx T @ it ITA F srEAY

q famar g f¥ gar "aglag ma 29 §

I A T Z | F AN AT
fRagaamgE |

DR. K. L. RAO: Then, about the cyc-

lones, I want to make it clear that the east-

coast of India is subject to cyclones every
year. On an average, we bave cyclones out
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of which at least 4 to 5 cyclones will be
‘serfous. They may strike either Madras or
Andhra or Orissa or Bengal. We cannot
‘avoid the occurrence of the cyclones, But
what we can do is to have a good forecast.
The present technical knowledge has gone
to such am extent that we can forecast it
earlicr, two or three days earlicr, the inten-
sity of the cyclone that mignt occur. But
this requires the establishmert of the net-
work of radars supported by the recon-
naissance aircraft. At lcast, we mwst have
four stations on the east-coast in  Puri,
Vizag, Madras and one lower down, Unless
these stations are established it will not be
possible for meteorologists to  carclully
forccast the occurrence of the cyclones be-
cause these depressions start away out in the
sea. We cannot sec the thing unless we
have got all the nccessary equipment, This
is subject to approval ¢nd sanction, 1 am
writing to the Ministry 1o see that we try
1o programme it in the Fourth Plan aml
establish the net work of radars.

The unfortunate thing is that the cvclones
occur in Orissa and Andhra at a time when
ihe crops are mearing fruition. That is the
uofortunate thing, These cyclones  occur
maximum in the month of October and
November and thesc are the two mcnths
when theso should not occur. That is the
main trouble, T do not know whether some
change in ugricultural practice will also be
necessary if we want to escape lhe dumage
from the cyclones. This Las happened this
vear in the three districts of Orissa, that is,
Puri, Cuttack and Ganjam and in one dis-
trict of Srikakulam in Andiara Pradesh.
The wholo area has been damaged with the
heavy downpour.

[ want to correct one of (he hon. members
heavy downpour. One of the hon, members
said that the Prime Minister had not sent
even her sympathies. It is not  correct.
She sent immediately a lctter of sympathy
and also sent the P.M.’s contribution from
the Relief Fund,

Coming to Assam. Assam has the most
difficult river problem in the counlry; not
only in the country, but it is one of the
most difficult problems in the worll. The
control of floods in Brahmaputra is a big
‘thallenge to any engincering that Is avail-
able in the world now, In fact, the main
reason whv I went to the United States,
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which some hon. members have criticised,
was for this purpose. I have promised for
Assam that I would chalk up some very
definite programme and, therefore, I' bhad
invited a number of American experts; we
have got their report and still we have not
been able to make any dent on the plan-
ning of proper flood control project for
Assam. Therefore, I thought that it was
best that T took two engineers with me and
go round and discuss the matter... (Imer-
ruptionsy. The main  difficulty about
Brahmaputra is this. We do not have either
the beginning of the river nor the end por-
tion of it; only the middle of 550 miles
of Brahmaputra are in our country, If the
beginning had been with us, we would have
been able to construct some dams to hold
back the water, but unfortupately that is in
Tibet and the latter portion is in Pakistan.
Therefore, there is this difficulty in  the
hamessing of this river from the point of
view of flood control. Added to that, it
has a very laree amount of silt. ..

MR. CHAIRMAN : Is the hon. Minisler
concluding ? Two members have also to
ask questions,

DR. K. L. RAQ : I am just concluding.
(Interriptiony )

With regard to Assam, as T said, we have
aot a difficult flood control problem: it is
a very serious problem. W; are thinkiog
very scriously of rc-organizing the whole
system und establishing & good type of
authority for an intensive investigation and
drawing up of a plan o deal with this
problem.

With regard to Kosi, thcre hag been some
misunderstanding. It must be accepted that
the people who are living between the em-
bankments suffer. But Kosi has done an
immense bengfit to the nation, specially to
Bihar. If the Kosi project had not been
done. it would have affccted the stability
of that party of the country; the river
would have gonc on to Darbhanga and
joined the Kamala Balan. The pruject has
rendered a very valuable service and has
been ong of our successful flood  control
works in the country. The main point that
has mot been understood is that between
the embankments there are 300 villages.
There are 300 villages between the embank-
ments. Now, the question is, what are you
dcing with these 300 villages. In case of
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Kosi high floods, they are affected. The
question is. what are you doing with these
people ? Now, Sir, my answer is  this.
Since the banks were constructed there
was not any serious flood. The flood was
never more than 300,000 cusecs all these
vears with the result that actually mpear
about 90 villages wantéd to go out of the
river portion and took the compnsation
also. But because there was no  heavy
floods they returncd back. They camz
back to live within the embankments. But
this year heavy floods came and people were
affected. There is some realisation on their
pert that they have to go outside the em-
hankment, Therefore, the question of
rehabilitation of these people in between the
embankment is a matter which has got to
be taken up most seriousiv and steps taken
1o sec how best to evacuate them or to give
ns much help as possible. Also the gues-
tion of constructing tilc embankment nearer
will be taken up. At the moment the
embankments are 10 miles apart. Soma of
the hon, Members asked whether you can
have it nearer. 1 am thinkinz akout it.
It has got to be done very carefully. Kosi
river has got certain characteristics and it
moves on from side lo side. We have to
make a serious study before we can venture
to shift the cmbankment nearer than what
they arc at present. Unless we satisfy our-
scives we should not go in for that imme-
diately. But that is under serious study and
[ hope woe will be able o do something in
that matter,

Certain hon. Mcmbers have been talking
about dredging. It has got very limited
use in flood control works. In some areas
it can be used like Kosi and Adhwara rivers.
It is guitc likely that we may be able to
use it to useful purposes. We have got
orc dredger in Kosi arca and we are going
to use it now, as experimental measure, If
we find it useful we will buy many more.

One hon. Member asked about Rajasthan.
It is wue that we had severe floods this
year in areas therc where usually there
wus no water, But the most serious pro-
blem of Rajasthan in Ghagear and we are
taking steps to see that the Ghagear diver-
sion scheme is completed so that the flood-
ing of the Rajasthan arcas could be elimi-
nated.

" Tn conclusion, I would say, quite a large
number of useful supgestions have been
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made and many comments offered. All of
them will be studied very carefully and I
hope in the years to come more and more
flood control measures will be taken and
we will be able to solve one day this very
serious problem. I also want to sav that
so far only one-fourth of the area that is
affected has been covered. We have yet
to do a lot. The total lands affected by
the flood is 500 lakhs acres. We have done
protection for about 1/4 of it. So, there
is a large amount of work to be done, and
I hope we will take it up in the future.
Now, Sir. my answer is this. Since the
years,

st <fy T wAT wEEoT 7 fenw
FALAET AL G
st ¥ gEm (@) WA
qdrey, ¥ G fagre & aoaw fad
F&) AT ¥ T AT AT R A
Tzavg BT faar m@r 1 3E FY
FaraE ¥ A TT AT AT FFAYT A B
faary T & A7 FENA AW ANT FH T
qACTAYT qF F Bie fam aar 0 19
T AT a3 |7 ArEl oxg win wrIaEr
Frm | gw A ogg At § famae
fray g% 7@ § 1 o7 A1 W A A
F@M@ET W@, A AT A AN AiY A
xr= fagr WF |
SHRI RANGA  (Srikakulam) : The
Prime Minister was good enough to pro-
mise the other day to send a central team
to evaluate the distress and the needs of
the people of cyclone-affected Andhra.
What has happened to that ? The team has
not yet reached Andhra, although it is

more than 25 days since the cyclonc bad
tuken place.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) ; It takes a little time
for them to go to all the States. It must
suit them also,

g o (3 T INT T A
SRR E T I

SHRI RANGA : Will they go there after
all the houses are rebuilt? Do they go
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there in order to see the distress of the
people or after the people have somehow
or other managed to keep some kind of
show of life do these people go there to say
that everything is all right ? T did not know
the Finance Minister was the villain of the
piece, I thought it was the Minister of Irri-
gation or the Food Minister who had 1o
send this central team of officers,

SHRI MORARJI DESAI : The team is
sent by the Finance Minister and nobody
else. The Finance Minister is always a vil-
lain, I cannot help it. 1 am sorry for vou
that you have to deal with him. It s not
a proper thing to talk like that.

SHRI RANGA : I thought I said some-
thing nice about him,

SHRI MORARIJI DESAI: The team
cannot be sent to all the States at the same
time. It must be the same team of officers
who must go and do this.

SHRI RANGA : Three wecks.

SHRI MORARJI DESAI: Three weeks
is not a long period.

SHRI RANGA : Ar¢ we to understand
that the Government is so short of officers
that it is not able to send its officers even
after three weeks of the cyclone disaster ?
I cannot understand this, It is a shameful
thing for anybody, and yet my hon, friend
is not prepured to offer any apology or ex-
planution. He says it is not proper to talk
like that.

SHRI MORARIJI DESAI : No apology
Is required or necessary. My hon. friend
does not realise that it is the same set of
officers who should go round for the sake
of uniformity, they have got to talk and
discuss with them and then come to a con-
clusion as to how much is required. This is
what is done, and we have no trouble about
it anyway. ’

SHRI RANGA : May I know how lonc
they are going to take in order to go to
Andhra ? What iz this absurdity ? You
ought to be ashamed of this kind of thing.

SHRI SAMAR GUHA : Not after a
week, but even after 35 days of the devas-
tation they have not gome there. It is a
strange thing, '
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SHRI MORARJI DESAI: Let my hom.
friend also understand. ..

SHRI RANGA : Why not the concerned
Minister answer, why not the Prime Minis-
ter answer ? Why do you unnecessarily
come in taking this burden on yourself ?

SHRI MORARIJI DESAI : Shouting will
not help.

SHRI RANGA : No need for you to
answer.

SHRI MORARIJI DESAI : Because it is
I who have to send the team, not the con-
cerned Minister.

SHRI H. N. MUKERIJEE (Culcutta
North East): You cannot choose the teum,
you do not know the experts. How do you
know them ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI = JAGJIWAN
RAM) : The Housc is naturally cxercised
over these things. But I may tell one thing
for the information of the House that
whenever there is drought or cyclone or
floods, relief work does not wait for the
Central team to visit that place, The relief
work is to start immediately by the State
Government and the pattern is there that
whatever cxpenditure is incurred on the
relief work, 757 ...(Interruptions)

=t <ofe 7w : 77 979 urIz-mifz At
T g

o SetER T 79 3e, frma e,
CyrEr-AfRT T AT E

st ofg Tvw - v 3 fReya q AT
Rifzz Zrmar 2

SHR1 JAGJIWAN RAM : Therc¢fore
relief work is not held up for want of the
Central team visiting that place. The Cea-
tral team visits for extra expenditurc over
and above what is normally provided for
the relief work.

SEVERAL HON, MEMBERS rose.

SHRI MORARJI DESAI: May I ex-
plain 7 Let them hear it m paticnce and
then condemn if they want to, ’

SHRI RANGA : Let ug talk in a respon-
sible manner,
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SHRI MORARJI DESAI: Wil you
please hear me before you pass a judgment.
Instead of that if you only get excited and
abuse me, you can do so and I have no
objection to that,

SHRI RANGA : You are excited. Only
you do not appear 10 be so,

SHRI MORARJI DESAI : Where am 1
to be excited wund for what? (Inferrup-
tiony) You can tell me anything. If 1 ex-
plain it, even then you do not want to hear
me. If you do not want to hear...
(Inicrruptions) All right you become wun-
virtuous and I become virluous,

st wRege g : wanafy w=E,
qH TZT G ¥ A4 F2AT 9741 ¢ (%
qF T FAT A7 Ffanir smdaT &

ZT A A, a1 I A famre Qo faeay,

qv=g fagT &1 91 99 ¥ SqEr a3-
qifeT gATFr §, INT AAT FT @Afea

qa-fefaga, faa 7 fazre 1 ot g

it Fr waFT FF¥ T 2T €, AT A,

F T, WeF, AT, FHAT enfa, 99

I garg ARy AT frm o = 7R

SUTT & 4 |7 GG F Tea7d § 957 7

FATT AT E, 5% §F THET F1 qF AT
g aafrawdgadi| agy 7a ®

VTR AFAA AGEATE | W ITH T

qraar Jrgar § 5 ag agr agi A

T

SatW wat, o afer wal, e
HAt aqr adfre-wd war (e
sfaw wiY) : A 77 TRAT & fa
T wEafT Tw AT & A g
79 WAE RAM GHIT AA(FA A g
¢, Sfrq 790 ¥ @14 93 F7, To T4,
fagrs & Wi &, 79 AFAA T A A
I AT ATARET AT E

wY <fe T/ TuA qAT 33 A

ST oTEr g !
SEVERAL HON. MEMBERS rose.

MR. CHAIRMAN : No question please.

(Interruptions)
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SHRI SAMAR GUHA : On a point of
order, Sir. Just intervening in the debate
the Food Minister used the word ‘exer-
cised’ saying that the Opposition has been
exercised, I think that is a very unkind ex-
pression (Inrerruptions) Due to national
calamity if the Minister is not exercised,
they may remain in their room. They have
not attended the debate during the whole
discussion. Now for voting all the Cabinet
Ministers, all the important Ministers and
the Deputy Prime Minister and the Prime
Minister, all of them came in an array but
none of them was here when an important
discussion on a national calamity was tak-
ing place.

SEVERAL HON. MEMBERS rose.

MR. CHAIRMAN :

Kindly take your
seat, N

Order, order. Take your seats. There are
i number of substitute motions. Shall I put
them togelher ? .

SHRI B. K. DASCHOWDHURY : The
flood-affected  people have got no relief
from the Government of India.

MR. CHAIRMAN : Order, order. I am
putting the substitute motions 10 the vote.
Shall I take them together ?

SHRI SAMAR GUHA : No, Sir. They
should not be put together.

SHRI RABI RAY rose—

MR. CHAIRMAN: Mr. Rabi Ray,
please take vour seat first. Let us follow the
procedure.

SEVERAIL HON. MEMBERS rose—

MR. CHAIRMAN : Order, order. Please
resume your scats. (Interruption)

s Qo ST ;AT 9T A aEgw
28 fani At a M€ so 1 wag
7dl fam & | 7T a7 fr Wi F
¥T aZ 97 7Z B | ®N fadfry Ao

- A, Tz gE A aamr . [ (swam) ,

W FFAT AR § TI wAT afra &
ATE 7 77 ©T ¥ q@ Ofeay 71 faew
afeT 1 § oz Nfedt #1 35 i
faar 1 @ arr RAT o
wdT 1 F a9 ifedt F o 7 g
R AT AR E . (vewE) |
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MR. CHAIRMAN : Order, order,
SURURCER A AR G IR
Fr Fx TAT

:MR. CHAIRMAN : Order, order. I shall
~mOW put the spbstitute motion of Shri
H. N. Mukerjee—motion No. 3—to the
vote of the House.
The substitute motion No. 3 was put and
negatived,

MR. CHAIRMAN: I shall now put
Shri Samar Guba's substitute motion, No.
4, The question is :

“That for the original motion, the fol-
lowing be substituted, namely :— -

“This House, having considered the
statement laid on the Table by the Minis-
ter of Irrigation and Power on the 13th
November, 1968 regarding flood situation
in the country, expresses serious con-
cern over the failure of the Government
to effectively deal with the problems
arising out of such natural calamities,
particularly in North Bengal, where the
administrative machinery grossly neglect-
ed its duty to alert the people by giving
timely flood-warning and undertake
immediate measures for rescuc and relief
after the flood disaster, and where assess-
ment of the colossal disaster was inordi-
nately delayed by the Central Study

Team, an urges upon the Government

that ;—

(a) besides providing relief and reha-
bilitation facilities to all flood-
affected areas in the country,
North Bengal Flood be regarded
as an extraordinary national cala-
mity and thus, a Special Central
Fund, without requiring the
approval of the Central Study
Team, for adequate relief, rchabi-
litation and reconstruction there,
be advanced;
permanent flood control measures
with  flood-warning system he
speedily worked out, particularly
in the arcas like Midnapur, North
Bengal, North  Bihar, coastal
regions of Orissa .and Brahma-
putra valley which suffer from the
furies of floods almost every year;
(¢) Flood Fighting Corps be set up in
States, generally vulnerable from
recurrence of floods, with Central
help; and
{d) a Central Nationg] Fund be cons-
tituted for providing speedy help
to a State which requires to meet
on emergency arising out of flood
or similar other natural calami-
ties, (4)

(b

—

AYES 19.33 mRs,

Division No, 10]
Amat, Shri D.
Berwa, Shri Onkar Lal
Daschowdhury, Shri B, K,
Deb, Shri D. N.
Deo, Shri P. K.
Deo, Shri R. R. Singh
Dipa, Shri A.
Goyal, Shri Shri Chand
Guha, Shri Samar
Joshi, Shri Jagannath Rao
Kameshwar Singh, Shri
Khan, Shri H. Ajmal
Kundu, Shri S.

The Lok Sabha divided :
Mayavan, Shri
Mukerjee, Shri H. N,
Parmar, Shri D. R.

Paswan, Shri Kedar
Ramamoorthy, Shri 5. P.
Ramji Ram, Shri

Ranga, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

Shastri, Shri Ramavatar
Somasundaram, Shri S. D,
Subravelu, Shri

Thekur, Shri Gunanand

NOES

Ahmed, Shri F. A,
Ankineedu, Shri
Bhagat, Shri B, R.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Chanda, Shri Anil K.
Cheturvedi, Shri R. L

Chaven, S BB
%ﬁ%hlﬁﬁ D
E?nniiu,&&mnmu ;nd:;a
Jadhav, Shri Tulshidas
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Jagiiwan Ram, Shri

" Jamir, Shri S, C.

Kamble, Shri

Krishna, Shri M. R.

Mabhishi, Dr. Sarojini

Mandal, Shri Yamuna Prasad
Moster, Shri Bhola Nath .
Menon, Shri Govinda
‘Mondal, Shri Jugal

Murthy, Shri B. S.
‘Pahadia, Shri Jagannath
Pant, Shri K. C,

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Poonacha, Shri C. M.
Qureshi, Shri Mohd. Shaffi

MR. CHAIRMAN :
division iv: Ayes 26; Noes 50.

The motion was negatived,
MR. CHAIRMAN : 1 will now put Mr.

«Chintamani Panigrahi’s substitute motion to
vote,

maotion No. and

nepatived.,
MR. CHAIRMAN : T will now put Mr.
Dar's substitute motion to vote.

Substiiure 5 was put

Substityte  motion No. 6 was put

negatived.

MR. CHAIRMAN : I will now put Mr.
N. C. Chatterjee's substitute motion to vote.

and

and

Substitute motion No. T was put

negatived,

MR. CHAIRMAN : I will now put Mr.
Rabi Ray's substitute motion to vote.
Substitute motion No, 8 was put

negatived.

and

59LS(CP)/68—1,010—31-3-69—G IPF.

The result of the
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Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Subhag Singh, Dr.
Rao, Dr. K. L.
Rao, Shri K. Narayana
Reo, Shri Muthyal
Rao, Dr. V.K. R. V.
Roy, Shri Bishwanath
Saigal, Shri A. S.
Sen, Shri Diwipayan
Sen, Shri P. G.
Shambhu Nath, Shri-
Sheo Narain, Shri
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shuklz, Shri Vidya Charan
Siddheshwar Prasad, Shri
Swaran Singh, Shri

19.36 Hrs.

BUSINESS ADVISORY COMMITTEE

TWENTY-FOURTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, I beg to presen; the twenty-fourth re-
port of the Business Advisory Committee.

PEPERS LAID ON THE TABLE—Conud.

1.oAN TO JANSATTA AND LOKSATTA GROUP OF
NEWSPAPERS

THE DEPUTY MINISTER

MINISTRY OF

IN THE
INFORMATION AND
BROADCASTING  (SHRIMATI NAN-
DINI SATPATHY) : 1 beg to lay on the
Table a statement regarding Government's
decision to give a loan to the Jansatta end
Loksatra group of newspapers in Gujaral.
[Placed in Library. Sce No, LT-2234/68).

19.364 Has,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, November
22, 1968/ Agrahayana 1, 1890 (Saka).




